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LOK SABHA DEBATES 

. LOKSABHA 

Tuesday, March 16, 19931lPhalguna 25, 
1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the G_hail1 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Railway Projects in Bihar 
+ 

*2e1. SHRI SURYA NARAYAN 
YADAV: 

SHRI U"PENDRA NATH 
VERMA: 

Will the Minister of RAILWAYS· be 
pleased to state: 

(a) whether some railway projects in 
Bihar are yet to be completed; 

(b) if. so, the details of such projects 
which have not been completed so far; 

(c) the new projects proposed to be 
taken up during the Eighth Plan in that State 
alongwith the expenditure to be incurred 
thereon, project-wise; and 

(d)_the steps taken by the Government 
to complete these projects as per sched-
ule? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (d). A statement is laid on the 
table of the Sabha. 
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[ Translation) 

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, please go through the reply 
given by the hon. Minister to my question. In 
the part (c) of my question, I have asked as 
to which new projects for rail lines have been 
taken up in Bihar in the Eighth Five Year Plan 
but the hon. Minister has shown in his reply 
the on-going projects which are in progress 
in Bihar. I want to know from the hon. 
Minister whether the Mansi-Forbesganj 
metre line will be converted into broad gauge 
line in view of the reply he had given to the 
matter raised by me in Lok Sabha under rule 
377 ? 

[English] 

SHRI K.C. LENKA: Sir, the question 
was whether some railway projects in Bihar 
are yet to be completed. That means, all the 
questions have been asked for the current 
year and the detailed information has been 
supplied to the hon. Member. (interrup-
tions). I am coming. 

During the Eighth Five Year Plan, new 
work is included in the Budget for 1993-94, 
Le .doubling of Karpuri Gram Siho, that is 
included in the Pink Book of 1993-94 at an 
anticipated cost of Rs. 21 crores . An outlay 
of Rs. 0.05 crores has been provided in 
1993-94 for this project. Sir, after 1993-94 
what are the projects that will be taken up in 
the Eighth Five Year Plan has not been 
decided yet. 

I am coming to the third question. The 
Saharasa section which the hon. Member IS 
mentioning that he has requested that it 
should be taken up for conversion, from my 
report I do not see that Saharasa has not 
been surveyed up till now. So, I assure the 
hon. Member that this section will be sur-
veyed and we will examine the survey this 
year. 

[ Translation] 

SHRI SURYA NARAYAN YADAV: J 
thank the hon. Minister that he has given an 
assurance for conducting a survey. Although 

he has said that it will be started during the 
Eighth Five Year Plan, it is all right that he 
has accepted thai he will get a survey 
conducted. My other question is that the 
then Railway Minister, Late Shri Lalit Narain 
Mishra had approved the projects of laying 

. new rail lines from Bakhtiyarpur to Bilariganj, 
Madhepura to Sinheshwar and Saraygarh 
to Nirmali in Bihar during his tenure as 
Minister. I would like to know from the hon. 
Minister, through you, whetherthese projects 
for laying rail lines will be taken up and rail 
lines laid during the Eighth Five Year Plan? 

[English] 

SHRI K.C. LE~KA: I request the Mem~ 
ber to repeat what1ine he wants to know. 

, \ 

[ Translation] 

SHRI SURYA NARAYAN YADAV: 
There is an old and broken rail line from 
Saraygarh to Nirmali in my area. The then 
railway Minister late Shri Lalit Narain Mishra 
had said that a new line would be laid there. 
,Similarly, two new rail lines from Bakhtiyarpur 
to Forbesganj and Madhepura to Sinheshwar 
were also approved. I would like to know 
whether the hon. Minister will take up these 
projects. 

[English) 

SHRI K.C. LENKA: These proposals 
are not included in the Eighth Five Year 
Plan. 

[ Translation] 

SHRI UPENDRA NATH VERMA: Mr. 
Speaker, Sir, I want to know from the Gov-
emment whether a railway line from Barwadih 
in Palamau district in Bihar to Chirmiri in 
Madhya Pradesh via Bhandariya was de-
cided to be laid and whether a railway line 
was laid in Madhya Pradesh and whether 
even after acquisition of land in Bihar and 
construction of platforms and stations, the 
work was left incomplete. So, will the Gov-
ernment complete the work and link the line 
~rom -Barwadih to Chirmiri via Bhandariya? 
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[English] 

SHRI K.C . LENKA This information is 
not with me at the moment. I will supply this 
information to the hon . Member later. 

[ Translation] 

SHRI SURAJ MANDAL: Mr. Speaker, 
Sir, the Santhal Pargana, which was a dis-
trict in the Jharkhand area of Bihar. has 
since become a division . The railway line 
from Mandar Hill to Madhupur has been 
surveyed for times from 1972 till date and 
the report has been submitted after con-
ducting a survey from Mandar Hill to Dumka 
railway by 30th November. The Deputy 
Chairman of the Planning Commission had 
publicly announced at Dumka on 3rd De-
cember that Mandar Hill-Dumka-Madhupur 
railway line would be included in the Eighth 
Five Year Plan. So, I would like to know from 
the hon Ministerwhether Dumka-Madhupur 
railway line. which has been surveyed 4 
times arrd which is also a divisional head-
Quarters and where no railway line has been 
laid Since independence will be included in 
the Eighth Five Year Plan on priority basis? 

[English] 

SHAI K.C. LENKA: We have no infor-
mation about the Planning Commission's 
assurance that these two lines are to be 
included in the Eighth Five Year Plan. The 
lines from Dhumka to Sainthia and from 
Mandar Hill Dhumka-Madhupur-Dhumka -
Aampur Hat, these two lines have be· .·an 
surveyed and according to the survey, the 
rate of return in these two lines in poor and 
minus. That is why these two lines have not 
been approved by the Planning Commis-
sion So, this is the position of these two lines. 

[ Translation] 

SHAI HAAIKISHOAE SINGH Mr. 
Speaker, Sir, I want to know from the Gov-
ernment as it has stated in its reply that there 
is a project to convert Samastipur -
Darbhanga railway line into broad guage 
line which was started by the former railway 
Mi'nister late Shri Lalit Narayin Mishra in 

1974 but not a single inch of work has been 
done on it by now, whether the Government 
will increase the allocation of As. 1 crore for 
conversion of this line and will extend this 
line to Narkatiaganj? 

[English] 

SHAI K.C. LENKA: Sir, the Samstipur-
Dharbhanga line was estimated in 1974-75 
and the approved cost at that time was As . 
4.75 crores . Now the anticipated cost will be 
As. 3840 crores. This year in 1993-94, we 
are giving As. one crore and the target has 
been fixed to complete this line between 
1995 and 1996 as per the availability of 
funds . 

[ Translation] 

SHAI AAMDEO AAM Mr. Speaker. 
Sir, in 1956, a survey was conducted for 
laying of a new railway line from Gaya 
Junction to Tori station in Palamau district in 
Bihar. But no construction work has yet 
been started on it . So, does the Government 
propose to start the work during the current 
plan? 

MR. SPEAKEA: This question is con-
cerned with the Bihar Government .. 

( Interruptions) 

[English] 

SHAI K.C. LENKA: Sn, for this line, the 
information is not available with me. I will 
supply it to the han. Member. 

[ Translation) 

SHAI AAM VILAS PASWAN: Mr. 
Speaker, Sir, from every point of view, Bihar 
is lagging behind and it is legging behind in 
respect of railways too. According to the 
reply of the Minister, the work on Bagaha-
Chhitauni railway line and Samastipur-
Darbhanga railway line, as mentioned by my 
Briend Shri Hari Kishore ii, is still continuing 
trom 1974-75. II has not yet been com-
pleted. Similarly, there is still no railway 
bridge on the river Ganga in the capital city 
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of Patna. This issue is not concemed with 
the State Government only , but is con-
cerned with the entire country. This is re-
lated with Nepal also. Several such ap-
proved projects are lying pending there . 
Bihar is being totally neglected. So, in view 
of the backward condition of Bihar, does the 
Government propose to complete the pend-
ing projects under a time-bound programme? 
Secondly, I would like to know from the 
Govemment as to how much revenue is 
received from Bihar out of the tota l revenue 
received in the form of freight and passen-
ger fare and what percentage is spent for 
expansion in the State? 

MR. SPEAKER: He has no such infor-
mation. This question is about the incom· 
plete railway line. If the Minister has the 
information. he will give it. 

(Eng/ish1 

SHRI K.C. LENKA: The hon. Member 
wanted to know about Bagaha-Chhitauni 
rail link. This is an approved project of 1974-
75 and the sanctioned cost is Rs . 164. 09 
crores. For the information of the House, 
four organisations are concerned with this 
project. The Ministry of Water Resources, 
the Railways, the Government of Uttar 
Pradesn and the Govemment of Bihar are 
concerned with this project. For 1991-92 
and 1992-93, for these two years, the Rail-
ways have given its share . But the gov.em-
ment of Bihar has not given its share. That 
is why, the project has been delayed. The 
Water Commission has not given its share. 
The Govemment of Uttar Pradesh has not 
given a single pie till now to complete this 
project. 

About Patna rail bridge across the river 
Ganga, I have no information. I will supply to 
you later. 

{ T rans/ation1 

SHAI RAM LAKHAN SINGH YADAV 
All the projects in Bihar are pending since 
1974, 1981 , 1988,1989 and 1991. The total 

distance comes to 270 kilometres . A sum of 
Rs . 1200 crore is estimated to be spent out 
of which only a meagre sum of Rs . 150 crore 
has been allocated. In such a situation the 
low pace at which the work will progress can 
be imagined. Bihar is totally neglected. 
Progress is not to the mark. Be it conversion 
work or doubling of line or electrification, 
there is no progress in any work. Will the 
hon . Minister chalk out a time-bound 
programme and try to get it done at the 
earliest. 120 lines in the country are running 
In loss. Even then they are being run. Will the 
hon. Minister try to get the S.S. Light Rail-
way , which is running In loss examined new 
about which the han Minister had made a 
promise on the fl oor of the House? 

[English] 

SHRI K.C. LENKA: Sir, it is ture that the 
hon. Member informed the House that a 
number of li~es are running in loss. As 
regards these lines, we have intimated the 
State Govemment to close these lines be-
cause these lines will never give profit in 
future. We are not getting the cooperation of 
the State Govemment and. that is why, we 
are not able to take any decision about these 
lines. 

Secondly. regarding the conversion, 
Bihar has got a large portion of the conver-
sion. Out of 350 Km, Bihar has got 145 KM 
of conversion. 

So far as the doubling of the line is 
concerned. Bihar has got 336 Km of 
doublings. 

It is ture that due to constraint of funds, 
the progress is not stififactory and now we 
are trying to complete the lines which are 
very important acco'dlng to the funds avail-
able . In the Eighth Five. Year Plan, we have 
taken decision ana we have given priority 
we will first complete the con~lOuing hnes 
and then we will start the new lines. 
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Production of Sugarcane 
+ 

*282. SHRI BALRAJ PASSI: 
DR. RAMKRISHNA 

KUSMARIA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the production of sugarcane in the 
country dltling 1992-93, State-wise; 

(b) whether the Govemment propose 
to formulate any programme for providing 
more technical know-how to the farmers, 
especially of Uttar Pradesh, to boost the 

production of sugarcane; and 

(c) if so, the details thereof? 

[English] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) to (c). Statement is laid on the 
Table of the Sabha. 

STATEMENT 

(a) The final estimates of production of 
sugarcane for 1992-93 have not yet become 
due from the States. However, according to 
the present assessment, the likely produc-
tion of sugarcane during 1992-93 in major 
growing States is as under:-

(In /akh tonnes) 

State Production State Production 

Andhra Pradesh 130.2 Bihar 75.0 

Gujarat 98.9 Haryana 80.0 

Kamataka 180.0 Maharashtra 305.0 

Orissa 45.0 Punjab 73.5 

Tamilnadu 192.0 Uttar Pradesh 1054.0 

Others 66.4 All-India 2300.0 

(b) and (c). Techincal know-how for 
increasing the production of sugarcane is 
being provided by Indian Council of Agricul-
ture Research, Cane Development Depart-
ment of Uttar Pradesh, State Agricultural 
Universities of Uttar Pradesh and Sugar 
Mills through Sugar Development Fund. 
The Govemment of India is also formulating 
a National Schem'e on Sugarcane Develop-
ment for various States including Uttar 
Pradesh. The scheme is likely to include 
supply of quality seeds, intensive plant 
protection,measure, Demonstration of new 
Technology of Sugarcane, improving ra-

toon cultivation and training of farmers and 
extension workers for quick transfer of tech-
nologies in sugarcane production. 

[ Translation] 

SHRI BALRAJ PASSI : Mr. Speaker, 
Sir, I would like to know from the hon . 
Minister as to when the National Scheme on 
Sugarcane Development formulated by the 
Govemment is irkely to be announced and 
the time by which it will be implemented. 

SHRI ARVIND NETAM: The scheme 
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about Yt1lich the hon. Member has pointed 
out is still under consideration and a deci-
sion in this regard will be taken very soon. 

MR. SPEAKER: What do you mean by 
very soon? How long will it take to be 
decided? 

SHRI ARVIND NETAM: Since it in-
volves Planning Commission, Ministry of 
Food and Ministry of Agriculture, all will 
decide it after mutural consultations. 

SHRI BALRAJ PASSI: Mr. Speaker, 
Sir, the reply to my first question is not 
satisfactory. The hon. Minister has men-
tioned in his reply that there is the highest 
production of sugarcane in Uttar Pradesh. I 
would like to know from the hon. Minister 
whether the ratio between the number of 
sugar factories set up there and the produc-
tion of sugarcane in the state is proper. The 
licences for more than 50 sugar factories to 
be set up in Uttar Pradesh are lying pending 
and these have not been cleared. Is it not 
affecting the production of sugarcane? How 
long would you take to clear these factories? 

SHRI ARVIND NETAM: Mr. Speaker, 
Sir, it is true that the number of sugar mills 
in Uttar Pradesh is not sufficient. But the 
work for setting up of sugar mills comes 
under the jurisdiction of the Ministry of Food. 
Only that Ministry can take a decision in this 
regard. 

[English] 

SHRI ANKUSHRAO RAOSAHEB TOPE: 
Is it a fact that in the name of sugarcane 
development, funds are collected in crores 
of rupees, but as the Committee does not 
sanction and disburse the· same, crores of 
rupees have been diverted to other Depart-
ments instead of giving it to the sugarcane 
development. 

Moreover, for want of fertiliser, sugar-
cane cannot be developed and the farmers 
cannot purchase the fertilisers becau.se of 
the high cost. WiH the hon. Minister recon-

. sider to give subsidy to reduce the cost of 
fertilisers? 

SHRI ARVIND NET AM: This Sugar De-
velopment Fund is under the Ministry of 
Food. 

MR. SPEAKER: This is on technology 
for the sugarcane factOries. 

[ Translation] 

SHRI RAM NAG INA MISHRA: Mr. 
Speaker, Sir,l would like to request the hon. 
Minister of Agriculture because he is an 
advocate for farmers and he is a Kisan 
Pandit too. With his efforts, there has been 
considerable increase in the production of 
sugarcane in Uttar Pradesh. But now the 
prodction is going down. The reason for the 
decrease in production is that 37 per cent of 
total produce is sent to mills, and the remain-
ing sugarcane is sent to crushers. As a 
result the farmers get only haH the price of 
the rest of the sugarcane. Besides, the 
sugar mills are run till Mayor June. With the 
result, the crop of sugarcane withers in the 
field itself. The capacity of mostily sugar 
mills is 12 or 800 tonnes. The farmers do not 
get the cost of sugarcane. That is why the 
farmers having been discouraged, have 
reduced sowing the sugarcane now. This 
year, there has been less production of 
sugarcane in Uttar Pradesh as compared to 
the last year. I would like to know from the 
hon. Minister the reasons for it because he 
is a sympathiser of farmers. Sugarcane 
department oversees the production Qf sug-
arcane but licences are given to the mills by 
Food Department and .... 

MR. SPEAKER: Shri Mishraji. it is re-
lated to technology in order to increase the 
production of suga,rcane. 

SHRIRAMNAGINAMISHRA:Thehon. 
Minister is my advocate. That is why I re-
quest him to ask the Food Department and 
the Govemment of India to increase the 
number of sugar mills and provide timely 

. remunerative prices of sugarcane to farm-
ers so that farmers could be benefited. 

MR. SPEAKER: It is not so . 

SHRI RAM NAG INA MISHRA: Sir, he is 
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our advocate. I may say so that it is not a 
technical matter. This is his property. His 
property is being ruined by the Department 
of Food. That is why I want that he should 
plead the case. 

THE MINISTER OF 
AGRICULTURE(SHRI BALRAMJAKHAR): 
Mr. Speaker, Sir, the production of sugar-
cane has been increasing for the last six 
years. It has not been reduced. This is the 
first year when there has been a little short-
fall in the· production of sugarcane. The 
.teason is that sowing of crops has been 
reduced by 6 per cent and last year the 
production of sugarcane was in abundance. 

• Consequently, its crushing has been contin-
ued beyond the scheduled time. He is right 
in his statement that much sugarcane was 
not crushed. You have just mentioned 37 
per csnt and I say it is on the high side. It is 
not 37 per cent but it is only 32 per cent. This 
is the factual position. Now the question 
arises as to what ratio we should have for the 
production of sugarcane, who much sugar 
cane we want to produce. -How much sugar 
we want to produce? How can we provide 
remunerative prices to the farmers. That is ~ 
why we have asked the Ministry of Food to 
hold a meeting and solve the problems. 

Not only some of your applications are 
lying pending but a large number of applica-
tions from Maharashtra is also pending. 
Last year crop was the best when 250 million 
tonne of sugar cane was produced and it has 
been increasing for the last six years. In 
Uttar Pradesh, there has been an increase 
of 10 per cent in the production of sugar-
cane. You may imagine the speed of in-
crease. Now I would like to tell you that there 
has been an increase of 10 per cent during 
the last six years from 1986 to 1991. " has 
not been decreased during the last six years. 
It has been going on increasing. This is the 
first year when there has been a shortfall. I 
have already explained the reason. 

I also agree with the views of the hon. 
Member Shri Tope Sahib from Maharashtra 
that there has been a great demand for 
setting up sugar mills. But we have to ponder 
over it. If we produce excess sugar then 

other items will be affected. The farmer also 
wants money. If we produce sugar in abun-
dance, it will create a problem. If there is a 
shortfall in production, it harms the farmers. 

. Therefore, there must be a ratio between 
demand and supply so that farmers could 
not be harmed. 

Secondly, foodgrains are also to be 
produced. It is a 100 percent irrigated crop. 
It consumes maximum water. We agree 
with you that mills should purchase the 
entire quantity of sugarcane. If we prepare 
'Khandsari' we get loss. Besides this the 
percentage production of Khandsari is also 
less. Recovery is also less and the farmers 
get less money. 

[English] 

All these things have to be sorted out in 
this manner. 

[ Translation) 

SHRI RAM NAGINA MISHRA: Would 
you like to plead the case? 

SHRI BALRAM JAKHAR: Yes, I will 
plead the case firmly. 

[English) 

SHRI AKBER PASHA: Sir, the price of 
sugar has gone up, prices of fertilizers have 
gone up. In Tamil Nadu, there has been only 
a marginal increase of Rs. 30 per tonne. I 
feel that it has got to be considered for 
enhancement of sugarcane in the interest of 
the farmers. 

MR. SPEAKER: You please understand 
that this question relates to sugar 
techonology and nothing else. 

( Interruptions) 

[ Translation] 

SHRIMATI SHEELA GAUTAM: Mr. 
Speak~.f' Sir, through you, I would like to 
know from the hon. Minister as to what is the 
latest position of the fifteen sugar factories 
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which had been sanctioned last year for 
Uttar Pradesh. The sugarcane is getting 
spoiled there. 

MR. SPEAKER: Please see, this ques-
tion relates to sugar technology and you are 
asking a question relating to licence. 

SHRIMATI SHEELAGAUTAM: Facto- ' 
ries having new technology have been sanc-
tioned. Please exrlain it. 

SHRI BALRAM JAKHAR: I will plead 
their case with the Ministry of Food. 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, through you, I would like to 
:;"ow from the hon. Minister ..... 

MR. SPEAKER: It is a question of sugar 
technology. 

SHRI RAJNATH SONKAR SHASTRI: 
.'S! you should listen to my question. 

( hrough you I would like to know from the 
Minister that in Uttar Pradesh particu-

'/ in eastem U.P. lakhs of. acres of farren 
; .ld lying unctilised. Supply of some fertilisers 
~an push up the production of sugarcane. 
And the hon. Minister was saying that there 
has been a shortfall in production of sugar-
(.,1Oe in eastern U. P. for the last five six 
years . 

[English) 

MR. SPEAKER: I will disallow the ques-
tion if it does not relate to the main question. 

( Interruptions) 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
Sir, it has increased by ten percent while the 
fact is that in the Eastern Uttar Pradesh and 
in various other parts of the State the pro-
duction of sugarcane has declined. I would 
like to know from the hon. Minister, whether 
this barren land which is not in use would be 
brought under sugarcane cultivation and 
with the help of laboratory tests and chern i- • 
cal fertilisers the production would be in-

creased. 

SHRI ARVIND NETAM: Mr. Speaker, 
Sir. the production of sugarcane is directly 
related to irrigated land while the hon. Mem-
ber is talking about the barren land. Unless 
the arrangements of irrgation are made, the 
production of sugarcane will not be feasible. 
Therefore, the barren land can be utilised in 
other way. I think that it will not be wise to 
produce sugarcane in such a way. 

DR. LAXMINARAYAN PAND.EYA: Mr. , 
Speaker, Sir, I would like to know from the 
hon. Minister, whether good quality of sug-
arcane seeds are not being made available 
in time in Madhya Pradesh and Uttar Pradesh 
to farmers. New varieties of sugarcane have 
been developed which gets ready within 
eight months and which gives nine to ten 
percent sugar content. Such seeds are not 
being supplied in time. Secondly, the sugar-
cane development councils at various places 
are not functioing property due to the paucity 
of funds. Consequently, the farmers are 
unaware of the good seeds and advanced 
techniques. What steps are being taken to 
set all these things right? 

SHRI ARVIND NET AM: Sir, constant 
endeavour is being made by the Central 
Government to distribute good quality seeqs 
to all the states. The utilisation of the seeds 
depends on the State Govemment, ·the 
agriculture department or the sugarcane 
department. If the hon. Members would like 
to know, why all these things could not be 
done in Uttar Pradesh and Madhya Pradesh, 
then as far as I know it is not true. I think the 
seeds were made available and they were 
also property utilised. 

[English] 

SHRI S.B. SIDNAL: The sugarcane tech-
nology is a very imporant subject. In this 
country, we cannot compete in the intema-
tional market because of low standard of 
production in India as compared to other 
countries. In the Eighth Five Year Plan, the 
rural development has been provided. Rs. 
30000 lakhs. Has, the Govemment any 
proposal to start any institution for the tech-
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diseases and pest cause decrease 
in sucrose content. 

noIogy development in the rural areas? 

[ Translation) 

SHRI ARVIND NET AM: Sir, it has been 
the endeavour of the Government to 
maximise production of sugarcane so that 
the cost of production at the national and 
international level may come down. The 
Government is making efforts in this direc-
tion. 

MR. SPEAKER: Are you going to set up 
SQlTle institution for development of sugar-
cane technology? 

SHRI ARVIND NETAM: There are a 
number of such institutions and we are 
strengthening them. At present there are 
such institutions in almost every State, which 
are working in this direction. 

[English) 

SHRI SALRAM JAKHAR: At present, 
the technical know-how for increasing the 
production of sugarcane in the country is 
being provided by the Indian Council for 
Agricultural Research (ICAR), Cane Devel-
opment Department of Uttar Pradesh, State 
Agricultural Universities of Uttar Pradesh, 
and sugar mills through Sugarcane Devel-
opment Fund (SDF). 

All this is being done and we are doing 
something much more than that. For your 
information, I may inform you that the follow-
ing strategy has been suggested to increase 
the production ot sugarcane in the country. 

(~) Increase production and availabil-
ity of disease free quality seeds of 
new improved varieties and cover-
ing large area under above seeds 
to improve yields. 

(2) Adopting intensive plant protection 
measures, while emphasising on 
adoption of Integrated Pest Man-
agement (IPM) EmphasiS will be 
laid on plant protection measures 
mostly in areas where incidence of 

(3) Demonstration of new technolo-
gies of sugarcane production in. 
eluding ratoon Management, use 
of micro-nutrients, proper water 
mangement etc. 

(4) Inter-cropping of sugarcane with 
other suitable crops such as sun-
flower, soyabean, wheat, 
repeseed/mustard. 

(5) To improve the yield of ratoon crop 
in mill and non-mill areas. 

(6) Traning of the farmers and exten-
sion personnels on technologies in 
sugarcane production. 

And we are trying to put up Krishi 
Vigyan Kendra% (KVKs) where we want to 
give technical know-how to our farmers for 
seven weeks, three weeks or for three 
months period, so that they might have the 
latest technology at their disposal. And we 
have to do something much more than that 
to increase the efficiency of sugar mills. At 
present, they are having old technologies. 
We want to have something new which will 
give more yield. Sugar must become a by 
product and sugar itself should not be the 
only product. It should become a by-product 
giving some other thing so that it becomes 
more remunerative to the farmers. 

[ Translation) 

SHRI SATYA PAL SINGH YADAV: Mr. 
Speaker, Sir. though the hon. Minister has 
said that technical know-how for sugarcane 
development is being provided by the Indian 
CounCil of Agricultural Research. Sugar-
cane Development Board of Uttar Pradesh, 
the state Agriculture Universities the Sugar 
Development fund, the fact is that sugar-
cane Development Board is unable to give 
any information to the farmers in this regard, 
Out of the total sugarcane produced in the 
country, fifty percent is produced by Uttar 
Pradesh alone. I would like to know from the 
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hon. Minister if something is being done for 
the sugarcane farmers of Uttar Pradesh, to 
provide them the technical knowledge by 
setting up Sugarcane Research Board or 
Research Centre in Uttar Pradesh under the 
National Scheme. If it is so, what is the 
proposed plan of action ofthe hon. Minister? 

[English] 

SHRI BALRAM JAKHAR: In Uttar 
Pradesh, there are three institutions which 
are doing this job. There is no problem in 
that. 

[ Translation] 

SHRI HARCHAND SINGH: Mr. 
Speaker, Sir, the hon. Minister belongs to 
Punjab. The sugrcane growers in Punjkab 
are suffering liss while the Govemment 
sugar mills claim that they have to suffer the 
loss by purchasing the sugarcane. So, should 
sugarcane not be grown. 

( Interruptions) 

[English) 

MR. SPEAKER: It is a highly technical 
question. 

[ Translation) 

SHRI BALRMJAKHAR: We will have to 
ask the State Government about it. The 
efficiency of the mill mangement will have to 
be monitored and if need be they will have to 
be pulled up for lapses. (/nterruption$) 

[English] 

SHRI SABHANADRSWAR RAO 
VADDE: Mr. Speaker, Sir, the entire sce-
nario ofthe sugar production can be changed 
drastically in Uttar Pradesh. In the answer, 
the Minister has stated that Uttar Pradesh 
produces nearly 47 per cent of the total 
sugar production. But is it not a fact that 
there is a low yield per hector, that is 45 
tonnes per hectare when compared with 
Tamil Nadu's 100 per cent yield and 
Maharashtra's 92 per cent yield and conse-

quent low yield of sugar per hectare of only 
4.3 tonnes as against 10 tenes of yield per 
hectare in Maharastra? 

One of the basic reasons is tfiat till. now, 
20 per cent of the sugarcane producing are 
a in Uttar Pradesh is not having the irrigation 
facilities. In view of this fact, will the Govern-
ment take all possible steps to provide irriga-
tion faciHies just line in Maharashra, Tamil 
~adu and in all ether States where 100 per 
cent irrigation facilties are there? Uttar 
Pradesh is having only 85 per cent irrigation 
facilities. So, will the Government take ad-
equate steps to provide funclt1 from the rural 
developmental programmes to provide irri-
gation facilities to sugarcane growers there? 

MR. SPEAKER: We have Irrigation Min-
istry for this purpose. 

SHRI BALRAM JAKHAR: There thl3j:: "0-
duction is much more. There the period is 
ten to fifteen menths and this crop takes 
eight to nine months. That is the problem; 
that takes more maturing period and more 
water is needed. I think we have to concen-
trate on the conservation of water in this 
respect. I am trying to convey it to the 
extension services that these things should 
be done on drip irrigation basis, so that we 
save water. You are using too much of 
water. The other crops go dry because of 
that. We must conserve water, we must take 
to other crops also. 

[ Translation] 

SHRIMATI KESHARBAI SONAJI 
KSHIRSAGAR: Hon. Speaker, Sir, many 
factories are lying closed in Maharasthra 

. due to drought and the low production of 
sugarcane. Will the Government provide aid 
and loan for the sugarcane development 
and consider setting up a Krishi Vigyan 
Kendra at Marathawada? 

SHRI ARVIND 'NETAM: The hon. lady 
Member has said tbat the sugarcane pro-
duction has gone down but as far as I know 
there is not a s'teepfall in the sugarcane 
production. We will also consider setting up 
of a Krishi Vigyan Kendra. 
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Engineering Colleges 

*283: SHRI JITENDRA NATH DAS: 
SHRI SHANKERSINH 

VAGHELA: 

Will the MinisterotHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the follow up action taken by the 
Government on the recent Supreme court 
judgement regarding charging tuition fees 
higher than the Government college fees 
and striking down discretionary admissions 
by managements of engineering colleges; 

(b) whether any watchdog machinery 
has been set up by the Govemment to 
monitor and enforce the guidelines on ad-
missions prescribed by the Supreme Court; 

(c) if so, the details thereof; and 

(d) the progress made in the implemen-
tation of such guidelines? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENTOF EDU-
CATION AND DEPARTMENT OF CUL-
TURE (KUMAR I SELJA): (a) to (d). A state-
ment is laid on the Table of the House. 

STATEMENT 

(a) to (d) . The Supreme Court in a recent 
Judgement ordered for the implementation 
of a scheme for regulating admissions and 
fees in professional colleges. The expres-
sion • professional colleges' in the scheme 
includes: (i) medical colleges, dental col-
leges and other institutions and colleges 
imparting Nursing, Pharmacy and other 
courses allied to Medicine, established and! 
or run by private pdt. :ational institutions. 

(ii) colleges of en~Fieering and colleges 
and institutions imr; ning technical educa-
tion including elect ronics , computer sci-
ences, established and! or run by private 
education institu'.: cns, and . 

(iii) such other colleges to which this 
scheme is made applicable by the Govem-
ment, recognising and lor afficliating author-
ity. 

The All India Council of Technical Edu-
cation, a Statutory body, established by an 
Act of parliament, is empowered, among 
other things, to fix norms and guyldelines for 
charging tution and other fees and provide 
guidelines and provide guidelines and uni-
versities imparting technical education. A 
meeting of the Secretaries of the concerned 
State Governments was held on 11 .3. 1993 
to discuss ways and means for implementa-
tion of Supreme Court Judgement. The 
maHer is being examined by the A" India 
Council for Technical Education in the light 
of the discussions held in the said meeting. 

The University Grants Commission has 
also been asked to take appropriate action 
for farming of regulations under the UGC 
Act for regulating the fees which the affili-
ated collages operating on no-grant -in-aid 
basis are entitled to charge. 

SHRI JITENDRA NATH DAS: I am 
sorry to say that there is no positive and 
definite Govemment statement in imple-
menting the judgement of the hon. High 
Court. You know Sir today the higher educa-
tion is so costly that it is quite impossible for 
the poor students. Moreover in the recent 
budget a drastic reduction of the fund in the 
field of higher education is there. However, 
I would like to know irom the hon. Minister 
what is the statewise statement of these 
professional colleges in respect of capita-
tion fee and the tuition fee before a.nd after 
this aspect. 

Secondly I would like to know whether 
the Government has any thinking to imple-
ment the very idea of the Supreme Court 
judgment from the nursery level. 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): So far as the detailed chart show-
ing all the colleges and how much they have 
been charging is concerned, I think WE 
require notice for that. 
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So far as the question of implementing 
the Supreme Court judgment is concerned, 
I would like to point out that there were two 
judgments one in Moni jain's case which was 
delivered on 30.7.1992 and the second 
judgment was delivered in the case of 
Unnikrishanan and others versus Andhra 
Pradesh on 4.2. 1993. The 4.2.1993 judge-
ment has set put a guideline for the entire 
issue of captiation fees and this is the basic 
judgment on which we have to now function . 
In this regard naturally because the States 
are also directly concerned, the first steps 
we took was to call a meeting of the Secre-
taries of Education of the States and a 
discussion has taken place as to how the 
gudelines give by the Supreme Court have 
to be implemented. Once we come to cer-
tain conclusion, then we will take the next 
step of seeing that those guidelines are 
implemented. 

SHRI JITENDRA NATH DAS: I am not 
getting the exact answer for the second part 
of my question as to whether the Govern-
ment has any thinking to implement the very 
idea of the judgment from the nursery level. 

MR. SPEAKER: The question is about 
Engineering Colleges. 

SHRI JITENDRA NATH DAS: That is 
known to me. But I wanted to know whether 
the Government is thinking over the very 
idea. . 

My second supplementary is, a meet-
ing was held of the Secretaries of the con-
cerned State Governments was held on 
11.3.1993. It is to discuss ways and means 
for the implementation of the Supreme Court 
judgment. I would like to know as to what is 
the resolution and what are the wasys and 
means that had been adopted in that meet-
ing. 

SHRI ARJUN SINGH: Sir, no final con-
clusiop has been arrived at. So, it would not 
be proper to spell out as to what discussion 
took place. But we are conscious of the fact . 
that Supreme Court wants these guidelines 
to be implemented from 1993-94 academic 
session. Therefore, we will see, before we 

come to certain conclusions, taking the steps 
along so that these guidelines are imple-
mented. 

{ Translation] 

SHRI SHANKERSINGH VAGHEL: Mr. 
Speaker, Sir, through you I would like to 
draw your attention to the fact that we the 
Members of the House are prevented from 
even slight deviation from the main question 
where as we are not provided with right 
answers to our questions ... 

MR. SPEAKER: You may ask any thing 
in the form of question you like but do not 
waste the time. 

SHRI SHANKERSINH VAGHELA: It is 
under your command .. 

{English] 

MR. SPEAKER: Please do not guide 
me. You may now come to the question. 

SHRI SHANKERSING VAGHELA: Okay. 

[ Translation] 

Through you I would like to ask from ttie 
"on. Minister whether the Government has 
done commercialisation of education. Has 
the Govemment made a provision that any 
person with or without merit can seek admis-
sion to colleges for higher education by 
donating money? You have mentioned here 
that the All India Council For Technical 
Education will monitor this. I would like to 
know about the machinery through which 
the Govemment would decide about the 
captivation fee in accordance with the guide-
lines of the Supreme Court. How will the 
Union Government monitor it? Will it be 
done through All India Councilfor Technical 
Education or through some other machin-
ery? 

SHRI ARJUN SINGH: Mr. Speaker, Sir 
the All India Council for Technical Education . 
will monitor the guidelines in respect of 
technical education. There are many educa-
tional institutions that are directly cOntrolled 
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by the State Governments, so they too will 
have to intervene in it. All India Medical 
Council would monitor the functioning of 
medical institutions wherever they are. That 
is why I say that by the time we reach a final 
decision after holding consultation with aI/ 
the State Governrnents, the order of the 
SUPrefAe Court will remain effective. The 
concerned departments are committed to 
follow the order of the Supreme Court. 

[EQglish] 

SHRI SHARAD DIGHE: Mr. Speaker, 
Sir, it is good that action is being taken to 
implement the Supreme Court judgement. 
The Supreme Court had, of . course, the 
laudable objective of eradicating the 
captiation fees and therefore, certain 

. schemes have been laid down by th~m. I 
would like to know as to whether any anoma-
lies liave been pointed' out by the State 
Govemments in view of the guidelines is-
sued by the Supreme Court because sev-
eral State Governments, particularly the 
Govemment of Maharashtra had allowed 
severai private colleges during the last sev-
eral years and they had been doing good 
work in opening avenues for seveial stu-
dents to get the professional education; and 
so many anomalies have srisen because of 
the Supreme Court judgment; and hard-
ships are before the institutions which are 
run for a long time. So. I would ask the hon. 
Minister as to whether he intends to set up 
any committee to examine the real implica-
tions of the judgment. the anomalies cre-
aIed by them and the hardships created by 
them; and if possible, I would like to aSk. 
whether they can be remoYed:-WiII they 
follow the judgment and try to eradicate they 
evil of captiation fees? 

SHRI ARJUN SINGH: Sir. I think. if is not 
open for t"'8 to go into the propriety or 
impropriety of any decision of the Govern-
ment in opening such institutions in the past. 
This judgment of the Supreme Court has 
come in a very certain context; and in that 
context. we have to implement what the 
Supreme Court wants us to do. I can under-
stand and it is possible; that is why. we are 
h3ving the discussion with the States where 

such issues will come upsn<1then we will try 
to resolve the whole thing In a manner so 
that on the one hand the evil of captivation 
fee is taken care of and on the other hand the 
opportunities opened are also not closed. .. 
But this has to be done after discussion. I 
cannot give any opinion just now. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker. 
Sir. through you I want to ask question 
related to policy- matter which arises out of 
it only. Mr. Speaker, Sir, you may recall 
when the Supreme Court devliered its judge-
ment last year which was regarding such 
colleges. The honurable Justices of the 
Supreme Court had opned that such shops 
of education should be closed and that 
edciuation should also be made a funda-
mental right. And after that this second 
judgement has been delivered on which my 
question is mainly based. We all are 'aware 
of the fact that Enginerring and Medical 
colleges are running in the country by allow-
ing admission in arbitarary manners charg-
ing huge captition fees. You as well as 
$Bveral other hon. Members of the House 
must have had the experience as to how 
pressure from the people of our different 
coinstututencies in mo.unted on us for help-
ing them seek admission to those institu-
tions and their cases are also forwarded. 
Keeping all these things in view I would like 
to know from the hon. Minister through you 
whether education in the country would be 
imparted on the basis of merit or such 
colleges would be kept open for those who 
do not have merit, but do have money. I do 
agree that there is a crunch of resources and 
private institutions should therefore bed al-
lowed to be opened. But commerciallism in 
the foeld of education cannot be allowed. 
This leads to irregualrities in the field of 
education and which further leads to dis-
criminations in society itself. That is why I 
would like to know from the Governrnent 
through you that keeping in view the judge-
ment of the Court as also keeping in view our 
commitment to the socitioty. whether it would 
introduce such a policy in the field of educa-
tion irr~~tive of the consideration that it 
comes under State Govemment or the ,.3 
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Central Govemment so that disparties in the 
field of education, particularly in the field of 
technical education, may be removed. 

SHRI ARJUN SINGH: Mr. Speaker, Sir 
the questiOn asked by the hon. Member is 
absolutely right. I do not want to refer to the 
what happened in the past, but ever since 
the Supreme court has delivered this judge-
ment, it has become amply avident that 
such a situation may be created on that 
basis about which he has made a reference. 
The Govemment is committed to implement 
it in toto. We simply want that the pOints that 
have been raised by the State Governments 
and about which hon. Dighe Saheb has just 
said that care should be taken so that no-
body is neglected and so that merit may 
remain a basis to ensure unifomity in admis-
sion. This is the intension of the Supreme 
Court and this is what the Government 
wants to implement. 

(English] 

SHRI A CHARLES: Sir, we will all agree 
that there ~houldbe uniformity in the admin-
istration and management of the profes-
sional colleges. I may draw the attention of 
the hon. Minister through you that there are 
certain well-established autonomous pro-
fessional colleges which have rendered 
yeoman's service in the field of medical 
education and"technical education . .. 

So, may I know from the hon. Minister 
that while guidelines are issued to imple-
ment the judgment of the Supreme Court, 
care shall be taken that unnecessary hard-
ship may not be caused to well- established 
institutions, such as, CMC Velleore, St. 
John's Medical College, Bangalore, which 
have attaind intemational stature and im-
portance and that their autonomy and their 
functainng may not be affected in any man-
ner while implementing the judgment of the 
Supreme Court? 

SHRI ARJUN SINGH: I agree with the 
hon. Member. There are certain institutions 
in this country of a very high order which are 
being run by private mangement. One should 
not try to decry the mangement as such. The 

point is that the Supreme Court has, in a 
certain context, come to a certain decision. 
Thar decsion has to be implemented. It 
should be implemented in a manner so that 
the basic cocem of the Supreme Court is 
taken care of 

At the same time. what is the situatiOl) in 
each State should be attended to in a man-
ner so that no hardship is .caused and the 
good service being rendered by good insti-
tutions is not jeopardised. 

SHRIMATIMALINI BHATTACHARAYA: 
Sir, so far as captiation fees are concemed, 
it is not just a matter of responding. to the 
fudgment of the Supreme Court. But it is also 
a question of announcing the Govemment 
policy regarding capitation fees. I want to 
know whether the Government considers 
such high fees charged by educational insti~ 
tutions to be good or evil or necessary evil or 
that. So far as the tv 0 Supreme Court 
judgements are conce .ned, there is some 
difference between the two judgements on 
this' aspect. So far as the new education 
policy is concerned, it is not very clear on 
capitation fees. And we find that so far as 
captivation fee is concerned, some times 
says that it is for resource mobilisation but 
we find that in most cases where capitation 
fees becomes a system, it is not used for the 
development of the institutions and it in-
creases money power. So, I would like to 
know from the hon. Minister whether the 
Government would make a policy statement 
on capitation fees in the light of the Supreme 
court judgements and tile new education 
policy. 

SHRI ARJUN SINGH: Sir, generally I 
would like to say that the Govemment is not 
supportive and has never been supportive 
on the principle of capitation fees over and 
above what has been laid in the prospectus 
or whatever is the rule. We are however 
awrae and the hon. Melnber is also awre 
t~at something else had been going on and 
that is why, the matter went up of the court 
and now, the Supreme Court has pssed a 
very definite judgement. In the light of this 
judgment, we will have to go into the manner 
in which the iudQel!\ent has to be impleted. 
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I am only saying that the implementation of 
this Judgement, while tacking care of the 
evil of capitation fees, should not totally lose 
sight of the prevailing situation in many of 
the State where colleges under private 
mangemnets are rending great service to 
the students and the community. That is all 
I am saying and for that matter, we pre under 
discussion and whatever is finally decided, 
I will come to the House and place it here. 

DR. KRUPASINDHU BHOI: Sir, All India 
council of Technical Education is a statutory 
body established by an Act of Parfiament 
like the Medical COuncil of India. Based on 
that, the Supreme court has given a laud-
able objective on eradication of capitation 
fees. Then, in the second judgement, the 
Supreme court has said to charge tuition 
fees, in private professional colleges, ac-
cording to the prescribed norms given by the 
Indian council of Technical ?Education and 
Medical Council of India. There is already an 
established norm on the floor of the House 
to take adecision as to what should be done. 
If there is any lacunae In the Indian council 
of Techn6cII Education, it can be amerded 
accordir9Y. I want to know from the hon. 
Minister .• to whether the judgement of the 
Supreme Court win be supreme or manda-
tory on the Parflament or the Minister or is it 
only In an advisory capacity in educational 
and other matters? 

SHRI AAJUN SINGH: I do not have to 
say that the judgement of the SupretTIe 
Court Is obviously the final word on this. 

DR. t(RUPAS',)INDHU BHOI: Sir,l want 
a debate on this subject. 

MR. SPEAKER: Constitution is very clear 
on this. Please sit down. 

SHRI RAM NAIK: There is Anti-CapIta-
tIon Act in Maharashtra. My question is, 
taking into consideration the Supreme court 
judgements, will the Central Govemment 
consider a proposal to bring its own Anti-
Captiatlon Act, which will be applicable all 
rNer India? . . 

SHRI AAJUN SINGH: If discussion with 

all the State Governments is over, if that is 
going to be the consensus, then certainly we 
will do that. 

SHRI MUMTAZ ANSARI: It has been 
pointed out in the statement made by the 
hon. Minister also that there are various 
bodies Hke All India Council of Technical 
Education, All India Medical Council, State 
Govemments Secretaries talks and UGC. I 
would like to ask the hon. Minister whether 
some sort of a coordination has been btought 
out between all these bodies in order to lay 
down certain guidelines for admission and 
fees regulation or not. Secondly, will reser-
vation policy be introduced into that or not? 

-SHRI ARJUN SINGH: That is precisely 
the process which we are undergoing at the 
moment. Both the Indian Council of Medical 
Research and the Stale Govemments are in 
the proces of being consulted an whatever 
ultimately comes out of that will be the basis 
on which we will function. 

( Translation) 

PROF. PREM DHUMAL: Mr. Speaker, 
Sir the hon. Minister has also made a men-
tion in the last paragraph of his reply about 
the University Grants Commission and has 
said that help in this regard would also be 
taken from it (Interruptions) 

SHRI AAJUN SINGH: The reservation 
that is provided in law will remain as it is. 

PROF. PREM DHUMAL: Mr. Speaker, 
Sir, I had raised a question twice about 
irregularities committee in the field of educa-
tion that 27 fake universities are running in 
the country. If the Govemment is keen on 
conferring powers on the University Grants 
Commission, them I would like to know from 
the hon. Minisler whether an effort will be 
mad8 to check captiation fee under the Bift 
to provide more powers to the University 
Grants Commission which is lying pending 
in the Parfiament and powers can be given 
to it to take action against fake Universities 
and will he try to get that the BHI passed in the 
current session It self . 
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[English) 

SHRIMATI MALiNI BHAn ACHARAYA: 
Please allow a full discussion on this. 

[ Tral]Slation) 

SHRI ARJUN SINGH: Bill is lying there 
in the House to be enacted, but I alone 
cannot get is passed soon. I wish that it is 
passed soon. 

SHRICHHEDIPASWAN:Mr.Speaker, 
Sir, through you I would like to know from the 
hon. Minister the time he would be able to 
direct the university Grants Commission to 
pay a sum of Rs. 40 crore to Bihar Govern-
ment which is outstanding against the Uni-
versity Grants Commission (UGC) as the 
U.G.C. is not releasing the amount saying 
that the Bihar Govemment is not abiding by 
the norms and guidelines of U.G.C. while 
the; fact is that the Govemment of Bihar is 
abiding by the norms and guidelines of the 
UG.C.? 

[English] 

MR. SPEAKER: This does not airse out 
of the main question. But if the Minister 
wants, he may reply to it. 

[ Translation) 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
the question does not arise out of the main 
question, but since the matter is related to 
Bihar, I would like to r~ply to it. 

There are no two opinions about what 
the hon. Member has said that the teachers 
have to face some difficulties due to the 
situations born out of non-compliance with 
the norms and guidelines of the UG.C. 
Sometime back I happened to meet the hon. 
Chief Minister of Bihar with whom I heold 
talks and who suggested a way out to solve 
the difficulties. So, at his instance, Rs. 20 
crore (?Ut of the total due amount has been 
released 
( Interruptions) 

SHRI BHOGENDRAJHA: Mr. Speaker, 

Sir, the hon. · Minister has replied all the 
questions in the affirmative which creates 
further complications. He says that the ver-
dict of the Supreme Court would be imple-
mented and admission in the institutions of 
private sector would be made both by taking 
capitation fee as also by not taking it from 
some other candidates .. 

MR. SPEAKER: You have not been 
given time to make a speech. You have to 
ask supplementary question. There is paycity 
of time. So, you should ask the question as 
earty as possible. 

SHRI BHOGENDRAJHA: Mr. Speaker, 
Sir, what I want to say is that ours is a 
capitalistic society. There are many capital-
ists here. Our ancestors have, also symboli-
cally suggested that wealth, that is to say 
Laxmi, (the goddess of wealth) rides the owl 
and Saraswati (goddess of learning) rides 
the Swan. The Government should make 
two separate universities at the national 
level so that people may have the 
convenicence to distinguish between insti-
tutions where admission is made by taking 
capitation fee and the others where admis-
sion is made on merit basiS. Will the Govern-
ment think over it? 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
whether it is own or the Swan the choice is 
with the rider. 

SHRI BHOGENDRAJHA: Owls hunt at 
night that is why you have given them 
priority. 

[English] 

MR. SPEAKER: Is that word parliamen-
tary? 

[ Translation) 

SHRI ARJUN SIN.GH: I do not want to go 
into that. The hon. Members sitting there in 
front of Us can only deliver lectures on that. 
What I simply want to submit is that seeking 
education by means of money power is not 
proper anywhere. That must be checked. 
There has been already some check on it. 
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but it ;s not adequate. That ;s why 'this 
question was brought before the Supreme 
Court and it delivered decision judgement. It 
should be intention of all of us try to imple-

. ment it together. Here the question is not as 
to why I reply in the affirmative to a question 
of any Member. When a particular Member 
is raising some right question how then can 
I say that his question is not right. The 
question is we should get the cooperation of 
all so that decision of the court may be 
implemented. That co-operation is expected. 

WRITTEN ANSWERS TO QUESTIONS 

Vocational Courses 

[English] 

*284. SHRIMATI GEET A MUKHERJEE: 
DR. D . VENKATESWARA RAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the vocational courses in-
troduced by UGC at the under-graduate 
level have proved to be a failure; 

(b) if so, the reasons therefore; and 

(c) the remedial measures proposed to 
be taken in these regard? 

THEMiNISTEROFHUMANRSOURCE · 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a)to(c). The UGC does not prescribe 
courses in the Universities. These are pre-
scribed by each University individually. 

The University Grants Commission has 
not introduced any vocational Courses at 
undergraduate level. However, the UGC is 
operating a scheme of restructuring of 
courses since 5th Plan with a view to 
restructure first degree level courses in 
Arts, Social Sciences, and Sciences to link 
them with developmental needs of com-

munity and with practical experience and 
productivity. This scheme implies 
reorientation of existing courses already 
taught in Unversities and Colleges so as to 
have three components: namely, founda-
tion courses, Core Courses and Courses 
of applied nature. 

A sum of Rs. 5 lakhs for five years per 
college is provided for implementation of 
this scheme by UGC. It has been now felt 
that mere IWcational orientation is not 
enough. In some subject areas, courses at 
degree level can be designed to impart 
practical skills to students for adequately 
equipping them for employment or self-
employment. This will also provide continu-
ity to vocational stream at +2 level. The UGC 
intends to implement such a programme in 
the 8th plan subject to availability of re-
sources. 

The UGC h~s appointed an expert com-
mittee to identify such vocational courses 
and to develop course details in consulta-
tion with employers. 

[ Translation) 

Study of Pollution 

*285. SHRI RAMASHRA Y PRASAD 
SINGH: 
SHRI ARVIND TRIVEDI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the findings/observations of the re-
cent study conducted by the National Envi-
ronmental Engineering Institute regarding 
pollution in the country; 

(b)the percentage of rise in the air 
pollution in Delhi during 1991 and 92; 

(c) whether a study on effect of air ' 
quality on human health and medical exami-
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nation of residents in relating to ambient air 
quality is being monitored in Delhi; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) National 
Environmental engineering research Insti-
tute (NEERI), Nagpur carried out ambient 
air quality monitoring in 10 major cities of 
India viz., Ahmedabad, Bombay, Calcutta, 
Delhi, Hyderabad, Jaipur, Kanpur, Cochin, 
Madras and Nagpur in collaboration with the 
Central Pollution control Board. Compara-
tive data analysis for the ambient pollutants 
monitored in 1991 and 1992 are indicated 
that certain vehicular emitted pollutants are 
rising in Delhi followed by Calcutta and 
Bombay. Sulphur dioxide pollution was ob-
served highest in Calcutta followed by Delhi. 

At present, according to the air quality 
survey, the levels of sulphur dioxide and 
nitrogen oxides in these major cities are well 
within the prescribed limits, while the levels 
of suspended particulate matter in these 
cities are on the higher side. The latter is 
mainly due to natural dusty conditions and 
the increasing density of vehicular traffic. 
While industries and motor vehicles are 
required to met the prescribed emission 
standards, the improvement the level of air 
pollution will be offset by the increase in the 
number of vehicles n metropolitan cities by 
2000 AD. 

(b) As regards percent rise of pollutants 
in Delhi, keeping 1990 as a base lin4 year, 
there were 13.6 and 38.6 rise in suspend 
particulate matter and 6.7% (in both years) 
rise in sulphur dioxide for 1991 and 1992 
respectively. 

(c) &(d) . The Central Pollution control 
Board(CPS) had conducted a study on the 
effect on the ambiem air quality on human 
l'Iealth in two areas of Union Territory of 
Delhi namelY,Trans Yamuna and Siri fort in 
collaboration with All India Institute of Medi-

cal SCiences(AIAMS). New Delhi. The study 
concluded that most 0 the heath effects are 
produced due to multiple factors and, there-
fore, any Single factor may not reflect direct 
relationship with the community health. 
However, several r~piratory oardiovascular 
and other diseases may be attributed to air 
pollutants viz., Nitrogen Dioxide and Sus-
pended Particulate Matter. These diseases 
are aggravated further due to the multiple 
factors, such as con~ested housing, poor 
economic conditions, cooking fuel etc .. 

[English] 

Assistance from Multilateral Fund 

*286 SHRI BIJOY KRISHNA HANDIQUE: 
SHRI DILEEP SINGH BHURIA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the advantage which India expects 
to get from the Multilateral Fund under the 
amended Montreal Protocol ; 

(b) whether any assistance has been 
received by the Government from the fund; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THER MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS""(SHfll KAMAL NATH): (a) India ac-
ceded to the Montreal Protocol on 19th 
June,1992 and the protocol has come it 
effect for India from 19th September, 1992. 
India is now obliged, under the terms of the 
Protocol to phase out consumption and use 
of ozone depleting substances (ODS). The 
interim Multilateral fund has been estab-
lished in order to fund the efforts made by 
the countries which are Parties to the Proto-
col to implementthe phase-out programmes. 
India can expect to receive assistance de-
pending on the number and nature of the 
proposals posed to the Multilateral Fund. 
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(c) to (d). Two proposals have been 
sanctioned recently to the Government of 
India by the Executive Committee of the 
Multilateral Fund-US $430,600 have been 
sanctioned for institutional strengthening 
and US $113,000 have been sanctioned for 
projects preparation assistance. 

National Parks and Sanctuaries 

*287 SHRI RATILAL VARMA: 
SHRIMATI MAHENDRA KUMARI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether any guidelines have been 
issued by the Governrnent regard to devel-
opment of national parks and sanctuaries; 

(b) if so, the details thereof; 

(c) the amount provided under various 
schemes during 1990,1991 and 1992 for 
this purpose State-wise; and 

(d) the efforts made by the Government 
to enlarge the netwoti( of wildlife protected 
areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d) . The 
broad strategy for wildlife conservation in 
the country outlined by the then Prime Min· 
ister on October 1, 1982 interalia envisaged 
establishment of a netwoti( major wildlife 
eco-systems and with adequate geographic 
distribution, restoration of degraded habi-
tats to their natural state within these pro-
tected areas and rehabilitation natural state 
within these protected areas and rehabilita-
tion of endangered and threatened species 
and their restoration to protected portions of 
their former habitats in a manner which 

provides some reflection of their original 
distribution. 

Wildlife management being within the 
jurisdiction of the State Governments, ac-
tion for establishment of protected areas is 
taken by them in pursuance of the broad 
objective of the wildlife Conservation strat- . 
egy . referred to above and in consonance 
with the provisions of the wildlife (Protec-
tion) Act 1972. 

Central Government have been pro-
viding financial assistance for the develop-
ment of National Parks and Sanctuaries. 
Sirnilarly, under special schemes financial 
assistance has been provided to specific 
conservation programmes in specifIC area 
such as under project Tiger, Conservation 
of Rhino, Project Elephant. These schemes 
also lay down certain guidelines which 
interalia stipulate (i) that the State Govern-
ments should give a commitment not to 
change the boundaries of the assisted pro-
tected area so as to reduce the area(ii) that 
the recurring expenditure should be sus-
tained by the state Government, (iii) that the 
protected areas would be managed accord-
ing to management plans and (iv) that trained 
manpower will be provided for management 
of national parks. 

The assistance provided by Central 
Government to State Governments under 
various wildlife conservation schemes dur-
ing 1990-91-92 and 1992-93 is indicated in 
the attached statements - I,ll and III. 

The State Governments are continuing 
their endeavour to enlarge the protected 
area networks can be seen from the fact that 
the numbers of National parks and sanctu-
aries have increased from 19 and 205 
respectively in 1980 to 51 and 242 in 1986 
and further to 75 and 421 in 1992. 
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International Conference on Nutrition 

*288. SHRI MANORANJAN SHAKT A: 
SHRI GEORGE FERNANDES: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether India participated in the 
recent International Conference on Nutri-
tion (ICN) held in Rome; 

(b) the role played by India in the 
Conference; 

(c) whether any decision has been 
taken in the Conference regarding National 
Action Plans for combating hunger and 
malnutrition; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI) : (a) Yes, Sir. 

(b) India actively participated in the 
deliberations of the Conference. 

(c) to (d). The Conference resolved 
that the member countries would revise or 
prepare, before the end of 1994, their na-
tional plans of action with regard to various 
goals and objectives, including combating 
hunger and malnutrition. 

[ Translation) 

Effect of Chemical Fertilizers 

'289 SHRI RAM PUJAN 
PATEL: 
SHRIGUMAN MAL 
LODHA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether ICAR has made any study 
regarding the adverse effect of chemical 
fertilizers on agricultural production; 

(b) if so, the details thereof indicating 
the impact of chemical fertilizers on under-
ground water; 

(c) whether any remedial measures 
have been recommended by ICAR in the 
regard; 

(d) if so, the details thereof; 

(e) whether Govemment propose to 
set up an advisory body for the conservation 
of soil, underground water and environ-
ment; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRICULTURE 
(DR. SALRAM JAKHAR): (a) Yes, Sir. 

(b) Several field experiments have 
been carried out through all India Coordi-
nated Projects and at State Agricultural 
Universities. These'experiments reveal that 
balanced use of chemical fertilizers does not 
cause any adverse effect on agricultural 
production. So far as the pollution of ground 
water is concerned at the current level of 
fertilizer application in the country, of about 
71 kg! ha, the impact of chemical fertilizers 
is negligible. 

(c) to (d) . The current recommenda-
tions and the continuing research 
programmes emphasise the adoption of 
integrated nutrient supply through balanced 
use of major and micro-nutrients, organic 
manures and bio-fertilizers so Jhat higher 
agricultural production can be sustained 
over a period of time with less negative 
effect on the environment. 

(e) No, 
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(f) Does not arise. 

[English] 

Agricultural Production in Eastern 
Region 

*290. SHRI HANNAN MOLLAH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Govemment have 
launched any special schemes in the East-
em region of the country for increasing the 
agricultural production in view-of low growth 
rate of argicuhure in that region; 

(b) if so, the details thereof; 

(c) whethertheGovemmenthaveevalu-
ated the impact of the said schemes; and 

(d) if so. the details thereof? 

THE MINISTER OF AGRICULTURE 
(DR. BALRAM JAKHAR): (a) and (b). Gov-
ernment of India had launched a Special 
Rice Production Programme during 1985-
86 in Eastem Region, which was merged 
with Special Foodgrains Production 
Programme (Rice) and is now termed as 
Integrated Programme for Rice Develop-
ment. Besides, Special FOodgrains Produc-
tion Programme on Maize and MiIets, Wheat, 
Pulses and Special Jute Development 
Programme are being implemented in iden-
tified States of the country including Eastem 
region for increasing productivity and pro-
duction of relevant crops. Several other 
programmes for increasing the agricuhural 
production (like Intensive Cotton Develop-
ment Programme, National Pulses Devel-
opment Programme, 0IIseeds Production 
Programme and National watershed Devel-
opment Project for Rainfed Areas, etc.) are 
being implemented in the country, including 
the States in the Eastem Region. 

(c) and (d). Yes, Sir, The impact of 

implementation of these schemes in the 
region has been reviewed by the Govem-
ment. The schemes have helped in increas-
ing productivity and production of the rel-
evant crops in the region. 

[ Translation] 

Sugar Mills 

*291. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of FOOD be 
pleased to state: 

(a) the number of sugar mills in the 
country which have started production'in the 
current season; 

(b) the riumber of 5ugar mills lying 
closed at present and the remedial mea, 
sures adopted for reviving them; and 

(c) the target fixed for sugar production 
during the current crushing seaSon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KAL-P NATH 
RAI): (a) 386 sugar mills were in production 
as on 31 .1.93 during the current season 
1992-93 (October-September). 

(b) 28 sugar mills have not gOne into 
production as on 31 .1.93 during the current 
season 1992-93(October,September). The 
measure taken by the Govemment in this 
regard are as follOWS; 

i) A new, sugar policy has been 
formulated with a view to im-
proving the financial.viability of 
sugar mills. 

ii) State Govemments have been 
directed to assess the' reasons 
for the non-functioning of these 
mills and to take appi'opriate 
action to ensure commence-
ment of their operations. 

iii) State Govemments have also 
been directed that in case of 
delay in commencement of 
operations due to unavoidable 
reasons,-arrangements be 



63 Written Answers MARCH 16. 1993 Written AnswtI,,, 64 

iv) 

made to ensure disposal of cane 
in the areas of such factories 
through neighbouring factories. 
Where such mills had applied 
and fulfilled all the conditions 
laid down. loans have been 
given from the Sugar Develop-
ment Fund on soft terms for 
development of sugar cane in 
their areas and also for 
rr,:>demisation/rehabilitation of 
their plant and machinery. 

(c) The Committee constructed to for-
mulate the development programme for 
sugar industry for the 8th Five Year Plan 
period had fixed a target of 121.68 lakh 
tonnes of sugar production for 1992-93 
sugar season. 

Administration Expenditure on 
Foodgrains 

*292. SHRIMATI BHAVNA 
CHIKH.UA: 

SHRIMATI SHEELA 
GAUTAM: 

Will the I'v,inister of FOOD be pleased to 
state: 

(a) the per quintal expenditure incurred 
on procurement and transportation of vari-
ous foodgrains by the Food Corporation of 
India during 1990-91 and 1991-92; 

(b) whether there is continuous in-
crease in the administrative expenditure on 
transportation and storage of foodgrains by 
F.C.!'; 

(c) if so. the reasons therefor; and 

(d) the corrective measures taken to 
check this increase? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) The Food Corporation of India 
(FCI) procures foodgrains and transports 
the stocks to consuming areas for issue 
under the Public Distribution System. 
Jawahar Rojgar Yojana etc. The procure-
ment and distribution expenses. inclusive of 
expenses on transportation. incurreci by FCI 
were as under:-
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(b) No Sir, 

(c) and (d). Question do not arise 

(English] 

Multinational Companies in Agricul-
tural Sector 

*293. SHRI MOHAN SINGH (DEORIA): 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Govemment propose 
to encourage multinational companies to 
enter the agriculture sector; 

(b) if so, the reasons therefor; and 

(c) the Hkely impactonfarmingcommu-
nity? 

THE MINISTER OF AGRICULTURE 
(SHRI BAlRAMJAKHAR): (a) Since 1986, 
MRTPIFERA companies have been permit-
ted to enter in the area 01 certified high 
~ seeds. In the New IndusIriaI Policy, 
1991 seed was considered 8 high priority 
Industry for automatic approval 01 venture 
with 51 % foreign equity. 

(b) and (c). The New Policy on Seed 
Development 011988 alms to provide fann-
ers with the best planting materi8J available 
anywhere in the World to boost productivity 
and Income of the farming community. 

[ Translation) 

s.Ie Through P.D.S 

*294. SHRISUREtI)RAPALPATHAK: 
Will the Minister 01 CIVIL SUPPUES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(8) whether the sale of foodgrains 
through the PublIc Distribution System has 

declined continuously for the last two years; 

(b) if so, the reasons therefor; and 

(c) the steps taken to boost the sale 
through P.D.S? 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A.K. ANTONY); (a) to 
(c). The off take of foodgrains (wheat plus 
rice) by the State GovemmentslUT Admin-
istrations, both in 1991 and 1992 has been 
substantiaUy higher than that in the years 
prior to them. the sale of foodgrains from the 
Public Distribution System (PDS) is chiefly 
dependent on the differences between price 
levels of the foodgrains in the open market 
and those on the PDS. 

* 295. SHRI GIRDHARI LAL 
BHARGWA: WtII the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) the deIaiIs 01 the projects launched 
in Rajasthan for improvement 01 envir0n-
ment during the last three years; 

(b) the success achieved so far; and . 
.(c) the projedspropo6ec:llobe laooched 

in near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND F0R-
ESTS (SHRI KAMAl NA TH): (8) The 
details of the projects initiated by the Minis-
try 01 Environment and Forests during the 
last three years in Rajasthan for impr0ve-
ment 01 environment are as under: 

1. A project fordemollsbaticln 01 tech-
noIogy for fodder production in 
degraded IandsIsand mmes was 
initiated in 1990-91 to be impIe-
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2. 

3. 

mented through Central Arid Zone 
Aesearch Institute (CAlAI), Jodh-
pur. An amount of As. 13.121akhs 
was released to CAlA!. 

An externally aided project, as-
sisted by Overseas Economic Co-
operation Fund (OECF) Japan, on 
Afforestation and Pasture Devel-
opment along Indira Gandhi Canal 
was initiated in 1991 . The total 
project cost is As. 107 crores. The 
main objective of the project is to 
protect canal, agriculturalfields etc. 
from the desert sands and to meet 
the local needs of fuel and fodder. 
An expenditure of A; . 14.47crores 
has been incurred 1.1 December, 
1992 and an area of about 11,878. 
has been covered by that time. 

Another extemally aided affores-
tation project for Aravalli Hills, 
also assisted by OECF, Japan, 
has been started in April, 1992. 
The expenditure incurred liB De-
cember, 1992 is As. 4.14a-ores 
and 20,000 ha. have been C(N-

erecl. The objective is to c:heck 
desertification and restore ec0-
logical status by reaffOiestation, 
and also to ~ase the produc-
tion of fuetwood, fodder, timber 
etc. to meet the local needs. The 
project cost is As. 166.9 CJOreS. 
The project will COlIer an area of 

S.No. Years 

i) 1990-91· 

ii) 1991-92 

iii) 1992-93 

4. 

5. 

6. 

1,15 000 ha. and distribution of 
750 lakhs seedlings. 

The agreement for a project on 
Dungarpur Integrated Wastelands 
Developments was signed with 
Swedish International Develop-
ment Agency (SIDA) on 4.3.1992 
at a total cost of As. 28.14 crores. 
This project will cover Dungarpur 
district and the main objectives are 
rehabilitation of degraded lands 
through afforestation, soil and 
moisture conservation , exploitation 
of natural resources on sustain-
able basis for the needs of the 
people. The expenditure incurred 
till December, 1992 was about 
As.36.83 lakhs. 

FIVe districts have been selected 
for constitution of Paryavaran 
Vahinis during the cuneot year. 
The scheme is aimed to encOur-
age public participation in creating 
environmental awa~ and for 
controlling environmental degra-
dation and deforestation. 

The National Environment 
Awal11.ess Campaign(NEAC) 
was IatMChed during the years 

. 1~91, 1991-g2·and-1992-93_ 

. The details are a§PIJnder:~ . 

No. of Financial Assistance 
Orgns. granted (Rs.) 

26 2,85,2500 

28 2,,·91,00 

62 4,01,000 

- --
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7. 

8. 

A new Centre on Environmental 
Information System (ENVIS) has 
been set up on 'Desertification' at 
the Central Arid Zone Research 
Institute (CAlRI), Jodhpurin 1991-
92 for collection, storage retrieval 
and dissemination of information. 

A Desert Ecology Fellowship has 
b~en instituted during 1991-92 a 
the University of Jodhpur. The 

S.No. 

i) 

ii) 

Title of the Project 

Assessment and 
evaluation of Impact 
of environmental 
pollu.tion on tri~al 
population in the 
Mineral activity of 
Tribal sub plan region 
of Rajasthan 

An epidemiological 
study on endemic 
fluorosis in tribal 
areas of Southern 
Rajasthan 

(b) The above projects have been 
proceeding satisfacto,ily. 

(c) The above projects are continuing 
in nature. 

(English] 

Pollution in Yamuna 

*296. SHRI MADAN LAL 
. KHURANA: 

SHRI JEEWAN SHARMA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be plea~ to state: 

9. 

objective of the project is to study 
the desert ecology in recognition of 
the contribution of the Bishnoi Com-
munity to nature conservation. A 
Committee has been constituted 
at the University of Jodhpur for 
award of first fellowship. 

Two r~search projects with a total 
outlay of Rs. 4.35 crores have 
been funded in 1992-93 as under: 

Name of 
Institution 

Sarita 
Society, 
udaipur 

S.B.P. 
Government 
College 

Duration 
(Years) 

2 

3 

(a) the rank of the river Yamuna among 
the most polluted rivers in the country; 

(b) the factors causing pollution in the 
Yamuna; 

(c) the details of industrial units along 
the Yamuna which have taken pollution 
control measures; 

(d) the details of industrials units which 
have not taken pollution control measures 
and the action taken against them; 

(e) whether Delhi Pollution Control 
Committee carried out any study on the 
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Najafgarh Drain; 

(f) if so, the details and the out-come 
thereof; and; 

(g) the steps taken or proposed to be 
taken to check pollution in the Yamuna,a 
particularly in the Capital? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
EST (SHRI KAMAL NATH): (a) There is no 
interse ranking of polluted rivers. However, 
Yamuna, in certain stretches, is one of the 
highly polluted rivers in the identified list of 
sucr rivers. 

(b) The quality of river water of Yamuna 
is affected due to point sources like muncipal 
and industrial effluents and non-point sources 
like run off from agricultural fields, bringing 
residual pesticides, cattle vallowing, wash-
ing and bank side activities. 

(c) and (d). A statement is attached. 

(e) to (g). According to the study carried 
out by the Delhi Pollution Control Committee 
on Najafagarh Drain, no industrial or domes-
tic effluent should be discharged in the drain 
without suitable treatment. A scheme of 
pollution abatment of river Yamuna includ-
ing Delhi segment is under consideration of 
the Govemment. 
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Payment of Com~ 

*297. SHRI MOHAN RAWAlE: Will 
the Minister of RAILWAYS be pleased to 
state: . 

(a) the number of cases of compensa-
:ion claims from the victims of railways 
accidents pending in various Railway Claims 
Tribunals as on December 31, 1992 and the 
amount of compensation claimed; 

(b) since when these cases are pend-
:ng; 

(c) the reasons for delay in settling of 
such cases; .:~-: 

(d) the average time usually taken in 
settling of such cases; and 

(e) the time by which the pending 
:::ases are likely to be settled? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (aq 511 claim 
cases were pending as on 31 .12.92 and the 
amount claimed was Rs. 7.82 crores. . , 

(b) 16 cases prior to 1989,20 of 1989,54 
of 1990 96 of 1991 and 325 of 1992. 

(c) There is no delay in overall disposal 
of such cases by Railway Claims Tribunal. 

I u . . de · ,-,owever, settlement In some cases IS -
layed due to the following reasons: 

i) Non-attendance by applicantsltheir 
counselor adjoumments sought 
by them to produce requisite evi-
dence. 

ii) Adjoumments sought by the appli-
cantsltheir counsel to prove the legal heir-
ship. 

· (d) The average time taken insettling 
· such cases is approximately six months. 

(e) Though all out efforts are being 
made by the RailWay Claims Tribunal to 
settle the cases expeditiously, yet it Is not 
possible to set any time limit as It depends 
on the appIicantslthelr counsel to produce 
requisite evidence and help in expendlting 
the finalization of cases. 

[ Translation) 

Effluent From Alcohol IndUstries 

*298. SHRIMATISAROJ DUBEY: Will 
the Minister of ENVIRONMENT AND FOR-
EST be pleased to state; 

(a) whether the Central Pollution Con-
trol Board has given permission to alcohol 
industries to use their effluent for irrigation 
purposes; 

(b) whether the Government have 
examined the matter thoroughly before grant-
ing permission; 

(c)1t if so, the details thereof; 

(d) the effect of such polluted water on 
agriculturel fields; and 

(e) the corrective steps taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The 
Central Pollution Control Board (CPeB) have 
not given permission to alcohol industries to 
use their effluent for irrigation purposes, but 
has informed the State Pollution' control 
Boards on 15.10.1992, that units bearing 
proof of intent of Biomethanisation before 
31 .12.92, may be exempted from any aGfion 
and further in case of failure to compiy, 
closure notices may be served. It was also 
intimated that standards related to land 
treatment through fertl-irrigation are being 
developed. 
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On r81riewing the matter, the Central 
Govemment has communicated to the Cen· 
traI Polution Control Board and to all the 
SIaIes that, industries may use the effluent 
for ferti..inigatio only after primary treat· 
ment wiIh methane recovery. For all other 
modes of discharge, the standards have 
been already prescri)ed & continue to be in 
torce. 

(b) and (c). On representations reo 
ceivedfromStateGovemments, and anum· 
ber of industries including distillery industry, 
the Govemment constituted a Committee 
on December 6, 1991 , to examine the 
existing standards for emission and efflu· 
enIs from the medium and large scale distill· 
ery ooiIs. and. to propose, if required. stan· 
danIs for such units which are examined. 
based upon the receiving body for the efflu· 
enIs, canying capacity of the receiving body 
bthe 8iu·ss·oo. and the age. location and 
sie of the unit. 

1heCo.I.iIIee recommended inter alia. 
that scientific studies on agricultural 
.... loon of treaIed distillery waste needs 
to be carried out in a carefully planned 
........ in cooperation with agricuhural uni· 
WflIiBli'nIaailldt institutes under different 
agrocIirnaIic zones. The proposal of this 
ComnIillBe was examined in the Central 
PoIUionConboi Board (CPCB) who recom· 
aalded hit f8rti.irrigation for agricuhure 
trom bio·melhanalion process can be tried 
will abundanI caution on an experimental 
baIia. The mailer was discussed with the 
Stale GowImmenIs on 17 August. 1992. 
and iI .. decided 1hat distilleries should 
adopt bio-m8IIanaIion for recovery of en· 
8iVY will biod~BItef8 and reduce the or· 
gani: IoacIng to a toIenIbIe amount before 
UIing" efIIuenl for fertHrrigation . Subse· 
~ ... Gowmment advised CPCB to 
catMI'I" decillions of the meeting to the 
Stale PoIuIion Control Boanis. and, that 
IIIandardI need to be evolved by March 31. 
'1J83. by a'C8 80 1hat the final ·notification 

could b8 issued by September .. 1993. It was 
pointed out that there was no relaxation of 
standards. CPCB was also advised to 
clarify to the States that any distillery adopt· 
ing ferti·irrigation had to take concrete steps 
for installation of bio-menthanation plants 
by December, 1992. They were also ad· , 
vised to reiterate to the States that there was 
no relaxation in the standards, as ferti· 
irrigation was distinct from disposal on land. 

Distillery effluent standards were dis· 
cussed in the Standards Committee of the 
Go·.remment where it was decided that ferti· 
irrigation could be tried on an experimental 
basis and the Indian Agricuhural Research 
Institute would develop a monitoring proto-
col based upon soil characteristics. crop 
pattem and hydraulic loading based on the 
above field trials. This decision was commu· 
nicated to IARI who have submitted a 
proposal for carrying out the studies in the 
three sugar producing regions in the coun· • 
try. namely. Andhra Pradesh. Tamil Nadu': 
and Uttar Pradesh. 

(d) and (e) . Studies have indicated that 
the distillery effluent contains high nutrient 
value which could be utilised for agricuhural 
use as a fertilizer. in addition to irrigation. 
Steps have been initiated to develop a moni· 
toring protocol on the basis of crop pattem. 
hydraulic loading of the effluent and soli 
characteristics. in order to avoid a'!y ad-
verse effect on the soil and ground water. 
The standards for ferti-irrigation to be issued 
by Govemment, will be based on the recom· 
mendations of the Central Pollution Control 
Board, the Indian Agricultural Research In-
stitute & the State Government. 

[English] 

·299 . . PROF. K.V THOMAS: Wdl the 
Minster of HUMAN RESOURCE DEVEL· i 
OPMENT be pleased to state: 
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(a) whether the Govemment envis-
aged a target of 500 colleges all over the 
country to be developed as autonomous 
colleges by the end of Seventh Plan; 

(b) if so, the break-up of the target 
actually achieved in this regard. State-wise; 

(c) the reasons for not achieving the 
target; and 

(d) the steps taken or proposed to be 
taken in this regard during the Eighth Plan/ 

THE MINISTER OF HUMAN 
• RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (d) . National Policy 
on Education -1986. envisaged that. in view 
of mixed experiences with the system of 
affiliation. autonomous colleges will be helped 
to develop in large numbers. Programme of 
Action. 1986. envisaged that about 500 
colleges should be developed as autono-
mous colleges in 7th Plan . In pursuance of 
this. UGC circulated in January. 1987. re-
vised quidelines on the Scheme of Autono-
mous Colleges to all State Govemments 
and universities. According to the informa-
tion furnished by UGC. 102 colleges were 
functionin as autonomous colleges at the 
end of the 7th plan period as per the details 
given below. 

Name of No. of autonomous 
the State colleges 

Andhra Pradesh 16 

Gujarat 2 

Madhya Pradesh 28 

Orissa 5 

Rajasthan 5 

TamHNadu 44 

Uttar Pradesh 2 

Total 102 

Absence of adequate vigour, oppoet. 
tion of a few States to the Scheme on lie 
ground that it is elitist, apprehensions ex-
pressed by the teaching community ~ 
ing increase in their wort< load, 8IbiIrartras 
by Managements, irregularities in the c0n-
duct of intemal examinations, paudly 01 
funds and operational difficulties in .... 
menting the scheme did not aIow the fUI 
achievement at the target. 

The implementation at the Scheme d 
Autonomous CoReges has been nMewed 
by an Expert Committee constituted by UGC 
in August. 1990. On the basis of the rec0m-
mendations made by the Expert CommiI-
tee. UGC has decided to continue the 
Scheme during the 8th Plan period. The 
progress of mplementation of the Scheme 
was recently reviewed in the meeting of 
State Education SecretJries and DirectoIs 
of Higer Education cor.venced by UGC on 
27th January. 1993. the States were ~ 
vised tc speed up grant of autonomy to more 
colleges and ensure full delegation of p0w-
ers by State Govemmen1slUnillefand 
regular and meaningful reciew of existing 
autonomous colleges. UGC has aIsospon-
sored a series of seminars in diftefent States 
to clear misconceptions about the objec-
tives of the Autonomous CoIeges Scheme 
so that more eligible coIeges cocuId be 
brought within the ambiI of the Scheme. 

Ganga Action Plan 

·300. SHRIMATl BlBHUKUMARI DEVI: 
Will the Minister of ENVIRONMENT AN> 
FORESTS be pleased to state: 

(a) the number at polluting indusIries 
identified under the Ganga AcIion Pal ... 
the Extent at poIution caIS8d by ... 
industries. State-WISe; 

(b) the number of such inclJIbias which 
have taken poIutionconlrolmeeana. SIal&-
wise; and 
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(c) the action takenlproposed to be 
taken agalnstthe remaining industries State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRRONMENT AND 

. FORESTS (SHRI KAMAL NATH): (a) to (c). 

In 1985. 68 gross polluting industries in the 
States of Uttar Pradesh. Bihar and Welt 
Bengal were ldeniffled. The extent of pollu-
tion ccaused by them. the pollution control 
measures adopted so far and action taken 
against the defaulters are given in the state-
ment below. 
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{TtanslatiOn) (b) whether the Govemm8nt propose 
to emphasize the inclusion d Agro Ecology 

FutuatHslampur Railway;! Line in the curriculam of undergraduate courses 
to acquaint Agriculture ScIence students 

2871 .SHRIVIJOYKUMARYADAV:WiIl with the subI8ct; and 
the Minister of RAILWAYS be please to 
state: 

(8) whether the Goods yard located in 
pains is going to be shifted to waste land of 
the Putuah Railway Station under the East-
ernRailway; 

(b) whether on setting up such a yard at 
Futuah Station all the goods reaching Patna 
via Gaya is proposed to be kept at the 
Futuah Yard; 

(c) whether the Government propose to 
lay new broad gauge railway line linking 
Futuah-Islampur and Gaya; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF . RAILWAYS (SHRI K.C. 
LENKA): (a) YeS, Sir. The Rajendra Nagar 
goods shed at Patna is proposed to be 
shifted to a new goods shed at Futuah. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Do not arise 

[English) 

2872. SHRI GUMAN MALLODHA: Will 
the Minister of AGRICULTURE be pleased 
to Slate: 

(a) the measures taken or proposed to 
be taken by the Government to balance 
ecology in view of its IImbaIance by the 
modem agricuIIuraI system; 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON.CONVENTIONAL EN-
ERGY SOURC'.~ES (SHRI S. KRISHNA 
KUMAR): (a) Sir, Scientific land use plan-
ning based on inventories of soil. water and 
climate of idifferent agroclimatic regions in 
the countryy is being promoted. This will be 
ensure ecological security. 

(b) Yes. 

(c) It is proposed to include environ-
mental sciences as a subject in the curricu-
lum for degree programmes in Agriculture. 

Rabbit Breeding Fanns 

2874. SHRI OSCAR FERNANDES: Will 
the Minister of AGRICULTURE be please to 
state: 

(a) whether Government proposoe to 
provide financial asistance to States for 
eestablishing Rabbit Breeding farms for hair 
broiler and fur purposes; and 

(b) if so, the amount of financial assis-
tance earmarked therefor during the Eigttth 
Plan, State-wise? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a)Yyes, Sir. 

(b) No State-wise aUocations have !been 
made in ithe VIII FIVe Year Plan. Financial 
assItance is provided on merit and on the 
basis of proposaJs recetveed from State 
Governments. 
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Impact Pry Spell in Northern India 

2875. SHRI SANATKUMAR MANDAL: 
Will the Ministerof AGRICULTURE be please 
to state: 

(a) whether the Government have 
evluated the impact of dry spell on Rabi 
Crops which gripped Northern India recently; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken oby 
the Govemment to meet iosuch eventually? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (c). The Govern-
ment evaluated the impact of weather on 
Rabi crops through Weather Watch Group 
constituted in the Ministry. The temperature 
though remained above normal in most 
parts of the Northern India between Octo-
ber-Decer.lber and in the first half of 
Februaryy but subsequent wide spread rains 
in most parts of the Northem India lowered 
the temperature creating a favourable con-
dition for crop growth. Thus, the dry spell 
prevailed for a short period may not have 
any adverse affect on Aabi crop production. 

( Translation) 

Computerieec:l Reservation facility in 

capcity? 

THE MINISTER OF STATE IN THE 
MINISTRYOFRAILWAYS(~HRI' ... ; K.C. 
LENKA): (a) The works for the 
computerisatlon of passenger reservations 
at Agra Cantt. and Agra Fort were sanc-
tioned during 1991-92 and 1992-93 respec-
tively. 

The computerised reservation office at 
Agra Cant!. has already been icommissioned 
on 11 th Jan. 1993. The computerisee reser-
vation office at Agra Fort is likely to be 
commissioned ibyy 30th June' 93. 

(b) Computerised reservation offices at 
Agra Cantt. and Agra Fort will start fuctioning 
to their full capacity ioby 1994-95. 

Distribution of Kerosene in Advasi 
Areas in Maharashtra 

28n. SHRI BAPU HARI CHAURE: Will 
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC 
DISTRIB UTION be pleased to state: 

(a) whether the Union Government have 
received some suggestions for the Govern-
ment of Maharashtra for smooth distribution 
of Kerosene oil to backward class in irural 
and advasi areas; 

Agra (b) if so, the details thereof; 

2876. SHRI BHAGWAN SHANKAR (c) the steps taken on these sugges-
RAWAT: Will the Minister of RAILWAYS be tions; and 
pleased to state: 

(a) when the decision to set up a Com-
puterised A~rvation Centre at Agra was 
taken by the Government and the progress 
made so far in the implementation of this 
project; and 

(b) the time by which this reservation 
centre is likely to start functioning to its full 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHAI KAMALUDDIN AHMED> (a> 
No, Sir. 

(b) to (d). Do not arise. 
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Students Concessions in Trains THE MINISTER OF STATE IN THE 

2873. SHRI SURESHANAND SWAMI: 
Will the Minister of RAILWAYS be please to 
state: 

(a) whether any concessions are given 
to school/college students in trains for at-
tending educational institutions; and 

(b) if so, the details thereof particularly 
to students in Uttar Pradesh? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWASY (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) As per extant policy, students of 
schools recongnised by the Education De-
partment of the State of by the Central 
Govemment (Ministry of Education) and 
students of colleges affiliated to a 
reecognised University are issued monthly 
season tickets upto a distance of 50 km. at 
half of the adult season lickete fare for 
attending the educational institutions. This 
facility is extended to students upto 25 years 
of age in general, and upto 27 years in case 
of students belonging to SCIST. This policy 
is appicabIe all over th·e country. 

[English) 

PDS Outlets 

2879. SHRI SYED SHAHABUDDIN: 
Will the Minister of CIVIL SUPPLlEES, 
CONSUMER AFAIRS AND PUBLIC DIS-
TRIBUTION be please to state: 

(a) the total numbere of PDS outlets as 
on January 1, 1993; 

(b) the break-up by urban and rural 
location-wise; 

(c) the average population covered by 
one OUIIet in rural and urban areas sepa-
ratety, State-wise; and 

(d) the percentage of population cov-
ered by the PDs system on that date in the 
CCU'1try 88 a whole and State-wise? 

MINISTERY OF CIVIL SUPPLIES., CON-
SUMER IAFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTERY OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (d). The 
information is being obtained from the State 
GovemmentsIU. T Administrations and will 
be laid on the Table of the House. 

Trains Cancelled due to Ayodhya 
Incidents 

2880. SHRI M.V.V.S. MURTHY: Will 
the Minister of RAILWAYS be please to 
state: 

(a) the number of trains concelled dur-
ing 1992 due to Ayodhya incidents; 

(b) whther such trains have been re-
stored; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) 9916 trains including n68 
eelectric suburban trains were totally or 
partially conccelleed due 10 Ayodhya flare! 
ups and subsequent bandhs in various parts 
of the country. 

(b) and (c). All the 9916 trains have 
since been restored. 

(d) Does not arise. 

[ Translation) 

Raids on Fair Price Shops end 
KeroMne DepoCa .... Delhi 

2881. SHRI GOVINDA CHANDRA · 
MUNDA: WII the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be pleased to state: 

(a) the total number of raids conducted 
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on the Fair Price Shops and Kerosene Oil 
Depots in Delhi, zone-wise by the Enforce-
ment and vigilance Wing of the Food and 
Civil Supplies Department during 1992-93; 

(b} the details in respect of each of the 
raid; and 

(c) the action taken/proposed to be 
taken against the guihy persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS PUBLIC DISTRIBUTION 
(SHRI KAMALUDDIN AHMED): (a) Delhi 
Administration has reported that 1344 Fair 
Price ShopsIKerosene Depots were checked 
during the period 1.4.92 to 28.2.93 byy the 
Enforcement Wing of Food Supplies and 
Consumer Affairs Department. 

(b) and (c). Oepartnl$ntal action has 
beeninitiatedin911 cases. FiRs were lodged 
in 45 cases leading to arrest of 70 perons. In 
388 cases no major irregularities were kuld. 

Sugarcane Crushed by Sua- ... in 
U.P. 

2882 . SHRI SANTOSH KUMAR 
GANGWAR: WiR the Minister of FOOD be 
please to state: 

(a) the total quuantity of the sugarcane 
crushed in the various sugar mils in Uttar 
Pradesh during 1992-93; 

(b) whether this quantity is more in 
comparision to the quantity crushed during 
the last year; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP ~TH 
RAI) (.) and (b). The quantItyy of sugarcane 
cnMeed bytheaugarmlls In Uttar Pradesh 
during 1992-93 season upto 152.1993 was 

183.12Iakh tonnees (Provisional), as against 
180.62 lakh tonnes on the corresponding 
date last seeason, thereby showing an 
increease of 2.50 Iakh tones. 

(c) Does not arise. 

[English) 

Decentralising of Super Bazar 

2883. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be please to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
c8pti0ned, ·Das saar seatki Iakhon ki vasooIr 
apperaing in the Jansatta of December 
31,1992; 

(b) if so, the salient points brought out 
therein; 

(c) the action taken thereon; 

(d) whether therP. i') any proposal to 
deccentralise the WOftIIIIe!be Super Bazar, 

(e) if so, the details thereof and the 
reasons therefor; 

(f) whether there is pre-condition to 
become shareholder before becoming a 
supplier in the Super Bazar; and 

(g) if so, the details thereof and how ' 
much money is required therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CML SUPPliES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMAl.UOOIN AHMED): (.) Yes Sir. 

(b) and (c). Salient point published In 
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the news item and action taken there on as 
reported by Super Bazar are outstanding 
adjustments of various amounts with credi-
tors, suppliers etc. and also non-maintance 
of fixed assets register. These accounts are 
constantly reviewed by Super Bazar and 
necessary adjustments are made and rec-
onciliation of outstanding balances is being 
done. Super Bazar has reported that all the 
fixed assets acquired by Super Bazar have 
been entered into a register and annual 
physical verification is now being done regu-
lany. 

(d) and (e) . Due to increase in the 
Trading activitieslincrease in number of the 
Regional Distribution Centres and Branches, 
decentralisation is under consideration of 
the Super Bazar management. 

(f) and (g). No, Sir. However, in order to 
geneerate a sense of responsibility the sup-
pliers are required to give security deposit 
as per the scale of the business and also to 
become associate number of the Store. 

[ Translation] 

Sugar Mills in Bihar 

2884. SHRI MOHAMAD ALI ASHRAF 
FATMI: 

SHRI LAL BABU RAI: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the Govemment are pro-
viding any assistance out of the Sugar De-
velopment Fund to the sugar mills in Bihar; 

(b) if so, the sugar mills in Bihar which 
have been modernised and revived with 
such assistance during the last two years; 
and 

(c) the sugar mills in Bihar which are 
proposed to be modernised with this fund 

during the ensuing year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) Yes, Sir. 

(b) During the last two years, i.e. 1991 
and 1992, 9"'Y one sugar mill, viz. MIs. The 
Oudh Sugar Mills Ltd., Unit: New Swaadeshi 
Sugar Mills, P.O.: Narkatiaganj, Bihar, Has 
been sanctioned loan from the Sugar Devel-
opment Fund for undertaking modemiza-
tion/rehabilitation of its plant and machinery. 

(c) No application from any sugar un-
dertaking in Bihar fOI: grant of loan from the 
Sugar Development Fund for modemiza-
tion/rehabilitation is pending with the Cen-
tral Government. 

[English] 

Rail Travellers Service Agents 

2885. DR. A.K. PATEL: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) the number of authorised Rail Trav-
ellers' Service Agents in Delhi as on Decem-
ber 31, 1992; 

(b) the number of applications received 
upto January, 1993 in this regard; and 

(c) the number of applications which 
have been cleared and the target of issuing 
such licences during the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C . 
LENKA): (a) Sixty-one. 

(b) No application was received for 
appointment of Rail Travellers' Service 
Agents in Delhi area from 1.1.93 to 31.1 .93. 

(c) None, No more Rail Travel Serviceee 
Agents are being appointed in DeIhl area tor 
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the time being as the RTSAs already ap-
pointed are considered adequate. 

Soli Conservation 

2886. SHRI THAYILJOHN ANJALOSE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the funds released to States for soil 
conservation during the last three years, 
State-wise; and 

(b) the details of the programmes for 
which the founds have been allotted to 
States, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). Following 
central sector/centrally sponsoreed schemes 

are being implemented in the States and 
Union Territories: 

i) Soil Conservation in the 
catchments of River Valley 
Projects (RVP). 

ii) Inttegrated Watershed Manage-
ment in the catchments of Flood 
Prone Rivers (FPR). 

iii) Reclamation of Alkali (USAR) 
Soils. 

iv) Strengthening of State Soil Sur-
vey Organisation. 

v) State Land Use Boards. 

Statewise details of funds released 
during the last three years, for 1989-90 to 
1991-92, are given in the Statement below: 

STATEMENT 

51. No. Name of StatelU. T. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. 

(Rs. in lakhs) 

Central Assistance Released 
during 1989-90 to 1991-92 

3 

920.52 

327.92 

411.30 

1206.27 

16.80 

818.75 

621.80 

1412.30 

170.60 
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51. No. Name of State/U. T. 

2 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Nagaland 

17. Orissa 

18. Mizoram 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A& N Islands 

27. Oadra & Nagar Haveli 

28. Delhi 

29. Lakashadweep 

30. Pondichery 

31. Daman & Diu 

Total 
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(Rs. in lakhs) 

Central Assistance Released 
during 1989-90 to 1991·92 

3 

741.14 

388.39 

2782.40 

266.00 

350.34 

337.50 

652.85 

1052.52 

553.91 

809.11 

3822.23 

401 .23 

831 •. 12 

421.49 

4007.81 

633.42 

17.72 

2.00 

35.81 

17.00 

13.00 

24043.75 
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Opening of Museum at Ratnaglri provided to these schools during each of the 
last three years. State-wiselUnion Territory-

2881. SHRI ANADI CHARAN DAS: Will wise; 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the A.S.I museum at 
Ratnagiri in Orissa has been opened; 

(b) if not. the reason for daly in function-
ing of this museum; and 

(c) the remedial steps taken to expedite 
opening of the museum? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENTOFEDUCATlON 
AND DEPARTMENT OF CULTURES) 
(KUMARI SEWA): (a) NO. s. 

(b) and (c). The delay. caused due to 
non-supply of electricity and water connec-
tion by the local authorities. 

Integrated Education for Disabled 
Children 

2888. SHRI MANJAY LAL: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the number of Government schools 
functioning under the "Integrated Education 
for Disabled children" scheme. State-wise! 
Union Territory-wise; 

(b) the amount of financial assistance 

(c) whether the Government propose to 
provide any special grants to the two de-
cades o!d schools having more than 200 
students on their rools ; and 

(d) if so. the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURES) ( 
KUMAR I SELJA): (a) and (b). A statement 
is attached. 

(c) There is no such proposal. 

(d) Does nto arise. 

STATEMENT 

(a) and (b). The Centrally Sponsored 
Scheme of Integrated Education for the 
Disabled children is being implemented 
through the StatesiUTs. According to the 
norms of the Scheme financial assistance is 
sanctioned on a per child and not per school 
basis. According to the infonnation avail-
able. the number of schools. including Gov-
ernment schools . covered under the 
programme is given in the annexure. Also 
included in the annexure is the financial 
assistance given to the StatelUTs. in the last 
three years) 



119 Written Answers MARCH 16. 1993 Written Answers 120 

~ ~ en CD ~ .... li C\I co C\I ..... 
Q) .... <0 ~ ,...: cci iii ~ C\I M 
~ ?l 

...,. 

~ 
Q) .;:: 
"-

~~ 
~§ 

.... 
Ol 0 .... .... I/) 0 CD .... ~ .... 
6 It) CD co CD .... ...,. en ...,. en 

c: ~ m N ,...: iii a) ,...: a) g ,...: M c: c: 
'o:t:.!!.! .... 

. !!! 
I/) 

~ 
~ g ~ C\I .... I/) M co 0 co .... <U 

~ 
0, C'! Il? I/) C'! CD 0 -: C\! 

~ 
'I:t C\I CD ci I/) ci ci ...,. 

C\I co 

I-
Z w 
::E w 
I-
~ 
fIJ 

.... 
~.!Q"tl~ Q) 

Q)gl!:- E 
~ Q)"-Q) (') ,.~ ~ 

I/) I/) co 10 0 C\I .... M 
E..c:~~..c: U) CD .... ..... M U) M 
~~oc:u C') U) ...,. C') 

~ U~I/) U) 

.s:; ... 

I 
I/) ·e .s:; 
~ .s:; I/) 

I/) Q) e III -0 
~ Q) c: 0.. lie e 

';:: .Q ~ 0.. iii all III 0.. .E .... c:o III X. ... I/) 

o~_ 1!! ! c .s:; ::l .!!! III ::l 1!! 
Q) 1: C\j ... III U E III III >-

~ .s:; III e .s:; III 
ECii~ -0 III III ~ E E E -0 C .s:; 

C .s:; "3" III III CD as as as 
~U) « jj) C!) I I as lie lie ~ ~ ~ ..., 



121 WI;: '~f"I AnclA/orc: 

~ 
Cb - (() 
E ~ Cb 

~ 
Cb 
£ ... ...... 

~~ C/) .c: -~§ ~ 
III 0) 

Cb Cb -.I 6 II) c: (.) ·s 0) c: c: 0) «!!! 
~ -

!!l 
C/) 
C/) « 
~ 
(.) 0 c: 0) III c:h 
~ ~ 

~ -

PHALGUNA 15.1914 (SAKA) 

(\I 

"': -C') 

0) ,._ 
..t 
(\I 

Cl ,._ 
ID 

o 
('Ij 

. 0) ,.... 
ci 

c:o 
C') 

oi 

..,. ,.... 
0 

'0 
C co 

1 z 

U) 
'Ot 
N 
(\I 

,._ 
to 
M 
(\I 

C') 
0 
It) 

co 
III 
.!:!! 
<5 

8 
N 

'Ot 
'": 
;: 

'Ot 
~ 
C') 
C') 

C') 
('Ij 

M 
C') 

c co .s::; 
iii co ·iii 
a:: 

~ 
0) 

c:o ,._ ,.... 
~ 

It) c:o 

It) 
Cl 

co ,._ 
c:o 

:l 
'0 co 
Z 
·e 
co 
I-

_Written Answers 

co 
0 
ID 

0 
Cl 
M 

It) c:o 
It) 

N 
C') 

'Ot 

ID 

(\I 
~ co 

,._ 
N 

It) 
V 
0 

Cl 
0 
0 

co o 
<!) 

122 

C') 

~ 
0 

0) 
V 
0 

:l 
is 
Oil 
c co 
E 
III 
Cl 



123 Written Answers MARCH 16, 1993 Written Answers 124 

Voluntary Consumer Organisations in 
Stahts 

2889. DR. R. MALLU: Will the Minister 
of CIVIL SUPPLIES, CONSUMER AFFAIRS 
AND PUB~IC DISTRIBUTION be pleased 
to state: 

(a) whether Government had prepared 
a list of voluntary consumer organisations in 
various States under the Societies Registra-
tion Act and if so, when; 

(b) whether the list has been updated; 
and 

(c) if so, the details thereof; State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). The 
Ministry of Civil Supplies, Consumer Affairs 
and Public Distribution, as a nodal Ministry 
in the field of consumer affairs, has not 
prepared any list of the voluntary consumer 
organisations which have been registered 
under the Societies Registration Act only. 
Ministry has complied the list of more than 
500 voluntary consumer organisations (un-
registtered and registered under the any Act 
for the time being in force), namely Andhra 
Pradesh-187, Assam-5, Bihar-26, Gujarat-
28, Goa-2, Haryana-6, Himachal Pradesh-
2, J & K-2, Kamataka-39, KeaIa-18, Madhya 
Pradesh-5, Maharashtra-23, Manipur-1, 
Mizoram-l, 0risa-20, Punjab-l0, Rajasthan-
38, Tamil Nadu-34, Tripura-2, UttarPradesh-
14, West 8engal-4 , A&N Islands-5, 
Chandigarh-4, 0e1hi-20, Pondicherry-" . 
This list has been compiled as on 15.3. 1992. 

Railway Bridge at Jaipw-Keonjhar 
R08d 

2890. SHRI SUBASH CHANDRA 
NA YAK: Wil the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Goverment have a 
proposal to construct a railway over-bridge 
at Jajpur-Keonjhar Road Station; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) The work of construction of a Road 
overbridge was included in the Railway's 
Works Programme 1987-88 at an antici-
pated cost of: 

Railway's shareState Govemment's share 

Rs. 109.22lakhs Rs. 119.77 lakhs. 

(c) Railway's portion of the work is 
expected to be completed by March, 1994. 

C TranslationI 

Temporary Godown. in Guj_rat 

2891 . SHRI MAHESH KANOODIA: 
SHRI CHITU8HAI GAM IT: 

Will the Minister of FooO be pleased to 
state: 

(a) the storage capacity of foodgrains in 
Gujarat during the last three years; 

(b) whether the storage capacity of 
temporary godowns in Gujarat has been 
increased; 

(c) it not, the reasons therefor; and 

(d) the quantity of foodgrains damaged 
in godowns during 1992-93? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF FOOD (SHRI KAlP NATH 
RAI): (a) The total storage capacity (Owned 

~ and Hired/Cover' and Plinth) aviIabIe with 
Food Corporation of India in Gujarat during 
the last three years has been as under:-

Year (3113) 

1990-91 

1991-92 

1992-93 
(31/1/93) 

Storage Capacity 
(in lakh tonnes) 

9.04 

7.64 

8.12 

(b) and (c). The capacity 01 Cover and 
Plinth (CAP) godowns avilable with Food 
Corporation of India in Gujarat has increased 
from 0.29 lakh tonnes as on 31 .3.1992 to 
1.09 lakh tonnes as on 31 .1.1993 due to 
increase in stocks of imported grains. 

(d) A quantity of 39.5 tonnes of 
foodgrains was damaged while in storge in 
the godowns in Gujarat during 1992-93 
(upto January, 1993). 

[English) 

Railway Une from Jaheer8bad to 
ShoIapur 

2892 , SHRI RRAMCHANDRA 
VEERAPPA:WllltheMinisterolRAILWAYS 
be pleased to state: 

(a) whether the Govermment propose 
no conduct surveys for new rrailway lines 
fromJaheerabadtoShoiapurviaH&.mnabad, 
Bhalki, Bidar and Gulberga in Kamataka 
durimg the Eighth Ptan period; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K .C, 

LENKA): (a) No, Sir. 

(b) Does not arise. 

Conversion of RangiHlokokseleng 
~1IIWay Une 

2893. SHRI UDDHAB ,BARMAN: Will 
the Minister of RAILWAYS be pleased to 

, state: 

(a) whetherthe gauge conversion wod<s 
on Rangia-Mokokseleng IIrie has been ap-
proved; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and when 
it is tikely to be taken up? 

. 
THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir . . 

(b) Does not arise. 

(c) This line is includedin the Phase-I of 
the Action Plan under Project Uni-gauge 
undertaken by this Ministry and will be taken 
up in the coming years subject to 'ivilability 
of resou.rces. 

[ Translation) 

Semutipur-Darbhanga Railway Une 

2894. SHRI BHOOENDRA JHA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the funds allocated for the conver-
sion of Samastipur·Darbhanga railway line 
during the last three years, years-wise; 

(b) the funds utilised, year·wise and the. 
progress made so far on this project; and 

(c) the steps being taken for its expectl-
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Mush Room Cultivation tious completion and the time by which it is 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) (a) and (b). The ouWays provided 
for Samastipur-Darbhanga gauge conver-
sion project during the last three years was 
Rs.408.58 lakhs, 0.01 lakhs and 10 lakhs 
respectiVely. An amount of Rs. 4.9 lakhs 
has been spent on this project upto Decem-
ber, 1992. The work on this section has been 
taken up only recently. 

(c) The work on long lead items has 
been taken up. To avoid disruption to traffic 
on other metre gauge sections of North 
Bihar, conversion block on this line can be 
taken up only after completion of conversion 
on Muzaffarpur-Raxaul section scheduled 
in 1994-95.' 

[English] 

EMU Car Shead at Panskura 

2895. SHRI SATY AGOPALMISRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is a proposal to set up 
EMU car sahed at Panskura (SER); and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). Yes, Sir. The work of 
setting up of an EMU car shed at Pankura at 
an antic ipatted cost of Rs. 2.19 crores is 
expected to be completed by 1994. Addi-
tional facilities have also been sanctioned in 
this shed at an estimated cost of RS.3.05 
crores in the current year. 

2896. SHRI HARISH NARY AN 
PRABHU ZANTYE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) The zrea under mushrom cultiva-
lion; 

(b) the production of mushroom during 
Ihe Seventh Plan period, State-wise; and 

(c) the names of foreign agencies in-
volved in providing infrastructural facilties to 
mushroom growers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Estimates on area 
under mushroom cultivation are not avail-
able. 

(b) State-wise official estimates on pro-
duction of mushroom during Seventh Plan 
are not available. However, as per rough 
estimates about 7000 tonnes of mushrooms 
are produced annually in the country. 

(c) A number of private and Govern-
ment agencies from European Countries 
like Denmark, Netherlands, Italy etc., and 
also other countries like U.S.A and Ireland 
are providing know-how to develop infra-
structure facilties in the country. 

University Grants Commission 

2897. SHRI DHARMANNA MONDA YA 
SADUL: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 4477 on August, 26, 1991 and state: 

(a) whether the Administrative Staff 
College of India has submitted their assess-
ment report in regard to review of the present 
structure of University Grants Commission; 
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(b) if so, the details thereof: 

(c) if not, the reasons therefor; and 

(d) the time by which the assessment 
report is likely to be submitted? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCA-
TIONAL DEPARTMENT OF CAL TURE) 
(KUMARI SELJA): (a) and (b) . According to 
the information furnished by UGC, the re-
port of Administrative Staff College of India. 
Hyderabad. on Re-Organisation of Univer-
sity Grants commission, was submitted to 
the Commission in October, 1991. Some of 
the major recommendations of the report 
are: 

The number of Member of the com-
mission should be increased from the present 
strength of 12 to 16. 

- UGC should have 4 or more Regional 
Offices. 

The Regional Office should be 
entrusted with disbursement of all grants 
related to Universities and Colleges within 
certain limits, but the sanctiofl of schemes 
and proposals should be made at the Cen-
tral Office. 

The Vice-Chairman should be given 
specific academic responsibilities. 

Work distribution should be 
rationalised and procedure streamlined. 
There should be closer monitoring of the 
;chemes of UGC. 

(c) and d). Do not arise. 

Extension of Trains to Chandigarh 

2898. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there has been a regular 
demand for extending certain trains to 
Chandigarh in view of the city's importance 
and unique position; and 

(b) if so, the details of additional con-
nections likely to be provided to Chandigarh 
during the Eighth Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINIST'RY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Some demands have been 
received in this regard. 

(b) At present there is no proposal to 
provide any additional train for I from 
Chandigarh. 

Retiring Rooms at Railways Stations 

2899. DR. RAJAGOPALSRIDH~RAN: 

Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether railway official are allowed 
to use retiring rooms at railway stations 
during duty hours as well as when they are 
on private joumey: and 

(b) if so, the terms and conditions in 
both cases regarding charging rent from 
them and giving allowance etc? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). Railway Officers when 
travelling on official duty are entitled to free 
accommodation in retiring rooms provided 
there !s no accommodation available in Of-
ficers; rest house or rest room and retiring 
room is vacant at that time and no paying 
passenger has asked for the same. While on 
private joumey the retiring rooms are given 
to them on payment of prescribed rental 
charges. Railway staff other than offICers 
are required to pay the prescribed rental 
charges whether traveling on duty or on 
private tour. Railway servants while on tour 
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are entitled to the Daily Allowance for the 
period of haH at the station as per the normaJ 
ruleS irrespective of whether they stay in the 
retiring rooms, rest house, etc, or not. No 
Daily allowance is payable fothalts on pri-
vate account. 

Scheme for Flood-Prone A ..... In 
Assam 

2900. SHRI PROBIN DEKA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government propose 
'''to formulate a scheme to undertake relief 

work in flood - prone areas in Assam; 

(b) whether the Government of Assam 
has forwarded any scheme in this regard; 

(c) if so, the details-thereof; 

(d) whether the Government have con-
ducted any survey if! this regard; 

(e) if so, the outcome thereof; and 

(f) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) to (f). The information 

in Iakh mt 

Oil year Domestic 
(Nov- Oct) production 01 

edibleoHs. 

1989-90 47.22 

1990-91 54.00 

1991-92 52.40 

is being collected and will be laid on the 
Table of the Sabha. 

Price of Edible 011 

2901. KUMARI VIMLA VERMA: 
SHRI RAM NAIK: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

I (a) whether the price of edible oils have 
declined at present on account of adequate 
production in the country; and 

(b) if so, the details of the production 
and consumptiOn of edible oils in the country 
during each of the last three years? 

THE MINISTER OF STATE IN THE 
MtNISTRY OF CIVIL SUPLlIES, CON· 
SUMER AFFAIRS AND PUBLIC DISTRI~ 
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALLUDDIN AHMED): (a) Increased 
production of edible oils is the main factor for 
decline in the prices of edible oils in the 
country. 

(b) The productiOn and consumption of 
edible oils in the country during the last 3 
years have been as under:-

Import 

6.07 

1.02 

2.15 

Consumption of 
edubleoils 

53.29 

55.02 

54.55 
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Conversion of Pulgaon-ArbvI Railway 
line 

2902. SHRI RAM CHANDRA 
GHANGARE: Will the Ministerof RAILWAYS 
be pleased to state: 

(a) whether Governrnent propose to 
take over Pulgaon- Arvi narrow-gauge rail-
way line from its owner Company (Killick 
Nixon & Co.) and to convert it into broad-
gauge linking with proposed Amravati-
Nari(had line for boosting the economic 
development of the area; 

(b) if so, the details thereof; and 

(c) if not, the reason! f\lurefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) Privately owned Pulgaon-Arvi nar-
row gauge line forms part of Central Prov-
inces Railway system worked by Central 
Railway in terms of an Agreement which, 
inter alia, provides an option to government 
to purchase the lines. The last option fel due' 
in 1986. The lines were incurring heavy 
working losses due to stiff road competition. 
Taking over of the lines would not have 
altered the situation in any way. It was, 
therefore, decided not to purchase these 
lines. There is, ttherefore, no proposal for 
conversion of Pulgaon - Arvi line to broad-
gauge and linking it to Amravati-Narkhed 
proposed BG Hne. 

ot.eI Shed at Khurdll RGed 

2903. SHRI GOPINATH GAJAPATHI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have a 

proposal to set up a diesel shed at Khurda 
Road in Orissa; and 

(b) if so, the details thereof and the 
steps taken to implement it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ( SHRI K.C: 
LENKA): (a) No, Sir. Only trouble shooting 
gangs have been provided at Khurda Road 
to give minor attention to diesel locomotives 
wOri(ing in that area. A fuelling installation 
has also been set up at Khurda Road. 

(b) Does not arise. 

Warehouse at Chattisgarh, M.P. 

2904. KUMAR I PUSHPADEVI SINGH: 
Will the Minister of FOOD be pleased to 
state: 

(a) the number of warehouses pro-
posed to be opened in Madhya Pradesh 
during the Eighth Plan; 

(b) the places identified for the estab-
lishment of those warehouses; 

(c) whether the Government propose to 
set up some watehouses in t he Chattisgarh 
region; and 

(d) if not. the steps taken to increase the 
number of warehouses in that part of the 
State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP HATH 
RAI): (a) and (b). The Food Corporatio!' of 
India tentathlely proposes to constNCt new 
godowns at Ohamtri. Meghnagar. Ujain and 
Neora in Madhya Pradesh during the Eighth 
Plan subject to availability of landlfunds etc. 
The Central Warehousing Cooperation has 
a proposal to constNCt a warehouse at 
Badarwas with a capacity of 5000 MT during 
the 8th Plan apart from adding 80000 MT to 
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the existing capacity of the Corporation in 
various other centers in the State. 

(c) and (d). The total storage capacity 
available with Food Corporation of India and 
its Utilisation 'as on 31.12.1992 in the 
Chattisgarh region is as under:-

In Lakh Tonnes 

Revenue Capacity Utilisation 

Bilaspur 1.38 45% 

Raipur 2.95 66% 

Durg 1.39 38% 

The capacity utilisation in the region is 
therefore generally low. However the Cor-
poration has plans to construct a godown 
each at Dhamtri and Neora in that region. 

Central Warehousing Corporation pro-
poses to construct an additional capacity of 
20000 MT in its existing centres at Bilaspur 
and Raipur. It is also canying out a surevey 
to locale new centres in the area keeping the 
market potential in view. 

[ Translation] 

2905. 

Production of Sugar 

SHRI SA TYNARA Y AN JATIY A: 
SHRI NARAIN SINGH 

CHAUDHARY: 

Will the Minister of FOOD be pleased 
to state: 

(a) the position in regard ta.the produc-
tion, demand and supply of sugar in the 
country during 1992-93; and 

(b) the steps taken to be selfrelint in the 
production of sugar? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) The position is as under:· 

1992-93 (October·September) 
(Estimated) 

(in lakh tonnes) 

Stock at the beginning of 
season (as on 1.10.1992) 

Production: 

Total availability: 

Intemal Consumption: 

48.34 
120.00 

168.34 

115.10 

(b) The country is already self reliant in 
sugar production to meet the requirements 
of intemal consumption in the country. 

{English] 

Navodaya Vidyalayas 

2906. SHRI C.K. KUPPUSWAMY: Will 
the Minister of HUMAN RESOURCE DE· 
VELOPMENT be pleased to state: 

(a) whether teaching has been started 
in all the Navodaya Vidyalayas in Tamil 
Nadu especially in Periyar and Coimbatore 
districts; 

(b) if not, number of such Vidyalayas 
where teaching has not yet been started in 
the current year; 

(c) whether buildings of all the 
Navodayas Vidyalayas, especially in 
Coimbatroe and Periyar districts have been 
constructed; 

(d) if not, the reasons therefor; and 

(e) the time by which the buildings.are 
likely to be constructed ? 
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THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT . DEPARTMENT OF EDUCATION 
DEPARTMENT OF CULTURE (KUMARI 
SELJA): (a) There are no Navodaya 
Vidyalayas in Tamil' Nadu run by the 
Navodaya Vidyalaya Samiti under the De-
partment of Education. 

(b) to (e). Do not arise. 

Promotion as Professors 

2907. SHRI SRIBALLAV PANIGRAHI : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to sta!e: 

(a) the guidelines prescribed by the 
University Grants Commission for promo-
tion to the post of professors in universities: 

(b) whether the guidelines are being 
f~lIowed by all the universities; and 

(c) if not, the steps taken by the Govern-
ment against those universities violating the 
guidelines? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT EDUCATION AND DEPARTMENT 
OF CAL TURE (KUMARI SELJA): (a) Ac-
cording to the information furniShed by UGC, 
the Commission has notified, in September, 
1991, Regulations prescribing minimum 
qualifications for recruitment to the posts of 
Lecturers, Readers and Professors in Uni-
versities and college$ on the basiS of merit 
through all-India advertisement and selec-
tion. The Regulations have been published 
in the Gazette of India dated 5th October, 
1991, a copy of which is available in the 
Parliament Library. The Scheme of revision 
of pay scales announced by the Govern-
ment of India in June, 1987. provides that 
the existing teeachers in universities and 

colleges who opt to continue to be governed 
by the provisions of the Merit Promotion 
Scheme formulated by UGC in 1983, can be 
promtlted to the posts of professors in the 
scale of Rs. 4500-5700 subject to fulfilment 
of certain conditions. 

(b) and (c). According to the information 
fumished by UGC, the Commission does 
not monitor each appointment and promo-
tion in the universities and colleges. How-
ever, whenever cases of deviation from the 
prescribed norms come to its notice, these 
are referred to the concemed State Govern-
ment or university for appropriate action. 

Derailment on southern Railway 

2908. SHRI KODIKKUNIL SURESH: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether a train on Ernakulam -
Allappuzha Sector of Southem Railway de-
railed recently; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment 
to prevent such accidents in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (c). Yes, Sir. On 3.12.1992 
the locomotive of 333 Passenger train run-
ning from Emakulam to Alleppy got derailed 
between Kumbalam and Turavur stations 
on Emakulam - Alleppy section of Trivandrum 
division of Southern Railway. There was no 
fatality or injury to any person. The Inquiry 
Committee has conCluded that the accident 
was caused by insertion of a cotter of sleeper 
between the two rail joints by some uniden-
tified persons 

Immediately after the accident track 
patrolling was introduced in the block sec-
tion in the interest of safety. 
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Unlawful Activities of Principals 

2909. SHRI RAM VILAS PASWAN: 
SHRIMATI GIRkJ,A DEVI: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether attention of the Govern-
ment has been drawn to the report appear-
ing in the Indian Express dated January 17, 
1993 regarding alleged unlawful activities 
and administrative corruption in various col-
leges in Delhi; 

(b) if so, the reaction of the Govern-
ment; and 

(c) the remedial measures contemplated 
by the Government in the matter? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATIONAL 
AND DEPARTMENT OF CULTURE 
(KUMARI SEWA): (a)Ves, Sir. 

(b) and (c). According to the information 
furnished by the University of Delhi, aU the 
coIeges have duly constituted Governing 
Bodies competent to look into such matters. 
The scheme of the Delhi University Act and 
the Statutes and Ordinances made thereun-
der also provides for supervisory role of the 
University. 

The University has been intimated to 
get the matter looked into for appropriate 
action. 

Quality of PIIds 

2910. SHRI KASHIRAM RANA: W.,the 
Minister of RAILWAYS be pleased to state: 

(a) whether the pads being supplied by 

Andhra Polymers Private Umited have not 
passed the tests for safety, conducted by 
two independent internationally reported 
laboratories namely I . I. T Bombay and 
Shriram Text House; 

(b) if so, whether the pads supplied by 
APPL are still being supplied and used by 
the Railways; and 

(c) whethera CBI inquiry is proposed to 
be ordered by the Government into this 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The testing at I.T.I., Bombay 
and Shriram Test House was not in accor-
dance with the Indian Railways standard 
Specifications. 

(b) Yes, Sir. The Rubber pads supplied 
by APPL are as pet Indian Railway Standard 
Specifications duty inspected by Research, 
Designs & Standards organisation, Ministry 
of Railways. 

(c) No, Sir. 

2911.SHRISURYANARAYANSINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have re-
ceived any repntS8lltation from the Mem-
bers of Pariament regarding leakage of 
Entrance Examina60n papers of Indian 
Schools of Mines, Dhanbad held in 1992; 

(b) if so, the details thereof and action 
taken by the Government thereon; 

(c) whether attention of the Govern-
ment has also been drawn to a report pub-
lished in 'Jansatta' Delhi, dated February 
13, 1993 in that regard; and 
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(d) ifsorthe reaction ofthe Govemment the Uttarkashi earthquake victims; 
there to? 

THE D·EPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATIONAL 
DEPARTME~T OF CULTURE (KUMARI 
SELJA): (a) Yes, Sir . . 

(b) As per the reports received from 
Indian School of Mines, Dhanbad, a boy was 
found copying in the examination hall during 
the entrance examination conducted in 
May;1992. The School authorities lodged a 
complaint with the local police as directed by 
the district authorities, to investigate the 
matter. Separately, the School also consti-
tuted a High Level Committee comprising of 
senior faculty members to probe into the 
matter. The enquiry by the local police did 
not establish by leakage of question paper 
so far. The High level Committee of the 
School, after a detailed probing, reported 
that there is no evidence to indicate any 
leakage of question paper. 

(c) and (d) The statement made in reply 
to the Unstarred Question no. 4121 dated 4-
8-1992 was based on the reports received 
from Indan Schools of Mines, Dhanbad and 
hence the question of making a Wrong state-
ment as stated in the ·Jansatta· of 31-2-
1993 does not arise. 

Foreign Aui8Iance for Earthquake 
Victims 

2912. DR. SUDHIR RAY: 
PROF. ASHOK ANANDRAO· 

DESHMUKH: 
SHRI VILAS MUTIEMWAR: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Govemment have re-
ceived assistance from foreign countries for 

(b) if so, the ·details thereof, country-
wise; 

(c) the number of the persons provided 
relief out of the assistance received; 

(d) whether the Govemment have re-
ceived complaints in regard to misappro-
priation of such assistance; and 

(e) if so, the details thereof and the 
action taken by the Govemment in this 
regard? . 

THE -MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (e). Information is 
being collected and will be laid on the Table 
of the Sabha. 

Development of Fisheries in Goa 

2913. SHRI VIJAY NAVAL PATIL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the details of the schemes approved 
for development of fisheries in Goa during 
the cUrrent year; 

(b) the assistance released by the Union 
Government therefor; 

(c) whether the Govemment have intro-
duced a sea cage culture in Goa for increas-
ing the fish production by utilising large area 
of water bodies; and 

(d) if so, the details thereof 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENER,GY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL. 
TURE (SHRI S. KRISHNA KUMAR): (a) and 
(b). Government of India is implementing 
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the following Central sec/or/Cen/rally_ Spon-
somd Schemes /or development olltsher-

ies, under which the States are eligible for 
financial assistance; 

(i) Freshwater Aquaculture 

(ii) Integrated Brackishwater Fish Farms 
Development 

(iii) Motorisation of traditional craft 

(iv) Introduction of Intermediate Craft 

(v) Introduction of Plywood craft 

(vi) Re-imbursement of Excise Duty on 
HSDOil 

(viii) Assistance for enforcing Marine 
Fishing Regulations Act 

(viiii) Resource enhancement through 
artificial reefs & mariculture. 

(ix) Assistance for strengthening fish 
marketing 

(x) Group Accident Insurance 

(xi) Establishment of Model Villages 

(xiii) Savings-cum-Relief. 

Central assistance is released on the 
requests received from the" states and 
progress of implementation of the scheme. 
During the current year proposals have 
been received from the state only for the 
programmes of motorisation of traditional 
craft & re-imbuwshement of Central Excise 
Duty on HSD Oil. No Central assistance has 
yet been released to the state in the current 
year. 

(c) and (d). Central Govt. has no scheme 
for introduction oi sea culture in Goa. 

era y-XMP SUp'r Computer from U.S.A. 

2914. SHRI R SURENDER REDDY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Indian institute of Sci-
ence has given up plans to acquire the mutul 
million Cray-XMP series super computer 
from the USA; 

(b) if so, the reasons therefor; 

(c) whether any altemative computer 
has been purchased by the Institute; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) to (d). Yes, Sir. 
Keeping in view the consideraale changes 
made in the Technology of Supercomputers 
and availability of much better machines to 
meet the national requirements which do 
not have undue restrictions being imposed 
by the US Government, the Government of 
India has now decided to instal Distributed 
Supercompulting Facility at India Institute of 
Science. Bangalore. The facility consists of, 
inter-alia, Parallel Computer PARAM (pro-
prietary purchase)- shared memory 
supercomputer, SpeCial Purpose Parallel 
Computer-Flosolver of NAL - Proprietary pur-
chase, Numeri Vector and Graphic Comput-
ers- 16i 1860 based data parallel Vector 
machines - 16 R 3000 based graphics ma-
chines (Open Tender), Minisuper/Computer 
Server - Super Scalar machines, Resource 
Allocator/Disk Server-50 GB Disk : 
compatiable with the existing network. 

Workers in Food Corporation of India 

2915. SHRI GURUDAS KAMAT. Will 
the Minister of FOOD be pleased to state: 

(a) whether the Food Corporation of 
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India is violating the ILO Convention of 1967 
by forcing its workers to carry more than 50 
kg. bags manually at a time; 

(b) if so, the details thereof; and 

(c) the steps Govemment propose to 
take in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b). No, Sir. The ILO Conven-
tion has not yet been ratified by the Govt. of 
India. 

(c) Before switching over to 50 kg. 
packaging, financial/operational aspects are 
being examined by the Food Corporation of 
India. 

Flood Relief to Andra Pradesh 

2916. PROF. UMMAREDDY 
VENKATESHWARLU: 

SHRI J.CHOKKA RAO: 

Will the Minister of AGRICUL TURE be 
pleased to state: 

(a) the districts in Andhra Pradesh 
affected by floods! cyclone during 1991-92 
and 1992-93; 

(b) the amount released to Andhra 
Pradesh under Central Relief Fund during 
the period and the amount actually utilised; 

(c) whether any Central team had vis-
ited the State of assess the situation and 
recommended for relit measures; 

(d) if so, the details thereof; and 

(e) the steps taken to provide relief to 
the affected people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) According to informa-
tion received from Govemment of Andhra 
Pradesh, the Districts of Nellore, Srikakulam. 
Vizianagram, Nizamabad, West Godavari. 
Krishna . Guntur, Nalgonda, Chittoor. 
Guddapah, Anantpur and Prakasam were 
affected by flood/cyclone during 1991-92 
and the Districts of Srikakulam, Vizianagram, 
Khammam, East Godavari, WeslGodavari, 
Vishakapatnam, Krishna, Guntur, Prakasam, 
Nellore, Kumool and Mahaboobnagar dur-
ing 1992-93. 

(b) The amounl released under the 
Calamity Relief Fund (C.R.F.) and the ex-
penditure incurred therefrom are indicated 
below: 

(Rs. in Crores) 

Year Amount released under C. R. F. 
(Central + State share) 

Expenditure 
incurred 

1991-92 70.71 

1992-93 70.70 

(c) No, Sir. 

(d) Does not arise 

(e) Steps taken by the State Govem-

70.24 

6.50 

menl 10 provide relief to people affected by 
flood/cyclone include:-

(i) Evacation of people from low lying 
areas 10 safer places. 
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UNDP Assistance (ii) Operation of relief camps 

(iii) Dropping of food packets in the 
marooned areas. 

(iv) Ex-gratia payments to the families 
of the deceased. 

(v) Assistance for repair of damaged 
houses. 

(vi) Agriculture input subsidy 

(vii) Assistance to artisans in the 
handloom sector. 

( TransIaIionI 

Black Marketing of Keroeen e Oil in 
U.P. 

2917. SHRI HARI KEWAL PRASAD: 
SHRI ARJUN SINGH YADAV: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUl"ION be pleased to state: 

(a) the number of raids conducted dur-
ing last year on the Kerosene oil Depots in 
Uttar Pradesh to check the black marketing 
of Kerosene oil; 

(b) the district-wise details thereof; and 

(c) the number of dealerships cancelled 
during the previous year due to black 

• marketing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINNISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 

2918. SHRI RAM SINGH KASHWAN: 
SHRIMATI BHAVANA 

CHIKHLlA: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) whether the United Nations Devel-
opment Programme (UNDP) have agreed 
to provide financial for consumer education 
and other research work in the country; 

(b) if so, the amount of assistance and 
the time by which it is likely to be received; 
and 

(c) the details of specefic projects on 
which this assistance is proposed to nespent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINIS,"ER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) Yes, Sir. 

(b) and (c). Underthisprogramme UNDP 
has agreed to provide financial assistance 
of US $ 6,15, 000/- in two phases to Con· 
sumer Education and Research Centre, 
Ahmedabad, a VOluntary consumer 
organisation for enhancing the capabilities 
of CERC by establishing comparative test-
ing facilities for food items, domestic electri-
cal appliances and pharmaceuticals. The 
project document for this-project was signed 
with UNDP on 18th September, 1992 and 
will be implemented over a period of two 
years . 

(English] 

Public and Private Sector Investment 
in Agriculture Sector 

2919. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of AGRICUL-
TURE be pleased to state: 



149 Written Answers PHALGUNA 15, 1914 (SAKA) Written Answers 150 

(a) the public and private investment in 
Agricuhure sector during the last three years; 

(b) whether the investment has de-
creased during the last three years; 

(c) if so, the details thereof indicating 
the reasons for this dedine; and 

(d) the steps taken or proposed to be 
taken by the Government to increase such 

Year Private 
Sector 

1988-89 2985 

1989-90 3191 

1990-91 3421 

1991-92 35370 

4» Quice estimates 

(c) The thrust in public sector invest-
ments in agriculture during the peiod has 
been on optimising investments already, 
made rather than making new start with 
huge investments 

(d) The strategy to increase capital 
formation in agriculture will include increas-
ing the proportion of planned investment for 
development of infrastructure, more effi-
cient use of resources to raise productivity 
and ensuring remunerative prices to farm-
ers to induce them to go for higher invest-
ments in agricuhure. 

Financial Assistance to Karnataka for 
" Akshaya'Scheme 

2920. SHRIK.H. MUNIYAPPA:Willthe 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

investments on agricuhure sector to tap 
un realised potential in this sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). Gross Capi-
tal formation in agricuhure and allied activi-
ties, which represent investment in physical 
assets, during 1988-89 to 1991-92 at 1980-
81 prices are given below: 

(Rs. in croresj 

Public Total 
Sector 

1680 4665 

1427 4618 

1538 4959 

1360 4897 

(a) whether the Government of 
Kamataka have requested the Union Gov-
emment to provide financial assistance for 
its scheme "Akashaya" for the benefit of 
poor children of school going age; 

(b) if so, the details thereof; and 

(c) the financial assistance provided or 
proposed to be provided by the Union Gov-
emment therefor? 

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SEWA): (a) No, Sir. 

(b) and (c). Do not arise. 
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Excavation in Suratgarh 

2921. SHRI MANPHOOL SINGH: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Government propose 
to conduct any sUlvey for excavation of art 
object related to Mohanjodaro and Harappa 
period in Suratgartl; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMAR I SELJA): (a) No, Sir. 

(b) Does not arise. 

Audio-Visual Education Centre 

2922. SHRI DHARAMBHIKSHAM: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Union Government pro-
pose to set up an Audio-visual Education 
Centre in the country with external assis-
tance; 

(b) if so, the details thereof; and 

(c) the financial assistance likely to be 
received frorn abroad therefor, country-wise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF 
CUL TURE(KUMARI SELJA): (a) No, Sir. 

(bl and (cl. Do not arise. 

Contaminated Water in Delhi Zoo 

2923 SHRI PARAS RAM 
BHARADWAJ: 

SHRI BAPU HARI CHAURE: 
SHRI MANIKARAO HODL YA 

GAVIT: 
SHRI V .SREENIVASA PRASAD: 
SHRI B. DEVARAJAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item cap-
tioned "The contaminated perilous waters 
of the Delhi Zoo" appeared in the Pioneer 
dated February 8. 1993. 

(b) if so, whether due to contaminated 
water in the Delhi zoo, the animals birds are 
suffering from various ailments; 

(cl whether any responsibility fixed in 
this regard : and 

(d) the steps Government propose to 
take to provide fresh water to the various 
anirnals/bird s in the zoo? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Gov-
ernment has seen the press reports. 

(b) No, Sir 

(c) Does not arise 

(d) Drinking water is being provide 
seperately in every enclosure. 

Disposal of Wooden Sleepers 

2924 DR. KARTIKESWAR PATRA: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 
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(a) whether any proposal for disposal of 
wooden sleepers from the State Govern-
ments particularly from Orissa, is pending 
with his Ministry for clearance; 

(b) If so, the quantity of wooden sleep-
ers lying in disposed with the various forest 
departments, statewise ; and 

(C) the steps taken/proposed to be taken 
to dispose of these sleepers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) and (c) . Does not arise 

Posting of Spouses 

2925. SHRIV. DHANANJAYAKUMAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 2363 
on December 8, 1992 regarding postings of 
spouses and state: 

(a) whether the informalton has since 
been collected: 

(b) if so, te details thereof: 

(b) if so , the reasons therefor: and 

(d) the time by which information is 
likely to be collected? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCA nON 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) : (a) to (d) . Yes . Sir. A 
copy 01 the quidelines issued by the Depll . 
of Personnel & Training on posting of hus-
band and wife at the same station IS at-
tached as statement . Delhi Administration 
has intimated that its Directorate of Educa-
tion is concerned with the posting of teach -

ers and non-teaching staff of schools run by 
them and since Delhi . is a single station, 
there is normally no difficulty in posting of 
supouses in Delhi when both partners hap-
pen to be teachers or the staff 01 the Direc-
torate of Education. Where one of he spouses 
belongs to a transferable Central Gov!. Ser-
vice i.e. other than Directorate of education, 
Delhi Administration, efforts are made in 
individual cases to arrange hislher posting 
in Delhi wherever possible in consultation 
with the concemed cadre authorities. 

STATEMENT 

New Delhi, the 3.4.86. 

Office Memorandum 

Subject. Posting of husband and wife at 
the same station. 

The question of formulation of a policy 
regarding the posting at the same place 01 
husband and wife who are in Govt. service 
or in the service 01 Public Sector Undertak-
ings has been raised in Parliament and other 
forums on several associaltons. Govt' s 
position has been that requests of Govt . 
servants and employees of public sector 
undertakings lor posting at the same station 
usually receive sympathettic consideration, 
and that each case in decided on merits 
keeping in view the administrative require-
ments. 

2. The Gov!. of India have given the 
utmost importance to the enhancement of 
women's status in all sectors and all walks of 
life. Strategies and polices are being formu-
lated and implemented by different Minis-
tries of the Central Govt . to achieve this end. 
It is also considered necessary to have a 
policy which can enable women employed 
under the Govt and the Public Sector un-
dertakings to discharge their responsibilities 
as wife/mother on 1I1e one hand and produc-
tive workers on the other. more effectively . 
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it is the policy of the Govt. that as far as 
possi)Ie and within the constraints of admin-
istrative feasibility, the husband and wife 
should be posted at the same station to 
enable them to lead a nonnaJ family life and 
to ensure the education and welfare of their 
children. 

3.ln Feb. 1976, the then Department of 
Social Welfare had issued a circular D.O. 
letter to aU Ministries and Departments re- (ii) 
questing them to give serious consideration 
to the question of posting hunband and wife 
at the same station. However, representa-
tions continue to be received by the Depart-
ment of Women's Welfare in the Ministry of 
Human Resource OeveIopmentfrom women 
seeking the intervention of that Department 
for a posting at the place where their hus-
bands are posted. It has, therefore, now 
been decided to lay down a broad statement 

- of policy at least with regard to these em-
ployees who are under the purview of the (iii) 
Govt./Public Sector Undertakings. An at-
'tempt has, therefore, been made in the 
following paragraphsto lay down some guide-

, lines to enable the cadre controlling authori-
ties toconsiderthe requests from the spouses 
for a position at the same station. At the 
outset, it may be clarified that it may not be (iv) 
possible to bring every category of employ-
ees within the ambit of this policy as situa-
tions of husbandlwife employment are var-
ied and manifold. The guidelines given be-
low are, therefore, illustrative and not ex-
.haustive, Govt. desire that in all other cases 
the cadre controlling authority should con-
sider such requests with utmost sympathy. 

4, The classes of cases that may arise, 
and the guidelines for dealing with each 
class, are given below:-

(i) Where the spouses belong to the 
same All India Service or two of the 
All India Services, namley IAS,IPS 
and Indian Forest Service (Group 
'A'); 

(v) 
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The spouse will be posted to the 
same Cadre bV providing for a 
cadre transfer of one spouse to the 
Cadre of the other spouse subject 
to their not being posted by this 
process to their home cadre. 
Postings within the C~dre will, of 
course, fall within the purview of 
the State Govt. 

Where one spouse be!0n9S to one 
of the All India Services and the 
other spouse belongs to one of he 
Central Services:-

The cadre controlling authority of 
the Central Service may poSt the 
officer to the station or if there is no 
post in that station, to the State 
where the other spouse belonging 
to the All India Service is posted, 

Where the spouses belong to the 
same Central Service; 

The Cadre controlling authority may 
post the spouses to the same sta-
tion. 

Where the spouses belqngs to one 
Central Service and the other 
spouse belongs to another Central 
Service:-

The spouse with the longer service 
at a station may apply to the appro-
priate cadre controlling authority 
and the said autghroty may post 
the said officer to the station, or if 
there is no post in that station to the 
State where the other spouse be-
longing to the other Central Ser-
vice is posted. 

Where one supouse belongs to an 
All India Service and the other 
spouse belongs to a Public Sector 
Undertakings: 
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(vi) 

(vii) 

The spouse employed under the 
Public Sector undertaking may 
appIIy to the competent authority 
and said authority may post the 
said ofticerto the station. or if there 
is no post under the PSU in that 
,statiOn. to the State where the 
dther spouse is posted. · . 

Where one spouse belongs to a 
Central Service and the other 
spouse belongs to PSU:-

The spouse employed under the 
PSU may apply to the competent 
authority and the said authority 
may post the officer to the station 
or if there is no post under the PSU 
in that station. to the State where 

• the other spouse is posted. H. how-
ever. the request cannot be granted 
because the PSU has no post in 
the said stationlState • then the 
spouse belonging to the Central 
Service may amy to the appr0pri-
ate cadre controlling may'appIy to 
the appropriate cadre controlling 
authOrity and the said authority 
may post the said officer to the 
station or if there is no post in that 
station. to the state where the 
spouse employed under PSU is 
posted. 

where. one spouse is employed 
under the Central Govt. and the 
other spouse is employed under 
the State Goo. 

The spouse employed under the 
Central .GOO. may apply to the 
Competent authority and the com· 
petent authority may post the said 
officer to the station or if there is no 
post in that station to the State 
where the other spouse is posted. 

5. As will be seen from the illustrations 

given above. they do not cover all possible 
categories of cases which may arise. In fact 
it is not possible to antlccipate all the catego-
ries·of~. Each case. not covered by the 
above guidelines will have to be dealt with 
keeping in mind the spirit in which these 
guide lines have been laid down and the 
larger objective of ensuring that a husband 
and wife are. as far as possible and within 
the constraints of administrative conve· 
nience. posted at the same station. 

6. Ministry of Finance etc. are requested 
to bring the above instructions to the notice 
of all administrative authorites under their 
control an ensure compliance. 

7. In so faras persons serving in Indian 
Audit and Accounts Department are con-
cemed. these orders is in consultation with 
the Comptroller and Auditor General of In-
dia. 

8. This issues with the concurrence of 
the Department of Public Enterprises. 

9. Hindi version will follow. 

To 

Sd-
(Mrs. Aarti Khosla) 

Joint Secretary to the Govt. of 
India. 

All MinistrieslDepartments of the Govt. 
of India (As per standard list with usual 
number of spare c:_opies.) 

Economy Measures 

2926. SHRI HARIN PATEAK: wili the 
Minister of RAILWAYS be pleased to state: 

(a) the details of ec.:>noniy erasures 
adopted by his Ministry to reduce the expen-
diture; and 
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(b) the amount saved during 1992-93 
as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C . 
LENKA): (a) an action Plan has been 
launched to achieve improvement in the 
Operating Ratio. Broad areas to reduce 
expenditure are: 

1. Manpower Planning. 

2. Energy conservation 

3. Improvement in specific Fuel 
consumption. 

4 . Botter asset utilisation. 

5. Investment Planning, etc. 

(b) Despite a number of post-budgetary 
factors like higher rate of Dearness Allow-
ance, increase in electricity tariff, increase 
in steel pries due to decontrol, increase in 
prices of petroleum products etc., the Ordi-
nary Working Expenses have been 
contgained and in the Revised Estimates an 
additional amount of Rs. 115 crores only has 
been provided over the Budget Estimates of 
Rs. 10,460 crores. 

Doubling of Quilon -Trivandrum Line 

2927. SHRI A. CHARLES Will the Min-
ister of RAILWAYS be pleased to state: 

(a) the progress made so far in the 
doubling of Quilon-Trivandrum railway line; 

(b) the phnase-wise details of the work 
planned to be executed thereon and the 
time scheduled fixed for its completion; 
and 

(c) the stps taken for Its early compila-
tion in view of difficulties being faced by 
people due to traffic congestion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) 3%. 

(b) and (c) . The wor1< is planned for 
execution in the 8th FiveYear Plan period 
subject to availability of .resources. Land 
acquisition work has already been taken up. 

[ Translation] 

Unicef Aided Projects 

2928. SHRI RAM LAKHAN SINGH 
YADAV: . 

SHRI LAL BABU RAI: 

Will the Minister of HUMAN DEVELOP-
MENT be pleased to state: 

(a) the names of UNICEF aided projects 
in operation in Bihar to promote the educa-
tion; 

(b) the target fixed at the commence-
ment of such programmes; I 

(c) the progress made so far , till date: 
and 

(d) the expenditure incurred thereon, till 
date? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CALUTURE 
(KUMAR I SE : .. IAl (el) The main project which 
is being irnplenlented with UNICEF assis-
tance in Bihar is the Bihar Education Project. 

(b) The project envisages an outlay of 
Rs. 360 crores over a period of five years 
from 1991-92 to 1995-96. The project objec-
tives are universalisation of Elementary 
Education through the formal school system 
and non-formal education system, func-
tiona I literacy, women's education , post lit-
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eracy and continuing education. 

(c) and (d). A number of activities like 
workshops on minimum levels of leaming, 
rationalisation of teacher units etc; distribu-
tion of text books to SC/ST students; estab-
lishment of Jan Shikhsan Nilayams; con-
struction and repair of school buildings; 
training of teachers; establishment of NFE 
centres ; and establishment of Mahila 
samakhya Units etc ., have been started in 
seven Districts of Ranchi, Rohtas, West 
Champaran, Sitamarhi. Muzaffarpur, Chatra 
and East Singhbhoom. An expenditure of 
Rs. 3.91 crores has been incurred till date in 
the project. 

Sale of Bajra and Maize through 
P.D.S. 

2929. SHRIMATI KESHARBAI SONAJI 
KSHIRSAGAR: Will the Minister of CIVIL 
SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to 
state: 

(a) whether the Government propose 
10 sell millets, Bajara and Maize through Fair 
Price Shope: 

(b) if so, the time by which it is likely to 
be introduced: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDIN AHMED) : (a) to (c) . Coarse 
grains like jowar and bajara are being allo-
cated to some States for distribution through 
the Public Distribution System. allocation of 
iowar and bajara to States depends on 
procurement levels and local preferences 
for these foodgrains. 

Computerised Reservation in Delhi 

2930. SHRIMATI KRISHNDRA 
KUMAR DEEPA: 
SHRI STAYA DEO 
SINGH: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government propose 
to !'>all railway tickets thorugh automatic 
machines at all the daily booking countries 
of the three main railway stations of Delhi; 
and 

(b) if so. the details thereof including the 
cost of each machine? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL'NAYS (SHRI K.C. 
LENKA): (a) At preseill 20 PC based self 
printing ticket machines have been installed 
at New Delhi station for the issue of unre-
served tickets. Five more are proposed to 
be provided. II is also proposed to instal 
similar machines at Delhi Main and at Hazrat 
Nizamuddin Railway Stations. 

(b) The installed cost ofthe entire SPTM 
system (PC based) provided at New Delhi 
Station will be Rs. 47 . 39 rn499 or Rs. 
189579.96 per machine. 

[English] 

Doubling of Bongaon - Barasat Railway 
Line 

2931. SHRI NIRMAl KANTI 
CHATTERJEE: Will the Minister of RAIl-
WAYS be pleased to state: 

(a) whether there is any plan for con-
struction of double railway ·line between 
Barasat and Bongaon of Sealdah division of 
Eastern Railway during the current year: 
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(I») if ·so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Phase I doubling on Barasat 
Jblgaon i.e. for Barasat to Habra has been 

. taken up so far. 

(b) Details are as under: 

(i) Barasat to Duttapukur (7.67 Km)-
since opened. 

(ii) Duttapukur to Habra (14.49 Km) 

Anticipated cost of Barasat-Habra 
project is Rs·.24.84 crores. 

Expenditure upto March '92- 8.54 
crores. 

(a) the annual growth rate of agriculture 
and animal husbandry in Uttar Pradesh and 
other parts of the country during the last 
three years; 

(b) the reasons for imbalance in growth 
rate in different parts of the country; and 

(c) me steps taken or proposed to be 
taken by the Govemment to reduce the 
imbalance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) A statement giving 
annual growth rates of net state domestic 
product in agricUlture including animal hus-
bandry sector at constant (1980-81) prices 
in Uttar Pradesh and Other major States .in 
the country during the last three years i.e. 
1989-90, 1990-91 and 1991-92,isannexed. 

(b) The growth rates in agriculture, 
Targetdateforcompletion-31.12.1994. including animaJ husbandry, varies from 

State to State depending upon agrocIimatic 
(c) Does not arise. conditions,soIfettility ,socio-economicfac-

tors, rainfal and weather condition. ale. 

2932. SHRI ASTBHUJA PRASAD 
SHUKLA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(c) Various crop production oriented· 
programmes, cMeIopment of aMmaI hus-
bandry programmes including genetic im-
provemenI of callie stock as also develop-
miinld~""'"wlhtp8Cialemphasis 
In the loW.,.,.... NglQns818 the slaps being 
taken. 
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Under Loading of Coal Wagons 

2933. SHRI LAL BABU RAI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of compensation paid for 
less quantity of coal and coke consignments 
loaded in railway wagons during each of the 
last three years; and 

(b) the action taken against the erring 
officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) : (a) Railways pay compensation 
claim on account of less quantity of coal & 
coke delivered as a result of pilferage or 
shortage having taken place during transit . 
The amount of compensation paid on coal & 
coke consignments during the last three 
years IS as under: 

Year Amount (Rs in lakhs) 

1989-90 342.08 

1990-91 678.85 

1991·92 483.90 

(b) Whenever shortage of coal & coke 
is !ound to be due to negligence of railway 
staff. necessary disciplinary action is taken 
against them . 

(English] 

Conversion of Rupsa-Bagricoposhi 
And Naupada-Gunupur Railway line 

2934. SHRI SIVAJI PATNAIK:Willthe 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have de-
cided to convert the Rupsa-Bagiriposhi and 
naupada-Gunupur via Parala khemandi 
narrow gauge lines into broad gauge; 

(b) the estimated cost of these projects; 
and 

(c) the time by which work is likely to be 
undertaken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) : (a) and (b) . Rupsa- Bangriposi is 
included in the action plan Phase-I of 'Project 
Uni-gauge' taken up by this Ministry. For 
Rupsa-Bangriposi conversion a Final Loca-
tion Survey to determine the present day 
cost has been included in the Budget. For 
Naupada-Gunupur a survey has been in-
cluded in the Budget for 93-94 to determine 
the cost and traffic potential after conver-
sion to consider its inclusion in the Action 
Plan. 

(c) Work on Rupsa-Bangriposi conver-
sion will be undertaken during 8th plan 
period subject to availability of resources . 
Decision regarding Naupada-Gunupur will 
be taken based on the results of the survey . 

Railways Projects in A.P. 

2935. SHRI G.M.C. BALAYOGI: 
SHRI DHARMABHI KSHAM: 
SHRI M.V.V.S. MURTHY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of the railway projects 
(new lines, conversion and doubling of exist-
ing lines) approved for execution in Andhra 
Pradesh during 1992-93 and progress made 
so far, project-wise; and 

(b) the projects proposed to be under-
taken during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) The projects taken up in 1992-
93 and their progress are as under; 
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Name Progress (Upto 31.12.92) 

1. Miraj-Londa (188 kms.) Wort< just started. 

2. Hospet-Hubli-Goa (489 kms) Wort< just started. 
(with linked fingures) 

3. Guntur-Guntakal & Guntakal- 78% 
Kalluru(458 kms.) with 
lifting of Kalluru-Dharrna 
varam (76 kms.) 

4. Secunderabad-Dronachalam& 28% 
Secunderabad-Bolaram (331 kms.) 

5. Katpadi-Pakala-Triupati Wort< just started. 
(104 kms) 

(b) The foiNowing new projects have (b) if so. the reasons therefor; and 
been approved to be included in the Budget 
of 1993-94:- (c) the time by which the grants are 

1. PeddapaJli-Karimangar-Njzambad 
- New Lile 

2. Gajapatinagram-VlZianagaram 
- Doubling. 

Gr8nI8 to BIMr 

2936. SHRIMATI GIRIJA DEVI: 
SHRI MANJAY lAl: 
SHRI RAM VIlAS PASWAN: 
SHRI RAM lAKHAN SINGH 

YAOAV: 
SHRI CHHEDI PASWAN: 
SHRIMATI PUSHPA DEVI 

StNGH: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whelherthe Government havewllh-
held grants due to the Government of Bihar 
as subsidy for the revised pay. scale of 
I8achers pulling the Bihar lJrWensIties in a 
pnlC8lious siIuation and affecting the edu-
cation system in the State; 

likely to be released? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENTOFEOUCATrON 
AND DEPARTMENT OF CULTURE) 

/~UMARI SEWA): (a) to (c). In pursuance of 
- the National Policy on Education-l986. 

Government of Incia announced in June. 
1987. a scheme of Revision of Pay Scales of 
teachers in universities and colleges and 
OCher measures for rnainIenance for stan-
dards of higher education. The Goveriwnent 
also decided to provide financial asaiItanc:e 
to the Slate GcMtmrnenIs to the exIent of 
80% of the additional expendlure inYoIved 
in impIerr .... taIiCWI 01 the Scheme. The Cen-
tral assistance was to be providId for the 
period from 1.1. 1986 to 31.3.1990. The 
payment of conbOI aaiIIance was subied 
to the condition that the entire Scheme of 
revi8ion of pay-ecaIes together witt aI the 
conditions attached 10 It. is iq)Iemented by 
the State GovemmenIa as a composite 
scheme wiIhouI "'f mocIficIIIion excepI to 
the dateollmplerneilllllion and the IC8Ies of 
pay. 
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In putSuance of this, Government of 
Bihar formulated 8 scheme of revision of pay 
scales of teachers in universities and col-
leges in the State and submitted it to the 
central Government in June, 1990, for ap-
proval. On examination of the State 
Government's Scheme, it was found that 
certain provisions were not in conformity 
with the Government of India's Scheme. 
The State Government has since been re-
quested to make necessary changes in the 
scheme so that the admissible Central as-

. sistance could be released to it for its imple-
mentation. 

Cancellation of Trains 

2937. SHRI DILEEPBHAI SANGHANI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether certain trains have been 
withdrawn in Bhavangar Division, particu-
larly in Junag&rh and Porbandar; 

(b) if so, the details thereof; 

(c) the reasons therefor; and 

(d) the time by which these are likely to 
bed restored? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (8) Yes, Sir. 

(b) 1. 2831284 Bhavangar-Palitana 
Pasaenger. 

2. 3051306 Mahuva-DhoIa 
Paseel9I'. 

3. 3351338W~Fast 
Passenger. 

" . 313131" RajuIa .In.- RajuIa City 
Passanger. 

5. 345/346 Junagadh-jetalsar 
Passenger. 

6. 3561360 Veraval-Khijadiya 
MixedlPasse!lg8r. 

7. 2n1278 Botad-Surendranagar 
Fast Passanger. 

(c) Water shortage. 

(d) 4 pairs of trains already reestored. 2 
pairs of rains permanenttly cancelled by 
providing compensatory services in lieu 
thereof. Restoration of remaining one pair 
has not been found feasible. 

Doubling of Railway Lines 

2938. SHRI ANIL BASU: 
SHRI SUDARSAN 

RAYCHAUDHURI: 
SHRI K. MURALEE DHARAN: 
SHRI MANJAY LAl: 
SHRI K. RAMAMURTHEE 

TINDIVANAM: 
DR. ASIM BALA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the names of on-going sections of 
railway lines taken up for daubing of tracks 
aIongwiIh finds aIocated during 1992-93, 
progress made so far and schedule fixed for 
compIeIion, zone wise and project wise; and 

(b) the names of proiects for doubling of 
tracks taken up for the Works programme 
for 1993-94 aIongwith f\a1ds aIocated and 
schedule fixed for completion. project-wise 
and zone wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). A statement is at-
tached. 



175 Written Answers MARCH 16. 1993 Written Answers 17t: 

(/) 

~&l .... (» "0 "0 "0 "0 
i..: 8'- Q) Q) Q) .Sl 
Cll ..... 'al 'al 'al Q) 

1:) CL u 0. 0. is. c: ..._ Cll 0) 0. 
::J oCl Cl E E E E 
(/) Cll 0 0 0 0 0 0 z 0 
t1l 1:))- <0 (.) (.) (.) co (.) 

~ ~g. 
C1l 0 " 

...,. 
(» 
~ (» '<t 0) (» (» -... 0 0 - ~~ t() 

q", Cl 
1:) (»(.) C\J 0 C\J 

E (»'-
C1l -
(") .!!! 
(» "5(,,) 
~ O(»---., co 0.{) 0 C\J C\J 0 '" (» ~ ~ '" ~ ~ 0) 0.{) 0 

(»(.) 0 0 0 0 N 0 
I:)) (»'-

. ~ -
-6 

Q§ ~ 
.... q" C'J C\J C'J C'J <0 C'J C1l..._ 

~ o~:.::: 
<0 0) 0) q> 0) 0) 0) 0) 

c: M N N N .;, N .2 (.)..!!! -0) 0) 0) 0) 0) 0) 0) 

'0 
c: g 

~ ... ~ Z ~ lI) C'J ()) W t1l -(» :::E 1:) Cll-
W c:: 
I- C1l 
< Q) 
l- f (/J 

u C'J 0 C'J co 
,~ 
f? 
Q.. 

1:) 
t:: 
C1l 
<ll ..c: ....... 
(/) - (/) 

~ I:))E 
~~ C'J co '" 0 <0 co 

<b -J .._ 0.{) C\J C\J 
c: 
0 
I\j 
(/) 

-lC 

~ ~C:o 
I:)) Q) • 

:§ c: >od c: 0 ';:: C( Q) 
.Q >- '-e 10 - :§ Q) 

::J 
~ 

Q) 

.g 0 C 10 
(I) ~ 

'0 
Q. "- co! c;,Q) 

-..I Q) ' ::) • Q) 
I:)) Cll 

~ 
01 Q. ~ ~ ~co c.o 

S .~ "0 -'" 10 0 'iii c 'iij 
0 ~ C "0 10 .c c 10 ,2 Cf) 

CL "0 9l -..I 10 E E 'al Q) 
~t:: co 

'0 ~ 
(I) co t:: 

~ 
10 ~ ~ x:: ~ 010 

0 "0 ~Q. ~ .... <ll 10 ~ (ij ~ 
,.!. 'al 'iii Q) 

0 E a5 E ~ 
10.0 c: iii .c Q) ~"O C 01 

~ ~ 10 ' iij 'iij -'" ii <0"0 iii 
(.) ~ 

:l ::) c: 10 .s::. ·c Z -, -, x:: 1'0 u -,.0 ~ « 
~ 
US C\J C'J ..,. I() <0 '" 



1 n Written AnswelS 

"0 

* Ci. 
E o u 

M q 
o 

co 

PHALGUNA 15, 1914 (SAKA) 

... co 

10 

" cO 

... co 

Ol 
(\j 

o 
M' 

o 

"0 
a> 
Q; 
Ci. 
E o u 

(\j 

" ci 

M 
Ol 
N 
Ol 

10 

" 

Written AnswelS 178 

" co 

8 
M 

g 
ci 

co 

o 
10 

,;, 
.:.:. .:.:. 
~ 
I'G 
U. 
~ 
a> 
Zc 
. .:... ~ c 0 rof-
_g>ro 
.- "0 .c -ro ro 
CJ)~ 

N 

co 
" 

.-
10 

"0 
a> 
Q; 
Ci. 
E o u 



g 
N 

g 
g 

, 
"i~ 
III 
18 
III 
.c 
CI 
:::J 

::!: 
cijQ) 
~C 
C= 
Q)"C c: .: O.c 
001-

MARCH 16, 1993 

g 
N 

o 
N 
ci 

¥ ;:: 

'0 z 

>-

~ 
C( 
a: 
z a: w 
J: 
I-a: o z 

It) 
N 
ci 

co 

u 
ci ... Q) 
"C 
C ::> 

g 
N 

C\I 

Written Answers 180 

C') 
N 

C') 

o 
ci 



181 Written AnsweIS 

.i e a... .... o 
Q) 

E 
~ 

PHAlGUNA 15, 1914 (SAKA) 

>-
~ 
~ 
z a: w 
I-

~ 
::I: 
I-a: o z 

v 
C\I 

g 
ci 

-co 

C\I 

Written AnsweIS 182 

i 
ci 

o 
C\I 



183 Written Answers 

<0 

I 
1 

-I 
I 

o 
~ 

-0 z 

CXl 
C\J 

MARCH 16. 1993 

M 
M 
ci 

o o 
M 

<D 
a> 
o.h 
a> 

C\j 

M 
M 

<D 0 
~ 0 
o C"i 

-0 z 

I{) 
<D 

"§ 
C 
Q) 

(.) 

E 
2 
"0 
C co > 

~ 
.§ 
S o 

"0 
Q) 

~ 
-0 z 

CXl 

"0 
Q) 
c 

~ 
c 
.2 -g 
(J) 

o 
~ 
.". 

M 

ci 

Written Answers 184 

M 

ci 

C\J 

o M 
M 



185 Written Answers 

I() 

10 
C\I 

10 

PHALGUNA 15,1914 (SAKA) 

CD 
10 

8 

o 

CD 10 
C\I C\I 

~ a: 
:g 
c: 
I 
-0 
~ a: 
~ c: e o ..., 

Written Answers 186 

~ 
0. 
E o 
() 

~ = -0 
~ 
.i:. 1::- CD 
0.5 z-
E :g 
co co _0. 
co CD .£;>-
~CD 
E E 
cn~ 

8 g 

oj z )( 
; 

10 
ci 

10 
C\I 

C\I C') '" 10 co 



187 Written AnswstS. MARCH 16. 1993 Written AIJSM'ers 188 

~ illS! 
g,~ 
'" . 
CL~ N "It co .,.... '00 *- all all 
CD~ 

,... "It <0 Il) 0 
~g. "It ,... Q) N N 

*-

"'t '. <0 ,... ;1) ~ ~~ N 

~~ 
co 0 0 ~ .,; 

CO) 

~~ 0 co 0 co N N ~ ~(,) ..... Il) co 0 '!'I: . Il) 

0) ....... 0 0 0 ~ N 0 0 -
... ~ t: "It ~ 

('I) "It Il) i ~ ~O8~ 10 Q) Q) 

~ 
Q) .. N t )( 

('I) ('I) '!l . (,) ..... Q) Q) Q) Q) 

z 

~ 
~ 

.... 0) 
It) 

CD-

~ 
~ 

~ ('I) N • 
~ -

Sf,;) 
~E C') ('I) ('I) ('I) <0 .,.... Q) 
~~ N "It ('I) 

"1: 
II) :::I til 

1:"0 
til CD 1ii til I: =a. .c .c til >- u :,c ~ IDa: -a cb a; III 

~ J:D'::: ' :IE all c: ·c g"olI) ,; ii .m c: ! :::! 'c: III c: :::I ~ tII..oCD III ! .c ~III € 
~ Cl..:,c'§ = "It e c: III £ III tII.c III CI • III CD >~ ii ~ IDID .c 
~ i:IEg> .. ' ci :.::: . • c: Cl.. I! .... ('II 

~III €.!!! ...L 1ii 0 
~ '1: all - ~z L ! ~ CD ..0 II) :::I III c: 

E ~ = g ~ It .e. E- .~~ i :I 
~ 3:: C:~.c ~ ~I IIIID ~ III < ........ >..0 en lDaII :IE 
~ ... 
CiS N ('I) "It It) co ,... 



189 Written Answers PHALGUNA 15. 1914,'(SAKA) Witrten AnsWstS 190 

~§ 
8'-'" -!l.&l 0) cO 
41~ 
~§-

*' 
~~. a 8 
i~ 

Q) 4:'1 N -
(") 

~~ ..... ~ e! 
~o 0 CD 
0) "- ~ - ~ 

.... Q. t:' 1: ~ i i ~'o g .~ (0 x . x 
! o.! ;: 

~ 15 z z .e 

~ I 
It) 

~ _0) 
41-

~ 
i!!. ~ 
~ :8 
~ .!! 
0) E -

~ 

t,Ui' & 
:J 

~~ II) CD '4:'1 
~ _, '- 4:'1 4:'1 

i ).. ).. c · 
~ ~ 

Q) 5 e 
8, ;:: 

~. ~ J! 
~ ~ 

_ c: Q, 
).. .c=¥~ ~ ~ I! ~ ' 0 ~ IU~CD 

! i ffi .c 
~.f-~i ~ ~ ~o ~ 

~ " e ~ 
(/) ec: (/) &~~~&' ~ ~ ~ !! ~ Q) 

" (\I ~ ~ ~ &g,'~j 0 ffi ~ ~ ~ CD " ! :J'fS !.!i5i5 N ' e' (/) ,ct 5 ' iD 
~ ~ .! ~ !.f !:s 8~~ 15 ..., (/) >"_CD z 
.~ 

as -



191 Written AnswelS 
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Investment'ln Sugar Industry 

2939. SHRI SATYA DEO SINGH: 
SHRI PRABHU DAYAL 

KATHERIA: 
SHRI CHETAN P.S. CHAUHAN: 

Will the Minister of FOOD be pleased 
to state: 

(a) the total capital investment in the 
sugar industry at present; 

(b) the number of persons employed in 
the sugar industry at present; 

(c) the foreign exchange earned every 
year by the Government thorugh the sugar 
industry during the last three years; and 

(d) the number of new sugar factories 
established during 1991-92 and 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH ' 
RAI): (a) As the sugar mills belong to yarious 
sectors, the details of the total capital invest-
ment in the sugar industry on the basis of the 
present written-down value of th~ir assets 
are not. available in the Ministry of FOOd. 

(b) As per the information fu~hed by 
the sugar factories, the number of workers 
(excluding casual labour) employed in the 
sugar industry during 1991-92 was 3.99 
lakhs during the season and 2.27 lakhs 
during the off-season. 

(c) The details of foreign exchange 

earned during tbe last three financial years 
from export of sugar are as follows:-

Year Rs.lCrores .. 

1990-91 40.40 

1991-92 348.87 

1992-93 263.18 (Prov.) 
(upto 1/93) 

(d) Seven new sugar factories have 
been establsihed during the 1991-92 sea-
son and eight during the 1992-93 sugar 
season till 28.2.1993. 

(English] 

Incidents of Derailments 

2940. SHRI AMAR ROY PRADHAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of incidents of derail-
ments of trains during the last one year, 
zone-wise; 

(b) the reasons of these deraihnents; 

(c) the details of loss of life and railway 
property in thes!! incidents, zone-wise; and 

(d) the efforts being m;lde to prevent 
such derailments? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF R.AILWAYS (SHRI K.C. 
LENKA): (a) to (c). Details are given below; 
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(d) Some of Jhe steps to eliminate 
de~ are as under:: ' 

(i) Induction of technical devices to 
. aid the human element. 

(ii) . Continuing emphasis on renewal 
and rehabilitation of overaged assets, par-
ticularty track, bridges and rolling stock. 

(iii) Improvement in quality of out-tum 
from the workshops. 

(iv) Intensive inspections of tack, 
telecom gears and maintenance depots of 
coaches, wagons and locomotives. 

(v) Monitoring the pen~lTTJ8nce of the 
staff of the critical Safety catG~ or.ibs such as 
drivers, guards, station masters, etc. 

(vi) Intensive training of running, oper-
ating and maintenance staff is ~ed. 

(vii) Uhrasonic testing of rails and axles 
are being resorted to identify fractures. 

(viii) Maintenance and upkeeping of 
signaling equipment is being given utmost 
attention. 

(ix) Special emphasis is being laid on 
adherence to laid down procedures for 
reosption and despatch of trains at stations. 

Educ:8tion for Neo-Litendes 

2941. SHRI RAMESH CHENNITHALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have re-
ceived. any proposal from Government of 
Kerala regarding continuing the education 
for neo-literate. in the State; 

(b) H so, the details thereof; 

(c) whether the Government have ac-
corded approval to that proposal; 

(d) H So, the details ~; and 

(e) H not,~ reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENTOF EDUCATION 
AND DEPARTMENT OF· CULTURE 
(KUMARI SEWA): (a) to (e). The Post 
Literacy Campaign in Kerala was approved 
in the meeting of the Executive Committee 
of the National Literacy Mission Authority on 
29130 January 1992, with a total budget of 
As. 4.2. crores to be shared by the Centre 
and State Govemment in 2:1 ratio 

Out of the central share of Rs2.80 
crores. a sum of As. 1.50 crores has already 
beenpaid to the Kerala Saksharata Samiti 
Thiruvananthapuram, which implements the 
programme. 

Th$ project is to cover 1222,1akh neo-
literates who completed the Total Literacy 
Campaign course and 4 Iakh learners who 
could not be covered in the Total Literacy 
Campaign. 

[ Translation) 

2942. SHRI VILASRAO NAG 
NAT H R A 0 

. GUNOEWAR: 
SHRI ANNA JOSHI: 

. Will the Minister of FOOD be pleased 
to state: 

(a) the share of Maharashtra in the total 
production of sugar in the country upto 
February of the current year. 

(b) the percentage of increase in the 
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production of sugar in comparison to last 
year; and 

(c) the total quantity of sugar produced 
in Maharashtra during the last two years? 

,THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI) : (a) Out of 62.66 lakh tonnes (Provi-
sional) of sugar produced in the country upto 
15.2.1993 during 1992-93 season (Octo-
ber-September) .. the sugar mills in 
Maharashtra produced 20.29 lakh tonnes 
(provisional). which is 32.38% of the total 
production in the country. 

(b) The sugar factories in Maharasthra 
produced 20.291akh tonnes (provisional) of 
sugar upto 15.2.1993 during the current 
season 1992-93 (October-September), as 
against 23.81 lakh tonnes (provisional) upto 
the corresponding date last season i.e. 1991-
92 (October-September). 

(c) The required infonnation is as un-
der:-

Sugar Year 
(October-September) 

1990-9 1 

1991-92 (Provisional) 

[English] 

Production 
'(Lakh tonnes) 

41.18 

41 .81 

Losses Suffered by N.D.D.S. 

2943. SHRI PRAFUL PATEL: 
DR. R. MALLU: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the National Dairy Develop-
ment Board has suffered losses due to its 
Market Intervention Operation for vegetable 
oil; . 

(b) if so, the details of losses during the 
last three years, year-wise; 

(c) whether Govemment propose to set 
up an appex-body of Agricuhure economists 
for recommending corrective measures to 
compensate the losses suffered therein; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON CONVENTIONAL EN-
ERGY SOURCE AND MINISTER OF STATE 
IN THE MINISTRY OF AGRICULTURE 
(SHRI S. KRISHNA KUMAR): (a) Yes, Sir. 

(b) The details of losses during the last 
three years are given below: 

Year 

1989-90 Surplus Rs. 3.75 crores 

1990-91 Surplus RS.17.26crores 

1991-92 Loss RS.92.54crores 

(c) and (d) . A Committee under the 
Chainnanship of Shri P . V. Desai, Chainnan, 
Bureau of Industrial Costs & Prices (BICP) 
is assessing the Govt. liability for reimburse-
ment of losses incurred by N.D.D.B. 'under 
the Market Intervention Operation. The Govt. 
is also considering ways and means to 
contain losses in future under MIO. 

Sugar Mills in Gujarat 

2944. SHRI N.J. RATHVA: Will the 
Minister of FOOD be pleased to state: 

(a) the present stage of the proposals 
for change of locations of new sugar Mills. in 
Gujarat; 

(b) the reasons for delay in granting 
pennission in thi~ regard; and 

fI 
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(c) the time by which it is likely to be 
finalised? 

THE MINISTER oq STATE OF THE 
MINISTRY OF FOOD( ~HRI KALP NATH 
RAI) : (a) to Ccl. The Central Govemment 
has received six proposals for change of 
location of new sugar mills in Gujarat. In 
three cases, approval has been granted and 
necessary amendments have ' also been 
made in the letters of intent. In the remaining 
three cases, certain information was called 
for from the Govt. o( Gujaratlconcemed 
Cooperative Society. The required informa-
tion in respect of one case he been received 
and is being processed, while in the other 
two cases, it is still awaited. 

Trains Running without Driver 

2945. SHRI JAGAT VIR SINGH 
ORONA: 

SHRI MOHAN RAWALE: 

Will the Minister of RALWAYS be 
pleased to state: 

(a) whether there was an incident of 
train rijnning without driver on Tirupati-
Reniguna line recently; 

(b) if so, the details and reasons there-
for; 

(c) the number of such incidents oc-
curred during the last one year; 

(d) the action taken against the erring 
officials; and 

(e) the steps prpposed to be taken to 
prevent such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). On 16.2.93, a yard 
shunting electric loco with an unoccupied 
coach and a goods wagon rolled down from 

Tirupati station to the North Cabin of 
Renigunta station, situated approximateLy 
14 kms, from Tirupati. Between the two 
stations, there is a falling gradient of I in 200 
towards Reningunta and electric current 
was switched off for maintenance. Though, 
while rolling began, the loco was unmanned, 
a shunter managed to get on it at Tirupati 
station itself. But the load could stop at 
Renigunta station only. 

(c) No other incident of this nature has 
occurred during the last one year. 

(d) An enquiry by 3 Senior administra-
tive Grade officers has been ordered. Prima 
facie the Shunter of loco has been held 
responsible and placed under suspensidn. 

(e) Strict instructions have been issued 
that: 

(i) no loco should be left unmanned 
unless absolutely unavoidable. 

(ii) Regulator of the locomotives should 
be in the 'OFF' position, reversing gear in 
mid-gear and hand brakes should be ap-
plied when the loco is required to be stabled. 

[ Translation) 

CommiHee on Navodaya Vidya!aya 
Scheme 

2946. SHRI SURAJBHANU SOLANKI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have con-
stituted a Committee under Revised Action 
Plan 1992 to review the scheme regarding 
'Opening of NavodayA Vidyalayas"; 

(b) if so, the details of the members and 
the terms of reference thereof; and 

(c) the time by which report of the said 
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committee is likely to be submitted? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEl-
OPMENTDEPARTMENTOF EDUCATION 
AND DEPARTMENT OF 
CUL TURE(KUMARI SEWA): (a) No, Sir .. 
The programme of Action ·(P.O.A.), 1992 
has envisaged a comprehensive review of 
the Scheme only after Navodaya Vidyalayas 
have been established and consolidated in 
all districts of the country. 

(b) and (c) . Do not arise. 

Utilisation of Space in Front of Rail-
ways Stations 

2947. SHRI ANAND RATNA MAURYA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have is-
sued orderS for keeping the area in front of 
the railway stations vacant; 

(b) whether contracts have been 
awarded at Delhi Railway Station In violation 
of these orders; 

(c) if so, the reasons therefor; 

(d) whether these orders are being 
violated at a number of other railway sta-
tions also; and 

(e) if so, the action being 'taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (e). The infonnation is being 
collected and will be laid on the Table of the 
House. 

Vashi-Mankhurd Railway Line 

2948. PROF. RAM KAPSE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Vashi-Mankhurd railway 

line on Bombay-Suburban Section sunk in 
July,l992; 

(b) if so, the whether the track has been 
made operational; and 

(c) if · so,· the expenditure incurred 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Due to sea-wava action a por-
tion of the formation of the track between 
Mankhurd and Vashi railway stations. was 
damaged in July, 1992. The railway track did 
not sink. 

(b) Yes, Sir. Traffic was restored on the 
track on 30th July, 1992. 

(c) A sum of Rs. 71akhs was incurred on 
the repairs. 

Training Centres for Rehabilitation of 
Women 

2949 SHRIMATI DIL. KUMARI 
BHANDARI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government are p~ 
viding finical assistance ior setting up of 
T ranning Centres for rehabilitation of women 
in distress and for employment.and income 
generating Training-cum Production Cen-
tres with the assistacne from Norwegian 
Agency for International Development; 

(b) if so, the details of this scheme with 
criteria to get benefits under the scheme; 

(c) whether the scheme has been impie-
mented in all States and Union Territories; 

(d) if so, whether the Government have 
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received applications from Sikkim to provid4! 
such assistance during 1990-91, 1991-92 
NS 1992-93; 

(e) if so, the details thereof with assis-
. tance provided separately dUring.each year; 

and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
DEPARTMENT, IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT OF 
WOMEN AND CHILD DEVELOPMENT 
(SHRIMATI BASAVARAJESHWARI): (a) 
Yes, Sir. 

(I» and (c). The Schemes are imple-
mented in all the States aI'Id Union Territo-
ries. Under the Scheme of Setting up Train-
ing Centre for Rehabilitation of Women in 
Distress, financial assistance was provided 
.through State Govemments to Voluntary 
Organisations registered under Indian Soci-
eties Registration Act, 1860 or Public Trusts 
engaged in the field of social/women's wel-
fare . The Scheme has been transferred to 

. the State Sector with effect from 1st April, 
1993. The Scheme of Employment and 
Income Generatwg Training cum Produc-
tion Centres with assistance from the 
Norweigian Agency for Intemational Devel-
opment is implemented through Public Sec-
tor Undertakings, Corporations, Autonomous 
Bodies, Voluntary Organisations. Propos- · 
als received from these Bodies with ad-

equate marketing linkages, training and 
assured s~ained employment are consid-
ered by the Sanctioning Committee in the 
Department. 

. (d) No, Sir. 

(e) and (f). Does not arise. 

Electrification of Railway Lines 

2950. SHRI CHinA BASU: 
SHRI UDDHAB BRAMAN: 
SHRI PREM CHAND RAM: 
PROF. MALIN I 

BHA n ACHARA YA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the progress made on the on-gOing 
projects taken up ior electrification of rail-
way lines alongwith the schedule fixed for 
their. completion, zone-wise and project-
wise; and 

(b) the names of the projects for electri-
fication taken up for the works programme 
1993-94 alongwith funds allocated and 
schedule fixed for their completion, proJect-
wise and zone-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF R~ILWAYS (SHRI K.C.· 
LENKA): (a) and (I». A statement is at-
tached. 
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Bridge at Palanpur 

2951 . SHRI HARISINH CHAVDA: Will 
the Minister of RAILWAYS pleased to state: 

(a) whether the Government have 
constructed a railway over bridge at Palanpur 
(Gujarat); 

(b) if so, the details thereof and the 
expenditure incurred thereon; 

(c) whether the capacity of this bridge 
meet the requirement of density of the 
traffic ; and 

(d) if not, the steps being taken by the 
. Govemment to enhance the capacity of this 

bridge? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) Constructed in 1972. The bridge 
has 6.6.m(22ft) caniage way and two 
footpaths each of 1.5m(5ft). Approximate 
cost of the bridge was Rs. 5.26 lakhs. 

(c) and (d) . It is for the State Govern-
ment to assess the capacity of the bridge 
to meet the requirement of density of the 
traffic. 

{English] 

Wagons for Orissa 

2952. SHRI ARJUN CHARAN SETHI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of wagons demanded 
and provided in various zones/divisions cov-
ering Orissa for loading of coal during 1992; 

(b) whether the Government propose 
to increase the number of wagons for 
loading of ttOal during 1993 in the state; and 

(c) if so, the details thereof and if not, 

the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) . Details of the target of coal 
loading fixed forthe year 1992-93 in Talcher 
and IB Valley coalfields in Orissa 'and the 
actual loading during 1992-93 (upto Feb' 
93) are as under: 

(In 4-wheeler wagons) 

Coalfied Target Loading 
(Provisional) 

Talcher 950 956 

IB Valley 850 816 

(b) Yes, Sir. 

(c) Wagons for coal loading from 
coalfieds in Orissa will be increased as per 
the higher target fixed for the year 1993-94. 

Teachers Training Institutes 

2953. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Teachers Training 
Institutes in the country, State-wise; 

(b) the number of teachers trained ev-
ery year in these institutes; 

(c) whether there is any proposal to 
open more such institu1es during the Eighth 
plan; and 

(d) if so, the details thereof, State-
wise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCA-
TIONALAND DEPARTMENT OF CULTURE 
(KUNARI SELJA): (a) and (b) Teacher 
Training Institu1ions are sanctioned by the 
State Governments/UTs or by private 
organisations. On the basis of the material 
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available from the State Govemments, the 
position as in 1987-88 is attached. 

(c) and (d) : Under the Centrally Spon-
sored Scheme of Teacher Education. 334 
District Institutes of Education and Training 

(DIETs), 44 Colleges of Teacher Education 
(CTEs) and 18 Institutes of Advanced 
Studies in Education (lASEs) have been 
sanctioned so far. By th'e end of the State 
Govemments/UTs for setting up of a total of 
450 DIETs and 250 CTEs/cases. 
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Supply of Foodgrains to A.P. 

2954. SHRI DA TT ATRA YA BANDARU: 
Will the Minister of FOOD be pleased to 
State: 

(a) the quantity of foodgrains supplied 
to Andhra Pradesh during the last one year; 

(b) the number of godowns constructed 
by the Food Corporation of India/Central 
Warehousing Corporation during the above 
period; and . 

(c) the details of rented godowns in 
Andhra Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) A quantity of 16.271akh tonnes of 
foodgrains ( Rice and Wheat ) has been 
supplied to Andhra Pradesh last year (1992). 

(b) and (c) . 

Agency Capacity Capacity taken 
constructed on rent 

F.C.I. 35,000 M.T. 4,n,280 M.T. 

C.W.C. 8,000 M.T. 1,22,000 M.T. 

Protection of Monuments In Deihl 

2955. SHRI RABI RAY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether minor historical monu-
ments particularty the relics of Tuchlaks, 
Lodhis and MughalA are not being main-
tained properly; 

(b) if so, the reasons therefc;>r; 

(c) the amount spent on maintence of 
monuments in Delhi during last one year; 
and 

(d) the steps proposed to be -taken for 
proper upkeep and maintenance of such 
monuments? 

THE. DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (KUMAR I SEWA): (a) The centrally 
protected monuments in the Union Territory 
of Delhi pertaining to Tuchlaks, Lodhis; and 
Mughals, irrespective of their size or impor-
tance are being maintained, conserved and 
preserved as per structural requirements 
on priority basis. 

(b) Does not arise. 

(c) The expenditure incurred on the 
upkeep, conservation and preservation of 
the Centrally protected monuments, in the 
Union Territory of Delhi during the year 
1991-92 is Rs. 1,15,69,666/-. 

(d) Besides proper upkeep the conser-
vation and preservation works on the cen-
trally protected monuments are taken up as' 
per their actual needs and the availability of 
resources. 

HIIsa Fish 

2956. SHRI SUDHIR GIRl: Will the 
'Minister of AGRICULTURE be pleased to 
state: 

(a) whether the hilsa fish is depleting 
in the Gan.ga; 

(b) if so, the.steps taken to revitalize its 
production; 

(c) whether any research work has 
been undertaken by the Govemment to 
increase the growth of the hilsa fish; and 

(d) it so,.the details thereof? 

THE MINISTER OF STATE IN THE _ 
MINISTRY OF NON..cONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL~ 
TURE : (SHRI S. KRISHNA KUMAR): (a) 
and (b). Depletion of hilsa fish in Ganga has 
not been reported by any of the concemed 
State. 

(c) Yes, Sir. 
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(d) One hatchery and two nurseries 
have been established by the Government 
at Farraka to produce hilsa seed with a view 
to restock the rivers. A modified portable 
type hatchery has also been designed and 
fabricated for breeding of hilsa. 

Opening of Kendriya Vidyalayas 
Abroad 

2957. SHRI RAM NIHOR RAI: Witl the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state; 

(a) whether the Indian Missions abroad 
have approached the Government for open-
ing Kendriya Vidyalayas at their Headquar-
ters; 

(b) if so, the details thereof; and 

(c) the decision taken by the Govern-
ment in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 

Month Rk;e 

Dec. 92 36.3 

Jan. 93 37.8 

Feb. 93 37.8 

Mar. 93 37.8 

Besides, additional quantities of 10,000 
MTs of wheat and 10,000 MTs of rice were 
allocated to Uttar Pradesh in December, 
1992 to meet additional requirement on 
account of floods and law and order situa-
tion. 

In view of the fact that the monthly 
allocation of both wheat and rice has been 
kept at the same level for the last ten 
months, the question of lesser allocation 

(KUMARI SELJA): (a) No, Sir. 

(b) and (c). Do not arise. 

Supply of Wheat and Rice to Uttar 
Pradesh 

2958. SHRI CHETAN P .S. CHAUHAN: 
Will the Minister of FOOD be pleased to 
state: 

(a) the quantity of wheat and rice 
allocated to Uttar Pradesh for distribution 
under the Public distribution Systerrt during 
the last four months; 

(b) the reasons for lesser allocation; 
and 

(c) the steps taken to give move wheat 
and rice as required by the"State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (c). The following quantities of 
rice and wheat have been allocated to the 
Government of Uttar Pradesh for the last 
four months:- -

(in Thousand Tonnes) 

Wheat 

57.8 

57.8 

57.8 

57.8 

made to Uttar Pradesh does not arise. 

Mirkarwada Fishing Harbour 

2959. SHRI ANNA JOSHI: Will-the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the date on which the construction 
work of Mirkarwda Fishing Harbour in 
Maharashtra was started; 
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(b) the progress matie and the expen-
diture incurred thereon so far; 

(c) th'3 details of the work stil~ to be 
implemented and the estimated cost thereof; 

(d) the time by which it is likely to be 
completed; 

(e) whether the total expenditure is 
likely to exceed the original estimated cost 
of the projec_t; and 

(f) if so, the details thereof alongwith 
the reasons therefor? . 

THE MINISTER OF STATE IN THE 
WNISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES MINIST~ROFSTATE 
IN THE MINISTRY OF AGRICULTURE 
(SHRI S. KRISHNA KUMAR): (a). The 
construction work on Mirkarwada Fishing 
Harbour was commenced in March, 1978. 

(b) About 80% physical progress has 
been achieved and the expenditure incurred 
till the end of September, 1992 was Rs. 
1435.40Iakhs. 

(c) Works on dredging, repairs to the 
western breakwater deluged due to cy-
clone in July, 1989, auction hall and intemal 
roads ·are yet to be completed. The esti-
mated cost of the works still to be imple-
mented is around Rs. 435 lakhs as per the 
estimates framed by the State Government. 

(d) to (e). The State Govtlmment has to 
complete the project out of on the re-
sources, as the Government of India has 
already its matching contribution on the 
revised cost estimate of Rs. 1107 lakhs. 

Compensation to Pepper Growers 

2960. SHRI K. MURALEE DHARAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

la) whether pepper crop is more prone 
to diseases in comparison to other cash 
corps; 

(b) if so, the ~etails thereof; 

(c) whether the Government propose 
to give compensation to those farmers who 
have lost their pepper crops due to disease; 
and 

(d) if so, the detailS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : (a) and (b). Pepper 
vines are highly prone to quick wilt disease. 
Quick wilt diseasp. is caused by the fungus 
Phytophthora capsici. This disease infects 
al! stages of the crop as well as all parts of 
the plant. Improved management practices 
such as phytosanitation cultivation prac-
tices and chemical control measures have 
been evolved to control the disease. 

(c) and (d). The Central Sector Inte-
grated programme for the Development of 
Spices being implemented during 1992-93 
has various components which provide 
relief to the farmers, whose pepper crops 
are affected by quick-wilt and other dis-
eases. These include (i) rehabilitation of old 
pepper gardens which are senile and dis-
ease affected, (ii) supply of input kits and 
plant protection sprayers and (iii) supply of 
disease free planting material to the farm-
ers. 

Oil Seed Production in N.E. Region 

2961 . SHRI LAET A UMBREY Will the 
Minister of AGRICUL TU!=IE be pieased to 
state: 

(a) the production of various oil seeds 
in North Eastern Region during the: last three 
years; 

(b) whether any special measures are 
being taken by the Centre to increase pro-
duction ar.d modernise the cultivatbn of oil 
seeds in .North Eastern Region; 

(c) if so, the details thereof; and 

(d) the details of the financial a!location 
and production target envisaged in the 
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Eight Five Year Plan for the production of oil 
seeds, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) 
Statement I is enclosed. ' 

(b) and (c). To increase production of 
oil seeds, a centrally sponsored oilseeds 
Production Programme (OPP) is in opera-
tion in the States of Assam Arunachal 
Pradesh, Manipur, Meghalaya, Sikkim. and 
Tripura. Under this programme assistance 

is provided for production and distribution of 
seeds, plant protection chemicals and equip-
ments, Rhi70bium Culture, improved farms 
implements etc. In addition National Oil-
seeds and Vegetable Oils Development 
Board has also taken up programmes for 
Oilseeds production in Nagaland, 
Meghalaya, Tripura and Assam in current 
year. 

(d) The State-wise financial allocation 
and production targets are fixed on year to 
year basis. In the year 1992-93. the first 
year of the Eight Five Year Plan . the produc-
tion target and financial allocation under 
OPP is as per statement. II . 
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[Translation] 

Support Price of Onions 

2962. SHRI CHHITUBHAI GAMIT: 
Will the Minister of AGRICULTURE be ' 
pJpased to state: 

(a) whether the Government 
propose to declare minimum support 
price of onions; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken to 
avoid the role of middlemen in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRr 
ARVIND NETAM): (a) No, Sir. 

(b) Does not arise. 

(c) In order to save the farmers from 
distress sales, market intervention for pur-
chase of onion is' done at the request of a 
State Govt. and purchases are made from 
cooperative societies of farmerslfarmers' 
organisations and registered onion growers 
to eliminate the role of middlemen. 

[English] 

2963. 

Symposium on TIgers 

SHRI KAMLA MISHRA 
MADHUKAR: 

SHRI PARASRAM 
BHARDWAJ: 

SHRISYED 
SAHABUDDIN: 

SHRI GOPI NATH 
GAJAPATHI: 

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state: 

(a) whether an International Sympo-
sium on the status of tigers and future 
strategies for their preservation was held 
recently in Delhi; 

(b) if so, the matter discussed and 
suggestions made in the Symposium; 

(c) the reaction of the Govemment 
thereto; and 

(d) the steps taken/proposed to be 
taken by the Government to arrest the de-
cline in tiger population and to promote its 
breeding? 

, THE MINISTER OF STATE OF THE 
'MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) Matters concerning the renewed 
global threat to trigger 'and its habitat along 
with strategies to meet this challenge were 
discussed. it was suggested to set up a 
global forum to embark on a world wide 
campaign to save the Tiger. 

(c) The Govemment of India supports 
the suggestion and is willing to take the lead 
in organising setting up of such a forum. ., 

(d) The State Governments have been 
advised to intensify patrolling and strengthen 
vigilance around the Tiger Reserves. Eco-
development works have been initiated to 
enlist the support of the local people in Tiger 
conservation. 

• 
Ecological Balance Centres 

2964. SHRI AMAR ROYPRADHAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government proposed to 
set up ecological balance centres; 

(b) if so, the details and the objectives 
thereof; 

(c) the details of centres proposed to be 
set up during the Eighth Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No 
ecological balance centres have been pro-
posed to be set up by the Government. 
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(b) and (c) . Does not arise. 

Health Care of Livestock 

2965. DR. DEBI PRASAD PAL: 
SHRI GUMAN MAL LODHA: 

Will the MINISTER OF AGRICUL-
TURE be pleased to state: 

(a) whether the Government monitor 
that various livestock reared in Central and 
State Breeding / Dairy farms are disease 
free and healthy: 

(b) if so, the details thereof; 

(c) whether any incident of mass death 
of cows in any Central or State Breeding/ 
Dairy farm has come to the notice of Gov-
ernment during the last three years; 

(d) if so, the details thereof; and 

(e) the steps taken or propose to be 
taken by the Governlnent for keeping live-
stock reared in Government farms disease-
free? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVINDNETAM):(a)and(b) . Yes, Sir, The 
disease status of Central Cattle Breeding 
Farms are menitored directly by the Depart-
ment of Animal Husbandry Dairying. How-
ever, the same is not possible in respect of 
farms under the State Governments be-
cause Animal Husbandry is a State subject. 
This Departments monitors the outbreak of 
diseases in different States and Union Ter-
ritories. complies the information and 
circulates the same to all the concerned for 
taking up precautionary measures. The 
State Governments/ Union Territories have 
their own Investigation Units to monitor the 
disease situation. 

(e). No. Sir. 

(d) D08S not arise. 

(e) Standard prophylactic and preven-
tive measures have been adopted for keep-

ing the livestock disease-free in the cattle 
breeding farms. Some of the important steps 
are as follows:-

i) Veterinary section in each of the 
Cattle Breeding farms manned by 
qualified Veterinarian looks after 
the health care of the Livestock. 

ii) A proper health schedule for 
vaccination , drenching and dipping 
are being performed regularly . 

iii) Annual screening against Tubercu-
losis, John's discuss and 
Brucellosis are being carried out. 
Milk samples are tested for Mastitis. 

iv) Proper quarantine procedure are 
being followed before intrc~cing 
any new animals in the herd. 

v) Regular discuss investigation and 
monitoring for various diseases 
are bring carried out by Disease 
Investigation Laboratories, 
Venterinary Colleges and Re-
search Institutes. 

[Translation] 

Conversion of Chandrapur-Gondia-
Jabalpur Railway Lines 

2966 . SHRI MOHAN LAL JHIKRAM: 
Will the MINISTER of RAILWAYS be 
pleased to state: 

(a) the total amount earmarked for 
conversion of metei-gauge railway lines 
from Chandrapurto Gondia and from Gondia 
to Jabalpur into broad-gauge; 

(b) the total length of railway line in 
Kilometres converted into broad gauge so 
far on this section and the expenditure 
incurred thereon; and 

(c) the time by which the rest of the 
railway lines are likely to be converted into 
broad-gauge? 

THE MINITER OF STATE IN THE 
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MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) : (a) The sanctioned cost of 
conversion of Chandrapur-Gondia N.G. line 
to B.G. is Rs. 158.83 crores. Rs. 1 crore 
were allocated in 92-93 and Rs. 50 crores in 
93-94. The work of conversion of Jabalpur-
Gondia N.G. line to B.G. is not yet sanc-
tioned and will be taken up after completion 
of Chandrapur- Gondia line. Its present day 
cost is estimated at Rs. 150 crores. 

(b) and (c). No part of this line has yet 
been converted. Gonda to Wadsa'(104 
kms.) is targetted to be converted in 93-94. 
Chandrapur-Nagbhir (11 Okms). is targetted 
for conversation in 94-95 and the balance 
in 95-96. 

[English] 

Drowning of Children in 1.1. T. Swim-
ming Pool 

2967. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether two children were drowned 
in the LI.T. swimming pool in Delhi in last 
November; 

(b) if so, whether any committee has 
been constituted to look into the matter or to 
find out the cases of the incident; 

(c) if so, the findings thereof; and 

(d) the action taken by the Government 
thereon? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SEWA): (a) and (b). Yes, Sir. 

(cl and (d). A Committee appointed 

by the Director of the Institute, while pin-
pointing primea-face evidence of lapse on 
one officials has suggested certain steps to 
prevent recurrence of such incidents in 
future which include raising of height of 
boundry wall and superimposing it with 
grills, providing extra sec;urity arrange-
ments and proper lighting of the swimming 
pool area. These suggestions are being 
implemented by the Institute. Disciplinary 
proceedings in accordance with the rules 
have also been initiated against the con-
cerned officials on the basis of report of the 
Committee. 

[Translation] 

Sports Complex at Nagpur 

2968. SHRI TEJ SINGH RAO 
BHONSLE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Maharashtra Government 
has submitted any proposal for financial 
assistance for construction of sports com-
plex at Nagpur; 

(b) if so, whether it has been approved; 

(c) if so, the funds sanctioned therefor; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS (SHRI MUKUL· 
WASNIK) : (a) No, Sir, however a proposal 
was received from Vidarbha bridge associa-
tion for the construction of a multipurpose 
sports complex, through the State Govern· 
ment. 

(b) No, Sir. 
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(c) Does not arise. 

(d) The proposal was found deficient 
and hence could not be considered for 
Central assistance. 

Delhi Public Library, Delhi 

2969.SHRISURENDRA PAL PATHAK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the newsitem 
caption "Delhi Public Librarv Ki Aik Bhi 
Shakha Nahi Khuli Puc his Salon Mei" ap-
pearing in :Jan Satta", New Delhi dated 23 
january, 1993; 

(b) if so, the facts in this regard; and 

(c) the steps proposed to be taken for 
expansion of the library? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMARI SEWA) (a) Yes, Sir. 

(b) In the last 25 years there has been 
a substantial increase in the Library ser-
vices as well as the books collection. The 
increase in the number of service points is 
108% Le. frolr. 88 service points including 
53 mobile service points in 1967-68 to 183 
service points including 83 mobile service 
points till date. The number of books during 
this period have increased by 175% i.e. 
from approximately 4 lakhs in 1967 -68 to 
approximately 11 lakhs till date. 

(c) During theVlllth Plan period the 
Delhi Public Library has proposed expan-
sion of its programmes and activities. It is 
proposed to open new branches, equip the 
library with modem in infrastructural facili-
ties like computerisation,· micro filming, 
micro fische, talking book for visually handi-
capped etc. and to construct new build-
ings. A sum of As. 150 lakhs has been 
earmarked for the developmental activities 

of the library during theVlllth Plan Period. 

Fly-Over at Jalpaiguri 

[English} 

2970. SHRI JITENDRA NATH DAS: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Railways has any plan 
to construct a fly-over in Jalpaiguri Railway 
station, N.F. Railway; 

·(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) No such proposal has been re-
ceived from the State Government. 

Physiotherapists in Moradabad 

2971 . SHRI SANAT KUMAR 
MANDAL: Will the Minister of RAILWAYS 
be pleased to refer to the reply given to 
Unstarred Question No. 1931 on July 7, 
1992 and state: 

(a) the action taken so far regarding 
the appointment of Physiofherapist in the 
Railway Hospital, Moradabao, and 

(b) the time by which the post is likely 
tQbe filled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K. C. 
LENKA): (a) On receiving a panel of one 
person from Railway Recruitment Board, 
Allahabad, appointment letter was sent to 
Shri Siman Theman but he did not report 
despite a registered AD reminder. A fresh 
indent has been placed with Railway Re-
cruitment Board, Allahabad on 21.1 193. 

(b) As soon as the Railway Recruit-
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ment Board completes the process of selec-
tion . 

Indo-SwiSs Collaboration in Agricul-
tural Sector 

2972. SHRI M.V.V.S. MURTHY : Wil 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Govemment have 
launched any project in the Agricultural 
Sector in collaboration with Switzerland; 
and 

(b) if so, the details thereof indicating 
the total cost of each project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). The infol -
mation is being collected and will be laid on 
the Table of the Sabha. 

Salary to Migrant Teachers. of 
J&K 

2973. SHRI GEORGE 
FERNANDES: 

SHRI MANORANJAN 
BHAKTA: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) whether several Govemment aided 
schools of Kashmir have denied the salary 
and to dues to their migrant teachers in 
Jammu; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment 
to follow uniform policy in this regard and 
settle the dues of migrant teachers of Kash-
mir? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE (KUMARI SELJA):(a) to (c). As per 

information received from the Govemment 

of Jammu & Kashmir, it had accorded due 
priority to deployment of migrant teachers. 
All the migrant school teachers who have 
been adjusted in the camp schools at 
Jammu, Schools of Ladakh, Audit Literacy 
Programme and in the Cell set up to cater 
to the needs of migrant families were treated 
to be on duty. The migrant school teachers 
who could not be adjusted, were treated as 
on leave of special nature. 

There has been resistance on the part 
of migrant school teachers against these 
redeployment arrangements which has 
caused difficulties for the teachers them-
selves. . 

Food Subsidy to J & K 

2974. MAJ. GEN. (RETD. ) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
FOOD be pleased to state: 

(a) whether subsidy is being given on 
food and other allied items to J & K ; and 

(b) the details of such subsidy paid to 
the State during the last three years, item-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) and (b) . While Govemment of 
India does not pay/give any subsidy on 
foodgrains directly to the States, subsidised 
foodgrains are supplied by the Food Corpo-
ration of India at uniform price (ex-FCI 
Godown) throughout the country for distri-
bution under P.D.S., I.T.D.P. etc. 

Animals and Birds in Delhi Zoo 

2975. SHRI MANORANJAN BHAKTA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the comparative figures of 
different species of animals and birds in 
Delhi Zoo a during 1990, 1991 and 1992; 
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(b) the number and percentage of 
animals died during that period: and 

(c) the reasons for premature deaths of 
certain animals? 

THE MINISTER OF THE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) : (a) The comparative 
figures of different species of animals and 
birds in Delhi Zoo doing 1990, 1991 and 
1992 is an under: 

Year No. of animals No. of birds 

1989-90 408 846 

1990-91 415 917 

1991-92 425 1096 

(b) The number and percentage of animals died during 1990, 1991 and 1992 is a under: 

Year No. of Animas died Percentage 

1989-90 104 

1990-91 69 

1991-92 73 

(c) Premature deaths have taken 
place due to still birth and problems relating 
to reproduction . 

Recruitment of Disabled Persons 

2976. SHRI MOHAN RAWALE: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) the total number of appointments 
made during the last three years, year-wise 
on various railway zones; and 

(b) the number of disabled persons out 
of them recruited during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b) . The information is 
being collected and will be laid on the Table 
of the Sabha. 

25.5% 

16.6% 

17.1% 

[Translation] 

National Mission of Universal Elemen-
tary Education 

2977. SHRI SYED SHAHABUDDIN 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the proposed National 
Mission of Universal Elementary Education 
has been formed : 

(b) the name of various Central and 
Centrally sponsored schemes which have 
been transferred or are going to be trans-
ferred to the Mission; 

(c) whether the modalities of the opera-
tion of the Mission at the district, block and 
village levels are being determined; 

(d) the total resources made available 
to the Mission; and 
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(e) the targets of the Mission in quan-
titative State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF. EDU-
CATION AND THE DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) to (e) . 
Programme of Action 1992 stipulates 
iaunching of the National Elementary Edu-
cation Mission for achieving the goal of 
Universalisa of Elementary education. The 
Central objective of this Mission will be that 
of mobilising of the resources; human, 
financial and institutional. The Programme 
of Action also recommends holding of wide 
ranging consultations with State Govem-
ments, educational and sc;::,:; i;)stitutions, 
educationst Women aclivi' " s, voluntary 
agencies etc. 10 idenll ";he functions , 
structures and strategies 0: the proposed 
Mission . 

The process of consultations has 
already begun. 

Spurious Pesticides 

2978. SHRI RAMCHANDRA 
VEERAPPA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether there has been a heavy 
loss to the crops in Kamataka due to 
spurious pesticideslinsecticides; 

(b) if so, the details thereof; 

(c) whether the Government propose 
to conduct an inquiry into the matter for 
recommending some measures to check 
the production of spurious pesticideslinsec-
ticides and to fix responsibility in the matter; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TUR (SHRI S. 
KRISHINAKUMAR): (a) and (b) . Asper the 
information received from the State Depart-
ment of Agriculture , Karnataka, Redgram 
crop of Gulbarga District suffered losses 

during the current year mainly on account of 
the following: 

1. Delayed and staggered sowing of 
crops. 

2. Adverse climatic conditions . 

3. Reluctance of farmers to use recom-
mended dosage of pesticides. 

4. Repeated usage of Endorsulfan and 
Monocro-tophos resulting in pests devel-
oping resistance for these pestiCides. 

5. Use of misbranded pesticides. 

(c) and (d) . Director of Agriculture has 
conducted a preliminary enquiry in the mat-
ter. 

The Insecticide Inspectors inspected 
the premises of the pesticides dealerrs and 
drew pesticide samples for quality monitor-
ing. 30 cases have been instituted in the 
Court against the concerned dealers. and 
manufacturers of misbranded samples of 
which 28 are from Gulbarga. Simultaneously 
the Extension functionaries took steps to 
advise the farmers to use suitable strides 
properly through organising demonstrations, 
distribution of leaflets, posters and publicity 
thought local newspapers, India Radio, etc. 

Science Museum At Guwahati 

2979. SHRI UDDHAB BARMAN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the progress made so far in 
construction of the Science Museum at 
Guwahati ; and 

(br when it is likely to be completed and 
opened for public? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) and (b) . The con· 
struction work of Science Centre at Guwehati 
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has been completed. The Centre will be 
opened to public after inauguration of the 
building and its dedication to the nation. 

Agricultural Research Institute In 
Bihar 

2980. SHRI BHOGENDRA JHA: Will 
the Minister of AGRICULTURE bepleased 
to state: 

(a) whether the Government propose 
to set up a research institute under the 
auspices of ICAR at Rajnagar under 
Madhubani district of Bihar; 

(b) if so, the aims and objectives of the 
proposed institute; and 

(c) the steps proposed to be taken by 
the Government to expedite the construc-
tion of the said institute? 

THE MINISTER OF STATE IN. THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI 
S. KRISHNA KUMAR): (a) No Sir. 

(b) Does not arise. 

(c) Does not arise. 

[English) 

Pantry car to Long Distance Trains 

2981. SHRI DHARMANNA 
MONDA YY A SADUL: Will the Minister of 
RAILWAYS be pleased to refer to the reply 
given to Unstarred Question No. 8289 April 
28, 1992 and state: . 

(a) whether the proposal to attach 
pantry car to Goa Express has been 
implemented; 

(b) if so, since when; 

(c) if not., the reasons therefor and 
when it is likely to be implemented~d 

(d) the details of other long distance 

superfast trains to which pantry cars are 
proposed to be attached during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) 30.7.1992 

(c) Does not arise. 

(d) Due to severe short availability of 
pantry cars with Railways and higher priority 
being accorded for providing additional 
passenger coaches, it is not feasible at 
present to lay down a schedule of pantry 
car services by additional trains. The cater-
ing requirements of passengerS are also 
met from stetic catering units enroute. 

Marine Pollution along Eastern 
Coast 

2982 . DR. RAJAGOPALAN SRI 
DHARAN: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether any study has been con-
ducted to assess the damage caused to 
marine life long the Eastern Coast due to 
pollution; 

(b) if 60, the details and the outcome 
thereof; and 

(c) the action taken to reduce marine 
pollution? ' 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH)I; (a) and (b). 
Yes, Sir. Central Pollution Control Board 
and Department of Ocean Development 
have conducted a study JO assess the 
damage caused to marine life along the 
Eastern Coast due to pollution. The marine 
eco-system is intact towards the off-shore 
but the water quality of East Coast particu-
larly of the major towns and cities has . 
deteriorated due to the disposal of untrealed 
industrial effluent and sewage. 

(c) The actions taken include the fol-
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lowi,lg: 

i) point sources of pollution have 
been identified; 

ii) West Bengal, Orissa, Andhra 
Pradesh & Tamil Nadu Pollu-
tion Control Boards secure 
compliance of Standards by 
coastal waters along the East 
Coast; 

iii) wherever applicable, the in-
dustries/municipalities have 
been directed to construct · 
marine outfalls with a diffuser 
system; 

iv) the Central Government has 
issued general instructions that 
no industrylfactory should be 
given consent to establish 
within 500 metres from the 
shoreline. 

Kerosene Oil Depots in Delhi 

2983. SHRI MADAN LAL KHURANA: 
Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

given in the attached Statement. 

(b) 397 applications were received 
during this period. 

(c) Delhi Administration has reported 
that as per the present procedure for allot-
ment of PDS outlets, vacancies are notified 
in Circle Offices from time to time inviting 
applications within 15 days of the notice. 
These are enquired into by Circle Offices 
and the cases forwarded to zonal office who 
after examining them, place the cases 
before the Committee consisting of Senior 
Officers. Thereafter, they are placed before 
the Commissioner for Food and Supplies. 
The Delhi Kerosene Oil (Export and Price) 
Control Order, 1962 govern the aspect re-
lating to authorisation of kerosene oil de-
pots. 

STATEMENT 

Details of Kerosene Oil Depots 
Located in Various Circles Sanctioned 

During 1992-93. 

Circle No. Kerssene Oil Depot 
Sanctioned 

2 

(~) the number of kerosene oil depots 1 C 
sanctioned in Delhi during 1992-93 and the 
circles in which the same are located; 2 

(b) the number of applications re- 4 
ceived during the said period: and 

(c) the criteria and method adopted in 
the selection of the applicants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION ANC M!NISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDINAHMED): (a). Delhi Admin· 
istration has mported that 29 kerosene oil 
depots have been·s(1nctionl".1 dUllng 1992· 
93 (April, ')2 to Febn Ii\ry, 93). Details of the 
Deports sanctiofll'd ill WI! j.:1 'S Circles arc 

5C 

5M 

14 

15 

17 

19 

20 

2 

3 

2 
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Circle No. Kerssene Oil Depot 
Sanctioned 

21 

32 

35 

36 

38 

41 

43 

50 

55 

Overbridge at Alleppey 

2 

2 

2 

3 

2984. SHRI THA YILJOHN ANJALOSE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Govemment propose 
to construct foot overbridge in Alleppey-
Railway Station in Kerala; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) A foot-over bridge of 3 metres width 
is proposed to be constructed at A1leppey in 
Ernakulam-Alleppey new BG line project. 

(c) Does not arise. 

Women Cooperative Societies 

2985. SHRI OSCAR FERNANDES: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government propose to 
set up cooperative societies run exclusively 

by women especially in rural areas; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by 
the Government to encourage women to 
form cooperative societies at village level? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM) : (a) to (c) : The subject 
of setting up cooperative societies including 
women cooperative SOCieties, within the 
State is that of States as 'Cooperation' is a 
State - subject. However the Department 
of Agriculture and Cooperation, Ministry of 
Agriculture is contemplating a Central Sec-
tor Plan Scheme for the 8th Five Year Plan 
under which central financial assistance is 
to be extended to women cooperatives only 
through the State Governments. 

[Translation} 

.Public Liability Insurance Act 

2986. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) the number of units so far under the 
Public Liability Insurance Act, 1991, State-
wise' 

(b) the number of units insured in 
Industry, Commerce and Transport sector 
under this Act in Rajasthan; 

(c) the names of agencies of Rajasthan 
which re operating under this Act; 

(d) whether any compensation has 
been provided so far under this Act; 

(e) if so, the number of such cases and 
the amount of compensation paid. State-
wise; and 

(f) the amount of insurance prernium 
received so far, State-wise? 

THE MINISTER OF STATE IN THE 
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MINISTER OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (f) So 
far 1883 units have taken policy under the 

Act and a sum of Rupees 8,37,05,693/- has 
been received as insurance premium. The 

State-wise details are as follows:-
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(b) In Rajasthan 54 industries, 28 
transports, 1 warehouse and 7 others in 
commercial section have insured so far 
under this Act . 

(c) The State Government within their 
respective jurisdiction and the Central 
Pollution Control Board for the whole of 
India, have been delegated with power and 
functions vested under Section 9, 10, 11 
and 12 of the Act. 

(d) and (e) Yes, Sir. Compensation in 
one case amounting to Rs. 16,000 /- in the 
State of Tamil Nadu has been given. 

Facilities to Licensed Coolies 

2987. SHRI SURYA NARAYAN YADAV: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government propose 
to provide uniform facility of rest houses to 
the licensed coolies; and 

(b) if so, the details thereof including 
stations on North Eastern Railway where 
such facilities have been provided or are 
proposed to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA):(a) No. Sir. However, rest shehers 
for licensed porters are provided at impor-
tant stations and also at such stations 
where their number is considerable and 
waiting hall and other facilities are by and 
large inadequate. 

(b) On North Eastern Railway, rest 
shehers for licensed porters have been pro-
vided at Muzaffarpur, Barauni, Sonpur, 
Samastipur, Darbhanga, Gorakhpur, Basti, 
Gonda, Lucknow In., Kasganj, Farrukhabad. 
Chupra and Allahabad City stations. Pro-
posal for providing rest sheller at Saharsa 
station is under consideration. 

Facilites in Kendriya Vidyalayas 

2988. SHRI BALRAJ PASSI : 
SHRI CHANDRESH PATEL: 
SHRI RATILAL VARMA:' 
SHRI KHELAN RAM 

JANGDE: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Kendriya Vidyalayas 
being run in tentsirential buildings at present. 
State-wise particularly in Uttar Pradesh, 
Madhya Pradesh and Gujarat; 

(b) the number of Kendriya Vidyalayas 
where adequate facilities for drinking water 
and toilet are not available; and 

(c) the time by which such facilities are 
likely to be provided and buildings are likely 
to be constructed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) A statement 
shOWing the requisite information is an-

. nexed. 

(b) and (c). According to the information 
furnished by Kendriya Vidyalaya Sangathan, 
when a Kendriya Vidyalaya is opened, pro-' 
vision of adequate drinking water facilities is 
taken care of even in rentedltented accom-
modation. However, no much case of 
inadequate d[inking water and toilet facili-
ties in any particular Vidyalaya has come to 
the notice of the Sangathan. 

No time frame has been fixed for 
construction of school buildings as it is a 
continuing process depending on the trans-
fer of landllease deed, preparation and ap-
proval of preliminary drawings and esti-
mates by the construction agency and 
availability of funds . 
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RUNNING IN TENTS/RENTED BUILDING. 

A. Details of Kendriya Vidyalayas Running in Tents: 

S. No. 

1. 

2. 

Name of State/ Station 

Delhi 
Sanik Vihar 
Vikaspuri-
New Friends Centre 
Pragali Vihar 

Haryana 
Rewari 
No. 4 Ambala 

3. Jammu & Kashmir 
No. 2 Akhnoor 

Damana 

4. Punjab 
No.3, Pathankot 
Abohar 

S. No. 

5. 

6. 

7. 

8. 

B. Details of Kendriya Vidyalayas Running in Rented Buildings 

S.No. Name of State/Station 

1 . Andhra Pradesh 
Kumool 

2. 

3. 

4. 

5. 

Assam 
Karimganj' 

Bihar 
Muzzafarpur 

Haryana 
Kamal 
Nowgaon 

Kamataka 
Gulbarga 
Hassan 

S.No. 

6 . 

7. 

8. 

9. 

Name of State/Stalion 

Tamil Nadu 
OCF Avadi 
DGI Complex, Madras 
Island Ground, Madras. 

Gujaral 
Nil 

Madhya Pradesh 
Nil 

Uttar Pradesh 
Nil 

Name of State/Station 

Madhya Pradesh 
Satna 
Sehore 

Rajasthan 
Mount Abu 

Uttar Pradesh 
Silapur 
Basti 
Kashipur 
Gomlinagar, Lucknow 
Banswara 

Gujarat 
Nil 
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World Bank Assistance Rehabilitation 
project 

2989 SHRIMATI GEETA 
MUKHERJEE: 

SHRI LOKANATH 
CHOUDHURY. 

Will the MinistE'r 0f AGRICUL'TURF 
be pleased to state: 

(a) whether the Governmf!nt of Kerala 
have urged the Union Government to get 
the World Bank approval for reconstruction 
and rehabilitation project to find a perma-
nent solution to the damages caused by 
natural calamities in the State; 

(b) if s6, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): (a) and (b). Govemment 
of Kerala have prepared a Flood Recon-
struction Project for World Bank assis-
tance. The goals and objectives of the 
Project are to provide a long term solution 
to the ravages caused hy the .recurring 
floods in the State. The Project envisages 
and outlay of Rs. 4107.20 crores and is 
proposed to be implemented in five year. It 
will cover sectors like agriculture, housing, 
irrigation, rural development, power and 
electricity, roads and bridges, fisheries, 
water supply, health services etc. 

(c) The Project proposal is being pro-
cessed for posing it to the World Bank for 
assistance. 

Contract for Flyovers in Indonesia 

2990. SHRI K.H. MUNIYAPPA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Indian Railway Con-
struction Company Ltd. (IRCON) has pro-

cured any contract for; the construction of 
flyovers in Indonesia: and 

(b) if so, the details thereof including 
terms and conditions and the estimated 
cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA) : (a) Yes, Sir. 

(b) Indian Railway- Construction Com-
pany Ltd. (IRCON) has been awarded two 
contracts for construction of flyovers viz. 
Senen Flyover and Matraman Flyover, both---
located in Jakarta. The total estimated cost 
of the two works is Rs. 31 crores approxi-
mately. The work is being done by IRCON 
in partnership with a local tirm. IRCON's 
share of work is approximately Rs. 16 
crores. The work is to be executed on 
tum key basis, with total payment to be 
received in foreign currency. Anticipated 
profit is 10% of the cost work. 

[Translation} 

Regional Railway Office in Patna 

2991. SHRI VIJOY KUMAR YADAV: 
Will the Minister of RAILWAYS be pleased 
to State: 

(a) whether the Government have 
received requests from the Govemment of 
Bihar for opening of a regional office of 
Railways in Bihar; 

(b) whether the State Govemment has 
assured to give Viskoman Bhawan located 
at Patna free of cost to Railways therefor; 
and 

(c) if so, the reaction of the Govem-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Railways have no Regional 
offices as such. However, the Govemment 
of Bihar have proposed the setting up of a 
zonal Headquarters office at Patna. 
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(b) No, Sir. 

(c) The setting up of a zonal railway 
with headquarters at Patna, as proposed by 
the Government of Bihar, had not been 
recommended by the Railway .Reforms 
Committee. Moreover, prevailing financial 
constraints have precluded the possibility of 
going in for a new zonal railway at Patna. 

[English} 

Stations in Ahmedabad Division 

2992. SHRI HARIN PATHAK: Will the 
Ministerof RAILWAYS be pleased to state: 

(a) whether the Government have 
made any survey to evaluate the economic 
viability of Railway Stations under the 
Ahmadabad Division; 

(b) if so, the details thereof and the 
names of Stations which are economically 
non-viable; and 

(c) the steps being taken to make them 
economically viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). Do not arise. 

Delegation of Power Under Forest Act 

2993. SHRI SOMJIBHAI DAMOR: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the decision taken by the Govern-
ment on th~ Sarkaria Commission recom-
mendations regarding delegation of certain 
power to the States under Forest (Conser-
vation Act, 1980; 

(b) whether the Government have 
received l>ome representations from the 
various States in this regard; 

(c) if so, the details thereof; and 

(d) the reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d) . 
Representation have been received from 
various Statel UT Governments for repeal! 
amendment of the Forest ( Conservation) 
Act, 1980 including matters relating to Cen· 
tre-State relations. After discussing the 
issue in various fora including the State 
Foresl Minister's Conference held during 
February, 1992, it has been decided to 
further streamline and decentralise exami-
nation of proposals under the Forest (Con-
servation) Act, 1980. Accordingly, Forest 
(Conservation) Rules, 1981 have been suit-
ably amended on 21.5.1992 and revised 
consolidated guidelines for examination of 
proposals under the Forest (Conservation) 
Act, 1980 have been issued on 25.10.92. 
Revised consolidated guidelines inter alia 
include delegation of powers to Regional 
Chief Conservator to finally decide propos-
als involving diversion of forest land upto 
5 ha. excluding proposals in respect of 
regularisation of encroachments and min-
ing and initial examination of all proposals 
involving diversion of forest land upto 20 ha. 

Single Authority for All Sports Disci-
plines 

2994 SHRI HANNAN MOLLAH: 
SHRI ANIL BASU: 

Wili the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have any 
plan to bring all sports disciplines under the 
control of a single authority to attain excel-
lence in performance and development of 
all disciplines, especially of rural sports; 

(b) if so, the details thereof: and 

(c) the other steps taken to coordinate, 
implement and encourage a sports culture 
in rural areas? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
BALKRISHNA WASNIK): (a) and (b). No, 
Sir. However, Government of India through 
its nodal agency Sports Authority of India 
plays a pivotal role in the promotion and 
development of sports especially in respect 
of Olympic and Asian level disciplines, in 
coordination with National Federations and 
State Govemments. It also implements 
some schemes which have a direct impact 
on the development of rural sports . 

(c) With a view to implement and 
encourage sports, cul!ure in rural areas, the 
following schemes are in operation: 

(i) Rural Sports Programmes, 
under which tournaments in 
certain selected sports disci-
plines are held from the block 
level to National level. .: 

(ii) • Grants to Rural Schools for 
construction of play fields and 
purchase of non-consumable 
equipments, under which a 
maximum assistance of Rs. 
1.00 lakh is given to a school 
located in rural area. 

(iii) The scheme of grants for 
creation of sports infrastruc-
ture, under which central as-
sistance is provided to institu-
tions including those in rural 
areas, on a 50% sharing ba-
sis. While for the first scheme, 
the coordinating agency is 
Sports Authority of India, for 
the remaining two schemes. 
State Govemm'ents are re-
sponsible for coordination . 

[Translation] 

Theft of Railway Property and Booked 
Consignments 

2995. SHRIMATI BHAVNA CHIKHLlA: 
Will the Ministerof RAILWAYS be pleased 
to state:-

(a) whether there has been an in-
crease in the cases of thefts of railway 
property and the booked consignments dur-
ing 1992-93; 

(b) if so, the number of complaints 
received from passengers during the above 
period; 

(c) the value of the railway property 
and the booked consignments stolen; 

(d) the amount of compensation paid 
therefor; and 

(e) the action taken by the Government 
to prevent such thefts and to reGover the 
goods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) There is Marginal increase 
in theft of railway material but theft under 
booked consignments has shown decrease. 

(b) 8209 complaints were received. 

(c) The value of railway materials and 
booked consignments stolen during the 
period from February, 1992 to January, 
1993 is as under:-

Booked ConSignments : As. 733.87 lakhs 

Railway Materials : As. 523.61 lakhs 

(d) Rs. 230.61 lakhs. 

(e) The following preventive measures 
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are being taken to prevent thefts of railway 
property and to recover the stolen goods:-

1. Escorting of trainscarryingvalu-
able and important consign-
ments as far as possible. 

2. Intensive beat patrolling in 
yards and other vulnerable 
areas! sections. 

3. Joint checking at intercharge 
points to take stock of the con-
dition of wagons carrying con-
signments. Vulnerable to theft 
etc. for localising the place of 
occurrence. 

4 . APF armed pickets are posted! 
deployed in vulnerable sections 
as far as possible. 

[English] 

5. Plain clothed APF personnel 
are also deployed to collect 
crime intelligence with a view to 
traCking down the criminals 
and receivers of the stolen rail-
way property. 

6 . Log squads are deployed for 
patrolling in vulnerable yards 
and areas as per their availabil-
ity. 

7. Close co-ordination between the 
APF. the GAP and the local 
police is maintained at various 
levels to deal with criminals and 
receivers of stolen property. 

Employment in Agricultural Sector 

2996. SHAI SOBHANADAEESWAAA 
RAO VADDE: Will the Minister of AGH i 
CUL TURE be pleased to state: 

(a) whether the employment in Agricul-
ture Sector has declined during the last four 
decades; 

(b) if so. the details thereof; 

(c) the reasons for this decline; and 

(d) the steps proposed to be taken by 
the Govemment to increase the employ-
ment in Agriculture Sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TUAE (SHRI 
ARVIND NETAM): (a). No. Sir. 

(b) The number of persons engaged in 
Agriculture as cultivators and agricultural 
labourers has gone up from 97.2 million in 
1951 to 185.2 million in 1991. 

(c) Does not arise. 

(d) For expansion of employment in 
Agricultural Sector. the Eighth Five Year 
Plan lays stress on growth and diversifica-
tion of agriculture into high value items 
including horticulture. animal husbandry. 
dairy. fisheries , etc. 

[Translation] 

Irregularities by Depots of C.W. C. 

2997. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI ARJUN SINGH 
YADAV: 

Will the Minister of FOOD be pleased 
to state: 

(a) whether irregularities have been 
found during inspection of the various de-
pots under the control of the Central Ware-
housing Corporation; 
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(b) if so, the details of the warehouses 
found involved in the irregularities during 
the last three years; and 

(c) the action taken against those found 
guilty? 

THE MINISTER OF STATE OF THE 

MINISTRY OF FOOD (SHRI KAlP NA TH 
RAI): (a). Certain irregularities have been 
found during inspection in 20 warehouses 
out of the total 470 warehouses of Ci;-.tral 
Warehousing Corporation, during the last 3 
years. 

(b) and (c):- A statement is annexed. 
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[English] 

MARCH 16, 1993 

[Translation] 

Written Answers 292 

Wastelands Development 

2998. SHRIMATI MAHENDRA 
KUMARI: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the amount allocated for Waste-
lands Development under various schemes 
during each of the last three years, State-
wise; 

(0) whether the amount alloca\ed 
has been \u\\~ u\i\i-zed; 

(c) if so, the details thereof and if 
not, the reasons therefor; and 

(d) the estimated amount allocated 
therefor during 1993-94, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS(SHRI KAMALNATH): (a) to (d). The 
information is being collected and \'iill be laid 
on the Table of the House. 

Intensive Development Programmes 
for Crops 

2999. SHRIMATIKESHARBAISONAJI 
KSHIRSAGAR: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the Government propose 
to launch Intensive Development 
Programmes in respect of other Rabi and 
Kharif crops on the pattern of Intensive 
Cotton Development Programme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a). No, Sir. 

(b) Question does not arise. 

Facilities under P.D.S. in Rajasthan 

3000. SHRI MANPHOOL SINGH: Will 
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) the new steps taken for providing 
adequate facilitip.s under the Public Distribu-
tion System in Rajasthan during the last 
one year; 

(b) whether the quantity of wheat 
supplied per head has been decreased in 
Rajasthan; 

(c) if so, the details thereof; and 

(d) the steps laken to increase the 
foodgrain quota of Rajasthan for proper 
distribution and supply to the consumers in 
the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED) (a) The Govern-
ment of Rajasthan is implementing the 
Revamped Public Distribution System 
(RPDS) in 122 identified Development 
Blocks in the State. The RPDS scheme 
was formally launched by the Prime Minis-
ter on 1st January, 1992 at Barmer in 
Rajasthan. It has been reported that 910 
additional Fair Price Shops (FPS) have. 
been opened in the RPDS Blocks of 
Rajasthan. The State Government has 
issued 3.26 lakh additional ration cards in 
the RPDS areas. About 25550 tonnes of 
additional godowns capacity has also been 
created. A system of delivering PDS com-
nodities at the door steps of the FPSs has 
also been introduced since April, 1992. 
Village/ FPS level Vigilance Committees 
have been set up for monitOring the distri-
bution of PDS commodities. 

(b) and (c). The total quantum of wheat 
actually supplied to Government of 
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Rajasthan during the past three years are as 
follows:-

Year Quantity in lakh tonnes 

1990 5.71 

1991 8.53 

1992 9.43 

The average quantity of wheat supplied 
per capita in Rajasthan on the basis of total 
supplies for tile PDS in the State has not 
been decreased. 

(d) Central Government IS Issuing 
foodgrains meant for distribution in the Re-
vamped PDS Blocks at specially subsidised 
Central Issue Prices (CIP) which are lower 
than normal CIPs by Rs. 50 per quintal 
Rajasthan is being given additional alloca-
tion of wheat to augment the supplies to the 
Revamped PDS Blocks. The introduction 
of Door Step Delivery System and constitu-
tion of FPS level Vigilance Committees are 
measures intended to ensure proper distri-
bution of PDS commodities in the State. 

Operation Black Board 

3001 . SHRI LALL BABU RAI : 
SHRI CHHEOI PASWAN: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of class rooms con-
structed under ' Operation Black Board 
Programme in Bihar during each of the last 
three years; 

(b) the total expenditure incurred so far 
under the said programme; 

(c) whether the Government of Bihar 
has requested to provide them funds under 
the said programme; 

(d) if so, the details thereof ; and 

(e) the decision taken thereon? 

THE DEPUTY MINISTER MINIS rRY 
OF HUMAN RESOURCE DEVELOPMENT 
DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE (KUMARI 
SELJA): (a) The number of class rooms 
constructed under Operation Blackboard 
scheme in Bihar during each of the last three 
years are as below:-

1990 6098 

1991 1356 

1992 996 

(b) As. 101. 03 Crores. 

(c) and (d). 8233 primary schools in 90 
blocks & 36 Municipal Areas are proposed to 
be covered under phase-III , requiring the 
appointment of 1213 additional teachers in 
the single teacher scho' )Is and construction-
of class rooms in 5189 L>uildingless schools. 

(e) Sanction for the proposal is pendil)g 
for want of certain information from the. 
State Government. 

[English] 

Meeting of Vice-Chancellors 

3002. DR. O. VENKATESWARARAO: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any Conference of the 
Vice-Chencellors of Indian Universities Has 
been organised by the University Grants 
Commission in February, 1993; 

(b) if so, the main issues discussed 
therin; and 

(c) the outcome thereof? 

THE DEPUTY MINISTER THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATION 
AN'O DEPARTMENT OF CULTURE 
(KUMARI SEWA): (a) Yes, Sir. 

(b) and (c). The discussion centred 
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around matters relating to financing of 
higher education. 

Allocation of Foodgrains Under World 
Food Programme 

3003. SHRI KODLKKUNLIL 
SURESH: 

SHRI V .S. VIJAY 
ARAGHAVAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether speci<\l allocation of, 
foodgrains under the World Food 
Programmes has been made to the States 
during the current year; 

(b) if so, the details thereof, State-
wise ;· 

(c) whether some Sates have b-een left 
out under this programme: and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE I~ THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b) : World Food 
Programme (WEP) provides food aid on 
project basis. A Statement showing pro-
posed allocation to various States during 
current financial year 1993-94 for various 
WEP-assisted on-going project is attached. 

(c) No, Sir. States receiving WEP food 
aid include all those States which submitted 
viable project proposals through Ministry of 
Agriculture and were approved by WEP. 

(d) Question does not arise. 
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Running of Trains Over Old Yamuna 
Bridge (Delhi) 

3004. SHRI ARVIND TRIVEDI: 
SHRI JANARDAN MISRA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
modify the old railway bridge over Yamuna 
in Delhi and t:) allow passing of trains only, 
over it by stopping running of motor ve-
hicles; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C . 
LENKA): (a) No. Sir. 

(b) Does not arise. 

[English} 

On-Site Emergency Plans 

3005. DR. A.K. PATEL: 
DR. LAKMINARAYAN PANDEY: 

Will the Minister of ENVIRO"JMENT 
AND FORESTS be pleased to state: 

(a) the number of Industries handling 
hazardous chemicals identified by the 
Govemment for preparing On-site Emer-
gency Plans, State-wise; 

(b) the number of Chemical Industries 
which have already prepared such plans, 
State-wise; and 

(c) the action taken against such 
industries which have not prepared the On-
site Emergency Plans? 

THE MIN.ISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c) : As 
per Rules 13 & 14 of the Manufacture, 
Storage and Import of Hazardous Chemi-
cals Rl..le;.. 1989, framed under the Envi.~ · 

ment (Protection) Act, 1986, chemical in-
dustries handling hazardous chemicals in 
quantities indicated in Column 3 of the 
Schedule 3 of the Rules, are requested to 
prepare on-site emergency plans. The 
State-wise infcrmation available is given in 
the attached Statement. Improvement 
notice are served on the defaulting indus-
tries by thp. Factory Inspectorate which is 
entrusted with the responsibility for ensuring 
implementation cf this provision by the 
industries. 
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Gauge Conversion Projects 

3006. PROF . UMMAREDDY 
VENKATESWARLU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the names of the gauge conversion 
projects undertaken during 1992-93 
alongwith progress made so far in each 
project, zone-wise; 

(b) the details of such projects pro-
posed to be undertaken during 1993-94 

alongwith . allocations made therefor and 
schedule fixed for their completion in each 
case, zone-wise; and 

(c) the tentative plan prepared to take 
up gauge-conversion of the remaining rail-
way lines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (c) : Statement I and II are 
attached. 
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National Commission for Women 

3007. SHRI VILASARAO 

Chhota Udaipur Bodeli NG section or for its 
convelSion to BG. 

(b) Does not arise. 

NAGNATHRAO GUNDEW AR: Will the MiA- [English] 
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: Passenger Amenities at Niphad Station 

(a) the States Visited by the National 
Commission for women to inquire into the 
cases of rape and eve-teasing with tribal 
women; and 

(b) the outcome of the inquiry made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT (SHRIMATI 
BASAVARAJESWARI): (a) and (b). Three 
MembelS of the Commission visited Tripura 
from 31st May to 4th June. 1992 to inquire 
into the allegations of molestation of tribal 
women. After the visit the Commission has 
taken up the matter with the appropriate 
authority. namely. the Chief Minister of 
Tripura as stipulated under section 10(1) & 
(f)of the National Commission Act. 

Railway Unes in Chhota Udaipur 
(Gujarat) 

• 3008. SHRI N.J. RATHVA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of the steps taken so far 
for the restoration and conversion into broad 
gauge of the closed railway lines in Chhota 
Udaipur trial area of Gujarat; and 

(b) the time by which the Govemment 
are likely to reconsider this issue and take 
final decision in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI K.C. 
LENKA): (a) There is no propOsal to revive 

3009. SHRI RAM KAPSE: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) whether the Govemment have re-
ceived representations regarding passen-
ger amenities. loading and unloading facili-
ties at Niphad Railway Station; 

(b) if so. the details thereof; and 

(c) the action taken or proposed to be 
taken thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) Yes. Sir. 

(b) and (c). Position in regard to various 
demands about passenger amenities al 
Niphad station contained in the representa-
tions received is fumished below:_ 

(i) Provision of facility of reservation in 
Panchavati Express at moming at Niphad . 

Necessary instructions have been is-
sued to SSlNiphad to allot the vacant seats. 
if available. to the intending passengers 30 
minutes before the arrival of the train at 
Niphad. 

(ii) Increasing the height of platforms at 
Niphad station (Examined but not found, 
justified) 

(iii) Provision of Latrine for Cents and 
Ladies at Niphad 

Arrangements to provide four more 
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acqua type latrines are being made. 

(iv) Provision of _Canteen at Niphad

A notification for allotment of Tea Stall 
Stand has already been issued through 
Press. The last date fixed for receipt of 
application was 10.3.1993. The allot
ment would be finalised after screening 
the application received. 

(v) Improvement of goods-shed plat
form 

The work is at the stage of completion 

Cultivation of Cotton 

3010. SHRI KASH I RAM RANA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the total area under the Cotton culti
vation in the country, State-wise; 

(b) whether the Government propose to
cultivate cotton in non-traditional State also· 
and 

(c) if so, the details thereof?

THE MINISTER OF ST ATE IN THE MIN
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) State-wise area under cotton 
and total area during 1991-92 are given 
below:-

State Area ('OOOha.) 

1 . Andhra Pradesh 707.8 

2. Gujarat 1135.2 
c� . 

3. Haryan'a 509.0 

4. Karnataka 583.0 

5. Madhya Pradesh 595.6 

State Ares ('OOOhs.) 

6. Maharashtra 2724.2 

7. Orissa 5.6 

8. Punjab 660.0 

9. Rajasthan 474.5 

10. Tamil Nadu 264.3 

11. Uttar Pradesh 14.2 

Others 21.8 

Total 7695.2 

(b) Government of India is implement
ing Centrally Sponsored Scheme of Inten
sive Cotton Development Programme 
(ICDP) in above 11 States including non
traditional State of Orissa. 

(c) Under ICDP scheme, Provision has 
been made for subsidised distribution of 
inputs like quality seeds, plant protection 
chemicals anc equipments etc. ::md also for 
organising demonstrations on improved 
technology in Project States including non
traditional State of Orissa. 

Procurement of Bogies 

3011. SHRI CHITIA BASU Will the Minister 
of Railways be Pleased to State: 

(a) whether the Government h.1v0 been 
decided to implement the contract 
regarding procurement of bogies from 
ditterent companies; and 

(b) if so, the details regarding the tc-,ms 
and COnditiOnS Of the COrt1aCt, total number, 
of bogies to be procured and per boq1e cost 
to be paid to different companies? · 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) Detailed infonnation regarding total 
no. of bogies to be procured & per bogie cost 
is given below: 
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Import of Wheat, RIce and Pu .... 

3012.SHRIDATTATRAYABANDARU: 
Will the Minister of FOOD be pleased to 
state: 

(a) the requirement ofwheat, rice, pulses 
and oiIseeds in the country; 

(b) whether these commodities have ' 
been imported by the Govemment during 
the year 1990,1991 and 1992; and 

(c) if so, the quantity and value of each 
Of these items so Imported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI!<ALP NATH 
RAI): (a) The requirement of wheat, rice, 
pulses and oilseeds in the country at a given 
point of time depends upon several factors 
like population, characteristics, production, 
availability. income distribution, price levels, 
consumer habits, availability of substitutes 
and other related matters. As such, it is 
difficult to estimate the requirement of these 
commodities. 

(b) and (c). Oilseeds:Govemrnent have 
not imported oilseeds. 

Pulses: Pulses are freely importable by 
private trade and no Govemment to Gov-
emment imports of pulses have been under-
taken. 

Wheat & Rice: Wheat and rice was 'ft()t 
imported during 1990 and 1991. However, a' 
Quantity of 0.45 lakh tonnes of rice was 
received from Vietnam in 1990 as repay-
ment of a loan from Vietnam. The details of 
import of wheat and rice during 1992 are 
given beIow:-

Wheat: A total of 2.29 million tonnes of 
wheat has been contracted for.imports. This 

. is comPosed of 10.05lakh tonnes of Cana-
dian wheat contracted on 19.6.92 at an 

8VStage FOB price of US 147.78 per tonne, 
10 lakh tonnes of Australian wheat (Slakh 
MTs contracted on 25.8.92 on FOB price of 
US $137.50 PMT and S Iakh MTs c0n-
tracted on 8.10.92 at the FOB price of US $ 
135 per tonne) and 9.85lakh tonnes of us 
wheat contracted on 6.10.92 at an avetage 
FOB Price of us $ 111 . 83 per tonne. 

Rice A Quantity_ of 2.1Slakh tonnes of 
rice at the rate of US $ 180 PMT (FOB) has 
been contracted for import from Vietnam. It 
is composed of 1.40 lakh tonnes of rice on 
commercial basis and 0.75 Iakh tonnes of 
rice against payment of Interest dues on old 
Commodity Loans outstanding against Viet· 
nam. 

Railway Projects in OrIssa 

3013. SHRI RAM VILAS PASWAN: 
SHR I GOPI NATH 

GAJAPATHI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the projects taken up by the Rail-
ways in Orissa including the schedule of 
their completion originally set and the rea-
sons for delay in the completion of these 
project; 

(b) the revised schedule for the execu-
In of these projects; 

-_ (c) the estimated escalation in the cost 
of each of the project due to delay in their 
completion as against the original estimated 
cost; and 

(d) the measures taken by the Govem-
ment to complete these projects in accor-
dance with the revised schedule? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF RAILWAYS (SHRI K.C. time schedule, reasons for delay, revised 
LENKA): (a) to (c). The following projects schedule and estimated escalation in cost is 
have been taken up in Orissa. The original shown_against each. 
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(d) Allocation to these projects have 
been stepped up and materials and other 
assistance required by the Railway is being 
provided. 

[ Translation] 

Milk Plants in U.P. 

3014. SHRIMATI SAROJ DUBEY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the number of milk plants operating 
under various milk schemes in Uttar Pradesh, 
location-wise; and 

(b) the steps taken by the Govemment 
to increase the capacity of these milk plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM):(a) and (b). The informa-
tion is being collected and will be laid on the 
Table of the Sabha. 

Subsidy on Foodgrains to F.e.l. 

3015. SHRI UPENDRAS NATH 
VERMA: Will the Minister of FOOD be 
pleased to state: 

(a) whether the Food Corporation of 
India is incurring losses inspite of the food 
subsidy being provided by the Union Gov-
ernment every year; 

(b) if so, the reasons therefor; 

(c) the total loss suffered by the Food 
Corporation of India during 1990-91, 1991-
92 and 1992-93; and 

(d) the corrective steps taken by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (c) . The Food Corporation of 
India procures and distributes foodgrains at 
predetermined prices fixed by the Govern-
ment. The issue prices do not fully cover the 
economic cost of foodgrains by FC!. As a 
deliberate social policy, the difference be-
tween economic cost of the foodgrains and 
issue prices fixed by the Government is 
reimbursed to FCI by the Government as 
subsidy. The Corporation, however. in its 
various operations involving huge quantities 
of foodgrains, incurs certain losses, mainly 
in the form of transit and storage losses. The 
relevant details in this regard for the years 
1990-91 and 1991-92 are given below: 

(Quantity in lakh tonnes) 
(Value in Rs. crores) 

Year Purchase + Sales 
Quantity Value 

Transit & 
Storage Losses 
Quantity Value 

%age of losses in 
terms of quantity 
over Purchase+Sales 

1990-91 393.48 12399.79 4.60 155.98 1.17 

1991-92 395.27 13530.88 5.90 219.70 1.49 

Transit and Storage losses for 1992-93 
will be available after the close of the finan-
cial year when accounts of FCI for 1992-93 • 
are audited and finalised.' 

(d) The corporation has taken a number 
of steps to reduce storage and transit losses. 
Some of the important measures taken in 
this regard are: 
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(i) Strict enforcement of quality speci-
fications relating to moisture dur-
ing procurement of foodgrains; 

(ii) Reduction in the quantum of 
foodgrains filled in each bag; 

(iii) Installation of weighbridges in de-
pots having capacity of 5000 tonnes 
or more; 

(iv) Minimising the use of open wagons; 

(v) Administrative measures such as 
tightening of security at depots. 
intensifying surprise checks. en-
suring regular stock verification etc. 

(vi) Augmentation of covered storage 
capacity; 

(vii) Encouraging machine stitching of 
bags. 

[English] 

Integrated Fisheries Development 
Project in Kerala 

3016. SHRI K. MURALEE DOHARAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the financial assistance provided to 
the Government of Kerala for the implemen-
tation of Integrated Fisheries Development 
Project by Matsa Fed during 1992-93; 

(b) the amount actually utilised during 
the above period; and 

(c) the amount eanna!i(ed for 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) 

Integrated Fisheries Development Project 
in Kerala is financed by National Coopera-
tive Development Corporation (NCDC). The 
NCDC has not provided any financial assis-
tance to Government of Kerala for the imple-
mentation of the project by MATSY AFED 
during "1992-93. 

(b) MATSYAFED has utilised a sum of 
Rs.860.07 lakh during 1992-93 (April to 
December. 1992) released by NCDC ear-
lier. 

(c) NCDC has provisionally eanna!i(ed 
a sum of Rs. 530.00 lakh for 1993-94. 

[ Translation] 

Standard of Education 

3017. SHRI SURESHANAND SWAMI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the standard of education 
in Uttar Pradesh is constantly declining; and 

(b) if so, the details of the steps being 
taken by the Government to improve the 
standard of education in Uttar Pradesh? 

THE DEPUTY MINISTER MINISTRY 
OFHUMANRESOURCEDEVEL~PMENT 

DEPARTMENT OF EDUCATIONAL AND 
DEPARTMENT OF CULTURE (KUMARI 
SEUA): (a) and (b). The infonnation is 
being collected and will be laid on the Table 
of the House. 

[English) 

Protection of Temples in Orissa 

3018. SHRI ANADI CHARAN DAS: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether temples of Lord Varahanath 
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and Lord Trilochanaswar have been over by 
A.S.I. for protection; and 

(b) if not. the reasons for delay in imple-
menting the proposal? 

THE DEPUTY MINISTER THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATIONAL 
AND DEPARTMENT CULTURE (KUMARI 
SEWA): (a) No. Sir. 

(b) The delay caused is due to proce-
dural formalities involved in protection and 
taking over of monuments. 

Re$toration of Trains 

3019. SHRI MANJAY LAL: Will the Min-
ister of RAILWAYS be pleased to state: 

(a) the number of passenger trains run-
ning between Muzaffarpur and Samastipur 
Junctions of North Eastern Railway; 

(b) whether the Sealdah- Muzaffarpur 
passenger train has been cancelled for the 
last several years; 

(c) whether the Tata-Muzaffarpur Ex-
press has also been cancelled for the last 
several months; 

(d) if so. the reasons thereof; and 

(e) the time by which these trains are 
likely to be restored? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) 17 trains in each direction 

(b) The run of 311/312 Sealdah-
Muzaffarpur passenger has been cancelled 
between Muzaffarpur and Barauni from 
1 .11.89 after extending 329/330 Howrah-
Barauni passenger upto Muzaffarpur. 

(c) to (e). 8181/8182 Tata-Muzaffarpur 
Express was cancelled on 26.9.92 due to 
breach on Purulia-Chandil section. The train 
has since been restored on 16.2.93 as 
biweekly service via Kharagpur and Adra. 

Enlarging of P.D.S. 

3020. DR. R. MALLU: Will the Minister of 
CIVIL SUPPLIES. CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased 
to state: 

(a) whether the Government propose to 
enlarge the scope of Public Distribution 
System to coverfood. stationery and school 
books. drugs and pharmaceuticals . 
readymade clothes including shoes etc. on 
a no-profit no-loss basis both in urban and 
rural areas; 

(b) if so. the details thereof; and 

(c) the specific steps taken for supply of 
these items to weaker sections at reduced 
prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
KAMALUDDIN AHMED): (a) to (c) . Key 
essential commodities such as rice. wheat. 
levy suguar. imported edible oil. kerssene 
etc. are being distributed to the consumers 
through the Public Distribution System 
(PDS). The State Governments and U.T. 
Administrations were requested to include 
addional items of mass consumption. taking 
into account the local preferences. Many 
State Governments and U.T. Administra-
tions have reported distributing items such 
as pulses. soaps. idised salt. exercise books. 
washing soaps etc. to the consumers through 
the PDS outlets. at reasonable prices. 
Foodgrains allocated to StateslUTs for dis-
tribution in the areas under the Revamped 
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Public Distribution System (RPDS) are is-
sued at prices which are Rs. SO/-per quintal 
lower than the Central Issue Prices under 
the normal PDS. The State Governments 
and U.T. Administrations have been re-
quested that the end retail prices offoodgrains 
should not exceed 25 paise per kg. over and 
above the Central Issue Prices. 

NDMC School Buses 

3021 . SHRI GURUDAS KAMAT: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the NDMC has sought per-
mission to ply buses for its schools; 

(b) if so, the details thereof; 

(c) the action taken by the Government 
in this regards; and 

(d) the number of school buses actually 
on the roads under NDMC? 

THE DEPUTY IN MINISTER THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SEWA): (a) No, Sir, 

(b) and (c). Do not arise. 

(d) According to NDMC, there are only 
five buses plying on the roads to take and 
bring back the school children. 

Punctuality of Trains 

3022. SHRIMATI OIL KUMARI 
BHANDARI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether any incentive is being pro-
vided to the operating staff of trains to 
maintain punctuality; 

(b) if so, the details thereof; 

(c) whether some instructions exist for 
disciplinary action against operating staff of 
mail and supertast trains running late; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) and (b). During punctuality drives on the 
Railways, awards are given to the operating 
staff for their outstanding performance on 
selective basis. 

(c) to (e). Disciplinary action is taken 
against the operating staff for causing avoid-
able detention to trains and punishment is 
awarded under Discipline and Appeal rules. 

Coconut Development Board 

3023. SHRI RAMESH CHENNITHALA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Coconut Development 
Board opened a new Technology Develop-
ment Centre at Cochin; 

(b) if so, the aims and objectives of the 
said centre; and 

(c) the total amount earmarked for car-
rying out research activities of the said 
centre? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) Yes, Sir. The Coconut Devel-
opment Board has opened a Technology 
Development Centre attached to the Head 
OffICe at Cochin. . 

(b) The aim and objective of the centre 
are to promote coconut product diversifies-
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tion and by-product Utilisation for the davel- district of Barpeta, Assam; 
opment of coconut industry In India. 

(c) An amount of Rs. 671akh has been 
eannarked for canying out research activi-
ties during the 8th Plan period. 

3024. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have re-
viewed the functioning of the National Sports 
Federations; . 

(b) if so, the details of the evaluation 
reports; and 

(c) the steps taken to improve the work-
ing of those Federations? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF YOUTH AF-
FAIRS AND SPORTS MINISTER OF STATE 
IN THE MINISTRY OF PARUAMENTARY 
AFFAIRS (SHRI MUKUL BALKRISHNA 
WASNIK): (a) to (c). The problems and 
difficulties in the functioing of National Sports 
Federations are reviewed constantly and 
suggestions for improvement are taken up 
with their executives in a manner which is 
consistent with their autonomous status as 
registered Societies. As a resuh of this 
process, some improvements have been 
brought about particularty in the areas of 
team selection, conduct of tournaments, 
annual submission of accounts etc. The 
dialogue with the national federations is a 
continuous and ongoing process. 

Rice research Station 

3026. SHRI UDDHAB BARMAN:'wiUthe 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Government pro-
pose to set up a Rice Research Station in the 

(b) if so, the details thereof; and 

(c) the amount earmarked by the Gov-
emment for setting up the said Research 
Station? 

THE MINISTER OF STATE IN THE M~J 
ISTRY OF NON-CONVENTIONAL EN--
ERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OFAGRICUL-
TURE (SHRI S. KRISHNA KUMAR):. (a) to 
(c). A proposal to establish a Rice Research 
Centre of the Central Rice Research Insti-
Me in Assam is under consideration of the 
Indian Council of Agricuhural Research. 

Conversion of Railway Una in 
Mah.rashtnl 

3027. SHRI MOHAN RAWALE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether his Ministry have taken a 
decision for conversion of certain narrow-
gauge and metre-gauge railway iines in 
Maharashtra into board gauge and included 
the same in the Action Plan of Railways for 
1993-94; 

(b) if so, the details thereof and when the 
work on these projects is likely to com-
mence; 

(c) the allocation made for each project; 

(d) whether the Government of 
Maharashtra has requested the Union Gov-
ernment to take up the conversion work of 
these lines on priority basis; and 

(e) if so, the reaction o! the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRl K.C. 
LENKA): (a) Yes, Sir. 

(b) and (c). The details are as undor;-
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Work on all these projects has been 
started. Work on Parbhani-Parii Vaijnath 
(63 kms.) and Aurangabad-Jalna (64 kms.) 
has been completed in 1992-93 and Jana-
Parbhani-Purna (144 kms.) and Gondia-
Wadsa (104 kms.) are targetted for comple-
tion during 1993-94. 

(d) and (e) . In addition to the lines 
metioned in the reply at (b) & (c) above, 
Government of Maharashtra has recom-
mended giving priority to Sholapur-Bijapur 
conversion from MG to BG. This work has 
been included in the Action Plan and would 
be taken up when some of the on-going 
projects are completed. 

Wagons for Gujarat 

3028. SHRI HARIN PATHAK: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government of Gujarat 
has asked for more than 500 special types 
of wagons for fast unloading of coal for the 
industries; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). Do not arise. 

Adult Education 

3029. SHRI MANORANJAN 
BHAKTA: 

SHRIMATI GEETA 
MUKHERJEE: 

SHRI LOKANATH 
CHOUDHURY: 

Will the Minister of HUMAN RE-
·;OURCE DEVELOPMENT be pleased to 
; tate : 

(a) whether Adult Education Programme 
in the Capital is suffering due to prolonged 
delays in release of allocated funds and 
supply of basic teaching and learning equip-
ments; 

(b) if so, the details thereof; and 

(c) the remedial steps proposed 10 be 
taken to make the programme effective? 

THE DEPUTY MINISTER HUMAN 
RESOURCES DEVELOPMENT DEPART-
MENT OF EDUCATION AND DEPART-
MENT OF CULTURE (KUMARI SEWA): (a) 
and (b) . No, Sir. 

(c) Nevertheless, steps are being taken 
by Delhi Administration to further strearnline 
the procedure. 

Accidents between Vijayawada and 
Ongole Sections 

3030. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the number of accidents/ 
derailments is increasing between 
Vijayawada-0ngole sections of South Cen-
lral Railway 

(b) if so, the reasons thereof; 

(c) the number and details of these 
accident/derailments during the last one 
year; and 

(d) the preventive measures proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) to (c). Yes, Sir. Six accidents, 
including one collision and five derailments 
occurred on Vijayawada-Ongole section on 
South Central Railway during the period 
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January to December, 1992 as against two 
accidents, both derailments, that occurred 
during the period January to December, 
~991. 

The causes of six accidents have been 
identified as under: 

(i) Failure of 'Permanent 
Way'staff 

(ii) Negligence of driver 

(iii) Failure of track equipment 

(iv) Incidental 

: 2 

:1 

:2 

: 1 

(d) The following measures are being 
laken to eliminate accidents:-

(i) Intensive work of through welding 
on this section is undertaken to 
improve the track structure. 

(ii) Renewals and repairs of the rails 
and sleepers on the section is ac-
celerated. 

(iii) Additional track machines are be-
ing deployed for improved mainte-
nance of the track on the section. 

(iv) Counselling and monitoring of the 
drivers and other staff of safety 
categories has been intensified. 

(v) Random check of drivers by 
breathalyser is also undertaken. 

(vi) Intensive inspections of track, 
telecom gears and maintenance 
depots of coaches, wagons and 
locomotives are conducted. 

(vii) Ultrasonie testing of rails and axles 
is being resorted to identify frac-
tures. 

[ Translation] 

Railway Line in Backward Areas 

3031. SHRIMATI KESHARBAI 
SONAJI KSHIRSAGAR: 

SHRI KESRI LAL: 
Will the Minister of RAILWAYS be 

pleased to state: 

(a) whether the Govemment have 
chalked out any programme for extension of 
railway line to backward areas not con-
nected by rail so far during the Eighth Plan; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C .LENKA): (a) No, Sir. 

(b) Does not arise. 

Death of Rhinos 

3032 SHRI SURENDRA PAL PATHAK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the number of Indian rhinos died 
during the last three years in different zoo-
logieal parks in the country and reasons 
therefor, State-wise; 

(b) whether the Govemment have c0n-
ducted any enquiry from time to time in this 
regard; 

(c) if so, the findings thereof; and 

(d) the measures taken by the Govem-
ment to prevent avoidable Iossess of these 
numbered animals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) The Zoos 
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have ~n functioning under the jurisdiction 
of statellocal authorities and there has been 
no Central data collection system about the 
number and species of animals maintained! 
obtained by them. With the setting up of the 
Central Zoo Authority, a central data collec-
tion system is envisaged and information in 
the manner asked for ~ expected to be 
available once the system become opera-
tional. 

(b) and (c). Nonnallyenquiries in deaths 
of Zoo animals are conducted by Zoo 
authorities themselves to ascertain causes 
of death and to take preventive be mea-
sures where called for. In the case of the 
death of two Rhinos in the National Zoologi-
cal Park. DelhI the post -mortem was con-
ducted by the Asstt. Veterinary Officer and 
Samples were sent to Indian Veterinary 
Research Institute, Izatnagar for additional 
information. Reports available indicate ab-
sence of toxicity. The deaths have been 
diagnoeed as due to gastro enteritis. 

(d) The Government has amended the 
Wild Life (Protection) Act 1972 in 1991 to 
bring the zoos and their functioning within 
the purview of the Act. A Central Zoo Author-
Ity has been established to ensure that the 
quality of mangement of the zoos, upkeep 
and health of animals in their custody, vet-
ertnary care and other related aspects of 
keeping a healthy stock of wild animals in 
captivity are of high standards. The Act alSo 
provides for derecognition and closure of 
the zoos that do not maintain such stan-
dards. The main thrust of these measures is 
no prevention of avoidable losses in zoo 
animals. 

[ Translation) 

Extension of Sawaf Madhopur.Jalpur 
Railway Line 

3033. SHRI GIRDHA.RI LAL 
RHARC:'VA· W;:' Ii ,-. '.AinislcrofRAiLWAYS 
L"::' '', .. ·! : .· '11~: 

(a) whether Jaipur-Sawai Madhopur 
broad gauge railway line has been termi-
nated at Durgapura instead of Jaipur Main; 

(b) if so, the resaons therefor; and 

(c) the time by which this line is likely to 
be extended uplo Jaipur Main? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a)Yes, Sir. 

(b) Gauge conversion of Jaipur-Rewari 
and Jaipur-Phulera is scheduled to be com-
pleted in 93-94. Since bringing broad gauge 
into Jaipur frorn anyone side would require 
majoryard re-modeIing, it has been decided 
to carry out this work in one go when B.G. 
can come in from aU these 3 sides to avoid 
infructuous work and prevent disruption to 
traffic ahc:I consequent inconvenience to 
passengers at Jaipur Railway Station. 

(c) The Board Gauge lines from 
Durgapura, Phulera and Rewari are ex-
pected to reach Jaipur Main railway station 
by March 1994. 

Central Ariel Zone RMearch Institute, 
Jodhpur 

3034. SHRI MANPHOOL SINGH: Will. 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the date from which the Central Arid 
Zone Research Institute, Jodhpur (CAZRI) 
is functioning; 

(b) the total amount spent on this inSti-
tute during the last three years, year-wise; 
and 

(c) the amount likely to be spent on this 
institute during the eighth FIV8 Year Plan to 
expedite its programme? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 

... ENERGY AND THE MINISTER OF STATE 
IN THE MINISTRY OF AGRICULTURE 
(SHRI S. KRISHNA KUMAR): (a) Sir, The 
Central Arid Zone Research Institute, Jodh-
pur has been func~ioning since 1959. 

(b) The total amount spent on this 
Institute year-wise is given below:-

1989-90 1990-91 1991-92 

(Rs. in lakhs) 

Non-Plan 351.53 369.84 389.27 

Plan. 50.02 32.03 44.51 

(c) The total amount likely to be spent 
on this Institute during the Eighth Five Year 
Plan is as under:-

Non- Plan -Rs. 3885.00 lakhs 

Plan. - Rs. 550.00 Iakhs. 

(English) 

Incentives to Tie-ok .. Checking Staff 

3035. DR . D.VENKATESWARA 
RAO: 

PROF. UMMAREDDY 
VENKATESWARLU: 

SHRI DHARMANNA 
MONDAY AA SADUL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether his Ministry have decided , ~) 
give cash incentives to the ticket chccl...ing 
staff; 

(b) if so. whether any modalilles have 
been framed; 

(c) if so, the details thereof and the total 
number of staff likely to be benefited there-
from; 

(d) the number of pefSCJls detected by 
the railway staff for tickless travel during 
1992-93; and 

(e) the amount realised from the 
ticketless travellers as Penalty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) and (b). Yes, Sir. 

(c) In order to boost the railwayearn-
ings a new system of automatic cash award 
has been introduced from March, 1993, for 
the ticket checking staff who show outstand-
ing performance beyond a certain level dur-
ing a month. The ticket checking staff will be 
automatically entitled to cash award of Rs. 
1,000/-, Rs. 1,500/- and Rs.2,OOOI- who 
show eaming of Rs. 20,000/- to Rs. 34,9991 
-, Rs. 35,OOO/-toRs. 49,999/-andRs.5O,OOOI 
- and above, respectively on account of 
penalty and unbooked luggage cases. The 
number of persons likely to be benefited 
would depend upon their performance. 

(d) and (e). During the period frorn April, 
1992 to January, 1993,31 . 161akhs persons 
were detected travelling without ticket or 
with improper ticket and Rs. 26.68 cores 
were realised from them as fare and pen-
alty. 

Inter-Zonal Movement of F.nn Produce 

3036. DR. A.K. PATEL: 
DR . LAXMINARAYAN 

PANDEYA: 

Will the Minister of AGRICUL TRE be 
pleased to state: 

(a) whether there is restriction of Inter. 
State/Inter-Zonal movement of foodgrains, 
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cash crops and horticultural produce; 

(b) if so, the details thereof inchJding the 
names of the States which have restricted 
Inter-state movement; 

(c) the reasons for such restriction; 

(d) whether Govemment propose to lift 
such ban or restriction so that farmers may 
get best price of their produce; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) to (e). There are no 
restrictions on Inter-State movement of levy 
free rice, wheat, coarse grains, pulses, to-
bacco and horticultural produce. Restric-
tions, however, exist only on Inter-State 
movement of paddy by a few States/Union 
Territories. But these are also not absolute 
in the sense that movement of paddy is 
aHowed either after getting a permit from the 
concerned State authorities or after paying 
a nominal export levy. These restrictions are 
reviewed by the state Govemments/Union 
Territories from time to time after assessing 
the local conditions and removed by the 
State Governments/Union Territories, if 
found no longer necessary with the Central 
Government's prior concurrence. 

The State Government of Maharashtra 
is implementing the Monopoly Procurement 
Scheme for cotton. The main features of the 
scheme are the complete monopoly pro-
curement and processing and mar1<eting of 
cotton by the State Govemments through its 
chief agent, i.e., the Maharashtra State 
Cooperative', Cotton Growers Mar1<eting 
Federation, ban on movement of Cotton 
Growers Mar1<eting Federation, ban on 
movement of cotton into and out of the 
State, payment of a guaranteed price and 

75% . of any profits from the sales to the 
growers and 25% to the price fluctuation 
fund. The scheme intends to ensure remu-
nerative prices to the growers, to eliminate 
middle men and to strenghthen the c0op-
erative networ1< and the rural economy. 

Assistance to Poultry Co-operative 
Societies 

3037. SHRI OSCAR FERNANDES: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is any scheme for 
providing assistance to Poultry Co-opera-
tive Societies; 

(b) if so, the details thereof indicating 
the year of its introduction; and 

(c) the names of States benefited under 
the said scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir. 

(b) The scheme for providing financial 
assistance in respect of Poultry Coopera-
tives was introduced by the National Coop-
erative Development Corporation (NCDC) 
during 1985. The details of the scheme are 
given in the statement. 

(c) The names of the States which have . 
so far benefited under the scheme are:-

(i) Andhra Pradesh 

(ii) Gujarat 

(iii) Himachal Pradesh 

(iv) Kamataka 

(v) Kerala 

(vi) Maharashtra 

(vii) Tamil Nadu 
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Foodgl'llins Stores In Gujal'8t 

3038. SHRI N.J. RAtHVA: WUI the 
Minister of FOOD be pleased to state: 

(a) whether the Govemment propose 
to set up foodgrains stores in ,the drought-
prone districts of Gujarat; 

(b) if so, the number of foodgrain stores 
proposed to be set up in Vadodara, Barauch 
and Panchmahal districts of Gujarat; 

(In '000 MT) 

District Total Capacity 

Vadodara 35.79 

Panchmahal 55.80 

Barauch 8.10 

The above capacity is, therefore, con-
sidered to be adequate to meet the storage 
needs. However, the Corporation has plans 
to construct a godown at Barauch which is 
located in a backward area. 

(c) No, Sir. 

(d) Does not airse. 

Institutions Under lcar 

3039. SHRI SYED SHAHABUDDIN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) number of research institutions, labo-
ratories and stations under Indian Council of 
Agricultural Research at present; 

(b) total expenditure incurred by these 
institutions during the last two years and in 
the current year, yearwlse; 

(c) whether 'UNICEF' has been exteOd-
ing any help for these foodgrains stores; and 

(d) if so, the details in this regard? 

THE MINISTER OF !:iTATE 'OF THE 
MINISTRY OF FOOD (SHRI KAlP NATH 
RAI): (a) and (b). The Covered capacity 
available with Food Corporation of India and 
the Utilisation thereof in the three Revenue 
districts of Vadodara, Panchmahal and 
Barauch as on 1.1 .1993 are as under._ 

% Utilisation 

46% 

35% 

29% 

(c) the number of research papers pub-
lished by these institions during the last 
three years, year-wise; 

(d) the number of patents registered by 
these institutions during the period, year-
wise; and 

(e) total income from the patents and 
sale of technology developed by these insti-
tutions during the last three years, year-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) Sir, 
there are 44 Institutes, 4 National Bureaux, 
2 National laboratories, 22 National Re-
search Centres, 9 Project Directorates, 183 
Krishi Vigyan Kendras, 71 All India Coordi-
nated Research Projects, 1 ~ Centres of 
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National Agricultural Research Project and 
8 Trainers Training Centres. 

(b) The expenditure during 1990-91 
and 1991-92 was respectively Rs. 300.55 
crores and Rs. 322.02 crores and for the 
year 1992-93 upto January, 1993 is Rs. 
251.23 crores. 

(c) The information is being collected 
and will be placed on the table of the House 
in due course of time. 

(d) No patents were obtained on agri-
cultural technology during the last 3 years. 

(e) Nil. 

Integrated Dairy Devetopment 
Programme in Gujarat 

3040. SHRI KASHIRAM RANA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the targets fixed for Gujarat under 
the Integrated Dairy Development 
Programme during the last three years, 
district wise; 

(b) the percentage of targets achieved 
during the last three years; 

(c) whether the Govemment propose to 
provide financial assistance to Gujarat for 
dairy development in the next financial year; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (8) to (d). The informa-
tion is being collected and will be laid on the 
Table of the Sabha. 

[ Translation) 

Conversion of Khagria-Sarnestlpur 
Railway Line 

3041. SHRI RAM VILAS PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Govemment propose . 
to convert the existing Khagria-Samastipur 
metre gauge railway line into broad gauge in 
view of the backwardness of the area; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C . 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) ConstrAint of resources. 

Railway Bridges over Levet CrOSSing 

3042. SHRIMATI SAROJ DUBEY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the details of the criteria adopted for 
the construction of over bridges/under 
bridges in place of the level crossings; 

(b) whether any guidelines have been 
issued in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) Busy level crossings (those 
having more than 1 lakh train vehicle units, 
a figure obtained by multiplying number of 
trains passing in 24 hours by the road traffic) 
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are considered for replacement by road 
over/under bridge provided proposal there-
for is sponsored by the State Govemment 
duly consenting to sharing of cost as per 
rules. 

(b) and (c). The gist of the guidelines is 
as under: 

1. Acceptance of proposals 

(i) The Train Vehicle Units on a level 
crossing to become eligible for replacement 
by a road over/under bridge should be mini-
mum one lakh per day. However, this could 
be relaxed in the following cases: 

(a) Suburban sections having high fre-
quency of train services; and 

(b) Near stations where detentions to 
road traffic are very high on ac-
count of either shunting operations 
or multi-directional receipt! des-
patch of trains or stabling of trains 
etc. 

(ii) Proposals involving replacement of 
level crossings on trunk routes where large 
number of trains run at high speed, should 
be given preference over those involving 
level crossings on branch lines. In any case, 
the minimum number of trains per day pass-
ing through the level crossing, that is the 
number of times the level crossing is re-
quired to be closed against the road traffic 
should atleast be 12 per day. 

(iii) Subject to (i) & (ii) above, priority 
should generally be as accorded by the 
concemed State Govemment, giving pref-
erence to level crossings on National High-
ways. 

11 . Apportionment of cost 

(i) The Railway will bear 50% of the total 
cost of the over bridge/under bridge includ-

ing approaches. The total cost referred to 
above would include the cost of diversion of 
road, sewers, cables, gas and water mains 
etc. but would exclude the cost of acquisition 
of any land, and structures thereon, re-
quired for approaches or diversions. 

(ii) The Road Authority will bear 50% of 
the total cost of over bridge/under bridge 
including approaches etc. as referred to 
above and the cost of acquisition of any land 
required Moatleast for approaches and di-
versions and structures thereon. 

(iii) The bridge will generally be of 24 ft . 
width equal to two lanes of road traffic. In 
areas within or close to cities and towns two 
foot-paths (each 6 ft wide) will also be 
provided if required by the Road Authority. 

(iv) If provision is required to be made 
in the bridge structure for crossing addi-
tional railway tracks in future, the cost of 
such extra length of the bridge structure will 
be bome by the Railway in addition to its 
share of the cost for the rest of the bridge 
and approaches. 

(v) If additional width of road way is 
required by the Road Authority over and 
above the limits of the widths specified in 
Para (iii) above, the cost of this additional 
width will be bome. 

(x) fully by the Road authority for the 
length of the bridge requried to 
spen the existing tracks. 

(y) Equally by the road and railway, 
authorities for any extra length pro-
vided for crossing additional rail-
way tracks in future. 

(vi) In cases of ROB/RUBs constructed 
in replacement of busy level crossings situ-
ated ,in municipaVcorporationlmetripolitan 
areas where light vehicular traffic is consid-
erable and where the Railways are satisfied 
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that closure of · the level crossing would 
cause hardship, additional proVision may be 
made for construction of a subway or a light 
over bridge with ramps forthe use of the light 
vehicular traffic. The cost of such additional 
facilities will also be shared equally with the 
State Government on 50:50 basis. As the 
construction of such subwaysllight over 
bridges would entail extra expenditure it 
should be ensured .that proposals for the 
same are examined critically and provided 
for only in cases of genuine hardship. Such 
proposals should not be mooted as a matter 
of course and a brief justification of the need 
for such an additional facility in the light of 
the problems of traffic obtaining at the level 
crossing to be replaced by the over bridges 
and the acceptance of the State Govern-
mentIRoad Authorities for sharing the cost 
of such facility should be furnished. 

[English) 

Shortage of Teaching Staff in Uttar 
Pradesh 

3043. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether attention of the Government 
has been drawn towards dearth of teaching 
staff in Government Schools, and Colleges 
in the hilly districts of Uttar Pradesh; 

(b) if so, the details thereof, category-
wise; 

(c) whether the Government have taken 
any action in the matter; 

(d) if so, the details thereof; and 

(e) the time by which sufficient teaching 
~:taff is likely to be provided in these Schools! 
Colleges? 

THE DEPUTY MINISTER THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SEUA): (a) and (b). According to 
information received from Govemment of 
Uttar Pradesh, the posts of teaching staff 
vacant in the schools/colleges located in the 
hilly districts of Uttar Pradesh are as follows: 

(i). Graduate Grade 1220 

(ii) Lecturer Grade 806 

(iii) Head ~aster 111 
(high school level) 

(iv) Principals 
(Intermediate level) 271 

(c) to (e). The vacancies have either 
been reported to the State Subordinate 
Service Commission which has in May. 
1992 invited applications for filling up these 
posts or the process for filling up the posts 
by promotion is underway. Orders for pro-
motion to 417 Lecturers' posts have already 
been issued. 

Railway Bridge at Feroke 

3044. SHRI K. MURALEE DHARAN: 
Will the Minister of RAILWAYS' be pleased 
to state: 

(a) whether there is any plan to con-
struct a double track railway bridge al Feroke 
in Palghat division in view of heavy density 
of traffic on the track; 

(b) if so, the details thereof and steps 
being taken to implement it; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (C;I-!IoJII';< r:. . 
LENKA): (a) No, Sir. 
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(b) Does not arise 

(c) The existing bridge is able to handle 
the present level of traffic. 

Hindi as Compulsory Subject 

3045. SHRI ANADI CHARAN DAS: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the National Policy of Edu-
cation, 1986 envisaged teaching of Hindi as 
a compulsory subject at the secondary stage 
in non-Hindi speaking States; 

(b) if so, the States which have achieved 
the objective; and 

(c) the steps being taken to implement 
the scheme in remaining non-Hindi speak-
ing States? 

THE DEPUTY MINISTER THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF 
CUL TURE(KUMARI SEWA): (a) to (c). The 
National Policy on Education (NPE), 1986 
has endorsed the stipulation of the NPE, 
1968 which envisaged that at the secondary 
stage, the State Govemments should adopt 
and vigorously implement the Three lan-
guage Formula. This Formula, at the sec-
ondary stage requires the following:-

(i) Study of a modem Indian language, 
preferably one of the Southern lan-
guages apart from Hindi and En-
glish in the Hindi-speaking States, 
and 

(ii) Study of Hindi, English and the 
regional language in the non-Hindi 
speaking States. 

As such, the formula provides for com-
pulsory study of Hindi. regional language 

and English at the secondary stage in the 
non-Hindi speaking States. All the States, 
except Tamil Nadu, have accepted the For-
mula in principle. 

In the non-Hindi speaking States 1)f 
Andhra Pradesh, Arunachal Prade~h, Goa, 
Gujarat, Kamataka, Kerala, Maharashtra, 
Orissa and Punjab, Hindi is being taught as 
a compulsory subject at the secondary stage. 

The role of the Central Government in 
the matter of implementation of the Three 
language Formula is recommendatory and 

. the State GovemmentslUT Administrations 
have been urged from time to time to take 
steps for expeditious and faithful implemen-
tation of the Formula. The Central Govern-
ment have also taken the following mea-
sures for assisting the States in implement-
ing the Three language Formula:-

(I) . -. Training facilities for language 
teachers at school stage is Pro-
vided through Kendriya Hindi 
Sansthan, Agra and its regional 
centres located at Delhi, 
Hyderabad, Mysore. Guwahati and 
Shillong to Hindi teachers belong-
ing to non-Hindi speaking areas 
and through Central Institute of 
Indian languages, Mysore and its 
regional centres at Mysore, Patiala, 
Pune and Bhubaneswar to teach-
ers of other modem Indian lan-
guages. Two Urdu Research and 
Training Centres at Solan and 
Lucknow are also imparting train-
ing for Urdu teaching. 

(ii) Financial assistance to non-Hindi 
speaking StateslUTs for appoint-
ment of Hindi teachers. 

(iii) Financial assistance is given to 
States for setting up Hindi Teach-
ers' Training Colleges. 
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Diesel Shed in Samastipur 

3046. SHRI MANJA Y LAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to set 
up a diesel shed at Samastipur (North East-
ern Railway); and 

(b) if so, the details thereof and when it 
is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise 

Destruction of Ozone Layer 

3047. DR. R MALLU: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether pesticides are involved in 
destroying the Ozone Layer; 

(b) whether any study has been con-
ducted in this regard; 

(c) if so, the details and the outcome 
thereof; and 

(d) the corrective steps taken/proposed 
to taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Cen-
trallnsecticide Board under the Directorate 
of Plant Protection ,Quarantine and Storage 
have identified one pesticide, namely Methyl 
Bromide, which is known to deplete the 
Ozone Layer. However, the use of this 
substance for pest control purpose is very 
limited, and is mainly for fumigation 

(b) to (d). Detailed scientific studies on 
the effect of this substance on the Ozone 
layer and the phase out action, if any, that 
would be necessary, are being conducted 
by the United Nations Environment 
Programme (UNEP). Further action under 
the terms of the Montreal Protocol would 
arise only in the event of the Ozone deplet-
ing potential of this substance being fully 
established. 

Oil Pelm Plantation In Kerele 

3048. SHRI KODIKKUNIL SURESH: 
Will ~ Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government propose 
to expand the capacity of seed germinator at 
Central Plantation Crop Research Institute, 
Palode, Kerala; 

(b) if so, the details thereof; and 

(c) the other steps proposed to be taken 
by the Government to boost the production 
of Oil Palm in Kerala? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) No Sir. 

(b) Does not arise. 

(c) The Technology Mission on Oil Seeds 
and Pulses have sanctioned the following 
schemes in Kerala; 

(i) Seed garden Rs.72.71 lakhs 

(ii) Training Rs.24.50 lakhs. 

(iii) Seed Germinator Rs. 2 .00 lakhs 

Research. activities on oil palm have 
also been intensified. 
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Smuggling of Teak wood 

3049. SHRI GURUDAS KAMAT: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether certain cases of systemati-
cally cutting and smuggling of teakwood 
have been reported from various parts of the 
country; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) There is no 
report of illicit felling of teak trees in a 
systematic manner. 

(b) Question does not arise. 

(c) Central Govemment has taken fol-
lowing steps to check illiCit cutting and smug-
gling of timber. 

(i) The National Forest Policy, 1988, 
lays more emphasis on conserva-
tion of forests. There are specific 
provisions for protection of forests 
from grazing, fires and encroach-
ment. 

(ii) Forest (Conservation) Act was 
enacted in 1980 to check diversion 
of forest land for non-forest pur-
poses. The Act has been made 
more stringent by an amendment 
in 1988. 

(iii) A centrally sponsored scheme is 
under implementation to help the 
States to develop infrastructure for 
protection of forests . 

(iv) Import Policy for timber has been 

liberalised. 

(v) Export of timber has been banned. 

LettersIReferences from MPa 

3050. SHRIMATI OIL KUMARI 
BHANDARI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether instructions exist with all 
Zonal Railways to dispose of letters/refer-
ences from MPs within some specific pe-
riod; 

(b) if so, the details thereof; 

(c) whether large number of such let-
ters/references have been received by North-
ern Railway during June to December, 1992; 

(d) if so, the details thereof, month-
wise; 

(e) whether all these letters/references 
has been disposed of according to existing 
instructions; and 

(f) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
K.C.LENKA): (a) to (f). Information is being 
collected and will be laid on the Table of the 
Sabha. 

Warehouses in Orissa and M.P. 

3051 . KUMARI PUSHPA DEVI SINGH: 
Will the Minister of FOOD be pleased to 
state: 

(a) the number of godownslwarehouses 
of Food Corporation of India and the Central 
Warehousing Corporation in Orissa and 
Madhya Pradesh; 
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(b) whether the godowns/warehouses 
are not being properly maintained and the 
fooclgrains stored in those warehouses are 
damaged; and 

(c) if so, the steps taken to avoid such 
negligence? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): (a) to (c). Information is being col-
lected and will be laid on the Table of the 
House. 

[ Translation] 

Voluntary Organisations in Agricultural 
Sector 

3052 . SHRIMA TI KESHARBAI SONAJI 
KSHIRSAGAR: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Govemment propose to 
involve voluntary organisations in the imple-
mentation of agricultural schemes to ensure 
that the benefits of the scheme reach the 
farmers; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
provide some financial assistance to these 
organisations; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY .oF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) to (d). Yes, Sir. 
Involvement of voluntary organisations in 
the implementation of agriculture schemes 
is being encouraged under National Water-
shed Development Project for Rainfed Ar-
eas (NWDPRA), Indian"touncil of Agricul-
tural Research (ICAR) and through Council 
for Advancement of People's Action & Rural 
Technology (C "PART\. Details are gIven in 

the statement below. 

STATEMENT 

Under the National Watershed Devel-
opment Project for Rainfed Areas attempt is 
made to encourage people's participation in 
various project activities. While there is no 
provision to provide funds directly from 
Government of India to the voluntary 
organisations, the State Governments have 
been advised to utilise funds available under 
the project for involving voluntary 
organisations. 

The Indian Council of Agricultural Re-
search (ICAR) also promotes involvement 
of voluntary organisations in its transfer of 
technology programmes especially through 
Krishi Vigyan Kendras (KVKS). Over 50 
voluntary organisations have been entrusted 
with the implementation of the KVKS 
programme. For establishment of a KVK, 
the voluntary organisations has to arrange 
for 50 Acres of land free of cost and rest of 
the funding is provided on cent percent 
basis by ICAR. 

Council for Advancement of People's 
Action and Rural Technology (tAPART) as 
part of its programme to promote people's 
participation in rural development also sup-
ports agricultural schemes which have a 
direct bearing for improving income genera-
tion capacity of rural people and financial 
assistance is provided to VOluntary 
organisations for this purpose. 

Development Projects for Environment 
Clearance 

3053. SHRI GIRDHARI LAL 
BHARG.«t A: 

SHRI SANTOSH KUMAR 
GANGWAR: 

Win the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 
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(a) the development projects rejected 
by his Ministry from environment angle dur-
ing each of the last three years, State-wise; 
and 

(b) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) A state-

ment is enclosed. 

(b) The reasons for rejection of the 
projects include: 

Non-submission of requisite envi-
ronmental date and environmental 
action plan by project authorities; 
and 

Siting criteria not fulfilled. 
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[English] 

Recovery of Railway Dues from Iraq 

3054. SHRI SANAT KUMAR MANDAL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the total amount which Iraq owes to 
the Indian Railways for the various jobs/ 
services rendered to that country by the 
various Railway agencies like IRCON. RITES 
uptil the outbreak of the Iraq-Kuwait War: 
and 

(b) the manner in which it is proposed to 
be recovered? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) Iraq owes US$48.5 million to RITES and 
US $ 93.4 million to IRCON. 

(b) All avenues are being explored to 
recover the amount. However, in view of 
U.N. sanctions there has not been much 
success. 

[ Translation] 

Sakri-Hasanpur Railway Line 

3055. SHRI RAM VILAS PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the construction of 
Hasanpur-Vidhan-Sakri railway line in Bihar 
has already been sanctioned; 

(b) if so, the details thereof including the 
provision made therefor; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA); (a) No, Sir. 

(b) Does not arise. 

(c) Constraint of resources. 

Contract System 

3056. SHRIMATI SAROJ DUBEY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether any Committee has been 
set up by the Govemment to improve con-
tract system in Railways; 

(b) if so, the details thereof; and 

(c) if not , the steps being taken by the 
Government to streamline the railway con-
tract system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) The present Railway Contract Sys-
tem is fairly streamlined. 

[English] 

Fly-Over at Kuttipuram 

3057. SHRI K. MURALEE DHARAN: 
Will th£' !v1ini"ter of RAILWAYS be pleased 
to st<:10: 

(a) the present status of the Kuttipuram 
(Kerala State) fly-over project; 

(b) the expenditure incurred thereon so 
far; and 

(c) the percentage of work done and the 
time by which it is likely to be completed? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C.LENKA): 
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(a) Bridge work has been completed. Ap-
proaches are in progress. 

(b) Rs. 88.53lakhs by the Railways. 

(c) Progress is 60%. Likely date of 
completion is 31.12.1993. 

[ Translation] 

Musk Deer 

3058. SHRIMATI SAROJ DUBEY: Will 
Ihe Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the regions where musk-deer are 
seen in the country; 

(b) the tolal number of musk-deer al 
present; 

(c) whether a large scale hunting of 
musk-deer is going on to oblain musk from 
them; and 

(d) if so, the steps taken by the Govern-
ment to protecVpreserve this endangered 
species? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The musk 
deeris distributed in the high altitude regions 
in the states of Jammu and Kashmir, 
Himachal Pradesh, Uttar Pradesh, Sikkim 
and Arunachal Pradesh. 

(b) No Census of musk deer has so far 
been camed out. 

(c) No report of large scale hunting of 
musk dear has been received from any 
state. 

(d) Does not arise. However, the spe-
cies is protected under the Wild Life (Protec-
tion) Act. 1972 and the trade in musk is 

prohibited at intemational level under the 
provisions of Convention on International 
Trade of Endangered Species (CITES). 

[English] 

Sports in Concurrent List 

3059. SHRI CHITTA BASU: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government have any 
proposal to shift sports to the. Concurrent 
List; 

(b) if so, whether any specific steps has 
since been taken in that direction: and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF YOUTH AF-
FAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
WASNIK): (a) to (e). The Constitution 
Amendment Bill for transferring the subject 
'Sports' from the State List to the Concurrent 
List of the Constitution was introduced in 
Rajya Sabha on 24th November, 1988. 
However, it was not taken up for discussion 
as conSUltations were required to be made 
with State Governments. The consultation 
with State Governments are in progress. 

( Translation) 

Assistance to Bihar for Reclamation of 
Land 

3060. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the Government propose 
to provide special assistance to Bihar for the 
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(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NETAM): (a) and (b). There is no 
separate programme for providing special 
assistance to the Government of Bihar for 
the reclamation of land. However,'\mder the 
centrally sponsored schemes of Soil Con
servation in the Catchments of River Valley 
Projects, and Integrated Watershed Man
agement in the Catchments of Flood Prone 
Rivers, funds are provided for treatment of 
degraded priority areas. During the year 
1992-93 an allocation of Rs. 360 lakhs has 
been made to the Government. of Bihar for 
teatment of 12, 000 ha. 

(c) Does not arise.

12.00 hrs. 

RE BAN ON POLITICAL RALLIES IN 
THE COUNTRY 

{Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I want to draw your 
attention to an issue of very urgent public 
importance. A farmer's rally was organised 
on the 14th in Jalandhar. Shri V. P. Singh, 
Shri George Fernandes, Shri Chandra 
Shekhar and all of us were to attend the rally 
the. It was a farmer's rally. On the one 
hand, the Government says that it wants to 
combat communal forces, on the other hand, 
it is continuously taking steps to appress 
secular forces in the name of communal 
forces. Before the 25th and even 2f!er !hat 
it was told that there is a ban on holding 
rallies in Varanasi. The day before yester
day, the former Chief Minister Shri Prakash 

· Singh Badal was also subjected to
highhandedeness and excesses of police

• as a 1'8Sult he became unconscious. Even

the rally on the occc1sion of birth centenary 
of Baba Saheb Ambedkar at Boat Club on 
the coming 14th April has not been 
permitted. 

It is correct that after the incident of 6th 
December, we had no moral right of such 
rallies. We could have publicly condemned 
the rally of the 25th. But the efforts. ar'3 
being made by the Government of India and 
the Congress ruled states to oppress the 
secular forces in the name of communalism 
and we vehemently condemn all such ef
forts. Through you, I would like to urge upon 
the Government of India to come out with 
a categoriqal statement in th� House in 
respect of their policy of fighting against 
communalism or to state in clear terms _that 
it has hatched a conspiracy against secular 
forces. If the Government asserts on the 
one hand that it will fight communal forces 
and on the other hand., it has the intention 
to fight secular forces. I think that the duality 
is not at all desirable. 

We, therefore, urge upon the Govern
ment to make their stand on Jullandhar raHy 
clear. 

SHRI GEORGE FERNANDE:$: 
(Muzzaffarpur): Mr. Speaker, Sir, I would 
like to submit two o; three points on this 
issue. When the issue of rally of BJP on 
25th February was. raised here and the 
Government had made it clear that it would 
not allow that rally there we had told the 
Government that it was taking a wrong step. 
Today the Government wants to ban the 
BJP rally in consultation with people of all 
other political parties, tomorrow they may go 
ahead to take away all the civil rights. 
Therefore, in view of all these things we 
have publicly opposed the ban on the 
proposed BJP rally. I knew that these things 
do not come to an end so easily. I had told 
all those hon. Ministers who came to talk to 
me that we cannot forget those days of  
emergency in ,his country and the 
situations leading to that step of imposing 
emergency here.

It is merely the case of stopping the 
morcha of Akali Dal  · · ,Assaueting Shri Parkash



389 Re Ban on Political PHALGUNA 15, 1914 (SAKA)
, 

Rallies in the Country 390

Singh Badal and his partymen and stopping 
and forcing those persons to get down from 
the buses who had gone there from Delhi 
to support a policy or to participate in some 
other programmes, but it is the question of 
infringement of civil liberties. 

We would like to have clear-cut reply 
from the Government on the point as to why 
it resorted to an excuse. Many persons 
have been led astray by that excuse. But 
today the Government is using that excuse 
everywhere. I had already warned the 
Government in this regard. (Interruptions) 
The second aspectof thisthing can be seen 
in Punjab where Shri Prakash Singh Badal 
was put into the jail and subjected to differ
ent kinds of torture. Now when he wants to 
hold a meeting the Government does not 
come out to withhold their permission for it, 
but it is obstructed at the very moment it is 
going to be held and people arriving there to 
participate in it are beaten up and nobody is 
allowed to attend the rally. In fact today this 
Government is trying to convey the people 
of Punjab and other parts of the country that 
the Government is not going allow the 
people to ventilate their grievances in a 
Constitutional and peaceful manner. In this 
way this Government is abetting violence 
and terrorism in this country. I am making a 
specific charge against this Government. 
Today I would like to recall it here that the 
ban imposed on the BJP rally by the 
Government has come to cover the state of 
Punjab today. One should not forget it that 
now it is government which is abetting ter
roris.m in that state. This trend which has 
beeri started by the Government should be 
brought to an end. The Central Government 
should ai:;k Shri Beant Singh to tender apol
ogy for the mal-treatment meted out to Shri 
Prakash Singh Badal and others. 

SHRI HARi KISHORE SINGH 
(Sheohar) : Mr. Speaker, Sir, the incident 
that took place In Jallandhar on the 14 is 
highly comdemnable. It seems that there is 
no rule of law In Punjab. The proposed 
rally at Jallandhar was going to be 
attended by former Prime Ministers Shri 
V.P.Singh. Shr Chandra Shekhar and Shri 
Ram Vilas Paswan, Shri George Fernandes etc.That

rally was banned and obstructed in various 
ways. It was also announced on the 
electronic media that the rally had not been 
banned. The place where the meeting was 
being held was cordonned off and the entire 
area outside was put under Section 144. 
The atmosphere of Punjab is being vitiated 
The legislators of the ruling party and the 
hon. Ministers beat up the members of 
opposition in the Assembly itseH. It also 
happened with one of the members of the 
Akali Dal (Bamala). This incident deserves 
condemnation. It should be condemned. 
Prompt action should be taken on it. The 
hon . Minister of Home Affairs should make 
a statement on it. 

{English] 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh) : Mr. Speaker, Sir, during an 
agonisingly long period of 12 years, when the 
people of Punjab were engaged in a �,rim 
battle against terrorism, some of our friends 
from here went to attend meetings of the 
Opposition and their rallies there. What they 
said was only strong words, which gave 
encouragement to the terrorists. TO day, as 
the Congress Government there has 
resolutely and with firm determination fought 
the terrorism, I am sorry to say that those 
people who were then being pre sented 
saropas by the representatives of the 
terrorist/outfits and who were then attending 
whog ceremonies of the terrorists are today 
again making noise in the name of democracy. 

Sir, after 12 years, people of Punjab 
heaved a sigh of relief there. You have to go 
and meet a Punjabi there to know. 
(Interruptions) 

SHRI RAM VILAS PASWAN : You want to 
make Prakash Singh Badal a terrorist. 
(Interruptions) 

[Translation] 

SHAI PAWAN KUMAR BANSAL To
day they are saying all these things here but

actually they are trying to mislead the  people.
(Interruptions). Nobody can deny.i: ·; :· · 
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the achievements of the Congress Govern-
ment in that state. Punjab problem is a 
national problem. Therefore what is re-
quired to be done in that every body should 

, support Beant Singh Government. Shri Beant 
Singh is not fighting his on battle. He is 
moving freely in terrorist areas in his own 
car. Today the people have mustered up 
their courage because the situation has 
improved there. However, the opposition 
people are trying to vitiate the situation 
there. We should take care of this situation. 
(Interruptions) 

PROF. PREM DHUMAL (Hamirpur) : 
Mr. Speaker, Sir, I do not want to know Shri 
Ram Vilas Paswan's definition of the secu-
lar and non-secular or to discuss his anti-
terrorism but I would like to narrate what 
happened with me on the 14th March. 

I had gone to my constituency to attend 
a meeting there. On my return joumey I had 
to catch the train. When my car reached 
near the bypass at JaUandhar at 5 a.m . a 
large number of police deployed there, 
stopped my car to check my identity card 
and I was told that I had attended the raUy at 
Delli and there also I was going to attend 
another rally. When I asked them to allow 
me to go to attend the rally which was going 
to be addressed by Shri Ram Vilas Paswan 
and Shri Chandra Shekhar, I was not al-
lowed to attend the same and the police 
asked me to go back to Delhi by my own car 
or by some train from Beas station. More-
over the PAP. personnel made certain 
fiIIhy remartcs about the Hon. Prime Minister 
and Shri Rajesh Pilot. They also told that 
even if they happened to come here, they 
won't aHow them go there. Mr. Speaker, 
Sir, it did not end here but when the two 
officers of the Punjab police ... 

{English} 

MR. SPEAKER: How does this help? 

{Translation] 

PROF. PREM DHUMAL : I cannnot 
repeat what they said there. Sir, they told 
me that even if they (the hon. Minister) 

wished to come there, they won't allow 
them to do so. Youwillbesurprisedtoknow 
that two police officers were asked to sit with 
me in my car and ensure that I got. on the 
train not to come back to that place. This is 
the situation there. 

What I mean to say is that even an M.P. 
who was not going to attend the rally was 
meted out that sort of treatment. I know Shri 
Pawan Kumar Bansal. I have always been 
going to Punjab without any body-guards. 
Even now I go there.. But the maltreatment 
that is being meted out by the police in 
Punjab in the name of terrorism should not 
be justified. It can happen with you also I 
have nothing more to say on it. (Interrup-
tions) 

SHRI JAGMEET SINGH BRAR 
(Faridkot) : The leaders from the opposition 
Shri Ram VMas Paswanji and Shri Femandes 
Sahib have raised an important issue. I 
have specially given a notice in this context. 
Hon. Speaker. Sir. 

{English] 

I have all praise for my Chief Minister. 

{Translation] 

Being a-Member of Parliament of my 
party 

I can always differ. 

(Translation] 

This House is a temple of democracy, 
which reflects the emotions and feelings of 
the people of our country. The intention 
behind the rally at Jaiandhar in Punjab was 
not to shift the venue but to ban a demo-
cratic ratty by putting police barricades at 
different places. This is not good for the 
country and for the 
democracy ... (lnterruptions) I would like to 
submit one thing to my colleagues that a 
great poet of Germany, at the time of the 
Nazi's attack on the Communists, he said 
that he was not a communist and when they 
taIed the leaders of the trade unions ... 
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[English] [Translation] 

MA. SPEAKEA: You have to be very 
brief. Thera are other members who want to 
speak on other issues. 

[TransIaIJon] 

SHAI JAGMEET SINGH BAAA : So, 
someone said that he was not the leader of 
the trade union. Now when my own house 
is on fire, and when I am crying for help, 
there is none to rescue me. After the 
restoration of normalcy in Punjab, the extra 
powers of 1983 and 1985, given to the 
Police will ruin the State. Therefore,l would 
like to say that 

[English] 

I had COl dested an election against 
Prakash SIngh Badal. I have no sympathy 
for AkaJi Party. But I want to say in this 
House. 

[Translation] 

The brutal lathi charge by Punjab Po-
lice on the former Chief Minister, who had 
been the President of Gurudwara 
Prabandhak Committee for 15 years is 
highly condemnablf). The Policemen were 
saying that even if the hon. Home Minister 
or Shri Pilot Sahib would come, we will not 
hear them. For the sake of the democracy 
and for the sake of Punjab, I would fike to 
support the hon. Members in this regard. I 
was shocked to leam about yesterday's . 
incident in the Pubjab Legislative Assembly. 
In such a big House, if the hOn. Minister 
beats the M.L.A. 's of the opposition in the 
House ... second time (Interruptions) 

[English] 

Rapid growth of .... (Interruptions) I 
would like to say this thing through you. 

[English] 

MR. SPEAKER: No reIerence or that. 

SHAI LAL K.ADVANI(GandhiNagar): 
Mr. Speaker Sir, whatever Shri Brarji has 
said is not relevant to Jalandhar only. There 
are so many incidents on which the whole 
of the country is worried and all of us would 
like to find out a proper solution to them. The 
hon. Members of the House might be know-
ing that once a rally was organised here at 
Delhi by the Delhi unit of Bharatiya Janata 
Party in the month of December which was 
to be addressed by Vajpayeeji. All of a 
suden. the local officers banned this rally on 
the plea of prevailing tension. Later on 
Vajpaeeji had to go on a hunger .strike and 
the matter reached to this extent that the 
hon. Home Minister had to come to the 
House to assure that the Govemment has 
no intention to impose a ban on the legal 
political activities. This assurance was ac-
cepted by the "House. The House praised 
this decision and then the hunger strike was 
called off. 

Later on, many people expressed their 
concem at the incident of 25th February, to 
which Shri George Femandes Sahib has 
just now made a reference and remarked 
that gradually it appears that in the name of 
crisis, political and legitimate activities are 
going to be banned. It is a dangerous 
intention and one must refrain from it. 
There are so many statements of Shri 
Prakash Singh Badal which have been~
damned by me during the last few days. 
But, if anyone puts Sh~ Prakash Singh 
Badal in the category of terrorist or if anyone 
speaks like that, then I think he is not doing 
justice with him, the country and Punjab. It 
is not farsightedness. Using such a 
Ianguage ... (lntenvptions) Mr. Speaker Sir, 
I have not said that you have said so but 
in the context of what has been said by 
you ... (Intenuptlons) 

[English] 

SHAI PAWAN KUMAR BANSAl 
(Chanclgarh) : Please do net. miaillttprat. 
(Interruptions) 

SHAt LAL KRtSHNAADVItH : He has 



395 Re Ban on Political MARCH 16, 1993 RaiNes in the Country 396 

not said it and I do not propose even to go 
into the inception of terrorism in Punjab. 
(Interruptions) 

SHRI PAWAN KUMAR BANSAL: Shri 
Advani you have wrongly interpreted it. I did 
not attribute that even remotely to Shri 
Badal, I did say that by action or deed of his 
an impression should be given that goes 
against the Government's present fight 
against terrorism. (Interruptions) 

[Translation] 

MR. SPEAKER: He has talked about 
you only. 

SHRI LAL K. ADVANI : What has been 
said by you in that reference is meaningful. 
If any Bhog cerempny used to be held, we 
used to condemn it. But today, if such things 
are said in that context, when the political 
activities are being carried out there, then it 
will simply mean that the Government 
wants to ban the political acti~ies also. 
Therefore I would like to say that gradually 
the Government is creating the situation of 
1975, to which George Fernandes Sahib 
has made' a reference. At that time 
Communist Party was supporting the Con-
gress Party. In this context I have to say that 
today if my party is to hold a meeting of 
National pecutive at Calcutta, we are said 
that we cannot hold the meeting. I think that 
when I go to Madras, the Congress Party 
asks for a ban on our rally. So, the 
Government should decide that henceforth, 
no party other than Congress will be allowed 
to hold its rally in the country. Decide it and 
made a declaration. Pass a Bill. But to ban 
the rallies of opposition, whether by Advani, 
George Fernandes or Prakash Singh Badal, 
is totally wrong. Already there are so many 
problems in the country and unles~ it is 
accepted and the Government cor, ' 'Ies 
with the politics of confrontation like th ', .. the 
crisis will become more grave. None Nill be 
benefited out of that. Therefore, I publicly 
demand that there should be a consistent 
policy of the Government regarding thr· 
political raDies. If that consistent policy 
adopted by the Central Govemmpnl It· 

I hope that your friend, the Government of 
West Bengal will also have to adopt it. 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLlA· 
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) : We are not 
against any political activity or political rally. 
That has been made clear by the Home 
Minister. And I would like to explain on 
behalf of the Government that we would 
like to allow every legitimate political 
activity .. (Interruptions) 

[Translation] 

SHRI LAL K. ADVANI : I am saying a 
specifiC thing. When it was announced on 
21st that there will be a meeting of Advani 
at Madras, then some prominent Congress-
men at Madras and here in the House had 
asked for a ban on it. Had it been upto this 
extent only, then I would not have said 
anything. But your Hon. Home Minister has 
said that he would ask the Chief Minister to 
reconsider this matter. So. what should I 
make out of it except that it is the intention 
of the Government that there will be no rally 
of Bhartiya Janta Party throughout the 
country or no political party other than 
congress will be allowed to hold its rally . . 
There should be a clear cut policy in this 
regard. Otherwise, it will not do. What will 
be the resuH of that? There will be 
confrontation time and again and in the 
present circumstances. such confrontation 
of the political parties is no good. 

SHRI VIDYACHARAN SHUKLA : Mr. 
Speaker Sir, I was saying that neither we 
are in favour of any confrontation. nor we 
want to stop any political activity. Neitherit 
is our intention nor it is our 
policy .. (Interruptions) 

SHRI GEORGE FERNANDES : The 
Government did not allow the Kisan rally and 
the Anganwadi women were also not 
allowed to hold their rally. The GoVernment 
said that even that will not be allowed. There 
is a difference between the poliGy and·man-
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ner of implementation of the Govemment. 
(Interruptions) 

SHRI VIDYACHARAN SHUKLA: Let 
me speak. I would like to sub, nit that the 
situation in the country is critical and the 
cooperation of all is the need ofthe hour. We 
take the opinion of the local administration, 
give our own opinion and only then we 
decide to take any step. No decision is 
taken against the concemed State Govem-
ments. 

The decision taken in Madras has been 
done in consultation with the State Govem-
ment there. We all know about the situation 
in Punjab and if at all we have to say anything 
about Punjab, we say it with a sense of 
responsibility .. (Interl1Jptions) You wantthat 
the situation there should not deteriorate. 
The situation there is improving constantly 
and the Government there has been taking 
steps for continuance of this process. The 
Central Government does not want to inter-
fere in the decision, if any, taken by the State 
Government. The Govemment there knows 
best about the situation that prevails there. 
Since we do not know that much,l would like 
to submit with all earnestness that when a 
particular State Govemment is trying to 
improve the situation being faced by it, then 
we should not say that the Government 
might have a wrong design or it had a wrong 
motivation ... (lnterl1Jptions) Moreover, we 
should see that the improving law and order 
situation should not get any set back .. (lnter-
I1Jptions) 

MR. SPEAKER: Give a chance to oth-
ers to speak. Please take your seat. 

(Interruptions) 

SHRI VIDYACHARAN SHUKLA: We 
want to do everything by seeking consensus 
in the country. We should work with a 
cOPsen"l)S and without any clash. Our ef-
for;:; rn"y be rcdicuied, but we have to keep 
up with t ;l.~ pc·!'cy of ;)voiding confrontation 
and we have to improve the situation in the 
counllY b following the policy of consen-
sus. We L. iieve In playing pure politics 
which we will kc " io"'tiowing undeterred. 

You may forget the situation of 1975. That 
will not be repeated. 

SHRI RAM VILAS PASWAN: As many 
as .two Prime Ministers were supposed to 
visit Punjab. They have, however, not 
visited the state. It is a serious matter. The 
hon. Minister of Parliamentary Affairs 
should apprise the Members of the House 
of the facts. 

[Englis/11 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Mr. Speaker, Sir, this question is 
bound to be raised in the House and in the 
country, because we find that this Govem-
ment is acting in a manner which is creating 
very serious apprehensiOns in the minds of 
the people and the political parties as to the 
real objective ofthis Govemment in banning 
these rallies. There are rallies and rallies! 
(Interruptions) 

You have understood that a guilty 
conscience needs no excuse, A reference 
was made by the Leader of the Opposition 
to the rally in Calcutta recently, which has 
not been permitted. Shri Kalyan Singh held 
a rally in Calcutta. I shall make a gift of the 
video cassette, what he had said in Calcutta. 
In the name of a rally, he justified an incident, 
the demolition of a mosque, which we 
consider is a national shame. A responsible 
leader of a political party justified it and said 
that it was under a divine inspiration that 
mosque was demolished. Therefore, one 
of the things which we cherish in this country 
- and .1 am sure every right thinking person 
in this country will cherish and try to maintain 
it- a sacular structure of this country. 
(Interruptions). Therefore, I want to tell the 
Govemment that they cannot paint every-
body with the same brush. As a result of 
this, even trade unions are not allOwed to 
hold rallies; secular parties and organiations 
are not allowed to hold rallies at different 
places. Then, where is the question of 
anybody trying to divide the country? If any 
rally is being held, you cannot stiflft political 
activity as slJch. Therefore, we demand 
that this Govemment must reconsider' its 
policy, allow all the rallies to be held which is 
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an o:dinary political activity. Where in a 
given situation when there is a risk of trouble , 
certainly one has to consider, and the State 
Government will have to decide. Such 
decisions have been taken ear1ier also. But 
the impression is going round in this country 
that you want to stop everybody from having 
normal political activity, trade unions from 
having their tr:ide union activity, secular 
organisations from campaigning against 
communalism in this country. This cannot 
be permitted. (Interruptions). I h,ad said 
earlier also that in regard to the BJP rally, 
we opposed the ban. Here,l would request 
Shri Advani, Shri Vajpayee and everybody 
why they are creating a situation which is 
dividing the people in thi:; country. They 
have to think also. Therefore, they should 
not force anybody. Let us try to find out a 
method by which the country can be united. 
But it is harping on divisive issues. Naturally. 
we are getting concerned. 

[Translation] 

SHRI RAJVEER SINGH (Aonla) : The 
Government should take a decision that 
rallies by all the parties except the Commu-
nist Party and the Congress Party will be 
banned. The Communist Party has always 
been committing the murder of democracy. 

MR. SPEAKER: You may please sit 
down; if you behave like that, your col-
leagues will not get a chance to express 
their views. 

(English] 

SHRI SOMNA TH CHATTERJEE : 
Therefore, we have been against a blanket 
ban on rellies. I have said that on the floor 
of the House earlier also. We opposed that 
ban on 25th February. (Interruptions) We 
said that this was not the way to function. 
We demanded that the Government should 
not have taken such action. 

[Translation] 

SHRI SATYNARAV ANJA nVA(Ujain) 
: Mr. SpeaQr, Sir. I wcUd like to draw the 

attention of the House to the incident 
occured on 15th March, 1993 in Ujjain, 
Madhya Pradesh when I was forcibly re-
moved from participating in a public meet-
ing and was humiliated by the police force. 
At 3.10 P.M. on 15.3.93, his excellency 
Govomor of that State had to inaugurate 
and dedicatp. the Dr. Ambedkar Mangal 
Shawan which has been built for the people 
of Scheduled Castes. I had to go there to 
participate in that ceremony and thereafter, 
I had planned to come to Delhi to attend the 
Session of Parliament; but as soon as I 
reached the site of Ceremony, I was pub-
licly humiliated and was forcibly prevented 
from attending the ceremony by the addi-
tional Superintendent of police on duty there. 
When I asked the reasons for that, he told 
me that he was instructed by the higher 
authorities to do so. I said that 1 was an 
elected representative of this parliamentary 
constituency and since 1 had presented a 
bouquet to the han. Governor when the 
latter paid a visit there, that was why I was 
staying at Ujjain to participate in the said 
ceremony. I further said that I had soon to 
go to Delhi to attend the Session of Parlia-
ment, so why I was being detained without 
valid reasons. I was, however, neither told 
the reasons nor was I arrested. I have been 
hurt in my left arm caused by a forceful 
pushing. I was scolded, terrorised and was 
publicly pushed into the police van . I was 
forcibly put under police control for two 
hours. 

Mr. Speaker, Sir, I belong to a Sched-
uled-Caste-Community and the ceremony 
which I wanted to attend was the inaugura-
tion of Mangal Shawan named after Dr. 
Ambedkar. This Shawan is meant for the 
members of the Scheduled Castes. I had 
never imagined that an elected representa· 
tive of that area could be publicly humiliated 
in that manner. Mr. Speaker, Sir, I am a 
Member of this House of which you are the 
protector. The agony and pain that I had to 
suffer for reaching here is beyond deSCrip-
tion. The incident that I have narrated in the 
cause of my pain and agony. I hope that 
besides giving protection and safety to me 
and my family will you kindly order inquiry in 
this case. This is clear violation 01 
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privileges by the concerned higher authori-
ties including the commissioner, the District 
Magistrate, the Superintendent of Police, 
the two Administrators a:1d the other per-
sons concerned with the incident. 

Mr. Speaker, Sir, Iwas not arrested but 
I was detained without any reasons. This 
is my agony. I request you to pass neces-
sary orders. 

MR. SPEAKER: Mr. Jatiya had shown 
me a photograph in my Chamber. he tried 
to convince me. It seems that I have not 
received any information regarding the 
incident of his arrest. It means that I have 
not received this information and he has 
been forcibly detained by the Police then. 

[English] 

It becomes cl!:1arly a breach of privI-
lege. 

[Translation] 

I am, nowever, not taking any decision 
on it . You may give ii in writing along with the 
photograph. I will look into the matter. 

SHRI RAM VILAS PAS WAN : Mr. 
Speaker, Sir, the same thing happened to 
me also 

(Interruptions) 

SHRI SURAJ MANDAL (Godda) : Mr. 
Speaker, Sir, just now we were hearing the 
incidences of atrocities comrnitted at a 
meeting held in Punjab. It was also men-
tioned that it is an assault on the democracy. 

Mr. Speaker, Sir, you know Jhal1<hand 
agitation is the oldest agitation. This agita-
tion has never turned violent. Yesterday 
a bandh was organised by 14 political par-
ties. The police was trying to provoke 
violence during that bandh. Those who 
believe in staging peaceful dhama say that 
what is happoning in that different states of 
the country should be debated in this House 
and in the Country. There was a lathi charge 
and firing on the persons staging dharna 

which resulted into the death of one person. 
It is not known as to how many others were 
injured. One person was killed at the Kotshila 
Railway Station following a police firing 
whereas Jharkhand agitation has remained 
peaceful all along. A conspiracy is being 
hatched on the part of the Government of 
Bihar to tum this non-violent agitation into (' 
violent one. 

12_34 hrs. 

(MR. DEPUTY SPEAKER in the Chair) 

The Central Government had invited 
the agitators for talks through a letter dated 
14th instant. Since 4th of this month, the 
hon. Minister of Home Affairs' has already 
held 15 rounds of talks. 

But as per the hon. Minister of Home 
Affairs, the Bihar Govemment is not in 
favour of holding any talks and entering 
into in any agreement with the agitators 
under any circumstances. If the State 
Government is provided with the C.R.P.F. 
and the B.S.F. it would crush the agitation. 
If any State Government uses such violent 
language, how can we talk of safeguarding 
democracy. On the one hand there is talk of 
rooting out terrorism, but on the other hand 
the police and the Govemment itseH are 
inviting the terrorists. I want to know from 
this august House and all opposition lead-
ers whether they would like to condemn the 
activities of such persons as are trying to 
convert non-violence into violence. These 
people are inviting terrorism. As terrorists 
are emerging in Punjab and Kashmir, simi-
larty terrorism is being invited in Jharkhand 
too by the BiharGovemment. Do this House 
and the country want to promote this 
tendency? On humanitarian ground I would 
like the members of aM the parties to pay 
their attention to the suppression of hurnan 
rights in that region where 26 companies 
of the C.R.P.F. personnel have been de-
ployed and the people are subjected to 
lathi charge frequently and inspite of all 
these atrocities being committed on the 
people of that region, the Chief Minister of 
Bihar advises the Minister of State in the 
Ministry of Home Affairs not to hold any talk 
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with them under any circumstances. The MR. DEPUTY SPEAKER: You speak 
State Government says that it will crush the please. Shri Surya Narayan Yadav, you sit 
agitation with bullets and lathis. Does it down please. 
anger well for democracy? I would like to 
inform the Government that that region 
cannot be saved from terrorism 
now .... (lnterruptions) 

[English} 

MR. DEPUTY SPEAKER: Shri Mandai, 
please conclude. Otherwise it will not go on 
record . 

[Translation} 

SHRI DEVENDRA PRASAD YADAV: 
Mr. Deputy Speaker, Sir, I am on a point of 
order. .. (I nterruptions)* 

[English} 

MR. DEPUTY SPEAKER: There is no 
point of order in zero hour. I have called 
Uma Bharatiji. 

(Interruptions), 

MR. DEPUTY SPEAKER: It is not going 
on record. 

[Translation} 

KUMARI UMA BHARTI (Khajuraho) : Mr. 
Deputy Speaker, due to shouting of some 
hon. Members, I am unable to 
speak ... (Interruptions) 

Mr. Deputy Speaker, Sir, a very 
important area of Madhya PradeSh suffered 
the wrath of nature on the night of 28th 
February, especially 200 villages of both the 
districts Tikamgarh and Chhatarpur, which 
fall under my constituency, were badly 
affected ... (Interruptions) Mr. Deputy 
Speaker, Sir, how can I speak. I have been 
allowed to speak even then Shri Shri Surya 
Narayan Yadav is not hesitating to continue 
his speech .. . (lnterruptions) Mr. Deputy 

KUMARI UMA BHARTI : Mr. Deputy 
Speaker, there are two such districts in my 
Lok Sabha Constituency Khajurabho which 
are the most backward areas of Bundelkhand 
region of Madhya Pradesh. Last year there 
was drought. Thereafter there was abrupt 
advent of rains that caused devastating 
floods. Again there was a hailstorm on the 
28th February, it seems that the nature has 
prepared a list of those villages which were 
badly affected by drought because flood 
occurred in those very villages which were 
drought hit and there was hailstrom too in 
those particular villages. According to offi-
cial report these calamites have completely 
destroyed, the crops of 118 villages out of 
200 villages. In remaining villages the de-
struction of crops has been from 75 to 85 per 
cent. Moreover, in those villages which 
suffered the destruction due to natural 
calamities are inhabitaked by the people 
belonging to the Scheduled Castes and the 
Scheduled Tribes. As a result of the natural 
calamities ... (Interruptions) Shri Nitish 
Kuma~i, Kindly keep silence silent and take 
your seat and ask your party members also 
to take their seats .. (lnterruptions) 

SHRI NITISH KUMAR (Barh) : Mr. 
Deputy Speaker, Sir, please look how the 
hon. Member is giving us directions from her 
seat. 

KUMAR I UMA BHARTI : Mr. Deputy 
Speaker, Sir, you are enable to seat them 
. Therefore, I was compelled to ask them to 
sit. Please make them sit. I was telling that 
this natural disaster has affected 11 thou-
sand farmers. These natural calamities 
have rendered homeless about 50 thou-
sand members of the said farmers families 
and one lakh landless Labourers. They will 
have to take shelter in some other places 
for a number of years to come. 

Speaker, Sir, please ask him to take his Therefore, through you I submit to the 
seat. Why are you not asking him to take his Central Government that when there was 
seat? Otherwise, allow me to make him sit. flood in Kashmir, the Hon. Prime Minister --------------------------------------"Not recorded. 
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had taken personal interest and provided 
crores of rupees as aid. But when floods 
took place in my constituency and I went to 
the Prime Minister for seeking assistance, 
he did not give even a penny as aid. My 
submission is that besides Kashmir there 
are other regions also where floods take 
place, and there is poverty too and other 
natural calamities also occur and the Gov-
ernment should pay attention to those 
regions also. Through you, I subrnit to the 
Central Government that if assistance is not 
provided to my cons!ituency urgently, if the 
areas hit by hail-storm are not provided 
immediate relief funds and if no arrange-
ment for bread and butter is made for the 
starving people there, I myself will sit on 
hunger strike. After that we will not let the 
Governmentfunction peacefully. we will cre-
ate trouble for it. It is my warning to the 
Governrnent. Through you. the Govern-
ment has already been informed in this 
regard. The day the hailstorm occurred in 
my constituency. His Excellency the 
Governor was engaged in celebration at a 
function there. This is the most distressing 
aspect...(Jnterruptions) This Government 
should also pay attention to the request of 
poor labourers .. (Jnterruptions) 

[English] 

MR. SPEAKER: My humble request to 
the hon. Members is. if you maintain si-
lence. more Members can partiCipate in the 
debate. At exactly 10 minutes to One 
o·Clock. the zero Hour comes to an end. It 
is up to us to make use of it. 

(Interruptions) 

MR. DEPUTY-SPEAKER : Mr. Mani 
Shankar Aiyar. Whatever Mr. Mani Shankar 
Aiyar says. alone will go on record. 

(Interruptions)" 

SHRI MAN I SHANKAR AIYAR 
(Mayiladuturai) : Allow me to speak. (Inter-
ruptions). Please sit down. 

"Not recorded. 

MR. DEPUTY -SPEAKER: Mr. Mani 
Shankar Aiyar. 

SHRI MANI SHANKAR AIYAR : Mr. 
Deputy-Speaker , Sir .... . (Interruptions). 

MR. DEPUTY -SPEAKER: Uma Bhartiji. 
will you kindly take your seat? 

(Interruptions). 

MR. DEPUTY-SPEAKER : My humble 
request is that firstly, there should be 
decorum in the House. Secondly, those 
who are sitting. those whose seats are 
allotted in the back side, for the whole of one 
week they could not ventilate their griev-
ances. Thirdly. those who get the chance 
to speak continue to speak for 5 to 7 
minutes. If you were to limit your submis-
sions to two minutes each, many hon. 
Members can also participate. Fourthly. I 
agree that there should be some order in 
calling the names. The names are here 
before me. I call them one by one. Kindly 
cooperate I don't exercise any of my discre-
tion in calling the names. 

Now. Mr. Mani Shankar Aiyar. 

SHRI MANI SHANKR AIYAR : Mr. 
Deputy-Speaker. Sir. I wish to draw the 
attention of the House and of the Govern-
ment to a scandal of dangerous proportions 
that is taking place in the heart of the 
commercial centre of our Capital. A news-
paper. The Statesman, was given permis-
sion to start putting up a building. The plans 
that it had prepared in 1986 were summarily 
rejected in 1987 by the NDMC. But perhaps 
owing to the political support extended by 
this newspaper to a particular Party which 
came into power in 1989. from 1990 in 
violation of all the norms and regulations 
which should govern the work of the NDMC, 
and without any regard whatsoever for the 
purposes for which a perpetual lease was 
given to this newspaper by the then Gov-
ernment of India to run the newspaper, this 
organisation is being permitted even now to 
put up a building where less than one quar-
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ter of the space in the building which is being 
built up is going to be used for the purpose 
for which that perpetual lease was given, 
namely, running a newspaper. And instead 
a major racket is being conducted in terms 
of attempting to commercially exploit the 
land that was given for information pur-
poses. At the same time, the Fire Officers 
have been overruled and we hav3 got, what 
amounts to, a fire trap established in the 
heart of the country's capital. This kind of 
a dangerous situation should not be permit-
ted to continue and I appeal to the 
Government of India through the Ministry of 
Home Affairs and the Ministry of Urban 
Development to take immediate action to 
stop any further action in putting up this 
building. 

MR. DEPUTY SPEAKER: Now, ex-
actly at 12.50 p.m., we have to end the Zero 
Hour. Then, we have to take up the Papers 
tobe laid on the Table and then the matters 
under Rule 3n. So, please cooperate with 
the chair. 

[Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi) : Mr. Deputy Speaker, Sir, forthe first 
time I am supporting what he has spoken. 
Whatever it may be, it is a very big scandal. 
Mr. Speaker, Sir, I would like to request the 
Government to hand over the whole issue to 
the C.B.1. because the proportion of the 
scandal and the way of functioning of the 
N.D.M.C. administrator merit to be referred 
to the C.B.1. for investigation by it . ... {lnter-
roplions) 

{English] 

MR. DEPUTY SPEAKER: If we 
continue like this, in the process we lose 
much of our valuable and precious time. 
There are so many hon. Members who are 
agitated. KIndly cooperate with the chair to 
accommodate those Members. 

SHRI SRIBALlAV PANIGRAHI 
(Oeogarh) : Mr. Deputy Speaker, Sir, the 
Indian National Trade Union Congress, the 
leading trade union of the country has given 
notice for an all India strike on the 19th of 
March. 1993 in protest against the 

Govemment's nor.-implementatlon of vari-
ous agreements reached with them by the 
Govemment. (InterrJptions) 

MR. DEPUTY SPEAKER : There are 
38 names. Is it possiIIe to caR everyone? 

(Interruptions) 

SHRI SRIBALLAV PANIGRAHI: Sir, 
the strike call given by the INTUC covers 
both the public sector and the private sector 
untts. This is in protest against the 
Govemment's non-implementation of vari-
ous agreements relating to D.A., pension, 
banning of negotiations in CPSUS, setting 
up of a second Labour Commission and 
setting up of a labour Cell in Ihe PlaMing 
Commission. 

Besidesthis,the INTUC alsohas other 
legitimate demands such as abolition of 
ceilings under the Payment of Bonus Act, 
raising of ceiling in Gratuity Act and making 
the entire gratuity amount tax-free, for rais-
ing and commensurate reduction in retail 
prices consistant with the fall in the rate of 
inflation based on wholesale price index, 
raising of income tax exemption limit to As. 
50,000/-, to negotiate and implement the 
National Employment Policy, to ensure that 
modemisation does not result in retrench-
ment etc. 

If the strike materialises at this hour of 
distress, it will cause irrepairable nationaf 
loss and since agreements have been 
reached with them, by the Government, I 
would request the Government to avert IhII 
situation by honouring the commitments. 
Let the Government honour the commit-
ments and create a situation where they do 
no! compel the workers to go on strike. I 
would request the hon. Minister of Par1ia-
mentary Affairs to react to it and see that 
these agreements are implemented forth-
with so that the proposed strike could be 
averted. This is a very serious matter and so 
the Minister should respond. 

MR. DEPUTY SPEAKER: You cannot 
expect a response from the hon. Minister. 

SHRI SRIBAlLAV PANIGRAHI : Sir, I 
was on my legs and I was prevented by 
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somebody else from speaking. Now, the 
000. Minister is willing to react. 

MR. DEPUTY SPEAKER : You cannot 
expect the Minister to answer now. Shri 
Hannan Moliah to speak now. 

(Interruptions) 

SHRI HANNAN MOLLAH (Uluberia ) : I 
would like to draw the attention of the House 
by reminding the most serious industrial 
disaster occurred in 1984 in Bhopal. You 
know thousands of people had died and 
thousands of others are suffering from 
several heaHh hazards and they are con-
tinuously suffering. They did not receive 
justice so far. They did not get adequate 
compensation of over 13,000 cases of death 
claims 70 per cent have bee!'. unjustly re-
jected. They are not getting tt ~ oompensa-
tion. The Government of Ind.. in March, 
1990 had sanctioned payment of monetary 
relief of Rs. 200 per month for three years to 
every resident of the 36 municipal wards 
declared to be gas affected. For the majority 
of the people who had been incapacitated 
to resume their usual jobs due to exposure. 
this interim relief has been the main source 
of substance so far. The relief will be 
closed from 31 st March. If the distribution 
of interim relief is stopped in March, 1993. 
it would mean starvation and possibly death 
on a large scale among the Bhopal victims. 
There is an urgent need for continuation of 
interim relief tiH compensation sums are 
paid oul. I, therefore, demand that the 
interim relief should be continued by the 
Govemment till the compensation cases 
are settled. 

MA. DEPUTY-SPEAKER : Please to be 
laid. Shri Kalp Nath Rai. 

12.51 hrs. 

PAPERS LAID ON THE TABLE 

Central Warehousing Corporation 
(Amendment) Rules, 1993 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI KALP NATH 
RAI): I beg to lay on the Table-a copy of 

the Central Warehousing Corporation 
(Amendment) Rules, 1993 (Hindi and En-

"glish versions) published in Notification No. 
G.S.A. 257 (E) in Gazette of India dated the 
4th March, 1993 under sub-section (3) of 
section 41 of the Warehousing Corpora-
tions Act, 1962. 

(Placed in Library. See No. LT-35851 
93) 

NotifICations under the Essential 
Commodities Act, 1955, etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ARVIND NET AM): I beg to lay on the Tahle 

(1) A copy each of the following 
Notifications ( Hindi and English 
versions) under sub-section (6) of 
3 section of the Essential Com-
modities Act. 1955:-

(i) 5.0.893 (E) published in Ga-
zette of India dated the 7th 
December. 1992 containing 
order designating A$Sistant 
Commissioner- I and Assis-
tant Commissioner -II in the 
Dairy Division of the Depart-
ment of Animal Husbandry 
and Dairying to discharge the 
functions of registering author-
ity. 

(ii) 5 .0 . 895 (E) published in 
Gazette of India dated the 7th 
December, 1992 containing 
order designating the Joint 
Secretary, in charge of Dairy 
Development in the Depart-
~f Animal Husbandry and 
Dairing. to perform the func-

• l ions of Controller. 

(iii) The Delhi (Milk and Milk Prod-
uct) Control order, 1993 pub-
lished in Notification No. 
S.O.3(E) in Gazette of India 
dated the 1st January. 1993. 
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(Sh. Arvind.Netam) 

(iv) The Milk and Milk Product 
(Amendment) Order, 1993 
published in Ntification 
No.S.O. 32(E) in Gazette of 
India dated the 7th January, 
1993. 

(v) S.O. 110 (E) published in 
Gazette of India dated the 17th 
February, 1993 containing or-
der designating Dairy Engi-
neer and Assistant Commis-
sioner-I in the Dairy Division 
of the Departmel'1t of Animal 
Husbandry and Dairying to 
discharge ijle functions of reg-
istering authority. 

(vi) The Milk and Milk. '-roduct 
(Second Amendmen erder, 
1993 published in Notification 
No.,S 5.0. 111- (E) in Ga-
zette of India dated the 17th 
February. 1993 . • 

(vii) 5.0. 112 (E) published in 
Gazette of India oated the 
17th February, 1993 consti-
tuting the Milk and Milk Prod-
uct Advisory Board consisting 
of 12 members. 

(viii) 5.0. 119 (E) published in 
Gazette of India dated the 23rd 
February, 1993 appointing the 
Inspectors of fertiliser for the 
purpose of the Fertiliser (Con-
trol) order, 1985 from the 
Central Fertiliser Quality 
Control and Training Institute, 
Faridabad and its Regional 
Offices at Bombay, Calcutta 
.and Madras. 

Piaced in the Library. See No. 
Lo T.3586/93] 

, /-, COpy eash of the fol!owing papers 
r ':'1 di '3 n j t= r:\:j' , :. vers: 'o "';, under 

:" :') r, '_ ~ S t" of t~,~ Com;" 0 ,o;s 

(a) (i) Review by the Govemment on 
the working of the Madhya 
Pradesh State Agro Indus-
tries Development Corpora-
tion Limited, Bhopal, for the 
year 1986-87. 

(ii) Annual Report of the Madhya 
Pradesh State Agro Industries 
Development Corporation 
Limited, Bhopal for the year 
1986-87 alongwith Audited 
Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

(Placed in Library, See No. L.T. -
3587/93J 

(b) (i) Review by the Govemment on 
the working of the Tamil 
Nadu Agro Industries Corpo-
ration Limited, Madras, for 
the year 1990-91. 

(ii) Annual Report of the Tamil 
Nadu Agro Industries Corpo-
ration Limited, Madras, for the 
year 1990-91 along with Au-
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon, 

(3) Two statements (Hindi and English 
versions ) showing reasons for 
delay in laying the papers men-
tioned at (2) above, 

[Placed in Library. See No. LT. 35881 
93J 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Cooperative 
Development Corporation , 
New Delhi, for the year 1991-
92 . 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the National Cooperative 
Devr:10p:nf,nt C, orroration 
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New Delhi, for the year 1991-
92 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the National Cooperative 
Development Corporation, 
New Delhi, for the year 1991-
92. 

(5) A statement (Hindi and English 
versions) shOwing reasons for de-
lay in laying the papers mentioned 
at (4) above. 

[Placed in Ubrary, See No. L.T. 3589/ 
93] 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National AgricuHural 
Cooperative marketing federa-
tion of India Umited, new Delhi, 
forthe year 1991-92 alongwith 
Audited Accounts. 

(ii) Acopy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
National AgricuHural Coopera-
tive Marketing Federation of 
India Umited, New Delhi, for 
the year 1991-92. 

(7) A statement (Hindi and English 
ve~s)showingreasonsforde
lay in laying the papers mentioned 
at (6) above 

. [Placed in Ubrary See. No. L.T.-3590/ 
93] 

Review on the working of and Annual 
Report of the University of Hyderabad, 
Hyderebed and statement for delay in 

laying these papers etc. 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CUL TURE( . 

(KUMARI SELJA): I beg to lay on the tabIe:-

(1) (i) A copy of the Annual Report 
(Hindi and English versionS) 
of the University of Hyderabad, 
Hyderabad, for the year 1991-
92. 

(II) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the University of Hyderabad, 
Hyderabad, for the year 1991-
92. 

(2) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (fflibove. [Placed in Ubrary. 
See No. L.T: 3591/93] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions of 
the Victoria Memorial, 
Calcutta, for the year 1989-90 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the victoria Memorial, 
Calcutta, for the year 1989-
90. 

(4) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (3) above. 

[Placed in Ubrary. See No. L.T.-
3592193] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Nehru Memorial Mu-
seum and Ubrary, New Delhi, 
forthe year 1990-91 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on ~e working 
of the Nehru Memorial Mu-
seum and Ubrary, New Delhi, 
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the year 1989-90 alongwith 
Audited Accounts. 

for the year 1990-91 . 

(6) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (5) above. 

[Placed in library. See No. 
L.T.3593193] 

(7) A copy of the Notification No. S.O. 
768 (E) (Hindi and English ver-
sions) published in Gazette of 
Indiadatedthe 13th October. 1992 
containing Order regarding amend-
ments in the International Copy-
right Order. 1991 issued under 
section 40 of the Copyright Act. 
1957. 

[Placed in Library. See No. L.T. 
3594193] 

(8) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Mahila Samakhya 
Sovciety. Gujarat. 
Ahmedabad. for the year 
1989-90 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Mahila Samakhya Soci-
ety. Gujarat. Ahmedabad. for 
the year 1989-90. 

(9) A statement (Hindi and English 
versiOns) showing reasons for de-
lay in laying the pap(·rs men-
tioned at (8) above 

(Placed in Library. See No. 
L.T. 3595/93) 

(10) (i) ~ copy of the Animal Report 
(Hindi and English versions) 
of the Mahila Samakrlya SOCI ' 
ety . Kamataka. Bangaiore. for 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Mahila Samakhya Soci-
ety. Karnataka, Bangalore, for 
the year 1989-90. 

(11) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (10) above. 

(Placed in library SeeNo. L.T.· 
3596193] 

(12) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Mahila Samakhya Soci-
ety, Kamataka. Bangalore, for 
the year 1990-91 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Mahila Samakhya Soci-
ety. Kamataka, Bangalore, for 
the year 1990-91. 

(13) A statement (Hindi and English 
versiOns) showing reasons for 
delay in laying the papers 
mentioned at (12) above. 

[Placed in Library. See No. 
L.T.-3597/93) 

(14) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Mahila Samakhya Soci-
ety (Karnataka). Bangalore, 
for the year 1991-92 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Gov-
ernment on the working of the 
Mahila Samakhya Society 
(Kamataka). Bangalore. for the 
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year 1991-92 

[Placed in Library. See No. 
L.T.-3598193) . 

(15) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Mahila Samakhya S0-
ciety, Gujarat, for the year 
1990-91 alongwtih Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working of 
the Mahila Samakhya Soci-
ety. Gujarat. for the year 190-
91 . 

(16) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (15) above. 

[Placed in Library. See No.L. T.-
3599/93) 

12.53 hrs. 

TWENTY -SIXTH REPORT 
BUSINESS ADVISORY COMMITIEE 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
BALKRISHNA WASNIK): 

I beg to move: 

• That this House do agree with the 
Twenty-sixth Report of the Business 
Advisory Committee presented to the 
House on the 15th March. 1993." 

MR. DEPUTY-SPEAKER: Motion 
moved: 

I agree with the 

Twenty-sixth Report of the Business 
AdviSOry Committee presented to the 
House on the 15th March. 1993." 

[Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur) : Mr. Deputy Speaker, Sir, I 
have given a notice for amending one sen-
tence. 

[English] 

"The report be referred back to the 
Committee ." 

[Translation] 

I have objections to many things in this 
report. The one is that norrnaUy this Budget 
Session used to be scheduled for three 
months, but this time it was narrowed to two 
and a half months. This period of two and 
a half months is also full of many holidays 
because it is a usual. phenomena and so I 
have no complaint against it. My complaint 
is against your decision to hold the 89th 
Inter Parliamentary Conference at that time 
when the House was in session. The period 
of this Budget Session was reduced to two 
and a half months at that very juncture 
when a number of critical issues relating to 
economic policies etc. are to be raised in the 
House. In may opinion ithas become abad 
precedent. What was the need of it? I do not 
know what is the use of such types of 
conferences. I have never gone to such 
conferences, nor had I gone through any 
sort of their action so far .. (lnterruptions) I 
won't go there because I know only this 
much as to when the decisions taken by our 
own Parliament are not implemented, what 
more can be expected from such Inter Par-
liamentary Conferences. In my opinion 
these conferences are held to get introduc-
tion with the delegates of other countires, to 
get enjoyment and to take rest and to pass 
the holidays and more over to see other 
countries at the cost of own country funds. 
Barring the above mentioned interest of the 
particular persons. there is no use of such 
conferences. But this is not my real com-
plaint. 
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Many unwanted things do take place. 
We can merely talk, and get angry over it 
and the lssue stops there. But, when the 
Budget session was scheduled why was the 
necessity to convene the conference. We 
want clear-cut reply from the persons who 
are responsible for convening this confer-
ence. 

The Govemment was aware that it had 
convened the Inter Parliamentary Confer-
ence. Even then it prepared the list of 
business to be held in Parliament for the 
period from 1 st April to 18th April sAd 
supplied it to us. 

Earlier you thought that holding of IPU 
Conference would in no way be a hindrance 
to the Parliament Session. Had it been so, 
you would have decided that Parliament 
would observe holiday from 1 st April to eq 
18th April. Why did it not strike to you 
earlier? Now you are announcing a 
holiday. I doubt the intention of the Govem-
ment. This is just a pretext. It is clear from 
the report of the Business Advisory Com-
mittee. The Govemment does not want 
discussion on Foreign Exchange Regula-
tion Amendment Ordinance for which the 
FERA Bill is being introduced. 

[English] 

"Foreign Exchange Regulation (Amend-
ment) Bill replacing the Ordinance, ·1993". 

"(May be disposed of without discus-
sion.r 
[Translation] 

This has been happening during the 
1as140-42 years in regard to all policy mat-
ters. 

[English] 

It cannot be disposed of, Mr. Deputy 
Speaker, Sir. 

How can this be done? How can 
important policy matters like these be passed 
without discussion. 

[English] 

The General Discussion on General 
Budget for 1993-94. 

[Translation] 

Cannot · be done within two days as has 
been mentioned in the BAC report. 

[English] 

"S. Submission to the voting of the 
House the Demands of Grants on 
Account (General) for eq 93-94. 

9. Discussion and voting on Supple-
mentary Demands (General) for 1992-
93. (Two day (To be completed by sitting 
late, if necessary) 

[Translation] 

The intention is very clear. The Gov-
emment does not want discusioo on Gen-
eral Budget. You do not want discussion on 
policy matters. You know that this Budget is 
anti-peope anti-worker and anti-rural. That 
is why you do not want any Discussion. 

[English] 

4. "Setting late, if necessary." Recon-
sidering the ~artier decision the 
Committee further recommend as 
follows:-

[Translation] 

How long will be the Members sit. Day 
before yesterday I had pointed out during 
the Zero Hour that if we have to sit. beyond 
6 O'clock we should do that. Throughout 
the wood Parliaments sIt-even upto 3 0' 
Clock in the night. If there is work we should 
definitely sit and work. I know that nobody 
would sit till 3 O'Clock in the night and not 
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even upto 12 O'Clock midnight. When the 
House sits late till 8-9 P.M. , members 
complain that they have to go for dinner. We 
should take the matters seriously. After a" 
what is your intention? You do nOt want to 
face the electorate. Further it has been 
stated: 

[English] 

"1. General Discussion on Railway 
. Budget for 1993-94. 

2. Discussion on the Resolution regard-
ing recommendations of the Rail-
way Convention Committee. 

[Translation] 

Earlier it was decided that there would 
be along debate on Railway Budget. The 
RailwayConvention Committee had present 
certain proposals 

[English] 

3. Discussion and Voting on De-
mands for Grants Railways for 1993-
94: 

4. Discussion and Voting on Supple-
mentary Demands for Grants (Rail-
way) 1992-93. (Two days, to be 
completed by sitting late, if neces-
sary)." 

[Translation] 

What a mockery of the House! This is 
not only a mockery of the House but of the 
entire nation. If a questioo continues for 
even one hour in the House, it would not 
complete. Railways is vita1 to our life. Con-
cluding the discussion on Railway Budget 
within two days would not be allowed. 

I want to give a few suggestions. I have 
moved an amendment to the proposal. I 
have requested to send the report back to 
BAC for reconsideration. I would suggest 
that If the House can be extended after the 
:onclusion of the 89th Parliamentary Con-
terence, it should be done. It is true that 

prpresentative of World Parliament would 
come here to discuss intemational issues. I 
do not know what purpose would it serve. 
Our Parliament is more important than the 
89th Parliamentary Conference. There-
fore, the session should be extended. We 
hllve to discuss two important Bilis-one is 
the Oil Field Amendment Act and the 
second is the FERA Act. It has been stated 
that these two Acts should be passed 
without discussion. I would request you to 
provide suffICient time for these two Bi"s . 
Similarly, Budget is very important and 
therefore, we should be allowed to discuss 
it for at leastthoSe many hours for which we 
discussed it last· year. A decision in this 
regard had already been taken. 

13.00 hrs. 

If it is not possible to accept my first 
suggestion then some other way OI,It-should 
be found to compensate the, loss of time 
due to 7 days conce"ation of sitting of the 
House. Even if the House sits for 6 hours 
a day on an average we are losing 42 hours 
for this period. Therefore, this loss should 
be made good extending the time of the 
House daily for a few hours so that .we could 
discuss matters of urgent public importance 
and other national problems sincerely. 

13.04 hrs. 

[MR. SPEAKER in the Chair] 

MR. SPEAKER, Sir, it is good that you 
have come. Now I would repeat what a" I 
have said. 

MR. SPEAKER: No, there is no need 
for it. I have already heard. 

SHRI GEORGE FERNANDES: If you 
have heard I would once again request that 
42 hours of Parliament's time which wiD be 
lost in the Conference should be made good 
by extending the House for a few hours 
daily. This should be decided by you so that 
every day there is no controversy or 
argument overthis issue. Mr. Speaker, Sir, 
the other alternative is that the ~e 



423 B.A.C. Report 

[Sh. George Fernandes] 

MARCH 16, 1993 B.A.C. Report 424 

should be extended for seven days after 7th 
of May so that we get full tirne to discuss 
matters of national importanoe. The discus-
sion on General Budget and Railway 
Budget is very significant. Besides there 
has to be discussion on important Bills and 
policy matters. Therefore, I press my amend-
ment. 

[English] 

SHRI P.C. THOMES (Muvattupuzha) : 
Sir, I would very strongly support the views 
of the hon. Member. Just two days have 
been given for discussing the Railway Bud-
get. Last time, we had more than one week 
for discussing the Railway Budget. The 
Membe~ are having very serious reserva-
tions abduts some of the aspects outlined in 
the Railway Budget.(lnterruptions) 

SHRI RAM NAIK (Bombay North): I 
have given an amendment to the Motion. I 
support what the hon. Member Shri 
George Fernandes said except that of the 
Inter-Parliamentary Union Meeting. We are 
the hosts. When we are the hosts, we have 
to adjust. But, first, I am reading my 
amendment and then I give my explanation. 
My amendment is: 

M Provided that replies to all the Starred 
and Unstarred Questions be circu-
lated to the Members on the days they 
are to be replied in the House or to be 
laid on the Table of the House.' 

Sir, ·~ven days are being lost. We are 
I~ing seven days. Actually, this is the 
Budget Session. So, we are exercising the 
contrql on the Government thr~ugh the 
Budgetary process. The GOVernment also 
comes before the P8rtiament with their plans. 
So, the entire discussipn is being curtailed. 
In a way, it is · an assault on the BUdgetary 
control that Parliament can excercise on the 
Government. So r would suggest that 
whatever time was given last time, that 
should be given this time also. But my 
specific amendment is partaining to the 
questions. Normally, on one day, 20 Starred. 

Questions and about Unstarred Questions 
are there. In seven days, there will be 1400 
questions. Now, those questions would not 
come up here for any discussion. They will 
all be laid on the Table of the House on the 
19th when we would be re-assembling. 

MR. SPEAKER: No. One thousand 
and four hundred questions will not be there. 
On a day, only 20 Starred Questions are 
listed. Lut us be correct on facts. The 
Starred Questions are only 20 in number. 

SHRI RAM NAIK : That is right. But the 
Unstarred Questions are .supposed to be 
laid on the Table of the House. We get the 
replies. (Interruptions) Let me complete. 
So, for all these Questions, we get the 
replies. It We get the replies during these 
holidays which we have proposed to have, 
so many Questions will be sorted Out 
automatically. 

SHRI GEORGE FERNANDES : When 
you are cancelling the Session, how can 
there be Questions? 

SHRI RAM NAIK : That is why I am 
suggesting that when we are cancell in the 
Session, we can cancel or amend the rules 
which we are having. 

MR. SPEAKER: How can we amend 
the rules? 

SHRI RAM NAILK : My point is through 
the process of Questions, so many prob-
lems of the people are being raised. That 
process would be halted.· So, my sugges-
tion is that you may make an arrangement 
in such a way that we get the replies to all the 
Questions. Let the Minister send written 
replies to us regarding whatever questions 
we have raised instead of laying the replies 
on the Table of the House. From this point 
of view, this is an important thing. 

MR. SPEAKER : I understood it. 

SHRI RAM NAIK : Our right to discuss 
the Budget must be porotected. We must 
get sufficient opportunity. (Interruptions) 
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MR. SPEAKER : Now I am allowing 
Shri Pawan Kumar Bansal. (Interruptions) 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh) : Sir, I appreciate the views 
expressed by Shri George Fernandes. I am 
sure those are his views only. IPU is a very 
very important. 

MR. SPEAKER : You leave that. I will 
just explain that. 

(Interruptions) 

SHRI PAWAN KUMAR BANSAL: I do 
want to say that because he has given an 
impression as if the IPU conference is a 
great extravaganza. It is not so. We are 
part of a system. We have been attending 
the IPU Conference all these days in differ-
ent countries. In fact,l feel that it is our good 
luck today that we have that chance of 
holding it here. It has been usually, held 
during those days in April for the last so 
many years. If we are getting an opportunity 
to host the IPU Conference today, we must 
make all preparations. All of us should joint 
to see that it becomes a grand success. And 
a real message should go from ou r country 
that... (Interruptions) 

{Translation] 

He said it earlier that IPU Conference 
is a great extravaganza. I think it is very 
beneficial and we should make the best of 
this golden opportunity. 

Besides this, I want to raise another 
point. All such matters are decided by the 
Business Advisory Committee which com-
prises of senior leaders of all parties. During 
the past few years it has been observed that 
whenever there is general debate on the 
Budget or any other issue we have always 
exceeded the time allotted by the BAC. If 
it is 12 hours we have taken 18 hours. Even 
today it has not been categorically stated 
that we would not get more than 12 hours. 
You have said that the discussion should be 
completed within two days. I think that we 
can utilise 12 hours in two days for discuss-
ing the Budget. Besides wa would sapa-

rately get time when we discuss. the De-
mands for Grants relating to the Ministeries. 
We would then discuss the matters in detail. 
I think it is an allegation to say that the 
Govemment does not want debate on any 
matter. he was wrong when he said that. 
We can discuss the amendment in FERA 
Act during the discussion on the Budget. 
Prior to this we had discussion on the Motion 
of Thanks on President's Address. Even at 
that time questions were raised about the 
economic policy and the proposed plan of 
action of Government to revamp it. I don't 
think it is proper to comment on the decision 
of the Business Advisory Committee in this 
manner. 

SHRI NITISH KUMAR (Barh): He does 
not want to comment on that. The submis-
sion is that the members of BAC should stay 
back when the House sits late. See, the 
hon. Members of BAC are leaving now that 
the zero hour is coming to a close. They 
should sit till the discussion is over. 

SHRI PAWAN KUMAR BANSAL: The 
need of the hour is that we should utilise the 
time available in the best possible manner. 
Lot of time has already been wasted. That 
is why we are not able to participate in the 
next debate. 

No doubt Shri Ram Naik might be right 
but ultimately these questions will arise 
according to rules. (Interruptions) Accord-
ing to rules the questions would automati-
cally lapse. You can say that they may be 
postponed or shifted to other dates. 

SHRI BHOGENDRAJHA (Madhubari): 
Now that the matter has been raised, I 
would like to welcome the holding of IPU 
conference in New Delhi. The entire House 
is unanimous over it and I don't think there 
should be two opinions about it. 

So far as the pOints raised by Sh:i 
George Femandes are concerened I would 
like to add that the time of Parliament lost in 
Conference should be compensated. The 
questions should be treated as laid on the 
Table of the House, as Shri Nailk has rightly 
pointed out. The time for Budget discus-
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sion should also be compensated. Sir, I 
would like, that you should welcome the 
delegates of IPU Conference on behalf of 
the Parliament. 

SHRI NITISH KUMAR : Mr. Speaker, 
Sir, I would like to give two suggestions in 
regard to the amendments moved by Shri 
George Femandes and Shri Ram Naik to 
the motion that we are discussing here. The 
decision of the Business Advisory Commit-
tee would definitely be hinding and final. We 
want that important Bills like FERA Bill should 
not be passed without discussion and on 
Railway Budget and General Budget there 
should be sufficient time to discuss. We do 
not want to point our finger at the decisions 
of the BAC but the hon. Members of BAC 
- most of whom are leaders of various 
parties - should at least observe some kind 
of a discipline and stay in the house when 
the discussions continues late in the night. 
It should not happen that those who stay 
back late are only those who want to speak 
on a particular subject. I want to give one 
more suggestion. You see what is left in the 
House now after the zero hour. Therefore, 
Ithinkthatthe zero hour shouldbeat6p.m. 
I would like to press this suggestion that 
zero hour should be held at 6 p.m. 

SHRI SYED SHAHABUDDIN 
(~ishangani): Mr. Speaker, Sir, I want to 
raise a point. Is it not possible to continue 
with the session of Partiament when the IPU 
Conference would be held? Have you given 
a thought to this idea. (Interruptions) 

[English] 

MR. SPEAKER: Mr. Par1iamentary 
Affairs Minister, are you interested in 
saying something? Would you like to 
respond? 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): We are very 
happy and proud that the International 

ConferenceoflPU is being held in India ':.tl 
not only welcome it but we think and it will 
be a great occasion for all the Par1iamen-
tarians. And I would like to commend the 
decision of the Business Advisory, Commit-
tee to adjustthe working of the Session and 
also of the various agenda items in such . 
a manner that without loss of time, we are 
able to host this Conference here and as 
well as we are able to complete our busi-
ness. 

The responsible leaders of the opposi-
tion parties are in the Business Advisory 
Commitlee and they make commitments 
on behalf of their parties. They are not there 
in their individual capacity. Having made 
the commitments on behalf of their parties., 
it certainly does not preclude other mem-
bers from raising their individual opinions 
here. We have to adjust to the require-
ments that have been pointed out to the 
BUSiness Advisory Commitlee, on the basis 
of which, the Business Advisory Committee 
has taken a decision and which has been 
brought here before the House. I would 
request you, Sir, that these parties who are 
represented in the Business Advisory 
Committee, they should be requested to 
advise their Members about the reasons as 
to why such a decision has been taken 
rather than taking the time of the House in 
such a fashion. 

SHRI GEORGE FERNANDES : Mr. 
Minister, you should read the rules. 

SHRI VIDYACHARAN SHUKLA: I fully 
support the decision taken. And I would like 
to state that it is not the desire of the 
Government to shut down the discussion on 
anything. . 

SHRI ANNA JOSHI (Pune): You are 
·asking us to pass the Bills without any 
discussion. 

SHRI VIDYACHARAN SHIVLA : I am 
not asking; it is the decision of the Business 
Advisory Committee in which your party is 
represented. 
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DR. LAXMINARAYAN PANDEYA 
(Mandsaur): I want to raise a point of order. 
It has been said that we should dispose of 
the ordinance without discussion. I do not 
want to say anything about the BAC. I have 
said this is not possible ... (lnterruptions) 

SHRI G~ORGE FERNANDES: Sir, 
You are Minister of Par1iamentary Affairs 
and you must know the rules. it is provided 
in the rules that amendments can be given 
on any motion that is moved in the House. I 
have a right to give amendment and you are 
trying to give an impression as if I am doing 
something wrong ... (lnterruptions) 

SHRI VIDYA CHARANSHUKLA: I am 
nottrying to give this impression. You have 
a right to move an amendment. (Interrup-
tions) I am not objecting to it. 

SHRI GEORGE FERNANDES: You 
said that these who are represented in the 
BAC they should advise their party Mem-
bers. This is the matter of right of the 
Members of the House. Which are likely to 
come before the House. Shri George 
Femanades and Shri Ram Naik deserve our 
congratulations also. I want like to say that 
time, would certainly be made available to 
the members to discuss. We are losing 
about 20 hours. 

[English] 

MR. SPEAKER : First of aU, I would 
thank the Members for raising this issue 
because it helps us to tackle the problem of 
finding time for the discussions on aU the 
important issues which are likely to come 
before the House. Shri George Fernandes 
and Shri Ram Nail< deserve our congratula-
tions also. I would like to say that the time 
which will be consumed in holding the IPU 
Conference that is seven days time, would 
certainly be made available to the Members 
to discuss. We are losing about 20 hours .. 

SHRI GEORGE FERNANDES: 42 
huUFS. 

MR. SPEAKER : Question Hour and 
other things are different. But generally, we 
get four or five hours. We will try to find that 
time. The only thing is, we would decide as 
to how to find that time. May be sitting for 
one hour, one and a half hours or two hours 
late in the night or may be extending the 
Budget Session or may be dispensing with 
the lunch hour .... (Interruptions)... Please 
do not respond to it. You hear me as to what 
I am saying. We will apply our mind to all 
those things; but we will find time for discus-
sion. Not only the time which will be con-
sumed by this conference wil be found for 
discussion, but if it is necessary more time 
will be found for discussion. The only thing 
is the hon. Members have to cooperate by 
not raising the issues which are a little off 
the mark ... (Interruptions) ... Please. This is 
what happens. When I am speaking, YC?U 
are interrupting me. 

SHRI NITISH KUMAR: I m a part of 
your cabinet Sir! 

MR. SPEAKER: So please do not 
have any misgiving on that point; we will find 
time for that. You are well within your right 
to ask for the time to discuss the Budget or 
important legislative business and things 
like that. We will certainly find time. 

SHRI SOMNATH CHATIERJEE: It 
was agreed that time would be given for this. 
Therefore, this is not lost. It win be given by 
either extending the Session or extra hours 
of sitting. 

SHRI GEORGE FERNANDES: The 
point was that it will · be passed without 
discussion. 

MR. SPEAKER: That was something 
which has nothing to do with the conference~ 
Because there are certain matters which 
have to be decided within the available time. 
That means before 31st they have to be 
decided. There is a time limit for that. It is 
only for that purpose it was decided; not 
otherwise. There are certain ordinances 
which expire I think on 4th of April. If the 
ordinances are expiring on 4th of April we 
have holiday on 1 st of April, 2nd of April 
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is a working day, then third and fourth of 
April are holidays. That is why it could not 
have been adjusted in the time even if there 
was no conference at all. So it has nothing 
to do with the conference. it was because of 
the time constraint. They are time-bound. 
That is why it was decided that if they are 
time-bound then we shall have to take that 
decision. That is why this kind of a decision 
is taken. Please understand that the Gov-
emment did not want that they should be 
passed without discussion or the Members 
want it. Those Members who are sitting in 
the Committee and Mr. Pandeya would 
know that wherever we found that there are 
matters which cannot be passed without 
discussion, we said that we will give full time. 
If there are matters which are of innocuous 
nature and which could have been dis-
cussed while discussing the Budget and 
other things also and if agreed we will pass 
it. That was the intention. 

As far as the Question Hour is con-
cerned, I am sorry Mr. Naik, as per the 
rules it cannot be done. But we will lay the 
Starred Questions and the Unstarred Ques-
tions on the day on. which the House 
resumes. You will be required to go through 
them a little more strenuously if you want to 
refer to them. I do not think that we have 
been referring to the Questions very often 
on the floor of the House. But if any Member 
wants to refer to it, he is welcome. 

As far as IPU is concerned, if there is 
any misgiving on IPU,I may tell you thatiPU 
is treated as parliament of pariiaments. If 
United Nations is there and if the United 
Nationsis not having any sanction and if it 
is working, it is providing a forum where the 
members holding different views come to-
gether and discuss issues and help in 
crystalfising the philosophies and policies 
and ideas on certain issues. This process of 
crystanisation and process of creating new 
concept should go on. The international 
community insisted that it should be held in 
India because they think that the Indian 
Parliament has wOf1(ed for a pretty long time 
without any disruption. This is an honour 

done to the Indian Pariiament by the parlia-
ments of the worid. I do not think that we 
should grudge that thing. About the tourist 
movements and all those things, we invite 
the people from outside; they are not 
coming as tourists; they are coming as the 
leaders of their countries to participate in 
the Pariiament of Pariiaments. 

They will see as to what is happening in 
our country - good or bad- and they will have 
the first hand information; and they would 
be in a position to express their views in their 
Pariiaments in a correct manner. That 
would help us. I would request that if any 
Member has any misgiving about it, please 
do not entertain this. 

(Interruptions) 

SHRI P C CHACKO (Trichur) : Sir, the 
reference to it may be expunged (Interrup-
tions) 

MR. SPEAKER: Not necessary. 

(Interruptions) 

SHRI P.C. CHACKO: Sir, it is not in 
accordance with the great traditions of this 
House. Sir, you were not in the Chair at that 
time. What Shri George Femandes said is 
that, why should we have this Conference? 
; and that he is not attending. To say like 
that, is not good. It is an honour, as you have 
rightly said. (Interruptions) It is very unfor-
tunate that such a reference is made. (Inter-
ruptions) 

MR. SPEAKER : Mr. Fernandes will 
also agree that meetings like our Parlia-
ment, United Nations and other intema-
tional organisations do not immediately 
produce results, but they do help in cristalizing 
the views and we have to look to them. He 
is not disagreeing on that point. But, if you 
are not giving him the time, then he has a 
point in saying that. But, the time will be 
available for that. We are just losing seven 
days. 

SHRI $OMNATH CHATTERJEE 
(Bolpur): May I take one minute? I believe 
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Shri Femandes opposes that because it 
was felt by him that it will cut into the 
par1iamentary time. That is clear. Uke all 
of us, he is also happy that an intemational 
conference is being held. The question is 
with regard to the two Bills. They are 
controversial Bills and the BAC can prob-
ably consider this. Some other in-shuttling 
can be done. Some other Bills, seem to be 
less controversial can be passed without 
discussion. I would make this request to 
you. 

MR. SPEAKER: I will discuss this 
matter and I will see that. Any Bill which you 
want to discuss will not be passed without 
discussion. But, simply for the sake of 
discussion, let us not ask for that. 

SHRI SOMNATH CHATIERJEE: Due 
to the time constraint, we can select non-
controversial Bills and pass them without 
discussion. 

MR. SPEAKER : Only thing is that we 
shall have to do that within the time. 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani) : The Ordinance regarding ac-
quisition of land at Ayodhya will have to be 
discussed in detail. 

MR. SPEAKER: We have given time 
for that; four hours is the time allotted for 
that. 

SHRI EBRAHIM SULAIMAN SAlT : 
The Session can be extended further; you 
:an decided that, Sir. 

SHRI VIDYACHARAN SHUKLA : I 
think, on one day, they can take it up and it 
can go on upto 9 o'clock or 10 o'clock. 

SHRI RAM NAIK: Sir, since you have 
explained. I would like to withdraw my 
amendments. 

MR: SPEAKER: Is it the pleasure of 
the House that the amendment moved by 
Shri Ram Naik be withdrawn? 

SEVERAL HON. MEMBERS : Yes. 

Amendment No. 1 was, by leave, 

withdrawn. 

MR. SPEAKER : Shri George 
Femandes, Would you like to press your 
amendment? I think it may not be neces-
sary. 

[Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I hope you have appreciated 
my point and my complaint is well taken. if 
proper arrangements are made, then I 
withdraw my amendment. 

MR. SPEAKER: Is it the pleasure of the 
House amendment moved by Shri George 
Femanndes be withdrawn. 

SEVERAL HON. MEMBERS: Yes 

{English] 

Amendment was, by leave withdrawn. 

MR. SPEAKER : We respect that. 
Thank you very much. 

[Translation] 

SHRI NITISH KUMAR (BAR H): Will 
BAC Members stay back during extended 
time? 

MR. SPEAKER: We had asked the 
BAC Members to explain the reasons for 
which the decisions are taken in the BAC 
Meeting, in their party meetings to their 
party Members. Probably, they did not find 
time. 

(Interruptions] 

MR. SPEAKER: As far as the Zero 
Hour is concemed, taking it up at6 o'clock, 
(Interruptioos) you may move a Resolution 
and we will see what happens. 

is: 

(Interruptions) 

MR. SPEAKER: Now, the question 

.. That this House do agree with 
the Twenty-sixth Report of the 
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Business Advisory Committee 
presented to the House on the 15th 
March, 1993". 

The motion was adopted. 

MR. SPEAKER: Now, we adjoum the 
house to meet again at 2.25 p.m. 

13.25 hrs. 

The Lok Sabha then adjoumed for 
Lunch till twenty five minutes past 

Fourteen of the Clock. 

The Lok Sabha re-assembled after 
Lunch at twenty - nine minutes past 

Fourteen of the Clock 

[MR. RAM NAIK in the Chair] 

ARREST AND RELEASE OF MEMBERS 

[English] 

MR. CHAIRMAN: I have to inform the 
House that the hon. Speaker received the 
following wireless message, dated 16th 
March, 1993, from the Station House Offi-
cer, Chanakyapuri, New Delhi today: 

• Shri Guman Mal Lodha , Member of 
Parliament, has been detained at 11.25 
hours today, that is ,16th March, 1993, 
under section 65 of the Delhi Police Act at 
162, South Avenue, New Delhi: 

14.30 hrs. 

(i) 

MATTERS UNDER RULE 3n 

Need to open a branch of Union 
Bank of India at Moonnupeedika, 
district Trlchur , Kerala 

[English] 

PROF. SAVITHRI LAK~HMANAN 
(Mukundapuram) : Sir, Moonnupeedika is 
about 12 kilometres from lrinralakuda town 

and there are frequent bus services touch-
ing Moonnupeedika. On completion of the 
two giant bridges at Chettuva and 
Kotteppuram, the importance of this area 
lying in the National Highway No. 17 has 
also increased . Large number of business 
establishments are functioning at 
Moonnupeedika. Though it is traditionally a 
fishing hamlet, the area has developed con-
siderably due to large number of persons. 
working in the Gulf countries and elsewhere. 
Agricultural activities have also increased 
simultaneously. 

Opening of a branch of Union Bank of 
India at Moonnupeedika will definitely boost 
the locals as well as the Bankers in the 
financial field. Reserve Bank of India have 
laid down fresh guidelines in favour of the 
bankers for the opening of a branch in the 
ruraLareas. 

I, therefore, urge upon the Central 
Govemment to open a branch of Union 
Bank of India at Moonnupeedika in Kerala. 

(ii) Need to set up an oil refinery in 
Sagar district, Madhya Pradesh 

[Translation] 

SHRI ANAND AHIRWAR (Sagar): Sir, 
sagar district of M. P. is industrially back-
ward. This is the reason that unemployment 
goes on increasing in Sagar district and the 
entire sagar division. No industry has been 
established here so far for the ihdustrial 
development of the area due to which its 
economic development is zero. A survey for 
setting up an oil refinery in BinaAgasod was 
started and completed in time. The report 
recommends setting up of an oil refinery 
there. 

Therefore, I would like to request the 
Central Government to expedite the work of 
establishing an oil refinery for the industrial 
and economic develop_ment of the local 
people and also to solve the problem of 
unemployment in the area. 
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(iii) Need to control gastroenteritis 
in Visakhapatnam 

[English] 

SHRI RAMA KRISHNA KONATHALA 
( Anakapalli) : Sir, I would like to bring itto the 
notice of the Central Government some 
recent tragedies that have occurred in the 
district of Visakhapatnam. The killer dis-
ease, gastroenteritis struck Visaskhapatnam 
right from Bhimunipatnam to payakarapeta. 
The recent death toll due to the dreaded 
epidemic gastroenteritis in the district has 
gone up to 32 exclusively in Bhimunipatnam, 
Tagarapuvalasa and angivalasa villages. In 
the recent past also, this disease had struck 
the tribal bell of Chintapalli, Paderu and took 
35 lives and spread over plateau towns of 
Anakapalli, Narasipatnam and 
Payakaraopeta. Now, the entire district has 
been affected by this epidemic and 600 
cases have been officially reported in the 
government hospitals . . 

I request the Central Government to 
intervene in the matter and send a high level 
medical team to investigate and take ad-
equate preventive measures to control this 
disease. 

I also request the Union government to 
release at least one crore rupees from Prime 
Minister's Relief Fund for providing relief to 
the affected people. Ex-gratia payments to 
the families of the deceased may also be 
granted. 

(iv) Need to remove anomalies left 
by the third Pay Commission in 
respect of SSA's fdremen 

SHRI ANNA JOSHI (Pune): Sir, the 
Third Pay Commission has left many ar ,oma-
liES In the pay scales of SSA's foremen. 
The"e were accepted by the Governrr,en: 'Jt 
India in 1974. Expert Classiflca: i'Y' COfTIr.l i!-

tee ( ECC) was apPOinted by the ~oven 
ment under the chairmanship of Justic 
Puri. ECC submitted its report in. 1979, bl 
the report was not accepted by the Goven 
ment. 

In the Joint Consultative Machine!) 
disagreement took place and the same wa 
recorded on 22nd September, 1982 and th. 
matter was then returned to Arbitratiol 
Board. 

Arbitration Board declared the deci· 
sion on 12th August 1985 in favour of thE 
SSA's . The matter was taken up by thE 
scientific workers association, Kanpur witt 
the CAT principal bench, New Delhi in 1986 
CAT principal bench gave the decision ir 
favour of SSA's in August, 1989. Govern· 
ment filed SLP in Supreme Court in 1989. 
Supreme Court finally decided the mattel 
and give decision in favour of SSA's. 

Sir, I request the hon. Defence Ministel 
of look into the matter sympathetically ano 
settle the same at the earliest. 

(v) Need to take steps for protecting 
the Ganges from pollution in 
Kanpur and also to solve 
acute drinking water problem in 
villages alongside the bank of 
the river 

{Translation] 

SHRI SHY AM BIHARI MISRA (Bilhaur) 
Mr. Chairman, Sir, a large number 01 

villages and the city of Kanpur are situated 
alongside the bank of the river Ganga. The 
people living in these villages use Ganga 
water for drinking purposes. For the last few 
months the Ganga flowing from F arrukhabad 
side contains a heavy mixture of colours 
and chemicals due to which the white watel 
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of Ganga has become coloured and pol-
luted. 

Due to the polluted Ganga water an 
acute crisis of drinking water has arisen in 
the villages situated on the banks of the 
river. The villagers are runnIng from place to 
place in search of drinking water. This prob-
lem may take a serious tum during the 
summer season. 

Therefore, 1 request the Central Gov-
emment to make an inquiry to trace out the 
source of polluted refuse being flowed into 
Ganga. A check should be put to it and the 
water of Ganga. A check should be made 
pollution free. Alongwith this the govem-
ment should also ensure installation of India 
type hand pumps of deep boring in more 
numbers in villages alongside the river and 
in the city of Kanpur so as to solve their 
problem of drinking water. 

(vi) Need for proper conservation of 
the forts in Sasaram Parliamen-
tary Constituency, Bihar 

[Translation 1 

SHRI CHHEDI PASWAN ( Sasaram): 
Mr. Chairman, Sir, my constituency Sasaram 
is an important place from historic !)oint of 
view. There are many historic and religious 
monumenls like' Shershah ka Roza, ' 'Rohtas 
Quila', Shergarh, SaJimshah ka Roza, 
Tarachandi, Dhuan Kund, Mandeshwari 
Mandir, in this area. Most of the people are 
not aware of these monuments. Necessary 
funds are not being spe'nt on the mainte-
nance of these monuments. 

Therefore, I request the Central Gov-
emment to establish tourist centres around 
these historic forts and religious places and 
review the money allotted and the work 

being done for the conservation of forts. 

(vii) Seed to fix minimum Suport price 
for agricultural produce and en-
sure adequate purchases by 
Government agencies 

{English] 

SHRI ANIL BASU (Arambagh) : Culti-
vators and farmars throughout the country 
are facing a crisis as there are no buyers of 
agricultural productrs, either cereals or cash 
crops in the market. The production ()f all 
items of agricultural crops has increased 
considerably due to good monsoon. Central 
Govemment has also increased the mini-
mum support price. However, the Govem-
ment agencies are not entering into the 
markets to the desired extent and the target 
of procurement has not been fixed. 

As a result , the poor and marginal 
sections of the farmers are compelled to 
undertake distress sale and incure heavy 
losses as the prices have fallen below the 
minimum support price. High rise in input 
costs also added to their losses. 

In Andhra Pradesh, Uttar Pradesh and 
Haryana coarse varietyfoodgrains like jawar, 
bajra and maize have gone down below the 
minimum support price . In Gujarat, 
Rajasthan, Maharashtra and Haryana, the 
prices of edible oil, seed-groundnut, mus-
tard and sunflower have gone down and 
there are no buyers. 

Even Basmati paddy is being sold at 
Rs. 4 /- per kilo in Tarai region of Uttar 
Pradesh. 

In West Bengal, the price of potato has 
come down to Rs. 70/- per quintal which is 
below minimum support price. 

The whole of agricultural sector is 
facing a crisis which needs immediate 
intervention by Govemment agenci~ in the 
market. Big traders are waiting for further fall 
of prices as they know that they are the only 
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puyers and the record production of all the 12 th March, 1993, page 6817. He said: 
items would compel the farmers to sell their 
produce at a throwaway price. • kisi officer ka nam Sekar unko 

I, therefore, urge upon the Central 
Govemment to take urgent remedial mea· 
sures so that the minumum support price is 
guaranteed for all items of agricultural 
produce by ensuring necessary adequate 
purchases by govemment agencies. 

14.40 hrs 

STATUTORY RESOLUTION DISAp· 
PROVAL OF NATIONAL THERMAL 

POWER CORPORATION LIMITED. THE 
NATIONAL HYDRO-ELECTRIC POWER 

CORPORATION LIMITED AND THE 
NORTH· EASTERN ELECTRIC POWER 
CORPORATION LIMITED (ACQUISI· 
TION AND TRANSFER OF POWER 
TRANSMISSION SYSTEMS) ORDI· 

NANCE 

AND 

NATIONAL THERMAL POWER CORPO· 
RATION LIMITED. THE NATIONAL 

HYDRO· ELECTRIC POWER CORPOR!.· 
TION LIMITED AND THE NORTH· 

EASTERN ELECTRIC POWER CORPO-
. RATION LIMITED (ACQUISITION AND 

TRANSFER OF POWER'TRANSMIS· 
SION SYSTEMS) BILL CONTD 

[English] 

MR. CHAIRMAN: Shri Anil Basu was 
on his legs. He may continue his speech. 

SHRI ANIL BASU (Arambagh): On the 
last Friday while speaking on the proposed 
Bill I tried to impress upon the govemment 
that through this proposed legislation the 
power sector of our country is going to be 
surrendered to the foreign multinational and 
to the World Bank. While Shri George 
Femandes was speaking on this SUbject. 
the hon. Power Minister. Shri Salve inter· 
rupted and I would like to quote him. I will 
quote from the Lok Sabha proceedings dated 

demoralise kame ka koi matlab nahi hota. 

He said that none of the bureaucrats is 
responsible. That is very good. May I remind 
Shri Salve that there are two sides of the 
coin. We kOow there are bureaucrats who 
are honest. dedicated and loyal. But I think 
Shri Salve would agree with me that there is 
also a section of bureaucrats who are not 
honest; who are not dedicated and who are 
not loyal. If we make the comparison be-
tween the two sides; for instance it we make 
the comparison betweenShri Salve. the 
present Minister of Power and Shri Kalpnath 
Rai. his predecessor or if we make a Corn· 
parison between Shri Rangayya Naidu and 
Shri Sontosh Mohan Dev. where will we 
arrive? 

To speak of Bureaucrats. I would like to 
remind Shri Salve the case of Shri 
Krishnamurthy. He was awarded Padma 
Bhushan. I would like to know; why he was 
arrested; why he was jailed and why some 
officers of a va" high calibre was withdrawn 
from the leading public sector organisation. 
So. there are both sides of the coin. I think 
it is too much for the Minister to advice us 
about the honesty and integrity of bureau-
crats. 

I will give you some examples which 
will show that is the Power Sector of our 
country there is a planned effort to loot the 
country in the name of development. Take 
the case of the 800 KV transmission line for 
which a deal is going to be finalised with the 
Wortd Bank. This U.S. dollar is a 300 million 
World Bank finance project in Krishanpur • 
Moga sector. But the govemment has 
decided in favour of 800 KV Transmission 
line which would not at all be needed in the 
coming 20 years. 

Thenwhy have you gone in for 800 KV 
transmission line? The indigenous technol-
ogy and the indigenous equipment that are 
available for 400 KV transmission line are 
good enough. That is sufficient tcitake care 
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beneficial at all to the interest of our country. 
of the load f;:; ~ the coml!lg years and ir spite 
of that . you are going in forthe 800 K.' , .lin8. 
For imrGrting technology and for imp,)rtil'g 
your eq' ;!pments . you have to go t·) tre 
VJJr ld Bank for funds and no national nter-
est \'. ou:o be seved. Even the Eurooean 
countries do n0~ have 800 K.V. Irans'nis-
sion lines, Th0re would be no load for aoo 
KV transmission line, yet, you are going In 
for that: What is happening? 

~,1 ;:t CHAIRMAN : You conclude. 

~j ; -iRI ANIL BASU: Sir, I have just 
st::r!pd. 

MR. CHAIRMAN: Last time, you had 
H<en nine minutes . The time allotted to 
your party is seven minutes.The record is 
·~Iere . 

SHRI ANIL BASU: Whenever national 
interest is in question, all sides of the House 
should rise to the occasion and Chair should 
help. 

MR, CHAIRMAN: Chair is helping you, 
But chair should help other Members also. 

SHRI ANIL BASU: Sir, I have only 
fonnulated my point. Now , I have come to 
the bill. 

MR. CHAIRMAN: That is why when-
ever a bell is rung, that indicates you have 
to wound up your speech within two or three 
minuets. 

SHRI ANIL BASU: Sir, it is impossible. 
Then I will not speak . Kindly allow me. It is 
a very important issue. You will be surprised 
to hear that from 22nd February to 3rd 
March a dozen officers from Power Grid 
Corporation had visited Washington for ne-
gotiations with 'the World Bank for this 800 
KV line. They could not increase a single 
dollar. And from Washington , they went to 
Montreal in Canada to see the H. V. D. C, ( 
High Voltage Direct Current) line which is 
not at all required. You see that whenever 
an officer is sent abroad, the DA spent on 

Sir. peculiar things are happening. 
This Power Grid Corporation has come into 
existence and its life is not more than one 
year. But GM ( Engineering) is traveling 
abroad and spending more than two months. 
So, in a year, they spend two months abroad. 
So, such peculiar things are happening in 
this country. 

Sir, inter-regional HVDC back to back 
link in Chandrapura sector has been given to 
GEC Alsthom, U, K. What is the price? The 
ultimate price is Rs , 1260 crore. Now 'Iou are 
telling that the main reason for this link is due 
to surplus power in western region, You 
want to bring power from western region to 
southern region , 

As fv RS the 14 electric;)! r : Je r 
survey report IS con"erned, :l says that the 
western power region has no surplus power 
and it is minus 690 million unit, Yet you are 
going in for this project at a cost of Rs , 1260 
crore. Out of this, the project cost is only 
Rs. 400 crore. How did you arrive at this 
figure of Rs. 1260 crore? GEC alsthom are 
very clever . They have a very high price viz 
. Rs, 900 crore . After the British Premier's 
visit , they declared a grant of 63 million 
dollars to Indian Government for power 
sector. 

It means Rs. 300 crore. A project which 
costs Rs 400 crore has been quoted at Rs , 
900 crore. After granting Rs, 300 crore , they 
are saying that they are helping India: and 
you people are very jubilant that they are 
helping India ; they are. in fact , looting the 
country. 

There is a newspaper report about 
utilization of the power. It says, 630 millions 
for the Indian Government for the power 
sector by the British Government . Now. if 
I quote the prices, you will be surprised to 
hear them. The rate of circuit Breakers of 
indigenous manufacturer is only Rs, 26.16 
lakh and the rate of GEC is Rs. 1.15 crore . 
GECs rate of Isolator is RS.35 lakh and the 
rate of the Indian manufacturer is Rs. 4 .3 
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lakh. The rate of the Current Transformer Similarly, in the constituency of his 
is Rs. 191akh and the rate of the indigenous predecessor, Shri Kalp Nath Rai, they are 
manufacturer is Rs. 3.2 lakh. The rate of gOing in for a system may Jeyore HVDC link 
Capacitive Voltage Transformer is Rs. 21 whose cost is more·than Rs. 800 crore. 
lakh and the rate of the indigenous manu-
facturer is Rs. 2.37Iakh. The rate of lightning 
Arrester is Rs. 6 lakh and the rate of the 
indigenous manufacturer is Rs. 2 .54Iakh. Is 
it not looting ? 

What are you dOing? You are putting all 
the burden on the S.E.B.S. The State Elec-
tricity Boards will not get a single unit of 
power , but they will have to pay for the 
installation cost because you are charging it 
from them. The southern region would pay 
Rs. 10.16 crore per month which includes 
Karnataka, Tamilnadu. Kerala and Andhra 
Pradesh . They will not get a single unit of 
power yet they have to pay; and if they do 
not pay, you said, you will cut their plan 
allocation. You have gone upto this extent. 
You are infringing on the rights of the States. 
You are not caring for the Constitution. 
::Iectricity is in the Concurrent list. You are 
very happy to do everything in the name of 
development. I will justify my points. 

In Vindhyachal, HVDC link was com-
missionedin 1989at acostofRs. 117crore; 
and it was funded by ABB . Sweden, with 
Swedish loan, Swedish International Devel-
opment Assistance Loan. They have to 
transfer surplus power form western region 
to northern region. 

Now, what has happened? Now Swe-
den has made a survey of the project how it 
is functioning. Now they have said that you 
have wasted this money. It is a Swedish 
Report. You commissioned HVDC Link for 
transferring of 2x 250 MW = 500 MW of 
power. What is your utilisation? It is only 7 
percent. May I charge this Government for 
going against the interest of the country? 
They are dumping these equipment in our 
country because there is a recession in the 
international area; international manufac-
turers are facing a recession . And the World 
Bank is helping them. And you are bringing 
all the equipments which are not suitable for 
our country. 

In the Jeypore HVDC system the cost 
is more than Rs. 600 Crores. What is the 
justification? In your project report in the 
Eastem region there is a surplus of are than 
16 million kilo unit of power. That has to be 
transferred to the Northern region . It is well 
known Bihar is starving for power . Orissa 
is starving for power. If you take the cass 
of Assam, it is starving for power, even in 
West Bengal sufficient power is not there. 
And you are calculating it. That is your own 
survey, by CEA, by your power survey. 

If West Bengal has something surplus 
during the. non I peak hours, then it is during 
the evenings or during late night hours. it is 
around 2 to 3 million mits. Now you have 
done for bringing th 5 HVDC system' you 
increased it to 16 million uf'lits for justifying 
this. In order to have a deal with the foreign 
multi-nationals. In this way, they a.re selling 
the interest of the country to the foreign 
multi-nationals through this power legisla-
tion. I charge the Govemment that they 
have taken steps for crippling the power 
sector in our country. They are violating the 
Constitution . They are bringing a legislation 
violating the Constitution. They are destruct-
ing the federal structure of the Constitution. 

MR. CHAIRMAN: Please wind up now. 

SHRI ANIL BASU: There is a statutory 
authority ... ... . 

MR. CHAIRMAN: You should wind up. 
You have taken 20 minutes today. Be quick. 
Please wind up. 

SHRI ANIL BASU: Only two points I will 
make and take my seat. I have to obey your 
order. 

What are going to do with the Central 
Electricity AuthOrity? It is a statutory body 
and you are crippling the statutory authority 
and transferring the power to the public 
sector company. Some day you will say that 
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ISh. Ani! Sharma] that the sovereignty of this country is being 
sold on somebody's sweet will. 

this. public sector is not functioning well, let 
it be privatised. What is the meaning of 
giving the authority of a statutory body to a 
public sector company. Authority of the 
Govemment is given to a public sector 
company. Why? Whatever good is there in 
power sector that had been achieved by 
CEA, by NTPC . They are the pride of the 
nation and you are going to cripple these 
organisations. 

There are two Electricity Acts, Le. The 
Electricity Act what are they going to do with 
these Acts? They are bye-passing all those 
Acts. Are they taking cognisance of these 
Acts? Those Acts gave a very considerate 
view to the federal structure of our country 
but they have not considered all these things. 

MR. CHAIRMAN: Please wind up. 

SHRI ANIL BASU: There are Regional 
Boards where State Electricity Boards are 
represented. The Regional Boards can be 
strengthened. Under CEA if there are some 
defects, if there are some loopholes that can 
be corrected. 

Maharashtra SEB , West Bengal SEB , 
Andhra Pradesh SEB, Tamil Nadu SEB, etc. 
are performing well . They have an out-
standing performance and yet you want to 
cripple all these State Electricity Boards. 
Through This legislation. You are transfer-
ring the assets of a public sector company 
at a book down value, at book value why at 
g60cl value and not at mari<et value? is it 
because the Wortd Bank has advised you 
that if you transfer that at mari<et value you 
have to pay the stamp duty which will go to 
the State Govemments . 

MR. CHAIRMAN: Please wind up. 

SHRI ANIL BASU: I am very much 
pained that such type 9f legislation is put 
forward before this August House, this 
Supreme Seat of democracy. We have taken 
bath to protect the sovereignty of our coun-
try. The persons sitting over there will see 

MR. CHAIRMAN: You are repeating 
the points now. Please conclude. 

15.00 hrs. 

Sir, I strongly demand that the Bill be 
withdrawn and there should be consulta-
tions among the engineers, technician, 
employees of the power sector 
organisation ,parliamentarians, and the State 
Govemments. At present there is no con-
sensus on this issue and a consensus 
should be arrived. Recently there was a 
conference of the Ministers of Power and I 
am told that many Power Ministers ob-
j6cted to this. The West Bengal Minister for 
Power objeCted to all these propositions. 

MR. C'HAIRMAN: There should be a 
consensus on this issue. Agreed. Shri Gopi 
Nath Gajapathi. 

SHRI ANIL BASU: This Bill should be 
withdrawn. I think all sections of the House 
will rise to this ocassion because this is not 
a political question. Our power sector is 
\:loing to be Crippled. Power is something 
which is needed for the development of the 
country. I hope that all sections of the 
House will come together and appeal to the 
Govemment to withdraw this Bill. With 
these words, I thank you, and conclude. 

MR. CHAIRMAN. Shri Gopi Nath 
GapapathL 

SHRI GOPI NATH GAJAPATHI ( 
Bemampur): Mr. Chairman, (Interruptions) 

(Translation ] 

SHRI NITISH KUMAR ( Bam ): I am on 
a point of order. Janta Dal has not been 
given time so far. The Motion presented by 
us was in individual capacity. This time 
would not be treated as the time consumed 
by the Party. The Janta Dal should also be 
given a chance to participate in this debate. 
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. MR. CHAIRMAN: The party which hydro-centres. The need for wheeling this 
moves the Motion is taken to have con- generation to the load centres surely calls 
surned.the time. for rational and co-ordinated planning of 

SHRI NITISH KU~AR: If the Member 
is independent, then ? 

MR. CHAIRMAN: Then he is allotted 
time separately. 

SHRI NITISH KUMAR: No, ruling 
should be given by the Chair which may 
become a precendent. 

MR. CHAIRMAN. Do not argue with 
the Chair . As per the prevailing practice 
your name has been given by the Janta Dal 
. Thereafter , Shri George Femandes is 
going to speak. He will be given time. 

SHRI NITISH KUMAR: That is why I am 
saying that such a ruling should not be given 
by the Chair. . ...... 

MR. CHAIRMAN: That is why I am 
saying that Shri George Femandes would 
be given time as per the distribution sched-
ule. 

[English J 

SHRI GOPI NATH GAJAPATHI 
(Berhampur): Mr. Chairman, Sir, indeed 
the proposal for the formation of the Power 
Grid Corporation (henceforth abbreviated 
as PGC) by pooling the assets of the 
existing three National Corporations is a 
timely step for improving the Extra High 
Voltage, (henceforth abbreviated as EHV), 
transmission system in the country. I under-
stand that approximately 38,000 M. W. 
power will be added during the Eighth Plan 
period. Near1y 62,000 kilometer of EHV 
lines, involving aproximately Rs. 10,000 
crore of investment at the Central Sector 
only, have. been proposed in the Eighth 
Plan. 

Proper attention has not been paid 
during the past , towards this important 
sector. It is noted that the Govemment is 
contemplating to encourage more generat-
ing stations at coal pit- heads and remote 

EHV lines and sub-Stations. The ultimate 
cost power has gone out of proportion, as 
coal is produced at pit -heads at Rs. 350/-
per tonne and transportation charges of an 
additional Rs. 500 t- per tonne to the 
generating centres. 

In my state of Orissa alone, 40,000 
million tonnes of coal, mostly open-cast are 
available at two concentrated areas. a num-
ber of thermal stations can be built at the pit-
heads. P.G.C. can quickly build the inter-
state lines, so that power can be wheeled 
to the neighbouring States. Besides, these 
national trunk lines will exchange power 
during peak hours from hydro-stations and 
from thermal generating station during non-
peak hours to the neighbouring regions. 
This will also improve the quality of supply 
during peak hours and save oil consump-
tion in thermal stations during non-peak 
hours. In this connection, I wish to place a 
few suggestions listed hereunder, for more 
effective management of the proposed P. 
G.C. : 

1) There should be proper represen-
tation in the Corporation by deputation of 
few experienced field-officers, from the vari-
ous State Electricity Boards the extent of 
about 30 %, similar to the ear1ier practice of 
pooling field-officers from the various State 
to the Central Electricity Authority, ( hence-
forth abbreviated as C.E. A. ). 

2) There should be rational representa-
tions, at least one from each Regional 
Electricity Board at the policy- making level 
of the Corporate Body. This will help taking 
decision on fixing priorities for the various 
States, on load despatches and operation 
schedules as well. 

3) Priority should be fixed in the plan-
ning and execution of the EHV I EHV -DC 
lines, so that requirements for the develop-
ment of the needy regions are taken care of 
adequately. 

4) The P .G.C. should co-ordinate prop-
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arty with the development of State Grids for 
~ir 220 1132 K.V. -networks, so that the 
very purpose of improving the quality of 
supply to remote urban and rural areas of 

. the country is fulfilled. 

5) It may not be out of place to mention 
that the Orissa State Electricity Board in 
1990-91, submittetl a number of District 
Improvement Schemes for improving the 
quality of supply to remote locations like my 
home-town Partakhemundi, as weD as to 
Khariar, BoIangir etc. The implementation 
would substantially reduce the system 
losses. It will also help the growing towns 
to get proper voltage during peak hours in 
particuiar, while the existing conditions do 
not help even tubelights to function, owing to 
very low voltage. 

The Govemment of India has actually 
sanctioned these projects. However, proper 
attention has not been given for their imple-
mentation. Some Electricity Boards like 
O.S.E. B. etc .have performed very well in 
the past . Timely planning and coordination 
at the national level will go a long way in 
improving the quatity of supply to our de-
prived masses living in remote areas. 

There are four significant points which 
I would like tohighlight to this august House. 
FirsUy, with the main objective of grantil)g 
powertothe people, our hon. Prime Minister 
as well as our dynamic Union Minister for 
Power, hon. Shri Salve, along with his able 
deputy , hon. Shri Rangayya Naidu, have 
rightly stated that with respect to the govem-
ment of India the going has been good so far 
and has evoked keen response with respect 
to the scheme for private participation in 
power distribution. The case of privatisation 
in the power sector has perhaps never been 
stronger. At the same time, they have de-
clared that their Ministry will not disturb 
either generation or distribution where they 
are doing well. 

Secondly, the decision of the Govem-
ment to take up power generating projects 
of abou; 300 M.w. aggregate capacity 

based on wind energy, hydro and solar 
energy during the Eighth . Five-year Plan 
as announced very recently by the Union 
Minister of State for Non-Conventional 
Energy sources, Hon. Shri Krishna Kamar 
should indeed be welcomed . 

Thirdly, I wish to state that at present, 
the Talcher Thermal Power Station is func-
tioning at only thirty percent Plant Load 
Factor. For expansion and modemisation, 
the estimate has been approved by the 
CEA, involving an outlay of Rs. 110 crores. 
FurthP.f, I understand that Power Finance 
Corporation has agreed to extend loan facili-
ties. But its implementation has already 
been delayed by two years. This scheme 
needs implementation without further de-
lay_ 

Fourthly, a scheme has been submit-
ted to the CEA for extension as well, to 
provide 500 M.w. output of power. Ad-
equate vacant land is also available, along 
with the coal in the proximity. The Govern-
ment might actively consider earty imple~ 
mentation of this very viable project by 
assistance from either Power Finance Cor-
poration or Asian Development Bank. 

Before concluding, I would also like to 
sound a note of waming, to the vital power 
sector. With respect to frequent power cuts, 
power failures and low vohages in the coun-
try. I am inclined to observe: Dinner by 
candle-light is highly romantic, but only by 
choice. If this situation is forCibly extended 
to the industry, the effects would be posi-
tively ruinous. 

There are many villages, where sev-
enty per celit of our country's population 
dwell.... throughout India and in my 
Berhampur par1iamentary constituency with-
out power to this day. As electricity cannot 
be treated as a luxury, but is basically an 
essential social utility, The Power Ministry 
would do well to expedite this needy cause 
on a war footing. 

I extend my whole-hearted support for 
this proposed Bill of much significance and 
utility value for the uhimate economic ad-
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vancement of the country. want to consolidate all the three corpora-

SHRI V. DHANANJAYA KUMAR 
(Mangalore) : Sir. we have. before us • a 
new Bill which envisages for transfer and 
acquisition of the. power transmission sys-
tem. now lying with the three subsidiaries. 
that is three corporations. set up by the 
Central Govemment , by an Act or to be 
enacted by Parliament. Now, I do not know 
whether such a Bill is necessary at all , to 
be introduced for passing this Act. It is as if 
the father is taking the property from one 
son and then giving it to the other son. The 
intention is also made very clear in the 
Preamble itself. The Preamble says: 

• To provide in the public 
interest for the acquisition and 
transfer of the power transmis-
sion systems of the three com-
panies and the right, title and 
interest of those companies in 
the power transmission system 
situated in different parts of In-
dia, with a view to developing the 
National Power -Grid to ensure 
transmission of power. within and 
across the different regions of 
India, on a more scientific, effi-
cient and economic basis and 
for matters connected there with 
or incidental thereto.-

Even after making such an enactment, 
the Govemment is not in a position to give 
guarantee that more power will be gener-
ated. What they want is to regularise the 
supply and these are the words used : - The 
supply will be made on a more scientific, 
efficient and economic basis-. 

Nowhere in the Bill these three acts, 
intended to be undertaken by the new 
Power Grid Corporation are explained -
how SCientifically and efficiently and how 
economically the available power would be 
distributed or supplied to all the regions of 
the country. 

Now the entire Bill would suggest that 
in view of the difficulties experienced in the 
working of the power supply sysfem, they 

tions; make it into one and then supply the 
power of by creating a National Power Grid. 

Many of the pOints have already been 
raised here. Shri George Femandes has 
raised certain basic issues regarding the 
power vested in this House to pass such an 
enactment and then how it is nothing but a 
wholesale sell-out of the rights and the 
sovereignty of this Parliament as well as 
how this Govemment has pledged the 
sovereignty of the country before the World 
Bank. 

15.20 hrs. 

[MR. DEPUTY SPEAKER IN THE 
CHAIR] 

Sir, I have a letter dated 7th October 
1992 before me. Some portions have been 
already quoted from this. I would just bring 
only one sentence from this letter to the 
notice of this House. This is a letter written 
by the Secretary, Ministry of Power in which 
he says, - We confirm that the conditions 
relating to commercial and investment poli-
cies would be met - . that is, the foundation 
for this Bill was already laid as far back as 
on 7th October 1992 saying that' we will fulfil 
.all the terms and conditions that are im-
l>osed by the World Bank. This letter was 
addressed to the Director, India Depart-
ment, the World Bank, Washington D.C. 

What are the conditions? I will not dwell 
upon all the conditions in detail. One impor-
tant aspect is, the Wortd Bank has made it 
a pre-condition for giving assistance or 
making investment in power generation in 
India that 'you should revise the tariff'. You 
may recall that recently a Conference of 
Power Ministers of all the States was held. 
I do not know whether the present Minister, 
Shri Salveji was in charge of this Depart-
ment at that time. I will cite the example of 
Kamataka. In Kamataka the power supply 
to the extent of connecte9 load of 10 H. P . 
was totally exempted from paying any elec-
tricity charges. Sir, in that Conference all the 
State Ministers were prevailed upon to levy 
a minimun1 charge even for the Ci9ricLlltur-
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isla throughout the country in all the states 
to faR in line with the condition.ality imposed 
by the Wand Bank and news came out 
saying that a minimum m 50 paise per unit 
would be levied for aM the agriculturists 
though they are exempted from payment m 
electricity charges so far. 

From the available documents it is very 
clear that this is nothing but a game plan, a 
trap laid by the Wortd Bank for which the 
Government d India has become a victim 
wherein while thef9 is a r8cession the world 
over, power generating industry would come 
forward to make investments in power gen-
eration sector in this country. Sir,I would ask 
the hon. Minister one thing. Even after this 
effort I don't find anything anywhere in the 
Bill about in intention of the Gov8mment in 
fulfiUing the commitments already made. I 
would cite the example of the Mangalore 
superthermalpowerproject. We have been 
hearing high sounding words about aug-
menting the power generation. Tall prom-
ises were made for Years now that a Super 
Thermal Power generating station would be 
set up near Mangalore. 

That thermal power, station was to be 
established with the Russian aiel. With the 
collapse of erstw'hile USSR, I do not know 
where the project is lying now...As per my 
information. 9II8f'I the land acquisition ~ 
ceedings could not be completed for want 
of money being deposited by the NTPC . 
Under.the land AcquisItion Ad, the entire 
money payable as compensation tOf" the 
land acquired for the purpose m setting out 
of ttns power generating station has to be 
deposfted within three yeats from the date 
of initiation of land acquilitlon proceedings. 
In many caaee. the time has alrndy lapsed 
now. The authorities are facing.the difficulty 
of stamg~ procaediAp de novo. 
Once again,lMV have to iasue praliminary 
notice, to call for objections and to make 
hearing of the case end tinaIIy to notify the 
land as acquired. And again, within three 
yaMS, if Vle money payable as compensa-
tion is not depoeIIed,the whole proceedings 
woukf be vtIIaaed. The land acquisition au-

reminder to the NTPC for depositing the 
money payable towards compensation but 
so far no action has been taken in this 
regard. 

After the Power Grid Corporation has 
been establIShed, no doubt, as it is said, all 
the beneficiary-States are guaranteed of a 
minimum supply or equal distrtbution of 
power. As of now, the power generated in a 
particular State from out of the investments 
made by the government of India would be 
supplied between the States in that particu-
lar I would cite the example of Ramagundam 
Thennal Power station which lies in Andhra 
Pradesh from where in the Statr:ls of 
Kamataka, Tamil Nadu and also Kerala are 
entitled to get power supply. The present 
provision says, if any beneficiary- State is 
not supplied the due share of power and the 
State wherein the power is generated draws 
excess power, then it will be charged more 
for the excess power used by that particular 
State over and above the share due to that 
State. There is no provision for making 
compensation for the loss of power which 
they otherwise ought to have received as 
the beneficiary-state. With the formation of 
power grid, it is hoped now that the right of 
supply of power would be conferred with this 
National Power Grid Corporation and here-
alter aU the beneficiary-States are ensured 
of supply of power according to their due 
shares. 

, 
How to irnpnMt upon the system, how 

to make power euppIy scientifically and effi-
ciently is again not explained here. The 
existing power grids have become very otd 
and as per the experience, there is a lot of 
loss of energy during the transmission 
through the existing lines. 

We doItot know how the National Power 
Grtd Corporation would solve this problem 
and whether they intend to Put up separate 
suppty lines so that the transmission losses 
would be minimised or totally done away 
with and the entire power generated would 
reach the beneficiaries. . 

Much is already said about the pros 
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and cons of this Bill.l am coming to the end. this Bill was presented in the House on 
Now how the new PowerGrid Corporation of Friday. I had raised a constitutional ques-
IndiaLimltedwhlchisthenewnamegivento tion. On this, you had said that it could be 
the National Power Transmission Corpora- discussed and there should be a discussion 
tion Umited which was set up in October, on it. Mr. Deputy Speaker, Sir, but I feel that 
1989 with an inHiaI authorised capital of Rs. this has emerged from a factually incorrect 
5,OOOcroreswould augment the money that statement which can be clearly seen in the 
is required for making investments in power statement of objects and reasons. Two ar-
generation and to imProve upon the supply guments are being given for this? This Bill 
system unless some guidelines are shown? was brought in a haste and as you know that 
Probably. this Bill is only to fall in line with the initially it was passed by an ordinance and 
conditions to which they have already for this hastiness he put for the argument 
agreed upon and only to overcome to that : 
payment for the stamp duty for transfer of 
~ssets. One this Bill is made into an Act, the 
Government will get the power to acquire 
the assets of all these three Corporations 
and just hand over to the new Corporation 
without requiring to go through the formali-
ties of paying the stamp duty and executing 
necessary documents. 

If that is the only purpose, then I would 
submit that this will not come to the help of 
the needy States and this will not be in the 
interest of the States which are facing 
serious power shortage. 

I would make a request to the hon. 
Ministertosee that Mangalore Superthermal 
Power Project is completed early and the 
problem of Kamataka State is Solved. We 
have only 60 per cent of the power required 
and we are facing shortage of 40 per cent of 
the power required by the State and. that is 
why . no new industries are being set up in 
the State and the agricultural sector is also 
badly affected. 

With this request • I would make an 
earnest appeal to the hon. Minister to con-
sider the steps that have to be taken to work 
upon Power Grid Corporation. After forma-
tion of the power grid, power generation can 
be augmented and scientific and economic 
supply can be made to the States. 

{TratteWion} 

SHRI GEORGE FERNANDES 
(Muzaftarpur) : Mr. Deputy Speaker, Sir, I 
rise to support the Motion moved by Shri 
NIU8h Kumar and to oppose this Bill. When 

{English] 

"" The delay in transfer of 
the ownership of the assets re-
lating to the said power trans-
mission systems of the afore-
said three companies to the 
POWERGRID has. however, 
restricted its resource 
mobilisation efforts both through 
internal cash generation as well 
as by going to the market for 
commercial borrowings. As the 
legal formalities involved in trans-
ferring the ownership of the afore-
said three companies in relation 
to their said pClifler transmission 
systems will be time- consuming 
~and it is necessary in the public 
interest ........ 

[Translation} 

and you please keep these two things 
in mind that: 

{English! 

It is necessary in the public 
interest that the said ownership 
should be vested in the 
POWERGRID immediately with 
a view to develop and operate an 
integrated transmission net-wont 
by establishing a National Power 
Grid. it is proposed to acquire 
the right, title and interest of the 
aforesaid three companies in' 
relation to their assets pertain-
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ing to therr power transmission 
systems and vest them in the 
POWERGRID with effect from 
1st April, 1992·" ..... 

{Translation] 

One of the false statements is that 
though transfer ownership of assets etc. 
was made effective from 1,4.92, but the 
ordinance which was issued read that it was 
going to be transferred. The statement says: 

[English] 

"" Accordingly, the manage-
ment of the said power trans-
mission systems of the afore-
said three companies wa;; taken 
over by power Grid Corpor.7\tion 
of1ndia Ltd. ( POWER GRI::> ) 
with effect from 16th August, 
1991 . 19th NOvember 1991 
and 14th November, 1991, re-
spectively, along with the ass0-
ciated employees ...... "n 

{Translation] 

When the entire staff was transferred, 
it was but natural that the entire wor1< of the 
companies was also to be transferred. As 
per the ordinance, the transfer was effective 
from April, 1992 but now the government is 
making hue and cry with regard to the 
problems being faced in that respect. Mr. 
Deputy Speaker, Sir, the government is 
trying to mislead the house so far as this Bill 
is concerned. This process started in 1981. 
The Government had accepted the con-
cept of National Power Grid and an institu-
tion was must for it. But how many years did 
it take to set up the institution? It took long 
eight years. Thereafter consultations were 
made with the authorities of Intemational 
Monetary Fund and the World Bank, who in 
turn took a decision to formulate the po(icies 
conceming the economic development of 
our country. The Govemment bowed to it 

and sacrificed the sovereignty of the country 
for it. It is not good on the part of the han. 
Minister to nod his head, though the other 
Members of the ruling party may do so. He 

. knows the entire situation. I know that he 
has been one of those who opposed such 
economic policies. Mr. Deputy Speaker, Sir, 
that is why he has been given the entire 
responsibility. It is the tactic of the Congress 
party to discourage such persons within the 
party and that is why he has been given the 
responsibility . 

I had raised certain points as to how the 
Govemment bowed to the conditions laid by 
the World Bank. However , I would like to 
bring to your notice the letter written to the 
hon. Minister by the Power Secretary. to the 
Govemment of India on January 12 ,1993, 
which, perhaps, may not have come to your 
notice. Since some ofthe matters are settled 
directly between the Joint Secretary of the 
concerned Ministry and the World Bank, 
Secretary just receives a copy of the docu-
ments while the hon. Minister remains igno-
rant of everything. You may kindly go through 
this letter once again. It was despatched on 
12th January. 

[English] 

- Thank you for your letter 
dated December 6, 1992 con-
cerning the NTPC's proposed 
Power Generation Project. I am 
sorry for the slight delay in re-
sponding which was primarily 
due to my anxiety that we be 
able to register substantial 
progress on some of the mat-
ters. The cabinet cleared the 
Ministry's proposal to permit 
NTPC to form joint ventures on 
January 5, 1993; the ordinance 
to effect the de jure transfer of 
transmission assets to powergrid 
has been promulgated by the 
president on January 8, 1993 
and deemed to have come into 
force with retrospective effect 
from April 1, 1992; and the 
UPSEB has opened irrQvocable 
letters of Credit in favour of 
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NTPC f()rthe payment of Rs. 75 
crores per month." 

[Translation] 

It shows the intention of the Govern-
ment and the reasons for the promulgation 
of this Ordinance in 'Such a haste and in the 
national interest. Please pay attention to 
these two words - it was not in. the national 
interest but in the interest of the World Bank 
and the interest of World Bank means the 
interest ot the multinational companies. 
Because the power secretary wrote in one of 
his other letters issued on October, 7 that 
since the World Bank had imposed a con-
dition of corelating the public sector with 
private sector, but not with the private 
sector in the country itseH. Though there are 
a large number of small and big enterprises 
being run by Indian industrialists or being 
run under joint sector. Had there been any 
proposal to coralate then I could have un-
derstood . But they say that -

{English] 

As regards permitting NTPC to partici-
pate with the private sector is concemed , 
the position is that this is now being done. 
NTPC has entered into MOUs (Memoran-
dum of Understandings) with private parties 
to set up joint ventures for example, with the 
ABB. 

[Translation] 

Brown Boveri, a Swiss company and 
Aasia a Swedish company were two sepa-
rate companies. But these were merged 
and renamed as Aasia Brown Boveri. These 
companies belonged to two separate coun-
tries, y,~t these were multinational compa~ 
nies. I pOinted out that they were not giving 
an assurance rather simply giving those 
companies to them. Further they say that 

[English] 

with Mis GVK Industnes with the Spec-
'rum Technologies. 

[Translation] 

Now the spectrum Technologies are 
the American muhinational companies. The 
GO'ternment talks of national Interest . My 
submission is that the Bill was based on 
false commitments. This was not done in 
the national interest. rather it was done in 
the iRterest of the multinational companies 
and not of World Bank. It would be unjus-
tified to blame the world Bank in this regard. 
The Govemment is at fault which also tried 
to entrap the country once again in the 
clinches offinaFlcial slavery in July, 1991 by 
introducing a new economic poHcy. . 

Mr. Deputy Speaker, Sir. we are op-
posing this Bill because the government 
tends to withdraw the rights of tht' state 
Govemments given to them under ,,' j cle 
246 of the constitution. through this Bill . I do 
agree that the Central govemment has got 
the power to legislate on the subjects given 
under the concurrent list. However, before 
enacting any legislation under the concur-
rent list it is the responsibility of the Central 
Government to see that wherever that Stat 
Govemments are doing g certain work. 

( Interruptions) 

[EngliSh] 

MR.DEPUTYSPEAKER:ShriGeorge 
, when you raised the objection, you have 
covered most of the points. The time at our 
disposal is very short. The time allotted for 
this discussion is 2 hours and we have 
already completed two hours. 

[Translation~ 

SHRI GEORGE FERNANDES: I will 
not deal with that point. You know that we 
are so much against this bill that if it is in our 
capacity we would not allow it to be passed. 

My submission is that by withdrawing 
the rights from the State govemments the 
Govenment is taking measures which may 
prove harmful to them in future. If they feel 
that they are bom to rule even if they are in 
minority, they are wrong. Gone are the days 
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ISh. George Femandes] not prepared to consider the maft(et value 

when such a situation prevailed. Therefore, 
they should not take any wrong step. There 
is a need to decentralise the powers. There 
is a need to delegate powers to the lower 
units and strengthen the infra-structure of 
the country. Every state ~as its own Electric-
ity Board but the Union Govemment intends 
to capture all the powers in the name of 
NTPC, NHPC and NIPCO through this leg-
islation ignoring the rights and future pros-
pects etc. of these electricity boards. The 
"Govemment may enforce this law to attack 
the rights of state Electricity Boards in fu-
ture, that is also one of the reasons that we 
oppose this bill. 

Mr. Deputy Speaker, Sir, I would like to 
refer to another constitutional matter. Just 
now, one of our hon. Members pointed out 
that the practice of taking from one and 
giving it to the other is going on. But the 
questioo is not so simple. 

The entire money for NTPC, NHPC and 
North Eastem power corporation has been 
given from the consolidated fund of India. 
The hon. Minister also admits this fact. The 
funds were sanctioned through Budgetary 
allocations from the Consolidated Fund of 
India. Regarding the Budgetary allocations 
and assests created from them, it has been 
said in the bill that 

{English] 

.. The sa~ acquisition of assets and 
their transfer will be on the basis of the book 
value of all the assets and properties, after 
deduction of liabilities ( other than contin-
gent liabilities) given in the audited state-
ment of accounts of each of the aforesaid 
three companies as on 31 st March, 1992·'. 

[Translation] 

The hon. Minister should understand 
what he is going to do. Funds had been 
provided to these three corporations from 
the Consolidated Fund of India i.e. the 
money paid by poor taxpayers of this coun-
try in the fonn of taxes. the Govemment is 

of the assets raised from that capital. In-
stead these assets are going to be trans-
ferred to a new corporation on their bOOk-
value. Mr. Deputy Speaker, Sir, after trans-
ferring those assets on book -value, The 
intentions of the govemment become very 
clear. 

I would like to have clearcut replies on 
two points than I am going to ask the hon. 
Mnister . The first question is whether the 
equity shares of Power Grid Corporation 
are going to be issued to the general public. 
It has been stated in the report that the 
equity of power Grid Corporation will be of 
the order of Rs. 5,000 crore. Are you going 
to issue pubHc issues for that equity. My 
second question whether the multinationals 
are also going to hole equity in the corpora-
tion. 

I want a clear reply about these ques-
tions. II it is not possible for you to answer 
these questions, on what basis you are 
going to transfer the entire capital to the 
power Grid Corporation. How it is justified to 
wind up the corporations, which have been 
functioning for a long period. 

Mr. Deputy Speaker, Sir, I will conclude 
by making two more submissions. I know 
that these will be opposed. I want to say 
some thing about the employees . I have a 
doubt and it is not on the Govemment only. 
Whenever I. M. F. and World Bank have any 
discussion on any issue conceming our 
country, the salaries of the employees and 
the facilities being provided to them such as 
housing, medical etc. become the sore of 
their eyes. They want that our country should 
run on contract system. And the same thing 
is taking place. I think the Union govemment 
is the biggest contractor of our country. One 
cannot imagine what a big woft( it gets done 
through the contractors. This we call as 
securities scam, L. I. C. scam and bank 
scam. the biggest scam in this country is the 
exploitation of crores of WQI1(ers who are 
employed through the contractors. Through 
out the length and the breadth of the country 
9nd in each and evP,J"'I r!o',:~rtme", or com-
panies services of c< ' : • ~nrs are being 
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taken. I am bringing forth the issue of sala- I have the order-book positions of the 
ries. The hon. Minister should give a clear BHEl for the last year, the current year and 
reply in this regard. The number of employ- the next two years. The Minister of Energy, 
ees working in all the government corpora- Shri salve is a famous chartered Accoun-
tions till the end of the last years was 22 tant. The accounts of the company or the 
lakhs, excluding the contract labourers. The government are nothing new to him. The 
average salary of these employees in these Energy Minister will accept the fact that 
corporations is Rs. 4700 /- per month. But regarding the order book of a factory like 
these three corporations are going to be BHEL, if the accounts for the next five years 
wound up which means that the transmis- are not prepared in advance, it is not 
sion work of these corporations is being possible to prepare its accounts abruptly . 
transferred to Power Grid Corporation. On This factory does not manufacture bread 
an average an employee of National Hydro but maunfactures generators, boilers and 
Electronic power corporation gets a salary turbines etc. (Interruptions) The products 
of Rs. 6806/- per month. I have the figuras for railway and buses are separate. This 
about the salaries of the director, the C.D. factory was originally set up for power and I 
and other officials . While an employee of would like to tell you that is why I asked you 
N.H. E.P.C. , N.T. P. C. and N.E. P.C. gets to ask the Minister of Industry to sit with you 
a salary of Rs. 6806 t- Rs 4637 t- , and Rs. 
3571 t- Respectively per month , an em-
ployee of the corporation only gets a salary 
of Rs. 2299 t- per month. These are the 
figures of last year. So, I am doubtful that the 
Government is doing everything on the di-
rections of the I. M. F. and the world bank 
and we are well aware of their intentions. Are 
you going to do this in regard to salaries. You 
have effected transfer of the employees. 
Nothing has been clearly stated about the 
salaries in it. Now you will force them to work 
on such a low salary. AHhough the work in 
NTPC , NHEPC and power Grid Corporation 
are same, but there is a big difference in their 
salaries. It appears that some conspiracy is 
there and I would like to have a clear reply 
from the hon. Minister. 

I would like to submit a very important 
pOint and conclude. The hon. Minister is 
very capable . I would like to know who is in 
charge of BHEl. . Is it you or the Minister of 
Industries? You should ask the hon. Minis-
ter of Industry to set with you. You should 
do so because your Government has pro-
nounced death penalty to BHEl. . I can see 
that the Minister sitting by your side is 
nodding his head in affirmation. I respect 
him a lot for this, but BHEl has been given 
death penalty. ( Interruptions ) 

Now he is denying it. Such a peculiar 
situation has arisen. Will you accept it when 
I win produce the figures before you. 

[English} 

For 1995-96 , the order book of BHEl 
, Hardwar, Hyderabad and Bhopal, where 
they produced the steel turbine is zero. For 
boilers in Trichy, it is zero. For hydro -turbine 
generator in Hardware it is zero and in 
Bhopal it is 320 MWs for the eighth plan and 
135 MW for the Ninth plan. For the Eighth 
plan, 44 per cent capacity utilisation in Bhopal 
and for the ninth plan, 19 percent capacity 
utifisation in Bhopal. For gas turbines, there 
is an order in Hyderabad, 63 per cent of 
capacity that is 455 MWs ; in Hardwar, it is 
zero. 

Now, this is the order book position in 
BHEL for the year 1995-96 . For 1994-95 , 
that is next year, the average order book 
position in one or two places it is zero; 
otherwise, the average order book pollution 
varies between seven per cent and 17 per 
cent. 

[Translation} 

If this is not a death penalty, what is it? 
The amount provided to BHEI from the 
consolidated Fund of India and the amount 
they have saved from their profits, amounts 
to Rs. 1000 Crores. They take credit or 
advance from the banks and on the basis of 
debt equity ration it amounts to two to three 
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[Sh. George Femandes] 

thousand crores and in my view, there should 
have been a production worth RS. 4000 
crores this year, but I don't know how much 
will be produced I can give you the figures. 

The most important thing is that if the 
manufacturing of these items is entrusted to 
multinational companies instead of B HEL , 
the Govemment will have the invest an 
amount of Rs. 30 thousand crores'more to 
raise such a company. You are spelling 
doo'Tl for a company in which Rs. 30 
thousand crore of the nation have been 
,nvested. You may not your head and deny 
it. but it will make no difference as the figures 
are not wrong. These are the latest figures, 
which I have got from the BHEL yesterday 
evening. So, 1 say that your intentions are 
very clear. I do not attach much importance 
to what Hall Stop Simians Blasta Union Or 
any other multinalional company said , but 
what is more important to me is what the 
Govemment is thinking and what is its policy. 
Because if we want to sell . there will be a lot 
of buyers. In our country, everything can be 
bought. That we have already seen. 

The question is not about what the IMF 
or the World Bank Say, but what are the 
policies of the Government. I want that you 
shoulQ use your power to stop this Bill and if 
it is not possible for you. I will request this 
august House and particularly the ruling 
party and Shri Antony and Shri Vidya Charan 
Sukha to stop it. We are aware of the 
commitments both these persons have to-
wards socialism. Particularly we know Shri 
Antony. He. is sitting in the front bench and 
I would request the hon. Energy Minister to 
withdraw this Bill f&r reconsideration and 
have it discussed again among cross sec-
tions of the people 1n the cDuntry. Please 
withdFew your steps from mortgaging the 
counlry's wealUl in the hands of multination 
companies a.nd granting death pelalty to the 
BHE. L . 

With thi. request I strongly oppose this 
Bill. It will be ppposed at e\l6ry stage. I fully 
support the Resolution brsught forward by 
Shri Nitsh' Kumar. 

16.00 hrs 

[English] 

MR. DEPUTY SPEAKER: The time al-
lotted for this subject was two hours. Now it' 
has taken one hour and twenty-six minutes 
more. Therefore, may I request the hon. 
Minister to reply. 

HON. MEMBERS: No, no. 

SHRI CHITTA BASU: (Barasa!) : You 
cannot allow this Bill to be passed abruptly 
without giving us the opportunity . 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) : Sir, we are be-
hind time. (Interruptions) We cannot devote 
any further time. We have allotted two h 
ours. But wee have taken more than three 
four hours for this subject. 

SHRI CHITTA BASU: So what? 

SHRI VIDYACHARAN SHUKLA: Now 
the Minister should be asked to reply . (Inter-
ruptions)' The Business AdviSOry Commit-
tee had put some time-limit for this discus-
sion . (Interruptions) We should honour the 
commitment that was made and accepted 
by the House. WE cannot keep on extending 
it. 

I would request you to call the Minister 
for reply. (Interruptions) 

SHRI ANIL BASU: The Business Advi-
sory Committee has not gone into the details 
or the merits of the Bill. (Interruptions) 

MR. DepUTY SPEAKER: The Busi-
ness AdviSOry Committee has allotted the 
timing. 

(fnterruptions) 



469 Stat. Res. reo disapproval of NT PC PHALGlJW, 15, 1914 (SAKA) andNTPC Ltd.,NHPC Ltd. 470 
Ltd. NHPC Ltd. and NEPC Ltd. (Acquislion and NEPC Ltd. (Acquinisition & Transfe, of 
& Transfer of Power Transmission svsrC'ms Ordinance Power Transmission Systems) Bill 

[ Tralls/ationl 

PROF. RASA SINGH RAWAT(Ajmer): 
Sir. :his Bill is very controversial. Attempt is 
being made to compromise the dignity and 
s('1'/ 'reignty of the country. It is being done 
1; ,he instance of World Bankand I.M.F. and 
Ie are dancing to their tune .... (Interrup-

tions) 

[English] 

MR. DEPUTY SPEAKER: Many of the 
hon. Members have expressed their views 
( Interruptions) 

MR. DEPUTY SPEAKER There are so 
many Bills which are pending. We are lag-
ging behind so far as timings are concerned. 
( Interruptions) 

SHR! BHOGENDRAJHA(Madhubanl) 
I was a signatory to the Statutory Resolu -
tion . Besides. my party has also not ex-
pressed it views . How can you close the 
discussion? 

SHRI VIDYACHARAN SHUKLA 
Hon'ble Mr. Bhogendra Jha's party was a 
party to the decision taken in the Business 
Advisory Committee. It not one-sided deci-
sion . 

SHRI BHOGENDRA JHA: Then what? 
(Interruptions) 

PROF. PREM DHUMAL (Hamirpur): 
Then, we will discuss all those Business 
Advisory Committee proceedings here. (In-
terruptions) 

SHRI VIDY ACHARAN SHUKLA: They 
can speak on general budget. They can also 
~aisin this point at that time. There are other 
occasions. Even according to the Rules of 
Procedure, they can raise a discussions on 
any other day. It is notthe only way. We must 
respect the decision taken by this House on 
the advice given by the Business Advisory 
Committee. I do not say that the points 

which they are making are not fine or not 
good. 

PROF. PREM DHUMAL: Okay, we will 
not speak, Sir. You refer it to the Joint 
Parliamentary Committee. (Interruptions) 
Let there be a Select Committee for this. 
( Interruptions) 

SHRI VIDYACHARAN SHUKLA: It is a 
decision taken by the Business Advisory 
Committee. (Interruptions) I request you to 
call the hon. Minister for reply. 

SHRI BHOGENDRA JHA For the last 
ten days. my names has been circulated for 
oppOSing this Ordinance. (Interruptions) 

MR. DEPUTY SPEAKER My request 
is that all Members can not participate in the 
discussion on one particular BilL The politi-
cal parties really express the views about 
what they feel regarding a particular Bill. 

Secondly. there may be one or two 
persons who have got an expert Knowledge. 
They may also say something for thiS de-
bate. The time allotted is really two hours. 
We have taken one hour and 26 minutes .. 
Now let us come to the conclUSion. There 
are five Members who are yet to speak. 
Their names are here. Each one of them can 
take four minutes and speak about the 
relevant points which have been left out. 
You can just impress the Government on a 
particular point. Is it the understanding of the 
House? 

( Interruptions) 

AN. HON. MEMBERS: The Labour 
Minister is to make a statement. 

( Interruptions) 

MR. DEPUTY SPEAKER: Now I call the 
Minister, Mr. PA Sangma to make a state-
ment. And then. Mr. Mathew can speak. 

( Interruptions) 
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16.05 hrs. 

STATEMENT BY MINISTER 

Revision of Rate of Industrial Dearness 
Allowance 

[ English } 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR ( SHRI P. A. 
SANGMA): The honorable Members of the 
House may be pleased to leam that pursu-
ant to the recommendations of the tripartite 
DA . Committee, the Government have 
decided that the rate of Industrial Dearness 
Allowance (IDA) payabletotheemployees 
of the Central public sector enterprises to 
whom IDA is applicable shall Stand en-
hanced from Rs. 1.65 to Rs. 2.00 per point 
increases iinked to All • India Consumer 
price Index ( A TCPI) 800 points with effect 
from 1-1 -89 . Arrears of IDA due for the 
period from 1-1-89 to 32-12-91 would be 
credited to the provident Fund of the em-
pioyees to the extent of 50% the balance 
50% being disbursed in cas. It is estimated 
that over 20 iakhs of employees stand to 
benefit on account of this measure 

The Government has further decided to 
permit negotiations for revision of wages in 
the Centra: public sector enterprises New 
wage settlements which are to be concluded 
shall be valid for a period of 5 years. Guide-
lines to the enterprises are being issued 
separately by the Department of Public 
Enterprises which is working out the details. 

Further the Government have decided 
to introduce with effect from 1st of April, 1993 
a Pension Scheme forthe Employees Provi-
aent Fund Subscribers which will have the 
following features:-

, The Scheme will not entail any 
further financial commitment to the 
employees or the employers. 

, Pensions will be payable on 
monthly basis to -

• employees superannu-

'Not recorded. 

ating at 58 years of age or leaving 
service eartier with qualifying ser-
vice of 20 years subject to a mini-
mum of 10 years of membership; 
pension payable being based on 
-average salary of the last five years 
of service. 

employees sustaining permanent 
total disablement during service. 

widowed servivor of the subscriber. 

In addition to the widowed survi-
vor , two children / orphans. 

All the 17 million provident fund sub-
scribers are eligible for pension under the 
new scheme. 

, A bill to amend the Employees provi-
dent Funds and Miscellaneous Provisions 
Act. 1952, for this purpose is ooing Intro-
duced shortly. ( Interruptions) 

MR. DEPUTY SPEAKER: Now I call 
Mr. Mathews to speak. 

SHRI SRIBALAV 
PANIGRAHI(Deoganh) : Sir, I want to have 
a clarification. 

MR. DEPUTY SPEAKER: No clarifi-
cation can be asked because Rule 372 is 
very clear . It says: 

" A statement may be made by a 
Minister on a matter of public importance 
with the consent of the 'Speaker but no 
question shall be asked at the time the 
statement it made." 

(Interruptions) , 

[ Translation] 

SHRI NITISH KUMAR (Babh): Mr. 
Deputy Speaker, Sir. is it going on record? 
Clarification can be sought only under ex-
ceptiona! circumstance and that too when 
the chair permits. Have you permitted it? 

(Interruptions) , 
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[English] for a few years and I know as to what had 

MR. DEPUTY SPEAKER: It is not going 
on record. No permission is given. 

SHRI NITISH KUMAR: Then every-
thing should be expunged from the record. 

MR. DEPUTY SPEAKER: Whatever 
Mr. Dhananjaya Kumar has said, the Minis-
ter answer and what Mr. Panigrahi has said 
will be expunged from the record . (Interrup-
tions) 

16.09 hrs 

STATUTORY RESOLUTION RE. DISAP-
PROVAL OF THE NATIONAL THE 
REMAI POWER CORP(/1f,'nON 

LIMITED, THE NATIONAL iVDRO 
ELECTRIC POWER CORPORATION 

LIMITED AND THE NORTH EASTERN 
ELECTRIC POWER CORPORATION 

LIMITED (ACQUISITION AND TRANS-
FER OF POWER TRANSMISSION 

SYSTEMS) ORDINANCE 

AND 

NATIONAL THERMAL POWER CORPO-
RATION LIMITED, THE NATIONAL 

HYDRO-ELECTRIC POWER CORPORA-
TION LIMITED AND THE NORTH 

EASTERN ELECTRIC POWER CORPO-
RATION LIMITED (ACQUISITION AND 
TRANSFER OF POWER TRANSMIS-

SION SYSTEMS) BILL.- CONTo. 

[ENGLISH) 

SHRI PALAK.M. MATHEW (Idukkl): Sir, 
I rise to support this Bill and I will take less 
time than suggested by you. 

This Bill is basically meant to ensure 
development of national power grid on a 
scientific, efficient and economic basis. So. 
in every State, if we make a study and survy 
of the transmission system, we can find that 
there are so many gross deficiencies and 
defects. In my State. Kerala , I happened to 
be a Member 0: tile State Eiecfrit::; ty Board 

been taking place in those days, with regard 
to generation as well as transmission sys-
tems. If you make a study of these different 
States, it will abundantly prove that the 
system has got very gross deficiencies, 
Therefore, it is absolutely necessary that the 
whole thing should be coordinated and 
brought under a national grid. 

Nowadays. it has become a fashion to 
bring in the name of mullet-nationals , the 
IMF, the Wond bank and so, on. In thiS 
context especially with regard to the forma-
tion of this National, Grid. I do not know how 
it is relevant in any sense. I do not know how 
it is relevant in any sense. I do not think any 
of those wond organisations have got any-
thing to do or to influence the formation of 
such a system, which is absolutely essential 
tor the country. We have to do this because 
of so many reasons that have already been 
suggested here. I do not want to repeat 
them. One thing we have to remember is 
that today the wond has become a global 
village and everything is bring integrated 
and coordinated atlery where. This will help 
the integration of our country. So , it is rather 
foolish to say that this will not help to improve 
the economy, efficiency and also better 
maturity of the whole system. I request the 
hon . Members on the other side to support 
this Bill. 

SHRI R. NAIDU RAM/.SAMY 
(PERIYAKULAM): Sir, I thank you very much 
for providing me this opportunity to partici-
pate in this debate on behalf of the All India 
Anna DMK. Before bringing this Bill in 199 t , 
the Government has already transferred the 
power transmission systems of the National 
Thermal Power Corporation, National 
Hydroelectrical Power Corporation and North 
Eastern Electrical Power Corporation to the 
Power Grid Corporation. 

The Centre had taken this policy deci-
sion to form a national Power Grid Corpora-
tion in 1981 and it took this Government -
which works at a snail's pace - mine years to 
form the Grid. 

Ttl is Bi fl seel<s to give a final effect to th(' 
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rSh. R. Naidu AamasamyJ would generate 1500 M.w. electricity. The 

Centre's policy of 1981, that is to form a 
national Power Grid Corporation. By Trans-
ferring the assists of the three companies to 
the National Power Grid Corporation, the Bill 
does not simply affect the Centre's power to 
do that it also tinkers with the power gener-
ating and transmitting potentiai of the State 
Electricity Boards. The State electricity 
Boards are govemed by the Electricity Acts 
of 1910 and 1948. 

Besides, generation and supply of elec-
tricity is a subject matter in the Concurrent 
list of our Constitution. The Central Govern-
ment has promulgated the ordinance and 
brought this Bill without proper consulta-
tions with the State Governments. This is 
one example of the high-handed attitude of 
the Centre in regard to matters in which 
States are also interested. This Bill is. there-
fore. a fit case to be referred to a Select 
Committee of the House. The Select Com-
mittee should consider all the aspects in 
details and report to the House the Implica-
tions of the Bill on the status of State Elec-
tricity Boards. 

The Government should be deeply inter-
ested in micro-Mangement of the genera-
tion and supply of electricity rather · than 
managing massive systems for generation 
and distribution of electricity. This may lead 
to increased piHerages and transmission 
losses and in that case the Govemment 
should be squarely responsible for this. The 
Central Govemment is only interested in 
more and more legislations and schemes. N 
one of these are translated into reality. The 
people of this country are ultimately af-
fected. 

The hon. Chief Minister of Tamil Nadu. 
the dynamic leader Puratchi Thalavi how-
ever, has a long record of serving the masses. 
With a view to improving the energy situa-
tion in Tamil Nadu. the hon. Chief Minister of 
Tamil Nadu has written to the Centre to give 
clearance to the Joint Sector Project to 
undertake mining and related power gen-
eration in Jeyakunadam Liginate Field. The 
project would cost As. 7000 crores and 

Centre has not so far cleared the project. 
The purpose is to obstruct the rapid 
industrisation of Tamil Nadu under AIADMK 
Government. The Centre, has thus, failed to 
perform its Constitutional duty of serving the 
people of Tamil Nadu. 

In the same way the Centre has let down 
the peopl'3 of Tamil Nadu by not includeing 
the thrid mine cut at Neyveli in the 8th Plan. 

The Centre which has failed to cater to 
the energy needs of the country and which 
has failed to provide necessary clearnce for 
the energy proejcts in Tamil nadu has no 
right to seek approvel of the House to this 
Bill. I, therefore. strongly oppose this Bill on 
behalf of AIADMK. 

SHAI CHinA BASU (Barasat) : Sir. I 
also rise to oppose the Bill. My opposition. 
like the former opposition, is based on cer-
tain reasons which I will only mention and 
shall not try - becasue of pacucity of this - to 
explain or elaborate. 

Sir, this Bill is an integral part of the 
structural adjustament programme agreed 
to by the Government of India with the 
International Monetary Fund and the World 
Bank. You may appreciate. Sir, this is a 
simple electricity bill. Why all these things 
are brlought in? But, as you have noticed. 
Mr. Deputy Speaker, Sir, that Speaker after 
speaker in this House has brought out the 
relation between IMF, the World Bank and 
the Government. The nexus is visible; the 
nexus is dangerous and the nexus is against 
the basic interest of our country. It is not only 
opposite to the basic economic interest of 
the country, but this, Sir, has been made out 
clear that this constitutes an abridgament 
and infringement into the soverignity of our 
country. This is not just merely a case of Rs. 
5000 crores or allowing a particular part of 
the country to receive some more amount of 
power or less amount of power.1t is a ques-
tion of principle. It is not that whether the 
Westem region has got surplus or whether 
they will be in a position tol supply to the 
North-eastem region. The question is other-
wise related. Simply because the -World 
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Bank had accused the State Electricity Board 
and some other organisation viz. NTPC, 
you cannot pass a judgement on us. One 
bank cannot pass a judgement on us. They 
say that the State Electicity Board is not 
wor1<ing well, you have to accept it. They say 
that NT PC is wor1<ing well, you have to 
accpet it. Sir, this is a himilating condition. I 
am sorry to say that the Govemment has 
put the Parliament into a humiliating condi-
tion. You may sell away the country.l do not 
know the reason. Certain facts have been 
stated here regarding corruption, bureau-
cratic attictude towards the nation a interest. 
It is your concern to find out all these things. 
The Parliament cannot give you right of 
selling away the basic nation's interest. You 
have got a majority, you can do it. Not only 
that, it is step towards de-industrialistion of 
:>ur country. You want to globalise our 
~conomy. You want to integrate out 
·)Conomy. Why, this method of structural 
~djustment programme/ In the name of 
gOlabalisationof economy, in the name of 
intergration of economy you are de-
industrialising our country. The glaring ex-
ample has been cited.1 have got other ex-
amples, but I will not cite them now. What will 
happen to BHEL? The BHEL will become 
sick. With the sickneass of BHEL, many 
other public sector industries will become 
sick and sickness of the public sector leads 
to de-industrialistion of the country. 

What are we going in for? to which 
direction, are you taking the country? You 
are taking the country in The question of 
Centre-State has also been raised. How can 
you impose certain decisions of the State 
Govemments even without consulting them? 
I do not know whether there was a specific 
consultation of these very steps with the 
State Chief Ministers, States' Power Minis-
ters or State Governments. the direction 
which leads ultimately to the do-
industrialisation of the country and de-
industrialisation of the country means per-
petuation of poverty and perpetuation of 
poverty means I do not know what will 
happen to existence of the nation like India. 

Therefore. Sir, on principle, this is a 
measure which the Parliament cannot ac-

cept. While taking this opportunity, I want to 
know the Govemment's decision on two 
points viz. there is a dire necessity of 
investiment in our power sector. You have 
decided to allow the private sector to invest 
in this sector. You have also decided to allow 
the foreign capital to enter into this vital 
sector of our country. Would the Govern-
ment announce or explain-as to what are the 
conditions? Would they be allowed only to 
generate or would they also be allowed to 
distribute? Would they be allowed to fix the 
price? Would they be allowed to detennine 
price policy in our country? Therefore, I think 
that needs to be clarified. 

There are many State Governments 
which are in dire need of funds for invest-
ment in the power sector. There are many 
projects still pending for the clearance? 
Take the examples of West Bengal and 
other States. I think, they should expedite 
the clearance of those power projects. 

Lastly, I will draw the attention of the 
Govemment to Tripura. In Tripura, gas has 
been found in abundance and ONGC have 
so far decided to limit the production of gas 
because gas is not being consumed. There 
may be gas-based power also. Would the 
Government think in tenns of taking steps to 
see that in Tripura, power is generated 
based on this gas. 

[ Translation) 

PROF. PREM DHUMAL(HAMIRPUR): 
Mr. Deputy Speaker, Sir, I rise to support the 
motion brought forward by Shri Nitish Kumar 
regarding disapproval of Ordinance promul-
gated by the President and oppose the Bill 
presented by the Government. Those who 
spoke before me have explained in details 
the forces which are wor1<ing behind the 
presentation of the Bill and the helplessness 
of the Government. The Minister who is 
piloting the Bill has killed his conscience and 
is emphasising to pass the Bill. All these 
things have been dealt in detail. 

" has been appeared in the Financial 
Express dated 6th December that 
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[Prof. Prem Dumal) There are many problems facing the 

[English) 

"The World Bank has forced the Govern-
ment, the NHPC, the NPTC and NEEPC". 

[ Translation) 

to constitute a Power Grid Corporation. 
That is why only these three Corporations 
were selected leaving aside the Damodar 
Valley Corporation. Nathpa..Jhakari Project 
and similar other Corporations. The Gov-
ernment has not taken decision to set up the 
Power Grid Corporation keeping in view the 
interest of the country or the requirements of 
the country. On the contrary the Govern-
ment has brought forward this Bill at the 
instance of the World Bank. 

Whenever any question was raised 
about the Electricity Board of a State. the 
Minister of Energy used to blame the State 
Governments in general particularly. Bihar 
tauntingly. He expressed his anguish saying 
that the State Governments have not done 
anything. When the World Bank pressurised 
the Government, the Centre forced the State 
Governments to impose minimum charges 
per unit from ordinary.consumers. Now the 
World Bank directs the Centre that a particu-
lar Electricity Board at such and such place 
is not functioing properly and it should be 
brought in order. The Wor1d Bank criticises 
their shortcomings also. I do not say that 
criticism should not be allowed in case of 
failure or lapses by any Electricity Board. 
But if it is criticised by an outsider and the 
Minister is pressurised to bring a Bill before 
the Lok Ssbha to set things right then it is 
objectionable. The Government which has 
been advocating the cause of 'Swedishi' and 
self-reliance has made in compromise to-
day. I recall an Urdu couplet and I hope the 
Minister of Agriculture would pay special 
attention. 

'Mitti Jab Tak Apna Haq Ada Na Kare, 

Hawaon Ki Sipharishon Se Gulab Khilate 
Nahi. 

country. Electricity Boards have their own 
problems. The people of the country will 
have to find out solution of these problems. 
But in India, the World Bank sends its report 
and your officials write letters in response to 
it. I do not want to quote from those letters. 
Shri George Femades has dwelt on them in 
detail. In a letter it is written that • I am an 
incorrigible optimist and I still hope that you 
would reconsider the rejected application." 

I would like to point out one thing about 
the employees here. It is in the interst of 
employees. Shri George Saheb has cited 
statistics and it is very clear from these 
statistics that the average income or salary 
of employees of these three corporations 
would now be lower after these corporations 
are merged into a Power Grid Corporation. 
Though the Minister had nodded and as-
sured that he would protect the salary, 
allowances and service conditions of these 
employees yet no provision in this regard 
has been made in this Bill. 

The biggest question releates to the 
transfer of assets. Hon. Minister, when you 
were the Cheirmen of Ninth Finance Com-
mission it had given a severe blow to the 
interest of a small State like Himachal 
Pradesh . 

16.29. hrs. 

[SHRI PETER G. MARBANIANG in the 
Chailj 

We remember it even today. Please 
don't behave in that manner again? Please 
don't repeat it? When a Government 
compmany is set up, the Government can 
acquire assets worth crores of rupees at 
cheaper rate as per the Act. Afterwards the 
assets were transferred to this new Power 
Grid Corporation through this Ordinace, Is-
sued in the month of January. The assets 
are worth millions of rupees. No stamp duty 
would be paid. The assets worth crores of 
rupees would be handed over to Power Grid 
on the basis 01 book value under clause 8. 
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(English) Power has become an integral part of 

• Clauses 8 effectively acquires leases of 
immovable proerty with effect that no com-
pany is paid in accordance with the Land 
acquisition Act of 1894. Such leases are 
being handed over free of charge: 

( Translation) 

This riases some questions:The Gov-
ernment has to reply to these questions. 
Some people are of the view that this Bill 
would be passed as you can mobilise the 
required majority. But after all there are 
some traditions and convetions which the 
Government has to follow. You have heard 
shri Chitta Basuji and other speakers. You 
have also heard the speakers of ruling party 
and the speakers who spoke against the Bill. 
You might have realosed whose arguments 
and logic carry more weight. The logic and 
arguments have been impressive. 

Our Federal structure is involved in it. I 
would like to draw your attention to it. The 
Government of Tamil Nadu has already said 
that it will keep the State out of this Power 
Grid. The Governments has not taken the 
other States in confidence. Please recon-
sider it if it is possible, the diapporval motion 
should be adopted and refered to the Joint 
Select Committee. I would be the best 
course. 

SHRI BHOGENDRA JHA (Madhubani): 
Mr. Chairman . Sir, at the outset I oppos:) this 
ordinance on the ground that it was promul-
gated on the Bth January. A decision had 
already been taken by that day budget 
session of Lok Sabha will commence in 
February. Heavens would not have fallen if 
we would have suspended the promulgation 
till the commencement of the session. There-
fore I had also moved this Constitutional 
resolution seeking disapproval of the bill. 
The name of our friend Shri Nitish Kumarji 
was at the top therefore he moved it. I 
support this resolution. The tendency of 
promulgating he ordnance just before the 
session is not good. The tendency of the 
Government to bring a temporary fact be-
fore the House is also not good. 

the agriculture, industry and the life of the 
masses of our C01Jntry. It has also become 
vital for our own development. 

Yesterday I !lad asked a question re-
gardingthe per ;apita power consumption in 
different states upto 2Bth February, 1993. In 
its reply the Information has been furnished 
for 1990 91 and the figures of 1991-92 and 
1992-9"3 have not been given. May be the 
Govemment is un ware of it. May be it is not 
possi:.Jle for the Government to give its 
reply. 't is a wrong practice. 

Our hon. Minister, Shri Salve ji is present 
here. I .'!ould like that he should reply. There 
are five r, gions of power consumption in the 
country viz Western, Eastern, Southern, 
Northern :1nd the North Eastern region, 
which incl ' Ide production and distribution 
alongwith tmee other things viz generation, 
transmissio:1 and distribution, Including all 
these things, in the enter Northern region of 
our COU1try the power consumption per 
capital per year upto 1990-91 is 251.45 Kw. 
in the West,"rn region it is 371.62 Kw. in the 
Southern reqion it is 234, 42 Kw, in the 
Eastern region it is 1 .45.53 and in the North 
Eastern region it is 83.86 Kw. As far as Bihar 
is concerned, it is lOB. If I give the breakup 
from his previous -eply the per capital, per 
year consumption In Northern Bihar is 24 
KW. 

Disparity in the distribution of power 
and its a scarcity thr "Jghout the c.ountry has 
been creating problem in the production in 
every field and in the development of the 
country. In this regard. it is very much 
necessary to improve the production. The 
distribution method ought to be streamlined. 
We must bring an end to the pilferage during 
the process of transmission. But this Bill, 
presented before the House and which came 
through an ordinance does not go to the 
roots of the problem. The pace of work for 
setting up of a National Grid, the idea for 
which was conceived in 19B1, is very slow. 
I was a member of the House at that time 
also and we expected that with the setting up 
of a Nationa; Grid, steps will be taken for the 
development of the country. Today the pm-
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ISh. Bhogendra Jha] time of severe crisis and at the time of 

pose of setting up of power Grid by merging 
all the thrae major units, viz. National Ther-
inal Power Corporation, National Hydro Elec-
tric Corporation and national Electricity Cor-
poration, has also been solved. But we are 
keeping only the resources under the power 
Grid and that too for transmission while 
other things are being ignored. 

I would not like to comment on all the 
things but I would like to comment on one 
thing.i.e. only resources. 

[English] 

"The delay in transfer of the ownership of 
the assets relating to the said power trans-
mission systems of the aforesaid three com-
panies to the POWER GRID has, however, 
restricted its resource mobilisation efforts 
both through internal cash generation as 
well as by going to the market for commer-
cial borrowings. 

[ Translation] 

The Government might be trying to 
hand over this work to the private sector on 
pretxt of transmission. That is why we have 
given an arnendment to the effect that by the 
end of the session, upto the end of May it 
should be circulated to take the views of the 
public on this issue. 

I understand that on such an issue, 
there will be a need for bringing an amend-
ment. I think that there is an apprehension 
that the country is being trapped in the 
clinches ofneo-colonialism. We have doubts 
on the policy of the Government contained 
in this Bill, which is converting into belief. In 
this background the statement of the Gov-
ernment/should be conceived in the right 
perspective. If at all, it is established that the 
intentioll of the. Government is clear, then 
the doubts in our minds should not be there 
and we can pass this bill because the Na-
tional Grid is essential forthe country. Power 
distribution should be streamlined through-
out the country~ There should be no wastage 
during transrnission and sometimes at the 

strikes we have to supply power to the other 
areas also. My submission is that the Gov-
emment should not compel us to oppose the 
bill . The Govemment and the hon. Minister 
should ponder over it and it should be re-
ferred to the Joint Select Committee. If you 
think that we are doing so with a view to 
defeat the Govt. then steps should be taken 
by you and a time limit should be fixed for the 
select committee to give its decision in the 
matter. Fix minimum time limit as you deem 
fit. No body would like that power production 
should not increase in the country. Nobody 
would like that power distribution system is 
not streamlined, None would like that the 
production and development of the country 
should not increase. So, do not divide the 
House on the issue on which there is con-
sensus in the House. Do not draw a new 
dividing line in the country. Therefore, I 
would like to submit that my suggestion of 
referring this Bill to the Joint Select Commit-
tee should be accepted. I am not saying that 
this Bill should be withdrawn but my sugges-
tion of referring this Bill to the Joint Select 
Committee should be accepted. If possible 
the ruling party should refer this Bill to be 
Joint Select Committee. It would be better. 
Ask the committee to consider this Bill within 
the minimum possible time. You have waited 
for it since 1981 . rt could have been brought 
earlier also but there has been an unneces-
sary delay. The loss in the field of agriculture 
or production suffered as a result there of 
can not more be compensated. We would 
like that there should be no more delay. Mr. 
Chairman, Sir, lest a multinational company 
should not come in competition in the field of 
agriculture and distribution of power and 
start exploiting us. I think that the Govern-
ment should be ready to refer this Bill to the 
Select Committee to avert this danger so 
that we may not have to oppose it. After 
referring it, to the select committee if we 
want to bring some amendment, we can do 
so. 

I hope that the hon. Minister will not 
overlook my suggestions. He will consider 
and accept our suggestion of referring this 
Bill to the Select Committee. With these 
words I conclude. 
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[English] most, rather then going by the dictates of the 
World Bank or some other agencies. 

SHRI SOBHANADREESWARA RAO 
VADDE (Vilayawada): Mr. Chairman Sir, I 
would like to thank you for giving me an 
opportunity to speak a few words on this 
important Bill. 

First of all, I would like to read out a few 
lines from the Statement of Objects and 
Reasons. I quote.: 

"" The unevenly distributed energy 
sources in the country, the multiplicity 
of authorities for generating power and 
planning, constructioning operating and 
maintaining transmission lines" end so 
on and so forth .. 

The Government is bringing this Bill 
because of multiplicity of organisations. I 
would like to know from tne hon. Minister 
during his reply, after the discussion, why 
Nuclear Power Corporation, Nevili Lignite 
Corporation, and Demoder Valley Corpora-
tion (DVC) have been left out from this Bill. 
the leaving out oof those organisations from 
the purview of this Bill is contrary to the very 
objective with which this Bill has been brought 
forward. 

Secondly, regarding the transfer of as-
sets, it is stated, thatata very low book value 
the assests should be transferred to this 
new Corporation. I do not understand the 
rea~on and the logic for this. When the 
Govemment is saying that it is moving to-
wards market oriented economy, why should 
these assets be given at such a throwaway 
prices? In stead why should not the current 
value minus depreciation be taken into con-
sideration? 

Thirdly, I would like to point out that the 
Government is bringing this Bill as per the 
dictates of the World Bank because the 
Government have approached for 1 .2 billion 
loan for power projects. They have put such 
conditionalities. which the Government wants 
to abide and the letter Shri R. Vasudevan 
wrote to Shri Vergin clearly states this fact. 
I feel that this should not have been the 
cases. Our interest should be the upper-

The other point which I would like to 
make is that several power project are being 
cleared and we are haply over this because 
power is a very important input, whether for 
industry or for agriculture or for any other 
sector. But I do not understand that without 
adequate coal linkage, without adequately 
getting out the natural gas from underneath 
the earth, how can all these projects come 
into being. What are the steps that have 
been taken to improve the coal production? 
In fact, in Andhra Pradesh, we are not.able 
to have adequate coal linkage . For the 'gas-
based power projects that have been pro-
posed in the:coastal Andhra Pradesh - in 
East Godavari district or West Godavari 
district or Visakhpathnam district - now the 
revised estimates say that gas will not be 
available to the extent of the estirnated 
quantity that had been stated earlier. Be-
cause of this, some projects which had to be 
taken up earlier, will now have to be given a 
go bye. When such is the situation, the 
efforls of the Government should be much 
more, for production of coal and natural gas. 
As a corollary, of course, the power projects 
should then be definitely brought into exist-
ence. My submission to the Government is 
to appoint a Joint parliamentary Committee 
of both the House of parliament, to go in 
depth into the several aspects of this Bill 
which have very for reaching consequences 
over the economy, the employees and vari-
ous other important spheres. So, I urge 
upon the Government to agree for the ap-
pointment of a Joint parliamentary Commit-
tee. 

Lastly, I appeal to the Governrnent that 
kindly do not insist increase of the agricul-
tural power tariff to fifty paise, which will ruin 
the agricultural econorny of this country. It 
may be a fact that present the tariff, both for 
industrial and agricultural sector, may be 
less compared to other developed coun-
tries, but he average per capita income level 
of the farmers of this country, the average 
per capital income of the average people of 
this country should also be taken into con-
sideration, compared to the average in-
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{Sh. Sobhanadreesware Rao] 

come of the poor people in other countries 
. Just going by the dictates of the IMF or the 
Wor1d Bank, you will be taking this ctluntryto 
the brink of disaster. 

So. I appeal to the Govemment to 
reduce the transmission losses and thereby 
save the money and help the farmers and 
the ordinary people of this country. 

Thank y~ very much for giving me the 
opportunity . 

THE MINISTER OF POWEA (SHAI 
N.K.P. SALVA) : Sir. the whole debate has 
gone far beyond the scope of the Bill itself 
but I assure you that I WIll try be as brief as 
I can. 

I am extremely grateful to the Members 
who have participated in this Debate. Money 
of them have made very valuable contribu-
tion .• Equally I am impressed by the pro. 
duced knowledge of the subject of the power 
sector, which is so evident in this debate on 
the part of several hon. Members. 

So far as I and my hon. colleague are 
concemed. we are new to the power sector. 
But detriminately and studiously, we are 
pursuing our subject and very shortly we will 
be catching up with it, when perhaps we will 
be more authoritative .. (Interruptions) 

AN. HON. MEMBER: By that time you 
will be out of power. 

SHRI N.K.P. SALVE: I thought we were 
taking the debate seriously. 

Sir, with conviction I can say one thing 
that after I have given my reply and clarified 
many of the points raised. many of the 
criticisms leveled woultl be found to be iII-
founded. after my part of the sequence is 
heard. and I only request the hon. Members 
to keep their open and bear with me with a 
little patieoce. 

51r. to me with convection I want to 
submit. all these legalities apart that the 

heart of the matter, with Which Nitish ji will 
. agree, is creation of a national transmission 

system run by nodal functional expert cor-
poration to wheel the power throughout the 
length and breadth of the country with reli-
ability. security and economy and thereby 
optimise the profitability, maximise the pro-
duction of the power sector. What we have 
done, I submit with all humility t9 the Mem-
bers concerned. is the first step towards it. 

Various points were raised why have 
you taken only three'~ I am going to inform 
that we have not rest content by taking only 
three. We have proceeded further, We have 
taken the transmission of other companies 
also. That meets one of the very important 
points raised by Shri Nitish Kumar. He said 
he was not against national transmission 
s~tem or national power gird. He said why 
are we taking only three companies. That 
was his criticism . 1 will show you we have 
also taken transmission of some other com-
panies. 

To be brief, I think the best coures will 
be that I deal point by point. The first point 
was raised by hon. Shri George Femades 
on a matter of constitutional law though he 
w~s ruled our tin the begining. He said, and 
I quote: 

"Parliament is not competent to legis-
late against the sovereignty of the nation-. 

His argument in the point raised by him 
was tnat in enacting this Bill we are legislat-
ing against the sovereignty of the nation 
itself. It was a very strong point. He argued 
that point vehemently. He also said: 

"It is th&country's sovereignty which is 
being taken for granted." 

He requested the Chair; 

" You hold this Bill as totally beyond the 
legislative competence of the House 
because the House cannot write off its 
sovereignty." 

I am surprised I have known Shri 
Femades for several years. He and I. we 
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bOth. came together in the House the very 
same year. I was. of course. elder to him 
then and I am elder to him today. I have 
known him as a great fighter. More than this 
I have respected him as a person who is very 
studious in these matters. 

It surprised me to hear this kind of a 
contention from him that a legislative mea-
sure which is brought in terms of Entry 38 of 
the Concurrent Ust and in accordance with 
·Article 246. this measure which has nothing 
to do in the constitutional power or the law-
making power of this legislature. He says, if 
you enact this you enact are subverting the 
sovereignty. I am afraid in one word. I want 
to bring home what is the concept of sover-
eignty.1 am referring to an American political 
view of Mr. C.F. Snow in this regard., 

He says, dealing with sovereignty in the 
chapter of the meaning amendment of politi-
cal constitution: 

"The sovereignty we have said that the 
people attributes to the State as con-
trasted with all other units of associa-
tion is the power to make laws and 
enforce them by all means of coercion 
which creates to employ. This power is 
called sovereignty" (Interruptions) 

I said you will have to bear with me a 
little and then I will elarify in the end. 

SHRI NIRMAL KANTI CHTIERJEE: 
We have to , even if it is very difficult. 
( Interruptions) 

SHRI N.K.P. SALVE: The supreme 
power of this House to make law is sover-
eignty. We are not surrendering this power. 
I will come to that point separately. it might 
be impropriety. (InterruptionS) I can under-
stand the argument of Nitishji that in doing 
so you have acted in a manner which will not 
benefit the 850 million people, whose sense 
of self-respect has been affected and bar-
tered away. But the argument that is utterly 
untenable and to a point I would say prepos-
terous is to say that in brining this measure 
we have surrendered the majesty and sov-
ereignty of this House. What is this argu-

ment? I am not subverting the sovereignty. 
( Interruptions) 

[ Translation) 

PROF. RASA SINGH RAWAT(Ajmer): 
What has been written to the World Bank b.y 
Vasudev in this letter .. 

SHRI N.K.P. SALVE: I will cover that 
point also. I am not yielding. It will be good 
if you understand. You say that due to this 
correspondence the prestige of the country 
has been out at stake. It is a bad thing. I will 
deal with it separately. But George Sahib if 
a person like you who is very much studious 
say that we have subverted the severity of 
the country then it does not sound good. I 
would not mind if any other person says 
these words. There is one more big Ameri-
can authority on Constitution Law. 

[English] 

I am refering to will ong by's The consti-
tution of United states in which the said. 

• In another work the author has 
discussed the concept of sovereignty 
in its jurisdictional connotations and 
applied the conclusions reached to 
federally organised States in general 
and to the United States in particular. 
It is there shown that sovereignty as 
the term is employed in constitutional 
law implies supreme law-making 
power." 

If sovereignty is ' supreme law-making 
power' and I am bringing this law here before 
the Pariiament, am I surrendering to the 
sove reignty of the Parliament or am I 
subverting the same? 

SHRI NIRMAL KANTI CHATIERJEE 
(Dum Dum): Not in law, but i{l spirit also. You 
must distinguish between the two positions. 
( Interruptions) 

SHRI N.K.P. SALVE: About the Indian 
authOrity, I read Seervai extensively. At 
places he has dealt with sovereignty, but 
this in clearly defined as to what is sover-
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eigl1ty supreme law-making power. Hon. 
Member, Mr. George Femandes, is nodding 
his head, which is the greatest tribute to all 
my work. 

SHRI NIRMAL KANTI CHATIERJEE: 
'Really and not formally' you can add that. 

SHRI N.K.P. SALVE: Now I will take 
point by point. 

Sir, I personally thought when I intro-
duced the Bill that the most legislative mea-
sure contemplated in this Bill is perhaps the 
most innocuous. What are we doing we 
seek to effect a de jure transfer inter alia the 
power transmission system from three Com-
panies - MTPC, NGPC and NEEPC to the 
National Power Grid. The de facte transfer 
as you very rightly pointed out had already 
been effected some time in August and 
November 1991 . Therefore, what I thought 
is, the ownership of these transferes or the 
transferee public sector companies, the 
entire shares are held by the President of 
India. The transferere Company, the Power 
Grid Corporation, is a public sector under-
taking in the Central sector, the entirety of 
the shares are held by the President of India. 
Therefore the right hand transfers some-
thing to the left hand or the left hand trans-
fers something to the left hand or the left 
hand transfers something to the right hand 
perhaps .. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Now, disinvestment will start. 

SHRI N.K.P. SALVE; I can assure you, 
Somnathji, take it from me that so long as I 
am there in this Ministry. (Interruptions) 

SHRI ANIL BASU (Arambah): Why not 
on market value? (Interruptions) 

SHRI N.K.P. SALVE: I will come to 
those points also. But let me reply, thereby 
I will be replying at this stage itself the 
question raised by hon. Member Shri George 
Fer;nandes. He said, 'Are you going to 
privatise? Are you going to sell these shares 

to the public or are you going to give them to 
the multinationals? Please take it from me 
that we do not want - I repeat not either to 
privatise any of the public sector undertak-
ings including the National Power Grid or . 
NTPC or the three undMakings which are 
working so well. We are proud of them. 

SHRI SOMNATH CHATTERJEE: 
Speaking for yourself? 

SHFlI N.K.P. SALVE: I am not speaking 
for myself, I am speaking for the Govem-
ment. 

SHRI SOMNATH CHATIERJEE: Are 
you very sure what will happen to your 
AICC? Nobody knows (Interruptions) 

SHRI N.K.P. SALVE: Hon. Member Mr. 
Somnathji will know that I am replying to this 
Bill as a Minister, not in my capacity as 
N.K.P. Salve. and if I had notthisconviction. 

SHRI SOMNATH CHATIERJEE: I re-
spect Mr. Salve not as a Power Minister of 
the Govemment. 

SHRI GEORGE 
FERNANDES(Muzaffarpur): May I, Sir, re-
mind the Minister? He has been as studious 
as anyone else about the Industrial Policy 
resolution of this country. In 1956 this House 
adopted a Resolution and without touching 
that Resolution, leaving that Resolution 
where it is or perhaps consigning it to the 
waste paper basket now, you have brought 
about a right tum in the entire Industrial 
Policy and Economic Policy of the country 
and so, how do we take your word for it now? 
If a Resolution of the Parliament could be 
brushed aside by you, how do I take it with 
all your good intentions, with all your com-
mitments, but who bothers about your good 
intentions and commitments when the World 
Bank and the IMF are dictating and you are 
accepting? 

SHRI N.K.P. SALVE: May I saythatthe 
question . has a little limitation.. (Interrup-
tions) 

MR. CHARIMAN : Hon. Minister, please 
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address the Chair, don't address anybody 
else. 

SHRI SOMNATH CHATIERJEE: What 
are we here for? We will address us through 
you. 

SHRI NKP. SALVE: Sir, I am attempt-
ing to address them through you only, they 
should be a little patient, Sir. Perhaps I will 
put an end to the agony of the House. We 
have been debating this subject for so long. 

Sir, the hon. Member Shri George 
Femandes has slightly enlarged the sub-
ject. My answer was categorical to hon. 
Member Shri Somnath Chatterjee that there 
is no intention whatsover- please don't read 
anything sinister in this. 

17.00 hrs 

To me a public sector undertaking is a 
matter of as much or as great respect as any 
other private sector undertaking which IS 
catering to the national interest. Both to me 
are national sector. But the public sector 
undertaking which is doing well, running well 
serves the national interest much better 
than any private sector. That is the view of 
my Government. I am mentioning it here 
and make no mistake about it. We are not 
discriminately out to privatise anything. 

So far as the Industrial Policy Resolu-
tion of 1956 is concemed that has its own 
Importance and we abide by that policy. The 
heart of the matter in that was, we want 
social justice with growth. Have we really 
been able to achieve that kind of social 
justice Mr. George Femandes? Yesterday, 
you made a very eloquent speech about the 
causes that brought about this kind .of situ-
ation in Bombay. Are you satisfied with the 
social justice we have achieved all these 
years, with a very high.controned economy 
that we had carried out? What apout small 
nations in Southeast Asia and Far East? All 
of them have opened their economy. I am 
not talking of China. Leave China alone. 
Each year they have eight per cept to nine 
per cent growth in real terms per capita 
income. In 10 years' time they have doubled 

the income. In 40 years' time we have barely 
been able to double our income. is it a happy 
state of affairs? Do we not need to acceler-
ate the economy for the purpose of achiev-
ing that social justice or for the purpose of 
achieving egalitarian society? Unless there 
is accelerated growth, there is nothing that 
we can achieve. This is slightly outside the 
scope of the Bill. I will come immediately to 
the various points. 

First thing I want to refer to is the issue 
raised connect with constitutionality and the 
question of interest of the employees. I am 
a person who is extremely human. A job of 
a person in any of the Corporation under my 
Ministry is a job, he must not be divested of. 
Long before I took the Ministry, when the 
scheme was formulated, the employees 
went to the Delhi High Court and challenged 
the Scheme and they said, it was detrimen-
tal to their interests. The matter was exten-
Sively examined by the High Court. This is in 
the case of Executive of the Power Corpo-
ration and the Union of India. I am reading 
from page 103 of the judgment. Talking with 
reference to the Transmission Corporation, 
Power Grid Corporation, they have said: 

"The Govemment policy is valid. NPTC 
has been properly constituted. Pro-
posed transfer of assists from NTPC 
power grid to NT PC will be as pF!r law. 
The petitioners have not been discrimi-
nated against either internally or exter-
nally. 

This is authoritative adjudication so far 
as the employees are concerned. Hon. 
Member from BJP has also raised the same 
issue. They have not been discriminated 
against either intemally or externally. 

"Plea of promissory estoppel is not 
available to the petitioners. The peti-
tioners are at no disadvantage, both 
NTPC and NPTC being Central Gov-
ernment undertakings and conditions 
of service being the same." 

That meets your point. This is .the situ-
ation so far as the employees are con-
cerried. I want to dispose of this point straight 
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away at this juncture along with the question 
of constitutionally. 

SHAI GEOAGE FEANANDES: Can you 
explain why this very large disparity in the 
wages of employees of the NTPC and of this 
particular Corporation, Your national aver-
age is Aes. 4700 per month, in the public 
sector. This is last year's average, straight 
from your annual report. There are 21.84 
lakh employees. Annual average wage is 
As. 56.522 which is As. 4,700 per month. 
The monthly average wage in the Power 
Grid Corporation is As. 2, 299. There has be 
to be some explanation. 

SHAI N.K.P. SALVE: That is a very 
valid point raised by the hon. Member. 
Unfortunately, I did not have the benefit of 
those figures the other day. I have them 
today and I will get them examined. Be-
cause that there is no discrimination against 
the employees, I went by the Judgement of 
the Supreme Court. 

I would like to take next the question of 
policy dictated by the World Bank,IMF. That 
was one of the very serious allegations from 
all sides. An impression is sought to be 
created that we are going on our knees, we 
are crawling on our bellies and we are asking 
for alms, and we are asking'for succour and 
charity. We shall not, repeat not No. This is 
a loan which we are taking and it is a 
commercial loan. 

SHAI ANIL BASU: This is the Power 
Ministry. 

SHAI N.K,P. SALVE: Mr. Anil Basu, I 
am very sorry, He is attacking our patrictism 
in doing this kind of thing. Please go and ask 
Shri Jyoti Babu whether or not he is ringing 
me continuously to arrange for these loans 
with conditionalities because of the develop-
ments. 

SHAI SOMNA TH CHATTERJEE : That 
is precisely our demand, that you have to 
stop every State Government doing that. 
Every State Government is doing that. This 

SHAI N.K.P. SALVE: I want to assure 
the Member that I will never do that. But I am 
on a different point at the moment. This is 
the loan we borrowed forthe development of 
the country. Please bear with me, Loans 
taken for the development of West Bengal 
with conditionally are something acceptable 
to them. But I loans which we are taking for 
the development of the country as a whole, 
we are bartering away. (Interruptions) This 
is very unfair, This is not done. I do not 
accept it, 

SHAI BASUDEB ACHAAIA (Bankura) : 
Do not compare loans taken by India with 
state Government How can you compare 
this? 

SHAI NKP. SALVE: You do not know 
what I am taking. Please ask him. 

SHAI BASUDEB ACHARIA: He has 
accepted. He has succumbed to it. 

SHRI N.K.P. SALVE: All that I want to 
submit is so far as the loan taken for the 
Power Grid Corporation is concerned, it is 
particularly for the small economy, For the 
benefit of Shri Nitish Kumar and Shri George 
Femandes, I want to submit "Look at the 
history of the whole matter and you will lind 
that we have not done it at the behest of the 
World Bank but to be able to implement a 
national project, a national plant, for the 
benefit of the whole nation. We need that 
assistance. We discussed matters with them. 
Conditions come about in such a way that 
such discussions are absolutely unavoid-
able, Whenever you go to a bank, whether 
it is an Indian Bank or a foreign bank an or 
World Bank, are they putting up assets 
anywhere else other than India? Transmis-
sion of power. What is it? 

SHRI BASUDEB ACHARIA: You do not 
succumb to it, 

SHAI N.K.P. SALVE: I assure him 
through you that I am equally sensitive and 
allergic to anything being said and done 
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where the respect of India is involved. I have detriment, you can come and tell me. We 
been dealing with bilateral resources and may have different perceptions. But we will 
pressures have come on me and I shall not not accept- we have got our rational facul-
yield an inch. ties ever any conditionally which is to our 

SHRI NIRMAL KANTI CHA TIERJEE 
(Dum Dum): We know that was your position • 
when you were not in the Govemment. We 
respect it. You are not chary after you have 
joined it. 

SHRI N.K. P. SALVE: Unlike him, I do 
not change my colours. I am the same now 
as I was earlier and I would not yield to any 
condition or conditionalities being imposed 
by anybody, let it be World Bank or anyone 
else which, according to my understanding, 
is to the detriment of our interests and where 
it affects us. 

SHRI SOMNATH CHATIERJEE: Shri 
Manmohan Singh should be sitting here. I 
do not know whether he agrees with it or not. 
We will have to see. 

SHRI N.K.P. SALVE: Shri Manmohan 
Singh will take care of himmself. I am talking 
about myself? 

SHRI SOMNATH CHATIERJEE: Ask 
those people. they are sitting there. What 
they say in private? 

SHRI N.K.P. SALVE: Iwanttosubmitto 
you, very respectfully, that I am speaking for 
the Govemment. Instead of bartering away 
the self-respect of our country, we would 
prefer to starve and die and never barter our 
respect. It is our approach. (/n_terruptions)' 

MR. CHAiRMAN: Do not record any-
thing. 

SHRI N.K.P. S~VE: I want transpar-. 
ency in the working of my Ministry. I have no 
objection to quoting the letter or something. 
But I myseH want transpare{lcy. I have 
nothing to be ashamed of . Everything is 
bona fide and you can cornejn and examine 
whenever you want. If yOU ever find any 
conditionality accepted by us which is to our 

'Not recorded 

detriment. So far as our self-respect is 
concemed a million times we will starve. We 
known in this country how to starve and 
starve for generations and for centuries. But 
we have not sacrificed our self-respect. We 
will not do it. Why are you thinking so? They 
are thinking that patriotism is their preroga-
tive. Why are you thinking that it is your 
exclUSive prerogative to protect the interest 
of the nation? We are equally worried about 
it. 

Now, look at the background in which 
we have brought about this legislation (In-
terruptions) 

MR. CHAIRMAN: Please do not record 
anything. 

(Interruptions)' 

SHRI NKP. SALVE: Plea~e look at the 
background. Please look at the history in the 
context of which we have brought about this 
legislation, in the context of which we have 
brought about this transfer of the assets. It 
is not that they have asked us to do it and we 
have done it. We have been working on it. 
We have been working on a National Power 
TransmisSion System, a National Power 
Grid for Qute some time. 

You are right when you have said it that 
it started in 1981 and why did it not come 
about. It is a relevant question. It would not 

. come about because of the constraints of 
resources. We needed money to expand. 
We really wanted to expand the flow of 
transfer. Without a programme of expan-
sion, it is hardly of any usc. Please bear with 
me and understand a few facts. 

Energy resources in India are evenly 
distributed. With a view to ensuring optimal 
utilisation of these resources and supply of 
power to all parts of the country, a policy 
decision was taken in 1961 to carry out 
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power system planning and operation on 
regional basis. It goes back to 1961. Shri 
Nitish Kumar would know of it. I never knew 
that the he was an Electrical Engineer. He 
would know about it more than what I would 
know. As I said eariier. it goes back to 1961. 
For this purpose. the country was demar-
cated into five regions. In 1981 . a decision 
was taken at the national level with the 
concurrence of various States to form a 
National Power Grid. In 1981, this decision 
was taken. With that end in view. the Power 
Grid Corporation was formed in 1989. We 
went to the Worid Bamk much later. The 
main objective of these three mjor decisions 
was to integrate the entire country on the 
power map of India and facilitate transfer of 
power all over the country transcending 
States and Regional boundaries with liabil-
ity, security and economy. The formation of 
five Regional Grids and their integrated 
operation has proved very beneficent. The 
formation of Power Grid Corporation of India 
will further help in not only strengthening the 
regional Power Grids but also accelerate the 
pace of formation of National Power Grid. 

As regards the question raised about 
the need of formation of the Power Grid 
Corporation of India allegedly under the 
pressure of the World Bank, I would like to 
state that this matter regarding the forma-
tion of a Corporation has been under the 
consideration of the Government of In~i<'. for 
quite a long time. It was after consideFable 
discussion, we worked with them. We ar-
ranged for a loan with them and now we 
have come up. We are not stopping here. 
We are proceeding further. I am replying to 
Shri Nitish Kumar. He raised a point saying 
that if you really want a national transmis-
sion system, why are you resting content 
with the three. We are not resting content 
with the three. 

The transmission system assets of 
Neyveli Lignite Corporation have since been 
transferred to Powergrid with effect from 
December 1992. Does it satisfy you? Fur-
ther, action is already in hand for completing 
various formalities associated with the de 

jure transfer of these assets of NLK to 
Powergrid. 

As regards transfer of transmission 
system assets of NJPC, a Joint company of 
Central Government and Himachal Pradesh, 
the work relating to their transmission sys-
tem was being handled by NHPC which has 
since got .transferred along with the trans-
mission system assets of NHPC. 

Now, I come to the transmission sys-
tem of Nuclear Power Corporation. An hon. 
Member has raised the question of Nuclear 
Power transmission. The transmission sys-
tems of Nuclear Power Corporation were 
being constructed by the State Electricity 
Boards. NPC did not own any transmission 
system asset as such. However, work relat-
ing to transmission system associated with 
Nuclear Power Station for future expan-
sions has since been transferred to 
Powergrid. 

As regard transfer of transmission 
system associated with the Tehri Hydro 
Development project, consent of the U.P. 
Govemment which is a partner of the 
Central Government inthe Tehri Hyrdo Elec-
tric Corporation has since been obtained. 
We are going ahead with it. Therefore, in 
the process of establishing a National Trans-
mission System with the help of the Powergrid 
entrusted to a nodal functional expert corpo-
ration, we have not stopped at there. We 
have proceeded and we are proceeding 
further. We seek your cooperation; we seek 
your guidance and we seek your help in the 
whole proceedings. But do not look t it from 
the coloured glasses. if you look at it from 
he coloured glasses, we will not be able to 
achieve a very important national objective 
with the cooperation of everyone, which we 
want. I have no doubt so far as Our intents 
are concerned. (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): OUr coloured glasses have 
ulltra-violet rays. (Interruptions) 

SHn: Aj..jii.. BASU : Mr. Salve should 
explain everything to the House. (Intorrup-
lions) 
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MR. CHAIRMAN: Please allow the 710.92 and the fax massages of 8.12.92 
Minister to explain . Do not interrupt please. and 14.1 .93from the Wortd Bank. The hon. 

(Interruptions) 

SHRI ANIL BASU : He is concealing 
more. (Interruptions) 

SHRI N.K.P. Salve If they feel 
offended in my appealing to them for a 
national cause , I will not do that. Please do 
not have such coloured glasses. I want to 
submit to them. I want to appeal to them I 
am no greater a nationalist or a patriot than 
what they are. (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : We have certain doubts and 
certain worries in this matter. We would like 
you to clarify those. 

SHRI N.K.P. SALVE : Most certainly. 
Not once but hundred times. I am not upset. 
You know,l know a considerable amount of 
forensic language. Even if I appear to be 
upset. It is just you know, why. Those who 
have forensiC background they will be hav-
ing such they of pretensions. 

Now I must come to the question of 
letters referred to. I will come to a little latter 
as to what I objected to about the observa-
tions of the officer. I do not mind it. I am 
answering to Mr. Basu that if there are 
certain charges of corruption on some 
officer, something prima facie is there . 
certainly this House is there to look into it . 
haul up the officer and then the Minister. But 
it was with reference to a letter about which 
Shri George Fernandes made some obser-
vations which are most unfortunate. There 
are officers and officers of all the type. 
There are large number of negative officers, 
there are positive officers who go out of their 
way to implement our policies. If we are 
going to cast aspersion on their character 
and integrity in this House, the work will 
suffer. The nation will suffer. the people of 
this country will suffer. This is not done. I do 
not think he wanted to do it. It is with 
reference to that. I want to point out those 
observations. I will come after this. he 
referred to the letters of Shri Vasudevan of 

Member found it particularty objectionable 
that a small functionary of the World Bank 
writes to a senior Secretary of the Govem-
ment of India and marks a copy to the small 
functionary like a Joint Secretary in the 
Department of Economic Affairs. In this 
regard, it is specifically stated that Mr, Vergin 
is the senior most functionary in the Word 
Bank in so far as power sector is concemed. 
Mr. Vergin writes to the Secretary (Power) 
and endorses a copy to the nodal Joint 
Secretary, Department of Economic Affairs. 
This is a mundane practice in day-to-day 
office working and nothing wrong should be 
seen into this practice. If you see that letter 
at the bottom you will find that the Secretary 
himself has marked the copy of that letter. 
What is there so objectionable about it? Are 
we standing by formalities unknown to the 
commercial world or are we just trying to 
find fault with the people because we are 
dealing with the Wrold Bank? If we do not 
deal with the Wrorld Bank, we are not going 

~to get money, and we are never going to 
improve OUr power situation. As it is projects 
are there. As soon as I took over the charge 
of the Ministry I tried to find out what the 
situation is going to be after the Eight Plan. 
Today the situation is fairly grim. There is 
considerable shortage. I find, to be able to 
maintain the existing shortage, we will have 
to augment Our capacity by 35,535 mega-
watt . It would require a lakh crores of 
rupees. Where do we give the money 
from? If I did not borrow, if I did not bring 
the private sector, where do I get the 
money from" Is it that I leave the country 
to darkness? It is, therefore. when I go to 
a bank. I must abide by certain norms. 
Certainly, if I do something wrong in the 
process, if I have taken the Loans and 
squandered it away, you are there to watch; 
if I have taken the loans spent it in a manner 
which it did not have to be, you are there to 
watch. But I believe, the loan must be taken. 
For a developing country, its resources are 
important. If it is inadequate. it must take 
the loans. What is needed is we should 
generate enough income out of it. repay the 
principals and repay the interest and be on 
Our own. That is my stated and that is what 
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[Sh. N.K.P. SalVe) glittering among the public sectorundertak-

we want to do. 

Now a world about the contents. It may 
clearly be stated that there is no matter 
which needs to be kept away trom the 
House. As I said, I do not object to those 
letters because I want transparency myself. 
The economic papers in the country, almost 
daily, bring out the efforts being ' made by 
the Minister of Power and the PSUs in 
raising funds from intemational financial 
gentes. Most of the economic papers carry 
the heart-breaks and the success stories 
regarding the power sector's effort to raise 
the finances from financial institutions within 
and outside the country. And here again , 
through you, I would like to appeal to each 
one of them to help us raise finances in a 
honorable manner which will cater to the 
interest of the nation . That is only the 
criteria, something which is going to help 
develop the country, something which is 
going to help us optimise productivity of the 
entire power sector and eximize its produc-
tion . 

SHRI ANIL BASU : Would you please 
enlighten us as to which area of the power 
sector is most neglected? 

SHRI N.K.P. SALVE: I am also replying 
to some of the questions which you have 
raised. As I said earlier, already the scope 
of the debate is for beyond the scope of the 
Bill itself. And that is why, I have taken so 
much time. I want to finish as quickly as I 
can. 

Now I want to point out about the World 
Bank. World Bank has been a very large 
participant of the assistance to the power 
sector. And it is well-know and no a fact to 
be hidden that the World Bank wishes to 
associate itself which future power projects 
and provide substantial finances. NTPC is 
the largest single beneficiary of the World 
BaRk. anywhere in the world. 

Sir, today, NTPC is looked upon as a 
project, which is a matter of pride. which is 

ings. It is one of the finest public sector 
undertakings that we have. It could never 
have been what it is if it was not for these 
loans and we run down these people of the 
organization who are helping us. What are 
we dointg? We are borrowing from them, 
building Our public sector undertakings, we 
are augmenting Our power, we are rational-
izing Our transmission systems. 

Sir, I will deal with one or two pOints 
more and then I would finish it of. Shri 
George Femandes referred to something 
which 10 my mind is most unfortunate and 
very surprising that it comes from a member 
like him . 

SHRI SOMNATH CHATIERJEE : 
Please give us an opportunity to put some 
questions. 

SHRIN .K.P. SALVE: We would notlike 
to pillory someone without there being a fair 
opportunity. I know the hon. Member for 
quite sometime. He said this and it is to this 
that I take the objection. He said: 

[Translation] 

At first it is senl to the Secretary and 
then a copy is endorsed to the Junior Offi-
cer. It is all ri~t. At first it is said that I am 
taking liberty and then relations are devel-
oped with the junior officers. What sort of 
relationsarethese? We have seen connec-
tions of many officers in the scandals. How 
and where the relations are developed. We 
have seen very well. Mr.Chairman, Sir, I am 
very sorry to say that every kind of mischief 
can be pardoned in Our count.ry. 

{English] 

Is this the reward we want to give to the 
officers, who work devotedly. sincerely, 
honestly and with the highest sense of 
integrity? Will he not rather have a negative 
attitude? It is the easiest thing in the 
Government of India or in any other Govern-
ment to have a negative attitude, never do 
any work, come at 10 O'clock and to at S.3O 
p.m., and be utterly negative and get 
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promotion and become Secretary or Cabi-
net Secretary and then go to World bank 
or do things like that. But an officer he world 
and takes positive interest in the matter, 
wants to help the power sector, he could 
have been treated more charitably. Itis my 
request, So far as this is concemed, I am 
sure that Shri George Fernandes could not 
mean it to be that way. He referred to Mr. 
Krishnamurthy. I was not dealing with the 
corruption in bureaucracy in general. I was 
dealing with what hon. member Mr. George 
Fernandes said with reference to this letter 
which is a very normal vourse of 
corruspondence between a banker and us. 
There is nothing wrong in the content. You 
may read it a thousand times; but there is 
noting wrong with it. When I am talking with 
reference to that, if you run down an officer, 
I am afraid you are creating a situation which 
will never helpful to the country, to any 
Govemment. Today we are sitting here; 
who knows who might sit where and when? 
But no Government can work effectively, 
efficaciously and efficiently unless it S bu-
reaucracy cooperates with it. When it 
cooperates, if it is going to be run down, that 
is the most unfortunate thing that will hap-
pen. 

I will come to the next point and I am 
done. Considerable indignation has been 
shown that we have transferred the assists 
at the book value. Hon. Member George 
Fernandes went to the extent of saying that 
Consolidated Fund of India money has gone 
as the capital of the transferor com pay and 
when the transferror company's money has 
been employed in certain assets, their mar-
ket value must have appreciated agreat 
deal and why have you put the transferror 
company to a loss. That, I thought, was the 
thrust of his argument. Why have we (L~ " 

this to a transferror company? There are 
two answers that I want to give. At whose 
cost is the transferor company going to 
benefit when the ownership of the transfer-
ring company is also in the hands of the 
President of India and the transferring 
company is also in the hands of the Presi-
dent of India and the transferring company 
is also in the hands of the President? The 
loss of one is going to be the gain of the 

other and the gain of one is going to be the 
loss of the other. If both are one, where is 
the question of loss and gain? Can a person 
make profit out of himself? 

SHRI SOMNATH CHATIERJEE: We 
do not know how Congress Ministers work: 

SHRI GEORGE FARNAN DES: What 
about the disinvestment that has been done 
in the last two years? All that was held by 
the President of India. 

SHRIN.K.P.SALVE: Itis in the interest 
of the transferor company, let me tell you. 
If you have transferred it at the market 
value it would only been the book adjust-
ment-debit and credit. The transferring 
company might have been the debtor and 
the transferor company might have been 
the creditor. But listen to me now; apart 
from the stamp duty, how this is beneficial. 
have you ever considered the possibility of 
large colossal capital gains which out of its 
resources the transferor company would 
have been required to pay? What happens 
to that? From where does that money 
come? Actually it is book transfers and 
capital gains merged on them large amount 
of capital gain would have the liability. Kindly 
look into all these aspects of the matter. 

HRI NIRMAL KANTI CHATIERJEE: 
One again it is one family-the Government 
and the Government-owned companies. In 
this case it is a State which is losing. But 
within the. Central Government sector 
nobody is the loser. 

SHRI N.K.P. SALVE: So State is losing 
because there is no State involved. 

SHRI NIRI .. ~ . '~ . 'fT' -::'f-' 'TTERJEE: 
Stamp duty collection and nothing else. 

SHRI N.K P SALVE: 'nterVf~"tionwith 
a knowledge3ble Member I can understand. 
But I cannot take the intervention of Mr. 
Nirrnal Chatterjee, because I am confined to 
my brief. That is what I am saying. All are 
the same: where is the question of anyone 
making loss. Mr. Basu was so indignate; he 
thumped the desk: At one staae I thouoht 
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he was likely to hurt his hand! Why did you 
transfer it at the book value? What is there 
if it be to the benefit of the transferor 
company that we have translerred at the 
book value apart from the stamp duty con-
sideration? The real benefit is, a large 
capital gains liability which would have been 
passed on to the transferor company has 
been spared. 

About the likely increase in tariffs. What 
we are doing is that we are only transferring 
the assets relating-to transmission systems. 
So far generation and transmission was 
being done by the transferor company. 
Now the work is divided. The transferor 
company will generate and the transferring 
company will transmit. The transferring 
company is going to submit bills to the 
consumer and collect bills from them. 
Where is the question of raising it by the 
factotum of transfer? Why is the apprehen-
sion? I am unable to understand that as a 
result of this, the tariff will be raised. If they 
are to be raised on a future date, it will be for 
some other consideration; but merely by the 
facttum of transfer, I do not think that there 
should be any valid justification for an 
apprehension that the tariffs are going to be 
raised. In the end, I will come to 'oppOSition 
of the States'. 

SHRI ANIL BASU : Now, you have two 
Chairman for the two public sector compa-
nies; your overhead cost has gone up. 

SHRI N.K.P. SALVE : Tariffs are not 
being raised by the factotum of the transfer. 
All that I want to submit is about the States. 
I have instructions on that, I have taken 
instructions. The allegation is that the 
Tamilnadu Electricity Board has opposed 
the Power Grid. It is to that , that , I want to 
reply. I am submitting it to the house entirely 
on the instructions from my Ministry, be-
cause I do not have any personal knowl-
edge on this. 

Some hon. members stated that 
Tamilnadu has expressed opposition against 
the formation of the National Power Grid. In 

this connection, I would like to state that no 
State, including Tamilnadu has opposed the 
formation of the National Power Grid. As a 
matter of fact, the policy decision taken at 
the national level in 1981 for the formation of 
the National Power Grid was a unanimous 
decision. It appears that hon. Members are 
perhaps referring to some comments of 
Tamilnadu State Electricity Board in the 
context of recent disturbance in Sothem 
Regional Grid. The resentment expressed 
by them was primarily related to the in 
discipline indulged in by certain State 
Electricity Boards in the operation of the 
Regional Grid and certainly not against the 
main goal of the formation of the National 
Power Grid. 

State !,ilso understand and we are also 
oriented towards a national cause. There is 
no objection; we are working upon it. In the 
end, therefore, all that I want to submit is 
that there is no warrant to sand .. 

SHRI ANIL BASU: I raised a point. you 
reply to that point. 

SHRI N.K.P. SALVE: All right. (Inter-
ruptions) Shri Basu raised appoint and 
again he thumped the table saying that 800 
KV Kisanpur-Moga line is something which 
we are putting up, is a total waste of 
expenditure and that not even a megewatt 
of power would be transmitted. 400 KV line, 
according to you, was enough. It is for that 
purpose. , a team of officers went from here; 
each one of them may be getting 250 dol-
lars, roughly, I do no know. I do not know 
how much they are getting. They have got 
this loan. They say, as though this loan has 
been pressurised on us for this 800 KV 
lines, by World bank. I am afraid, my friends 
have got this fact completely wrong. The 
officials went for negotiating a new loan. 

So far as the Kishanpur-Moga line is 
concemed, thai maper has already been 
finalised., your facts are utterly incorrect. 
Your premise is correct and your contribu-
tions are hopelessly wrong. Do you want me 
to deal with something more? (Interrup-
tions) I am making a statement on the Floor 
of the House. if my facts are wrong and if 



509 StBt. Res. reo disapproval ofNTPC PHALGUNA 15. 1914 (SAKA) andNTPC Ltd.,NHPC Ltd.510 
Ltd. NHPC Ltd. and NEPC Ltd.(Acquistion and NEPC Ltd. (Acqulnlsition & Transfer of 
& Transfer of Power Transmission Systems Ordinance Power Transmission Systems) Bill 

your facts are right. then. I will perhaps have 
to either face a privilege motion or I will have 
to apologies. which I will do. But, please do 
not try to rub wrong facts into me ever. 
(Interruptions) No. (Interruptions) This is 
very unfair. Sir. firstly he brings in this point. 
Is it related to the Bill? (Interruptions) Is it 
related to the Bill? He brings in extraneous 
considerations. he brings in extraneous 
facts and that too, entirely on incorrect 
facts. he wants to thump the desk, as 
though the lung power is going to make a 
difference on me. I am talking with a certain 
degree a conviction there. (Interruptions) 

SHRI ANIL BASU : You say that there 
is a need for 800 KV line and you justify it. 
Is there any need for 800 KV line? You are 
slipping the pOints. (Interruptions) 

SHRI N K P SALVE: You want me to 
reply to that too? (Interruptions) It is, un-
doubtedly, a 800 KV Line. (Interruptions) I 
am tailing you, take it. (Interruptions) It is 
completely outside the scope of 'he Bill. I am 
taking more time of the House and tiring the 
House. This Kishanpur-Moga 800 KV line 
is charged at 400 KV at this stage and the 
flow raised to 800 KV when the power polled 
at Kishanpur increases later on. The cost is 
not very much more. For transmission 
system. redundancy needs to be built and 
planning has to be long-term. There is also 
the problem of corridor. 

SHRI ANIL BASU : Now he is caught. 
he is saying that 400 KV would be charged 
in a 800 KV line. If you require more 
transmission. then you can put up another 
400 KV line. What is the need for putting up 
800 KV line right now? 

SHRI N.K.P. SALVE: Is there some-
thing on this earth with which I can 
respectfully disagree so far as Mr. Basu is 
concemed? I in humility and respect com-
pletely agree to disagree with what you have 
to say. That is completely. Some other time. 
some other forum, we will discuss this mat-
ler with our technicians. All that I want to 
submit is .this. (Interruptions) 

SHRI ANIL BASU: You are a new-

comer in the area. What to do? (Interrup-
tions) 

SHRI SOMNATH CHATTERJEE: 
There are two things. I shall not thump the 
desk. You seem to be very cut up. For that, 
I am sorry if any of my Members has done 
it. 

We want to know two things. By this 
Corporation and the policy that you have 
now adopted. what will be the role of the 
different State Electricity Boards in the mat-
ter of transmission? Will all the powers of 
the State Electricity Boards, so far as trans- . 
miSSion is concemed, be taken over by this 
Corporation? 

Secondly. the different State Electricity 
boards are required to pay for the introduc-
tion of high voltage direct current system by 
you. That is being introduced for which 
machines are being imported. you are 
insisting on a system for the purpose of this 
transmission. You are SEBs to pay a huge 
amoun! for that. What are you doing it? • 

If it is your job, you are taking over that 
Job. Why are you making the SEBs to pay 
for it? 

Allied to that. I have been told by a very 
authoritative source that these machines 
are available in India. These are manufac-
tured by Indian engineers and Indian com-
panies. Why are you importing these 
machines? Kindly clarify these things. 

SHRI N.K.P. SALVE: So far as the 
Electricity Boards are concemed. there is 
no proposal before us for taking over the 
transmission by Electricity Boards. This Bill 
does not affect them in any manner what-
soever. 

As to the conversion. this 800 KV mega-
watt HVDC -High Voltage Direct Current, I 
have leamt that much do you want me to 
take up this question seriously? (Interrup-
tions) 

SHRISOMNATHCHATTERJEE:Very 
seriously. (Interruptions) 



511 SIal Res. re. dtSapprovalolNTPC MARCH 16, 1993 andNTPCLld,NHPCLtd. anct512 
LId NHPC LId and N£PC Lfd.(Acquistion NEPC Ltd. (Acquinisition & Transfer of 

& Transfer of Power Transmission Systems Ordinance Power Transmission Systems) Bill 

MR. CHAIRMAN: The time is running 
out. (Interruptions) 

SHRI N.K.P. SALVE: What I am told 
is that it is a technical question. I will give a 
reply. (Interruptions) 

The import of the machinery is a differ-
ent subject. What I am told is that for 
effective evacuation of power, inter-re-
gional linkages are required to be con-
structed for formation of national power gird 
due to varying degrees of power shortages 
in different States. regional and operation 
of various regions. 

AN HON. MEMBER: It is for national 
grid. 

SHRI N.K.P. SALVE: It is connected 
with that. Now it is to link the different grids 
and to transmit power from one to another in 
a manner so that we do not do one at the 
cost of another. 

It is for that purpose that this is being 
done and if you want a more technical 
answer, I will write to you and let you know. 

SHRISOMNATHCHATIERJEE: lam 
not trying to make it controversial. I am 
trying to find out as to why SEBs which are 
financially in a much vulnerable position 
then the Central Govemment are forced to 
pay this huge amount running into crores of 
rupees. 

SHRI N.K.P. SALVE: I concede that it 
is a valid question. I assure the hon. Member 
that this is completely outside the scope of 
the Bill. So, I was not prepared and I was not 
expecting this kind of a question. I will 
certainly look into as to why this is so. But 
I rest assure one thing. We will not fasten 
any liability on the State Electricity Boards 
as they are already not a very good state 
and it will be onerous and nember some if we 
do so. All this is not being done unilaterally. 
I can assure that also. But if you want more 
authentic and technical answer, I will write to 
you. Import of machines is the last point that 
I was makinq. 

SHRI NIRMAL KANTI CHA TIERJKEE 
How is it advantageous to other States? 

SHRIN.K.P.SALVE: I will write to you 
also. (Interruptions) 

About imports, the point was raised by 
Mr. George Fernandes also that we are 
liquidating BHEL. A company like BHEL 
must have orders. unless it has orders for 
the next five years, I am sure that it will be a 
very grim situation. I entirely agree to it. I 
have myself been as a consultant in indus-
trial financing for many years and so, this 
proposition is absolutely correct but the 
crucial qU8shon to which I am addressing 
myself is ..... . 

SHRI SOMNATH CHATIERJEE 
Don't commit. 

SHRI N.K.P. SALVE: No, I am not 
committing anything. I am only enunciating 
the policy. The policy is to buy the best 
equipment at the best possible price. (Inter-
ruptions) 

SHRJ ANIL BASU : But the price is very 
much higher. (Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE : But they wanted it to be given to 
MIs ASB. (Interruptions) 

SHRI N.K.P. SALVE: Mr. Basu, you 
referred to a certain price packing. GCE 
Alsthom got it in an international bidding. It 
was a package. It was a lurnkey project and 
for a turnkey project, it was found to be the 
lowest. What is the use of comparing the 
turbine cost and the boiler cost? 

SHRI ANIL BASU : They wi" be bidding 
and should we have to accept that bidding 
? (Interruptions \ 

SHRI N.K.P. SALVE : Sir, I do not 
expect him to agree with me. (Interruptions) 

MR. CHAIRMAN: Please follow the 
rule. 

SHF.: BI.SL:DEB ACHARIA' His pre-
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jecessor told the House that BHEL will not 
3ufferfor orders. Now, What he has said is 
different from what was told by his prede-
cessor. 

SHRI N.K.P. Salve : Have you fin-
ished? 

SHRI BASUDEB ACHARIA: Yes. 
(Interruptions) 

SHRI N.K.P. SALVE: I do not expect 
him to agree with me as much as they 
should nto expect me to agree with them. 

SHRI SOMNATH CHATTERJEE : I say 
to keep your mind looking into the matter. 

SHRI N.K.P. SALVE: Whydid you and 
Mr. Femandes ask me this question? You 
know my views very well on this matter. You 
asked the question and then you say not 
to commit. If you want, I am willing to tell 
you what the policy is and if you think that 
It may go against the interest of the BHEL, 
then I am willing to sit down. I leave it to you. 
Mr. Fernandes, would you want me to an-
swer to that question? 

SHRI GEORGE FENANDES: I raised 
the question of the order book of the BHEL. 
For 1995-96, it is nil and for 1994-95 it is 
anywhere between seven to ten per cent 
and in some cases, it is nil. For instance, in 
Hardwar, for 1994-95, it is nil and for 1993-
94. it is less than 50 per cent of the capacity 
of the BHEL. I also used the term that you 
have pronounced a death sentence on the 
BHEL and now, from what the hon. Minister 
has said, it appears to me-because he made 
the pOint that we need to go for the best 
indicating thereby-that the situation, as we 
see, of the BHEL on the basis of his docu-
ment is correct. Now, there is a capacity of 
Rs. 30,000 crores there at replacement 
cost. Then, there is the future of one 
hundred thousand families, in direct em-
ployment, in addition to other entire up-
stream and downstream jobs that are in-
volved. I would, therefore, like the Minister 
to make a statement on this. It is not a 
question of his making a commitment this 
way or that way. I want him to assure the 

country and I want him to assure this House 
that this mighty institution which , at one 
pOint of time, was the fifth largest manufac-
turer of power generation equipment in the 
world, which participated successfully in 
international bids and established power 
stations in countries which could afford the 
best, for instance, the oil producing coun-
tries, which could afford the best in the 
world, will be protected. I do hope that the 
hon. Minister with his commitment to the 
public sector as I know it, will protect this 
institutions. 

(Translation] 

SHRI SHOGENDRA JHA (Madhubani) 
: Mr. Chairman, Sir, I want that the hon. 
Minister should also include my point for 
making a reply. Hydro-electricity is the 
cheapest source of a electricity in the coun-
try and several industries are benefited by it. 
There are several projects like In Sarah area 
and on Karnali and Puncheshwer. The 
scenario of India will totally change when 
work on these projects will be completed. 
I would like to know whether the hon. 
Minister of Power is Sincerely trying to get 
the work on these project completed at the 
earliest .. (Interruptions) 

(English] 

MR. CHAIRMAN: Please complete 
your speech. You are not supposed to 
answer their interventions. you are a senior 
Minister. 

SHRI N.K.P. SALVE : This is the last 
point that I would like to respond to, I would 
like to respond to the query raised with such 
vehemence by hon . Member George 
Fernandes. In the light of the position of the 
order book of the BHEL about which he has 
mentioned, it is very disconcerting. 

SHRI BASUDEB ACHARIA : Why ? 

SHRI N.K.P. SALVE: Ask him 'why'. It 
is very disconcerting and if they do not get 
orders over years together, it is a grave 
situation. So far as I am concemed, as I 
said, I has to provide power to the people 
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at the best possible price. I want to optimise 
my efficiency and I want to augment and 
maximise my production. Now, how do I do 
it? In the intemational bidding, I gave some 
price preference to the BHEL. Even then, 
it has not come upto the 
level.. .. (lnterruptions) 

SHRI SOBHANDAREESWARA RAO 
VADDE (Vijayawada) : It has come upto the 
level. The Railway Convention Committee 
has proved it. (Interruptions) 

SHRI N.K.P. SALVE: With the price 
preference that is given to the BHEL, if it 
comes anywhere close to the best company 
in the intemational bidding, we will always go 
in for BHEL. This is my commitment to the 
House. But otherwise, asa Power Minister, 
I have to go in for the best at the best 
possible price and given power to the people 
at a very competitive price. 

SHRI SOMNATHCHATIERJEE : You 
will force the liquidation of BHEL. Is this the 
policy of Government of India? You are 
speaking for Government of India! you want 
the BHEL to be closed down! 

SHRI BASUDEB ACHERIA: This is 
the most irresponsible statement by the 
Minister (Interruptions) 

MR. CHAIRMAN: Hon. Members must 
follow the rules and procedures of the 
House. 

SHRI BASUDEB ACHARIA: We are 
following Sir. (Interruptions) 

SHRI N.K.P:SALVE: ThereisanHalf-
an-Hour Discussion on this subject tomor-
row. Whatever the hon. Members have to 
say, they can raise it tomorrow. I say this 
because today I have already taken more 
than an hour. 

MR. .CHAIRMAN : Shri Nitish Kumar 
please. 

(Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Chairman, Sir, none of my questions has 
been satisfactorily replied by the hon. 
Minister and the basis on which I brought 
about Disapproval Motion against the ordi-
nance approved by the hon. President as 
also the Statutory Motion moved by me 
have not been satisfactorily responded to. 
Nevertheless, I do want to appreciate one 
thing of the hon. Minister ... (lnterruptions) 
You should first try to restore order on the 
side of the Treasury benches. 

[English] 

Please restore order on the side of the 
Treasury Benches. Ministers are becoming 
more in disciplined now-a-days then the 
ordinary Members .. . (lnterruptions) They 
continue to be in disciplined. They are 
interrupting me ... (lnterruptions) 

[Translation] 

Mr. Chairman, Sir, you should name 
the Minister who does not comply to your 
order. The House cannot be run like 
this ... (lnterruptions) 

Mr. Chairman, Sir, the hon. Minister 
has not satisfactorily replied to any of my 
questions. I admire him. I respect him, and 
I do appreciate his deed of placing a bad 
case in a nice way. It was, however, the 
business of the done lawyer Shri Somnath 
Chatterjee but the case has been advocated 
by the hon. Minister in a very good manner. 
His language is really extremely well , but I 
do not know as to how he missed. He said 
regarding the Electricity Board of Tamil 
Nadu that he had got an instruction from the 
Ministry. Being a Minister in the Govern-
ment, he can get instruction from the Hon. 
Prime Minister, but I am failed to under-
stand as to what sort of instruction could he 
get from his Ministry. 

SHRI N.K.P. SALVE: Nitish Kumarji, 
"Instructions" is a technical term. Shri 
Somnathji would know it that the world 
"instruction" has correctly been used. When 
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some of says to you about a particular fact, 
it is called instruction. 

SHRI NITISH KUMAR: Well, I see it 
was a court language being used. Now, it 
is clear that a bad case was being pleaded. 
I thought that he might have been using the 
political language, but he is actually using 
court language, administrative language. 
Any way, your beautiful speech is totally 
devoid of facts and nothing has been made 
clear through it. it is, however, a rhetorical 
speech. Your language is no doubt well and 
you initial views were also good but now the 
problem is that you are a Minister in such 
a Govemment that your views have natu-
rally to undergo achange. I understand your 
problem. While making a reply you said 
that so long you are Minister of Power you 
would keep on doing like that. Now what 
is there in changing the department. When 
Kalpnathji was the Minister of Power, he 
used to speak in such a manner by raising 
his hands that there was never in the past 
Minster of Power like him, nor could there 
be like him in future. Now he is powerless 
being removed from the Minister of Power 
and is at present looking into the affairs of 
sugarcane .. (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): He became so powerless after 
being removed from the Ministry of Power 
that now he is crusing 
sugarcane ... (Interruptions) 

SHRI NITISH KUMAR : Mr. Chairman, 
Sir, he has already done self-confession 
about some facts. Now nothing is required 
to be explained about that. While making 
reply he said that some conditions have got 
to be followed when money has to be taken 
from some one. He said it himself. you can 
refer to the proceedings of yesterday. 

TodaY,1 want to reinstate my proposi-
tion by referring to what he said. He said-

[English] 

"With the passage of this Bill the de 
jure transfer of assets will enable 
the Corporation to mobileies re-

sources including extemal borrow-
ings: 

[Translation] 

This transfer is being effected with a 
view of obtaining extemal borrowing. Now 
the fact is known to everyone. Everybody 
knows that the extemal borrowings are be-
ing sought from the Wrold Bank on the 
behest of the World Bank itself. Rs . 1.6 
billion dollar is to be taken from the World 
Bank on the conditions laid down by the 
World Bank. 

I had said one thing just now. I said at 
the time of moving the resolution that the 
Govemment was covering three compa-
nies. But today he said that he was going to 
cover more companie;. Here I would like to 
say that if the GOVE roment had to cover 
more companies, it should have done that 
by introducing one Bill at the same time. 
The present Bill has been introduced in 
haste. How many times can the Bill be 
amended? When there is no time for it 
during the current session, the Govemment 
cannot procure assets without affecting 
amendment. The Bill has been introduced 
just for the sake of make up the things and 
to make a show of it. My only point of 
objection is that no conSideration regarding 
this policy was Made within our country, 
rather this was done under the pressure of 
the World Bank. The hon. Minister has 
proved it himself. Now it does not require 
any proof. Whatever was said by him on 
that day and today confirms thatthis Bill has 
been introduced under the pressure of the 
WDrid Bank. He did not give clear cut reply. 
He was caught by his own little or more reply 
that he tried to give. 

We initiated a debate that the stamp 
duty is collected by the State. Here we are 
concemed with scandle of stamp duty itself. 
I do not want to quota the contents of the 
letter any more since it has already been 
quoted by Shri George Femandes and by 
several other Members. They have clarified 
each and everything. It has clearly been 
written by you authorities to the World Bank 
that the stamp duty will nto be levied. It was 
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promised that efforts will be made to avoid 
the charging of stamp duty while transfer-
ring the assets. The hon. Minister could not 
reply to it. He touched the issue of stamp 
duty and evaded the rest of the 
things .... (lnterruptions) 

SHRI PREM DHUMAL: Mr. Chairman, 
Sir, Shri Sitaram Kasri was to make his 
speech at 45 minutes past 5 O'clock. Since 
he is becoming restless to make his speech. 
So it is better if he is allowed first to make his 
speech. 

[English] 

MR. CHAIRMAN :Is the sense of the 
House to stop this matter first and ask Mr. 
Sitaram Kesri to make the statement? 

[Translation] 

SHRI NITISH KUMAR : We know that 
what statement is to be made by Kesriji. But 
the point is, I should get an opportunity to 
make quarries about that. 

[English] 

MR. CHAIRMAN: No, the rules do not 
allow this. 

17.57 hrs. 

STATEMENTS BY MINISTERS -
CONTO. 

Socio-Econornic Criteria for Exclusion 
of "Creamy Layer" from' Other 

Backward Classes' 

THE MINISTER OF WELFARE (SHRI 
SITA RAM KESRI): In the context of the 
Judgement of the Supreme Court delivered 
on 16.11 .92inthe IndiraSawhneyVs. Union 
of India (popularly referred to as Mandai 
case) wherein it was, inter alia, held that the 
)ffice Memorandum of 13.8.90 providing 

./-;. for 27% re!ervation in civil services and 
posts under the Govemment of India in 
favour of 'Other Backward Classes' would 
be valid and enforceable subject to the 
exclusion of the socially advanced persons! 
sections ('creamy layer') from the notified 
"Other Backward Classes", the Govem-
ment had constituted an Expert Committee 
comprising the following to make recom-
mendations in this regard:-

Ram Nandan Prasad, J. : 
Retd . Judge, 
Patna High Court 

Shri M.L. Sahare 
former Chairman, UPSC 

Shri P.S. Krishnan , 
former Secretary 
Welfare and former 
Member National 
Commission for SCs/ST s 

Shri R.J . Majithia 
former Chairman, 
Revenue Board, Rajasthan 

Chairman 

Member 

Member 

Member-
Secretary 

The Expert Committee submitted its 
Report to the Govemment on 10.3.93, a 
copy of which is laid on the Table of the 
House. Govemment have decided to ac-
cept the recommendations contained in this 
Report_ 

{Translation] 

PROF. PREM DHUMAL (Hamirpur) : 
Mr. Chairman, Sir, now it is already 6 
o'clock. You may please adjoum the House 
now. 

[English] 

MR. CHAIRMAN: No, it is up to 7 
o'clock. 

{Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur) No, such decision was 
taken. 
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[English] 

18.00 hrs. 

MR CHAIRMAN: The Business Advi-
sory Committee has recommended that the 
House would sit upto 7 P.M. from today. 

PROF. PREM DHUMAL : No. no. We 
have not been informed about it. 

MR. CHAIRMAN : It has been extended 
by one hour. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARANJAN 
KUMARAMANGALAM): : Actually, the 
Business Advisory Committee Report was 
discussed in details. The amendments 
were sought to be moved. And everybody 
had seen that the Business Advisory Com-
mittee had decided that; and that Report 
had been adopted by the House that we 
would sit upto seven 0 ' clock. 

SHRI SRIKANTAJENA(Cuttack): The 
Speaker has given another ruling. (Inter-
ruptions) The House will not sit late from 
today. (Interruptions) 

PROF. PREM DHUMAL : It was nol 
accepted. (Interruptions) 

SHRI SRIKANT A JENA: The Speaker 
said, we will discuss this matter; and if 
necessary. I will lake a decision subse-
quently; from today, il was nol decided that 
the House will sit upto 7 P.M. So. there is 
absolutely no point. The Speaker has al-
ready ruled. The Ministerof Parliamentary 
Affairs is trying to mislead. 

MR. CHAIRMAN : If there is a dispute, 
let me take the sense of the House. 

SHRI SRIKANTAJENA: Let me point 
out another mistake also. Just now the 
Minister of Parliamentary Affairs has said 

that I have already tabled a copy of the 
Report. 

1'8.2 hrs 

[MR . SPEAKER in the Chair] 

We are just discussing about the 
extension of the House from today. Since 
you have already ruled that we will discuss 
this matter and subsequently you will take a 
decision on this issue, today, perhaps, you 
are not discussing it with the leaders of the 
different political parties; and from tomorrow 
we can decide about it. 

MR. SPEAKER : I think the reply is 
given by the hon. Minister. Now the Reso-
lution and the Ordinance have to be put to 
the vote. Please cooperate. We have many 
time-Mound Resolutions. 

SHRI NITISH KUMAR (Barh) : There 
are four members who want to speak. 

MR. SPEAKER: You can please coop-
erate. This is not the only Resolution. There 
are time-bound things. 

[Translation] 

SHRI NITISH KUMAR: Now you have 
come . then we can curtail our speech upto 
75 per cent but we cannot curtail it hundred 
per cent. 

SHRI TARA CHAND KHANDELWAL 
(CHANDNI CHOWK): Sir. one more crisiS is 
there. There are many programmes in my 
constituency and il is time for Roz-fitar and 
I have to go there ... (lnterruptions) 

[English] 

MR. SPEAKER : Mr. Nitish Kumar. I am 
making an appeal to you. You know that 
these are time-bound things; and all the Bills 
and the Resolutions have to be passed 
within a time. Please cooperate. I and the 
Members of the Business Advisory Com-
mittee sit together; we know what is to be 
done. Please cooperate. 
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SHRI NITISH KUMAR : I am always duty. We wanted to know. At the time of 
ready to cooperate moving the resolution, I had spoken about 

MR. SPEAKER: Thank you. 

18.05 hrs. 

[English} 

STATUTORY RESOLUTION RE 
DISAPPROVAL OF THE NATIONAL 
THERMAL POWER CORPORATION 
LIMITED, THE NATIONAL HYDRO-
ELECTRIC POWER CORPORATION 

LIMITED AND THE NORTH-EASTERN 
ELECTRIC POWER CORPORATION 

LIMITED (ACQUISITION AND TRANS-
FER OF POWER TRANSMISSION 

SYSTEMS) ORDINANCE; 

AND 

NATIONAL THERMAL POWER CORPO-
RATION LIMITED, THE NATIONAL 

HYRDO-ELECTRIC POWER CORPORA-
TION L1MrrED AND THE NORTH-

EASTERN ELECTRiC POWER CORPO-
RATION LIMITED (ACQUISITION AND 

TRANSFER OF POWER TRANSMIS-
SION SYSTEMS) BILL.- Contd. 

[English} 

MR. SPEAKER: Now you can continue 
your speech. 

[Translation} 

SHRI NITISH KUMAR: I am always 
prepared to cooperate with you. We should 
thank the hon. Member from Delhi for his 
spirit that he, even being in B.J. P., is talking 
about Rozaifatar; this is something very 
great. 

Mr. Speaker, Sir, the hon. Minister while 
replying mentioned the case of stamp duty 
but he did not reply to it. Now, we want a 
clarification on it. Mr. hon. Home Minister 
why are you folding your hands, Atleast a 
dozen Home Ministers are there now-a-
days, you are also one ofthem. You did not 
give any clarification in the case of stamp 

the loss of the stamp duty. Who would pay 
for the loss to the states on this account. 
Secondly, I raised a point about assets also. 
It does not concem us whether you take the 
assets of N.T.P.C. in either way but the 
question is this that N.T.P.C. is a public 
undertaking and its performance is very 
good. If you take its assets, it increases its 
cost. By over1ooking this fact, you are going 
to create a new corporation. I have raised 
an objection against creating a new Corpo-
ration. This is my personal objection that 
the idea on the concept of the national grid 
cannot be materialised. Even today,lagree 
with the idea of having a National Grid. 
Zonal grid is there then why there should not 
be a National Grid. There is no difference of 
opinion in it but you are going to have a 
Power Grid. May I ask you, will it have any 
difference in the situation if we go for a 
Power Grid. They are not going to construct 
any new transmission line, they will take 
over the present ones. Do not call the 
transmission line under N.T.P.C. as H.B. 
rather you should call it E.H .B., E stands 
for extra. you are not going to add even a 
single kilometer transmission line in E.H.B. 
You are transferring the present lines to 
another Corporation. My colleagues have 
rightly expressed a douQt about the 
increase in overhead cost because at two 
points this overhead cost will increase. I 
do not understand the logic behind creating 
a new Corporation. In my opinion, there is 
no need to create a separate Corporation. 
The point is this that pulling conditions has 
no limits. You have already prepared to 
accept any sort of conditions. Although, one 
thing is there that previously people were in 
the habit of concealing the facts but atleast 
you have this much courage to accept the 
facts. You are clearly saying that you are 
bound to accept the conditions. Shri 
Manmohan Singh says like this and today 
you have spoken the same thing. However, 
a person like me in shocked to hear it 
particular1y from you. You have already 
stated you have to take the loan, you are 
bound to accept the conditions but I want to 
ask what conditions are being laid? I have 
already mentioned a point about stamp 
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duty. The officials of the World Bank have 
already mentioned about it in the letter of 
8th December, 1992 addressed to Shri 
Vasudevan. It says: 

{English] 

1 . U The completion of the legal 
procedures forthe transfer of 
transmission assets from 
NTPC and NHPC.: 

2. U The transfer of the existing 
Regional Low Dispatch Cen-
tres to Power Grid to be com-
pleted before December 
1993: 

[Translation] 

I do not want to speak about the further 
conditions. I want to know one thing. Your 
officials have given its reply. Shri Vasudevan 
who is your Secretary writes to the World 
Bank Officials on 12th January, 1993: 

[English] 

" The ordnance provides for it to be 
deemed to have come into force 
retrospectively with effect from 1st 
April 1992." 

This is regarding the transfer of assets. 

" The existing Regional Load Dis-
patch Centres now owned by the 
Ministry of Power and operated by 
CEA (Central Electricity Authority ) 
will be transferred to the Power 
Grid by the end of Phase-I by which 
time the construction of RLDCs be 
completed." 

[Translation] 

You have not mentioned the date in this 
letter. In the letter you have tried to 
postpone it upto December, 1993. You 
have tried to give a vague reply. You have 
written that. We will do it after the Phase-I 
is completed. In the name of completion 01 
the Phase I, you have tried to get some time. 

Another condition is very dangerous. 
According to it Regional Load Dispatch Cen-
tre will go to the Power grid. This a very 
dangerous thing. The hon. Minister kindly 
let us know whether you have been in-
structed not to give any information. Please, 
enquire all these things from them in a 
proper manner; they are not telling you the 
whole truth . 

The hon. Minister has taken many a 
decision but is not prepared to disclose. 
What is the function of the 'Regional Load 
Despatch Centre'? How is the load to be 
distributed? Suppose you have to meet the 
demands of West Bengal and Bihar Elec-
tricity Boards. And NTPC is in a position to 
directly meet the demands, but the deci-
sions are to be made by RLDC with which 
the power rests. The State Electricity 
Boards, bulk consumers, have to approach 
many a authority. While earlier there was 
just a Central ElectricityAuthority. All the 
requests used to be made to it and its 
decisions used to be carried out. This power 
rested with the Government of India. Trans-
ference of this right to the Power Grid 
Corporation from the Government of India 
will curtain the powers of the Central Elec-
tricity Authority. Transference of this power 
to the Power Grid Corporation will increase 
arbitrariness on its part or it will create 
another authority for the same. I is quite 
understandable if it is being done really to 
improve transmission and power genera-
tion scenario, but is it not so? There is no 
need for asking the Power Grid Corporation 
to set up the Regional Load Despatch 
Centre. Neither the Electric power nor the 
World Bank are interested in it. Other 
authorities i.e. political power and adminis-
trative power are more keen on i!and in fact 
administrative power is showing greater 
interest. State Electricity Boards will have to 
knock the doors of many authority. When-
(!ver any Chairman or the Government 
used to be in distress: the concerned Chief 
Minister or the Power minister used to inter-
vene. Now where is the need for a third 
functionary as the liaison will have to be 
mamtained with three authorities. That 
means scope tor extra woti< has been 
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increased but now will it improve efficiency? 

The hon. Minister replied to the point 
raised by Shri Anil Basu regarding seeking 
of loans from abroad which will have no 
bearing on the development of the country 
nor on the smooth transmission of electric-
ity. However. attention is being paid to other 
thing. Instead of 400 K.V. transmission 
system installation of 800 K. V. transmission 
system, is being discussed. But this will 
increase the transmission cost by 3 times. 
400 K.V. transmission system is more 
suitable. If 800 K.V. systems are installed 
then cost will increase. There is the need of 
improvement in the power sector in the 
country. There is the need to give assis-
tance to the States where Plant Load Factor 
is low for its improvement. For improving 
the PLF, outdated technology needs to be 
replaced with heavy investments. Instead 
of making investments in new power plants 
capital is being invested in installing 800 
K.V. systems in place of 400 K.C. transmis-
sion systems. Reducation of transmission 
losses will not serve the purpose much. 
Investments in 800 K.V. systems wil not 
reduce the transmission losses much in 
comparison to 400 K. V. systems. Our trans-
mission losses are less than the interna-
tional norm of 2 per cent in case of ESU 
transmission systems in use in the country. 
There is not enough scope for improvement 
in this system. World Bank and IMF are 
guiding India and are also dictating terms for 
sanctioning loans. We will seek loans for 
only the desired purposes. Therefore, why 
are the loans not forthcoming? How will the 
efficiency and capacity of the power sector 
be improved where PLF is abysmally low? 
Funds should came for upgrading the tech-
nology. We will accept funds for this and 
for setting up new plants but the situation is 
never-the-Iess contracy. Everyday new 
issues are being raised for us to accept the 
funds like the setting up of the Regional 
Load Despatch Centre. You must be aware 
of the fact that on a visit abroad the Chair-
man of the Power Grid Corporation negoti-
ated a loan of the value of 1 million. It will be 
"'lite wrong of the money is utilised to set 

up Regional Load Despatch Centre. You 
are only eroding your own authority. This 
danger is very much evident now. Our 
doubts have been removed by the reply 
given by the Government, I submitted 
earlier that too much arrogance on your part 
will worsen the scenario. That day is not far 
off when the show will be run by the multi-
national companies and not by you. The 
Government is indulging in book value trans-
fer no the plea that the President of India is 
the custodian of all the things. Please, Mr. 
Minister, do not teach us the fundamentals 
intheParliament. Allthe hon . Membersare 
well aware of the fact that the President of 
India is the custodian of all the things. There 
is no need to tell us all this. 

Is not the Government going in for 
total privatisation through disinvestment at 
this book value? You are simply nodding 
your head and disinvestment is going in the 
entire public sector. Last year disinvestment 
to the tune of Rs. 3500 crore was done and 
in the current year also disinvestment !o the 
tune of Rs. 3500 crores will be done and the 
policy will be carried forward in future too. 

Similarly, this will be extended to BHEL 
also where 10-15 lakh persons will be 
retrenched. I do not want to dwell further on 
it as it has already been debated upon. 
However, a serious situation is round the 
comer. As per the pre conditions the setting 
up of the Power Grid is not an innocent 
proposal. The Government has assured a 
rate of return of 16 percent to the multina-
tional companies with which it is going in for 
joint venture in the power sector, while the 
NT PC just gets 12 per cent. Why do not the 
Government come forth with all this when 
transmission is goin~ to be transferred to 
the power grid with an assurance of 16 
percent return . What will the Government 
do in this scenario? Will it give priority to the 
power sector power generating units and 
ask the NTPC.a thermal power sector 
company. to reduce its power generation 
and give your optimum generate to the 
private sector. Otherwise the assurance of 
16 percent rate of retum will be difficult to 
fulfil. This assurance has been given just as 
the basis that the public sector units like 
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NTPC wil be asked to r~duce generation. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER ) : How do you 
know tall this? 

SHRI NITISH KUMAR: Please try to 
understand the gravity of the situation. If 
you are guided by the party whip then 
atleast take note of the facts. 

SHRI JAGDISH TYTLER : This is just 
your figment of imagination. 

[English] 

MR. SPEAKER: I think, he is making a 
good speech. Let him speak, 

{Translation] 

SHRI NITISH KUMAR: This is not like 
driving a bus. 

SHRI JAGDISH TYTLER: I also faced 
a similar situation when the buses were 
introduced. 

SHRI NITISH KUMAR : I will yield, but 
just tell me whether an assurance of 16 
percent retum in case of joint venture hae 

been given or not? Do not intervene in at 
matter about which you do not know much. 

[English] 

MR. SPEAKER: Do not get derailed. 

MR. NITISH KUMAR.; I cannot be 
derailed. I am not a bogie of Indian Railways 
that I will get derailed. 

{Translation] 

I cannot be derailed. NTPC will have 
to reduce generation and its loss will pile up. 
In that situation NTPC will be blamed for 
lower efficiency. The efficiency has de-
clined and ultimately the power sector will 
be prenalised. The whole world and the 
Parliament will be told that the public sector 

"'ocorn., inafficien~ . The whole of 

capital the public sector undertakings, whose 
custodians is the President of India, Will be 
disinvested and these will be taken over 
either by the fictitions companies of the 
Multinational companies or ABB. We were 
sceptical about all this but our fears have 
not been allayed. I fear that under pressure 
from certain quarters unnecessarily most 
advanced technology is being brought into 
the country. I do not have full facts available 
with me, but as per most of the SO 
contracts pressure will be put to build such 
plants. It is not clear what will be the reaction 
to it of the Government? I am confining 
myself to the purview of the Power Grid 
Corporation and not widening the scope of 
the discussion. The Government must 
ponder all this as 30 per cent of the total 
installed capacity is in the Central Sector. 
The Government will do it in to but will have 
to move amendments daily. Therefore, we 
made a submission to you that instead of 
moving amendment daily the Government 
should ponder over all the ramifications. In 
response to a question the Government 
admitted that there is severe resources 
crunch. It is correct that for the power sector 
"Power Finance Corporation" has been set 
up. This corporation will finance the power 
sector or some other sector. 

It is not hidden from anybody. The 
Power Finance Corporation was more inter-
ested in giving finance to the share brokers 
rather than giving it to the power Sector. The 
Government says that there is paucity of 
funds, but whether the Government is able 
to utilize funds wherever they are available? 

Mr Speaker, Sir, I do not want to refer 
to any officer in particular and many people 
feel that .. "r, ~ particular thing is in national 
interest, yet they do what the Government 
likes. So, all the hard working officers mi§ht 
be having an impression that they would be 
considered etflcient only when they suc-
ceed in getting one or the other agreement 
reached for foreign loan. 

SHRI PAWAN KUMAR BANSAL: 
(Chandigarh) Usually you are quite precise 
in expressing your views. But today you are 
lak'llg a bit more time .. 
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SHRI NITISH KUMAR: I have not spa- sive Bill. If the,Government is not willing to 
ken even a single extra word, I am not do all this,l would not withdraw my Statutary 
repeating any point-you may confirm it by Resolution, I can withdraw it only on one 
going through the record of the proceed- condition. As I have already submitted that 
ings. Mr Speaker, Sir, since you have come, if the Government is neither ready to with-
I have cut down my speech by 75 per cent draw the Bill nor to let the ordinance lapse. 
but how can I curtail the 25 per cent bare then through you my only' submission is that 
facts? we can withdraw our resolution only if the Bill 

is referred to JPC. With these words I 
MR SPEAKER: In my opinion, it is conclude. 

already 100 per cent ... .. 

SHRI NITISH KUMAR: As permy prom-
ise I am not expanding even a single point. 
I am the follower of Shri George, belong to 
his party, and Shri Basudeb is sitting beside 
me ... 

MR. SPEAKER: Shri George speaks 
rarely and does not speak daily .... 

SHRI NITHISH KUMAR: Whichever 
question we raised, has not been replied 
satisfactorily. For what purpose the aid is 
being taken from outside? The Government 
should be vigilant about the money being 
brought here by people from outside. Money 
should be taken only for the needful pur-
pose. Money should not be taken from 
outside forthe sake oftaking money. Rather, 
it should be taken for the sector where it is 
needed . There must not be any compro-
mise with the interests of the country. But 
we have not been convinced in any way by 
the reply the hon. Minister has given. It 
creates an impression that everything has 
been done at the instance of the World 
Bank. The Govemment tends to invest the 
foreign aid in the least important sectors and 
if this is done, the Government's authority 
will erode. It will result in the curtailment of 
the rights of the State Electricity Authouities. 
NTPC is an efficient Public Sector Unit, but 
it will suffer loss and thus the Bill will be of no 
use to fuffil the concept of national grid. The 
Govemment will have to make a number of 
amendments to it. Therefore, through the 
Hon. Speaker, I would urge upon the hon. 
Minister to withdraw this Bill and let the 

• ordinance lapse. Rather, the opinion of 
State Electricity Boards, Central Electricity 
Authority and the State Govemments should 
be sought to formulate a new comprehen-

(English] 

MR SPEAKER: I shall now put the 
statutary Resolution moved by Shri Nitish 
Kumar to the vote of the House. 

The Resolution was put and negatived. 

MR. SPEAKER: Now there are three 
amendments, nos. 14, 15 and 16 to the 
Consideration Motion moved by Sarvashri 
Rasa Singh Rawat. Ani! Basu and Rajendra 
Agnihotri . 

[Translation] 

PROF. RASA SINGH RAWAT(Ajmer) : 
Mr. Speaker, Sir, kindly allow me to express 
my views on this subject. Sir, please listen to 
what I submit. 

MR. SPEAKER: What is your submis-
sion? 

PROF. RASA SINGH RAWAT: Mysub-
mission is that when a Member moves an 
amendment, he should have the right to 
express his views on it. 

{English] 

MR. SPEAKER: May I quote the rule that 
you do not have the right to speak? 

I shall now put Amendment No. 14 to the 
ConSideration Motion moved by Shri Rasa 
Singh Rawat to the vote of the House. 

Amendment No. 14 was put & negatived. 

MR. SPEAKER: I shall now pul Amend-
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ment No. 15 to the Consideration Motion substitute '8th day of January, 1993. (4) 
moved by Sri Anil Basu to the vote of the 
House. Page 3, line 34, 

Amendment No. 15 was put and negative. 

MR. SPEAKER: I shall now put Amend-
ment No.16 to the Consideration Motion 
moved by Shri Rajendra Agnihotri to the 
vote of the I-iouse. 

Amendment No-16 was put and nega-
tived. 

MR. SPEAKER: The question is: 

.. That the Bill to provide in the public and 
interest for the acquisition and transfer of 
the power transmission systems of the three 
companies and the right, title and interest of 
the those companies in the power transmis-
sion system situated in different parts of 
India, with a view to developing the National 
Power Grid to ensure transmission of power, 
within and across the different regions of 
India, on a more scientific, efficient and 
economic basis and for matters connected 
there with or incidental thereto, be taken into 
consideration. " 

The motion was adopted 

MR. SPEAKER: There are no amend-
ments suggested to Clauses 2 and 3 of the 
Bill. 

The question is: 

" That Clauses 2 and 3 stand part of the 
Bill". 

The motion was adopted 

Clauses 2 and 5 were added to the Bill. 

Clause 4 General efted of vesting 

Amendments made: 

Page 3, line 3" 

for "date 01 ;.; SC \It c" ( 1he President to this 
Act", 

for "is pending" substitute "was pend-
ing". (5) 

(Shri N.K.P. Salve) 

MR. SPEAKER: the question is: 

"That clause 4, as amended, stand part 
of the BilL" 

The motion was adopted 

Clause 4, as amended, was added to the 
Bill. 

MR. SPEAKER: There are no amend-
ments to clauses 5 and 6. I shall, therefore, 
put them to the vote of the House. 

The question is: 

"That clauses 5 and 6 stand part of the 
Bill. 

The motion was adopted. 

Clauses 5 and 6 were added to the 
Bill. 

Clause 7 Removal of doubts 

Amendment made: 

Page 4, line 38, 

for "property appertains" substitute 
'property appertained"( 6) 

(Shri N.K.P. Salve) 

MR. SPEAKER: The question is: 

"That clause 7, as amended, stand PRrt 
of the Bill." 

The motion was adopted 

Clause 7, as amended, was added to the 
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MR. SPEAKER: There are no amend-
ments to clauses 8 to 16. 

The question i~: 

- "That clauses 8 to 16 stand part of the 
Bill." 

The motion was adopted. 

Clauses 8 to 16 were added to the Bill. 

New Clause 17 Repeal and Savings 

Amendment made: 

Page 8, 

after line 11, add -

Repeal and saving "17. (1)The Na-
tional Thermal Power Cor-
poration Limited, the Na-
tional Hydroelectric Power 
Corporation Limited and 
the North Eastern saving. 
Electric Power Corpora-
tion Limited (Acquisition 
and Transfer of Power 
Transmission Systems) 
ordinance, 1993 is hereby 
repealed. 

Ordinance 
No.10 of 1993. 

(2) Notwithstanding such re-
peal, anything done or any 
action taken under 
the said Ordinance, shall 
be deemed to have been 
done or taken under 
the corresponding provi-
sions of this Act."(7) 

(Shri N.K.P. Salve) 

MR. SPEAKER: The question is : 

-That new Clause 17 be added to the 
Bill." 

The motion was adopted 

MR. SPEAKER: The question is: 

"That the Scheduled stand part of the 
Bill" 

The motion was adopted. 

The Schedule was added to the Bill. 

Amendments made: 

page 1, line 8 ,-

for "1992" Substitute "1993" (2) 

Page 2,-

for lines 3 to 5, substitute-

"(3) The provisions of sections 8 
to 11 and sections 13 to 16 
shall be deemed to have come 
into force on the 8th day of 
January, 1993 and the remain-
ing provisions of this Act shall 
be deemed to have come into 
force on the 1st day of April, 
1992 and any reference to the 
commencement of this Act in 
any provision of this Act shall 
be construed as a reference 
to the commencement of that 
provision." (3) 

. (Shri N.K.P. Salve) 

MR. SPEAKER: The question is: 

"That clasue 1, as amended, 
stand part of the Bill ." 

The motion was adopted 

Clause 1, as amended, was added to the 
Bill. 

The Enacting formula 

Amendment made: 

Page 1, line 1.-

tor "Forty-third' substitute -

forty -fourth" (1) 

Shri N.K. P. Salve 
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of Members 

"That the Enacting Formula, as [English] 
amended and the Long Title stand part of 

the Bill". 18.37 hrs. 

The motion was adopted. 

The Enacting formala, as amended 
and the Long Title was added to the Bill. 

MR. SPEAKER: The Minister may move 
the Bill for passing. 

SHRI SOMNATH CHATTERJEE 
(Bolpur):. We cannot be a party to sell out. 
This is surrender to the World Bank and the 
IFM. In protest we walk out. (Interruptions) 

18.36 hrs 

Shri Somnath Chatterjee and some other 
han. Members then left the House. 

(Interruptions) 

[ Translation] 

DR. LAXMINARAYAN PANDEYA' 
(Mandsaur) Mr. Speaker, Sir, it is a clear 
uiolation of rules. 

PROF. RASA SING RAWAT (Ajmer) : 
MR. Speaker, Sir, It is a betrayal with 
Parliament.Therefore, we walk out of the 
House. 

(Then Dr. Laxminaryan Pandaya and 
some other han. Members left the 

House) 

[English] 

SHRI N.K.P. SALVE: I_beg to move: 

"That the Bill, as amended, be passed." 

MR. SPEAKER: The question is 

"That the Bill, as amended, be passed. 

The motion was adopted. 

ARREST AND RELEASED OF MEM-
BERS CONTD. 

MR. SPEAKER: I have to inform the 
House that I have received the following 
wireless message dated 16th March, 1993 
from the Station House Office. Taughlak 
Road, New Delhi: 

" Shri Guman Mal Lodha, Member of 
Parliament has been released at 
14.00 hours today i.e. 16th March, 
1993". 

I have to inform the House that I have 
received the following teleprinter messages 
dated 15th March, 1993 from the District 
Magistrate, Jamshedpur and the Superin-
tendent, Jail, Jamshedpur respectively, to-
day:-

(i) "On 15th March, 1993, at around, 
1.30 p.m. Shri Shailendra Maht, 
Member of Parliament, has been 
detained." 

(ii) "Shri Shailendra Mahto, Member 
of Parliament has been remanded 
to this jail today in connection with 
case number 288/93 under section 
107/116/113/151, Code of Crimi-
nal Procedure by the order of the 
sub-divisior.al; Magistrate, 
Jamshedpur." 

18.38 hrs 

The Lok Sabha then adjourned till Eleven 
of the Clock 

on Wednesday, March 1"7, 19931Phalguna 
26, 1914 (Saka). 
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